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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  November  2°  977/Agraha-
 yona  i  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Financial  Assistamce  to  States  for
 Compulsory  Edacation  in  Elementary

 classes
 4

 *162  SHRI  P  RAJAGOPAL
 ALHAJ

 SHRI  M  A  HANNAN
 NAIDU

 Will  the  Minster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  are  in-
 tending  to  introduce  compulsory  edu-
 cation  in  elementary  classes  through-
 out  the  country,

 (eb)  af  so,  when  will  it  be  ymplemen-
 ted,  and

 (c)  whether  Government  propose  to
 give  financial  assistance  to  the  States
 regarding  this?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  Elementary
 educatron  (classes  L—VIII  for  6—l4
 age-group)  particularly  at  the  primary
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 Stage  (classes  L—V  for  6—l]  age-
 group)  oy  already  compulsory  .n  manv
 Stutes  A  statement  indicating  the
 wames  of  the  States/Union  Territo-
 ries  where  the  Compulsory  Education
 Act  is  im  operation  is  laid  on  the

 Table  of  the  Sabha  [Placed  im  Lab-
 rary  See  No  LT-l8/77]

 It  has  been  decided  that  un:versal
 elementary  education  will  be  one  of
 the  three  top  most  priority  program-
 mes  under  the  next  Plan  (978—83)

 (९)  Funds  earmarked  for  this  pro-
 pramme  will  be  available  to  che  State
 Government,  unde:  the  Plan

 SHRI  P  RAJAGOPAL  NAIDU
 fhe  hon  Minister  has  told  that  there
 are  compulsoiy  education  acts  mi
 many  States  For  example,  in  Andhra
 Piadesh,  there  »»  g  compulsory  edu-
 cation  act  fur  the  last  fifteen  years
 but  thi,  is  not  being  umplemented  I
 want  to  know  whether  the  Minister  has
 looked  ino  it  as  to  why  they  are  not
 mmplementing  It

 DR  PRATAP  CHANDRA  CHUN-
 DER  I  fully  share  the  concern
 which  the  hon  Member  feels  for  the
 compulsory  primary  education  He
 has  referred  to  Andhra  Pradesh  I
 find  fror  the  lst  which  ts  laid  on
 the  Table  of  the  House  that  in  Andhra
 Pradesh  the  Act  came  into  force  for
 6  to  ll  year  students  in  96]  through-
 out  the  State  except  in  scheduled
 areas  It  is  true  that  Andhra  Pra-
 desh  ts  rather  backward  in  these  mat-
 ters  But  as  the  hon  Members  know
 my  answei  will  be  that  it  is  8  State
 subject  and  we  cannot  directly  nter-
 vene  This  2  the  problem  However
 we  had  a  rreeting  with  the  Ministers
 from  different  State.  and  Union  Ter-
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 jitories  and  all  of  them  unanimously
 agreed  that  the  highest  priority  will
 be  given  for  umiversalisation  of
 pinay  education

 MR  SPEAKER
 only  on  paper

 It  8  compulsory

 SHRI  P  RAJAGOPAL  NAIDU
 This  29  an  enormous  task  and  requi-
 res  lot  of  funds  and  unless  funds
 ate  made  available  by  the  Cen-
 tral  Government  the  States
 will  not  be  able  to  implement
 thig  Act  I  want  to  know  whether
 the  Government  is  gomg  to  piovide
 full  assistance  for  compulsory  educa
 ton  or  part  of  it

 DR  PRATAP  CHANDRA  CHUN-
 DER  The  hon  Member  ss  absolutel,
 right  As  pointed  out  earlier,  when
 the  entire  plan  of  education  was
 thought  of  in  the  last  Five  Year  Plan
 nearabout  3300  crores  was  sought  tor
 this  purpose  but  only  Rs  200  crore
 was  provided  Naturally  education
 could  not  be  seen  through  ‘lus  is
 the  position  Therefore  I  mi!  the
 Vice  Chairman  of  the  Planning  Com
 mission  gnd  s“puate  proups  havi
 becn  set  up  betwen  the  Education
 Ministry  and  the  Plinming  Commis
 sion  nd  details  arc  beirg  workcd  out
 so  that  proper  plan  allocation  might
 be  made  for  universalisation  of  pri-
 mary  and  adult  education  and  nn
 foin  4)  education  for  drop-outs

 at  श्रोम  प्रकाबा  त्यागों  अध्यक्ष
 महोदय,  अन्नी  महादय  ने  जौ  स्टेटमेट  दिया  है
 उस  के  भ्नुसार  मणिपुर  मेघालय,  मीजोराम,
 उडीसा  भादि  प्रान्तों  मे  यह  एक्ट  बना  ही
 नहीं  है।  क्‍या  सरकार  ने  इस  का  कारण
 जानने  वी  चेष्टा  की  है  कि  उन  प्रान्तो  में
 कम्पलसरी  एजुकेशन  एक्ट  झभी  तक  क्‍या
 नहीं  बनाया  ग्रया  ?  यदि  उन  से  जानकारी
 भ्राप्त  की  है  ता  शाप  हम  बतलाये  कि  उन्होंने
 ब्या  कारण  दिए  हैं?
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 डा०  प्रताप  चला  चला  -कारणता  हम
 नहीं  जातते  है  लकिन  मैने  प्रभी  जा  कहा  कि
 प्रसस्त  977  8  एजुकेशन  मितिस्टस
 कान्फरन्स  हुई  थी  झोर  उस  म  इन  प्रान्ता  के
 प्रतिनिधि  द. है  आए  4।  उस  मे  यह  सवाल
 उठा  था  ार  उन्होंन  यह  स्वप्वार  कर  लिया
 था  ि  कम्पलसरी  एजकेशन  करनी  ही
 चाहिए  |

 श्री  एम०  To  हनान  प्रलहाज  क्या
 मत्री  महादय  यह  बताएगे  कि  हमारे  पश्चिम
 बगाल  क॑  लिए  आप  न  काइ  सहायता  दने
 क  लिए  विचार  किया  है?

 DR  PRATAP  CHANDRA  CHUN-
 DER  Under  the  present  plan,  there
 i8  no  question  of  giving  any  adequate
 help  to  any  State  But  as  I  said,  the
 matter  has  been  taken  up  with  the
 Planning  Commission  for  provision
 of  adequate  funds  undcr  the  State  Plan
 also

 चौधरी  बलबोर  सिह  प्रध्यक्ष  महोदय
 सबिधान  मे  यह  पचिया  घरा है  ि  पश्रनिवाय
 शिक्षा  दी  जाएगी  मार  बहत  से  प्रदेश  मे  इस
 का  ाा  एक्ट  शी  बत  हाए  है  उस  ता  लाग
 करने  के  विए  ।  ता  में  मत्री  महोदय  से  यह
 जानना  चाहता  ह  ि  उन  पर  मत  कया  नहीं
 हा  है।  बया  कंन्द्रीय  सरवार  ऐसी  प्रदशीय
 सरकारो  वा  वाई  डाइरेक्टिव  नही  देती  है
 कि  यह  सर्विधान  म  दज है  शोर  श्राप  ने  एक्ट
 भी  बनाया  है  और  उस  +  बावजद  भी  ऐसे

 बेशुमार  लोग  है  जिन  के  बच्चे  बगर  तालीम
 के  है”  क्‍या  सरकार  का  ऐसा  कोई  कदम
 उठाने  का  विचार  है  कि  उस  एज  म्ुप  बच्चो
 का,  जिन  के  लिए  झनिवाय  शिक्षा  है  और
 एक्ट  भो  मौजूद  है  स्क्ला  मे  शिक्षा  दिलाने
 के  लिए  दाखिल  कराया  जाए  ?

 Wo  प्रताप  ष्ब्गा  जला  माननीय  सदस्य
 न  जा  बात  कही  बह  बिल्कुल  सही  है  1  हमारे
 सबविधान  मे  यह  है  कि  चौदह  साल  की  उम्र
 तक  प्रनिवार्य  शिक्षा  करनी  ही  चाहिए  तेकिन



 संब्धात  में  यह  भी  है  कि  शिक्षा  का  जो  विधव
 है  वह  प्रान्त  का  विषय  है  झौर  केन्द्र का विषय का  विधय

 नही  है।  मैने  पहले  ही  कहा  है  कि  इस
 का  इन्तजाम  पहले  से  ही  नहीं  हुआ है।

 दूसरी  बात  यह  है  कि  इस  का  कारण
 आधिक  स्थिति  भी  है।  बहुत  से  परिवारों
 के  लड़के  लडकिया  श्निवारय  शिक्षा  पाने
 के  लिए  नहीं  जाते  है  शौर  इस  के  पीछे  श्राथिक
 कारण  है।  उन  पर  सख्ती  होनी  चाहिए,
 यह  एक्ट  में  नहीं  है।  इन  सब  वजहयत
 से  यह  नहीं  हा  पाया  है  लेकिन  हम  कोशिश
 कर  रहे  है  कि  किसी  तरह  से  स  को  कर
 ले।|

 PROF.  ए  G.  MAVALANKAR:  It
 as  heartening  to  note  from  the  Munis-
 ter  of  Education  that  the  Government
 have  given  top  priority  to  compuisery
 education  in  the  next,  +ixth  lve  year
 Plan  57,  you  also  mentioned  that  com-
 pulsory  education  is  only  on  paper.  Al-
 though  thir  is  the  States’  subject,  in
 view  of  the  fact  that  a  numbe:  ot
 States  ale  unable  to  umplement  this
 progiamme  on  thei  own  unless  they
 get  assistunce  in  the  massive  way  from
 the  Centic,  may  I  know  whether  the
 Government  has  m  the  context  of  pri-
 ority  also  thed  to  think  in  terms  ot
 giving  additional  financial  assistance
 to  such  of  the  wesker  States  which
 canno,  implement  it  on  their  uwn
 and,  secondly,  particularly  with  regard
 to  girls,  Hatyans  and  Adivasis  and
 the  urban  areas  where  the  children  of
 labour  and  othe:  classes  are  unable  to
 go  to  schools,  what  steps  the  Govern-
 ment  are  taking  to  see  that  these
 children  are  also  brought  into  the  edu-
 eational  stream?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  confessed  that  adequate
 finances  had  not  been  provided  in  the
 Fifth  Plan.  This  has  been  a  great
 drawback  im  the  matter  of  universali-
 sation  of  primaiy  education.  Even
 then,  some  States  have  themselves
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 provided  sufficient  funds  for  education.
 For  instance,  Kerala  provides  near
 about  40  to  46  per  cent  of  the  State
 budget  for  education.  The  result  is
 that  there  is  about  hundred  per  cent
 enrolment  of  students  of  the  school
 going  age  in  the  lowe:  stage  Sv,  it
 can  be  done  by  the  State  Governments
 uf  they  are  willing.  I  know  the  lim-
 tations  of  the  previous  scheme.  50,  I
 have  kept  this  matter  with  the  Plan-
 ning  Corm.mission  and  I  hope  in  the
 coming  plan  proper  provision  would
 be  made  fo:  help  to  States.  I  want
 to  make  one  clarification  regarding  the
 point  which  the  hon.  Member  Chow-
 dhry  Balbir  Singh  raised,  that  is,  re-
 garding  compulsion  in  the  Act.  It  is
 true  that  in  some  Acts  there  is  same
 compulsion,  but  the  States  are  not  us-
 ing  those  compulsion  provisiong  and
 punishing  the  guilty  parents  who  are
 not  sending  their  children.  In  that
 sense,  I  said  the  compulsion  is  not  be-
 ing  enforced

 PROF.  P,  G.  MAVALANKAR;:  What
 about  guls  and  Hariyans"

 DR  PRATAP  CHANDRA  CHUN-
 DER  As  regards  gnl,  ang  Harijins,
 this  is  very  much  m  our  view  and
 proper  steps  are  to  be  taken  for
 them

 है  श्रो  इयाम  सुन्दर  बास  :  अध्यक्ष  महोदय,
 मत्री  जी  इस  बात  को  जानते  है  कि  शिक्षा
 विषय  भ्रव  पूर्णत:  राज्यों  के  हाथ  मे  नही  है।
 झब  यह  सविधान  की  कंकरेन्ट  लिस्ट  मे  चला
 गया  है,  स्टेट  लिस्ट  से  |

 The  hon  Minisier  has  said  that  it
 ig  gtil  in  the  State  List.  ]  want  to
 know  whether  he  is  in  a  position  to
 direct  the  State  Governments  to  help
 them  suitably  financially  becavse  up-
 tall  now  it  is  in  the  Concurrent  List
 For  the  present,  i!  is  not  solely  in  the
 State  List
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 DR.  PRATAP  CHANDRA  CHUN-
 DER):  The  hon.  Member  should  know
 that  even  if  a  matter  is  In  the  Con-
 current  List,  the  Central  Government
 cannot  act  unless  a  special  statute  u
 passed  by  the  Parliament.  So,  the
 executive  power  of  the  Centre  will
 go  only  upto  the  Act  which  will  be
 passed  by  the  Parliament  Such  an
 Act  has  not  been  passed

 sit  राममर्ति  :  प्रध्यक्ष  महोदय,  हमारे
 देश  में  70  फीसदी  प्लाबादी  अनपढ़  है।
 क्योकि  इस  झाजबादी  %  o.  साल  तक  के
 बच्चे  स्कूलों  मे  नही  जा  पाते  है  ।  हम  हायर
 एजूकेशन  पर  इतना  पैसा  खर्च  करते  है
 क्या  मत्री  जी  इस  बात  पर  विचार  करेगे
 कि  हायर  एजूकेशन  पर  पैसा  कम  खर्च  करके
 प्राइमरी  एजुकेशन  को  दिया  जाए  जिससे
 इस  भ्राबादी  के  बच्चों  को  प्राइमरी  शिक्षा
 प्राप्त  हो  सके  ?

 Vo  प्रताप  चन्द्र  शन :  जहा  तब

 पाद्यक्रम  का  सवाल  है,  हमने  श्री  ईश्वरी
 दास  पटेल  की  भ्ध्यक्षता  मे  एक  कमेटी  बनाई
 थी।  उस  कमेटी  ने  एक  रिपोर्ट  दी  जिसको

 हम  देख  रहे  हैं।  ब  यह  तय  करने  की  बात
 है  कि  पाद्यक्रम  के  बोझे  को  कैसे  कम  किया
 जाए।  हमे  इसे  कम  करने  की  कोशिश  कर
 रहे  हैं।

 SHRI  HITENDRA  DESAI.  The
 position  is  hopelessly  bad  in  the  mat-
 ter  of  5C&ST  students.  Has  the
 Government  wn  mind  some  concretc
 steps  for  implementation  of  elemen-
 tary  education  in  those  areas?

 DR.  PRATAP  CHANDRA  CHUN-
 DER:  I  have  already  answereq  that
 question  I  said:  special  care  will  be
 taken  in  that  behalf.

 SHRI  HITENDRA  DESAI:  What
 concrete  steps  the  Government  has
 in  mind?
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 DR.  PRATAP  CHANDRA  CHUN-
 DER;  It  can  be  chalked  out  because
 it  involves  a  lot  of  money.

 ही  बारद  यावव  :  प्रध्यक्ष  महोद4,  मैं
 झापके  माध्यम  से  शिक्षा  मलनी  महोदस  से
 पूछना  चाहता  हू  कि  प्राइमरी  शिक्षा  को  पैसे
 शौर  बजट  का  नाम  ले  कर  जो  ढीला  छोड
 दिया  जाता  है,  क्या  हमने,  या  जनता  पार्दी
 ने  यह  वायदा  नहीं  किया  था  कि  हम  शिक्षा
 को  बराबरी  के  स्तर  पर  लायेगे?  क्या
 इसमे  कोई  कानूनी  झडचने  झा  रही  है?
 अगर  भरा  रही  है  तो  उन्हें  दूर  करने  की  शोर
 क्यो  नही  प्रयास  किए  जा  रहे है  झ्राजकल
 सभी  राज्यो  मे  दो  प्रकार  की  शिक्षा  चल  रही
 है  1  एक  तो  शासक  वर्ग  का  तैयार  करने
 के  लिए  बड़े  पमाने  पर  पन्लिक  स्क्ला  द्वारा
 शिक्षा  दी  जाती  है  गौर  दूसरी  शिक्षा  सामान्य
 स्कूलों  द्वारा  प्रदान  की  जाती  है।  क्‍या  हमारे
 बायदे  के  प्रनुतार  इसमे  बराबरी  लाने  के
 प्रयतत  मत्री  मेहोंदय  करनें ?.  यदि  इसमे
 कोई  कानूनी  भ्रडचन  श्मा  रही  है  तो  उनका

 दूर  करने  की  ओर  क्‍या  नहीं  कदम  उठाए
 जाते  ?

 Bo  प्रताप  बन  ग्बन्द्र  :  हम  भी  चाहते
 है  कि  यह  दूर  हो,  लेकिन  हमारे  सविधान
 की  धारा  30  मे  जो  मायनोरिटी  कम्युनिटीज
 लिगृइस॒टिक  शौर  रिलिजस  कम्यूनिटिज  को
 सरक्षण  प्राप्त  है,  उसके  कारण  ऐसा  हम  नहीं
 कर  पाते  है।  फिर भी  हमने  कानूनी  राय  ली
 है  भौर  हमे  यह  राय  दी  गई  है  कि  झ्राटिकल
 9  भे  भी  हम  कुछ  नही  कर  पाएंगे  ।  इसलिए

 हम  सोच  रहे  हैं  कि  यह  जो  दिवकत  है  इसको
 किस  तरह  से  हटाया  जा  सकता  है।

 श्री  झरद  यावव  मैंने  पूछा  हैकि
 बदलने  का  विचार  कर  रहे  हैं  ?

 Blo  प्रताप  चत  बलन्द :  मैने  उत्तर
 दिया  है  कि  सोच  रहे  है।
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 की  गौरी  इकार  राय  :  कया  सरकार
 का  विभार  है  कि  प्रारम्भिक  शिक्षा  के  विस्तार
 के  पहले  जहा  शिक्षा  की  व्यवस्था  है  भौर
 मतोषजनक  नहीं  है  उसको  सतोषजनक  बताया
 जाए  ?  इन  में  से  आज  भी  दो  तिहाई  गाबों
 के  स्कूलों  मे  छप्पर  तक  नहीं  है  भौर  बैठने

 के  लिए  लड़के  ग्रपत  धरा  से  बारे,  जूट  के
 लोरे  ले  जाते  है  भौर  उन  पर  बैठते  है,  ग्रासमान
 के  तीखे  पेडो  के  नीचे  बैठते  हैं।  क्या  सरकार
 को  इस  सव  की  जानकारी  है  ”  क्या  केन्द्रीय
 सरकार  इस  बात  का  प्रयास  करेगी  कि  राज्य
 सरकारों  को  इस  मामले  म  वित्तीय  सहायता
 की  जाए  ?  राज्य  सरकारां  के  पास  क्षमता
 नहीं  2)  वे  प्रध्यापका  तक  की  व्यवस्था

 नहीं  कर  पाती  है।  मैं  जानना  चाहता  हू
 कि  शिक्षा  व्यवस्था  का  पुष्ट  करने  के  लिए
 रा/्ट्रीय  स्तर  पर  आपने  कौई  याजना  बनाई
 है  प्रोर  जा  ये  कमिया  है  इनकी  पूति  करने
 का  काई  प्रयास  किया  है।

 डा>  प्रताप  चयन  चना  सरकार  का
 जानकारी  है  वि  अभी  भी  27  हजार  विद्यालय,
 प्रारम्भिक  विद्यालय  है  जिन  में  बच्चे  पेड़ो
 के  नोचे  बठते  हैं।  यह  बड़े  ही  शर्म  की  बात
 है।  इसके  लिए  पैस  की  जरुरत  होगी।
 उसके  बारे  मे  बात  चल  रही  है।

 SHRI  A  E  T  BARROW  When  he
 has  stated  that  he  is  thinking,  sy
 I  know  if  he  is  thinking  in  terms  of
 changing  the  Constitution”

 DR  PRATAP  CHANDRA!  CHUN
 DER  This  matter  is  under  considers
 hon  a,  to  how  we  can  meet  it  even
 keeping  article  30  in  wiew  Or  if
 Parhament  wants  that  article  at
 should  be  tackled  for  giving  adequite
 representation  to  all  sections  of
 the  people  certainly  that  can  be
 taken  into  consideration

 Nationalization  of  Sugar  Industry
 +

 *l64  SHRI  K  LAKKAPPA.
 SHRI  O  V  ALAGESAN:

 Will  the  Miruster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 ptate

 (a)  whether  some  State  Govern-
 ments  including  UP  had  written  to
 the  Union  Government  in  975  and
 977  recommending  for  nationalisa-
 tion  of  the  sugar  industry  in  UP
 and  im  other  sugar  producing  States,
 and

 (b)  at  80  Goveinmenty  i:eaction  of
 their  request?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTU-
 RE  AND  IRRIGATION  (SHRI  BHA
 NU  PRATAP  SINGH;  (a)  Propo-
 gals  have  been  received  in  7977  [rom
 Uttar  Pradesh  Government  only

 (७)  On  persistent  demand  parti
 cularly  from  Utter  Pradesh  Govern-
 ment  the  Government  of  India  set  up
 a  Commission  of  Enquiry  to  go  into
 the  question  of  nationalisation  of  tne
 sugar  industry  The  Sugar  Industry
 Enquiry  Commission  submitted  its  Re
 port  an  February,  974  Comes  of  the
 Report  alongwith  action  taken  memo
 randum  were  placed  on  the  Table  of
 this  Sabha  m  August  974  In  view
 of  the  divergent  views  of  the  Mem
 bers  of  the  Commission  on  the  ‘sve
 of  nationalisation  and  other  complexi-
 ties  as  well  as  huge  financial  outlay-
 it  48  proposed  to  study  the  working
 of  sugar  mills  already  running  under
 State  control  before  taking  any  tur
 ther  action  on  the  issue

 SHRI  K  LAKKAPPA  This  is  a
 question  of  the  sugar  industry  where
 the  entire  economy  of  the  State  is
 concerned  Now,  the  entire  economic
 system  is  in  shambles  throughout  the
 country  I  would  hke  to  put  an  mm
 portant  question  The  hon  Minister
 has  stated  in  his  reply  that  the  Bhar
 gava  Committee’s  Report  is  under  the
 consideration  of  the  Government  of
 India
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 MR.  SPEAKER:  He  did  not  say  that.

 SHRI  K.  LAKKAPPA:  He  has  stst-
 ed  that  divergent  views  were  express-
 ed,  but  more  than  325  Members  of
 Parliament  and_  several  States  aiso
 have  been  intensively  urging  the  Gov-
 ernment  of  India  for  the  last  five  or
 six  years  to  nationalis®  all  the  sugar
 mills  in  the  country  and  see  that  the
 sugar  industry  is  properly  run  under
 the  control  and  guidance  of  the  Gov-
 ernment  of  India.  May  be  divergent
 views  are  very  convenient  for  him  to
 escape  responsibility.  I  want  to  ask
 this  question.  The  Members  of  Parc.
 liament  and  the  State  Governments
 have  expressed  themselves  in  favour
 of  nationalisation  of  sugar  mills.  It
 is  the  sugar  mill-owners  who  are  pre-
 ssurizing  the  present  Government  not
 to  nationalise.  The  present  Govern-
 ment  is  playing  into  the  hands  of  the
 sugar  mill-owners.  I  want  to  know
 what  is  the  correct  view  or  policy  of
 the  Government  of  India  so  far  as
 nationalisation  of  the  sugar  industry
 in  the  country  is  concerned.

 SHRI  BHANU  PRATAP  SINGH:
 There  was  ample  time  for  the  former
 regime  to  nationalise  the  sugar  indus-
 try  if  it  sincerely  intended  to  do  so.
 The  report  was  submitted  in  Septem-
 ber  974  and  they  were  in  office  till
 March  1977.  So,  they  had  ample  time
 to  take  action  on  the  report  if  they
 wanted  to  do  that.  (Interruptions),  The
 divergence  was  within  thc  Committee
 Opinion  was  equally  divided  amon?
 the  members....

 SHRI  K.  LAKKAPPA:  What  is  3ov-
 ernment’s  policy?

 SHRI  BHANU  PRATAP  SINGH:  We
 will  not  nationalise  the  sugar  industry
 just  for  the  sake  of  nationalisation.
 That  is  our  policy.

 SHRI  K.  LAKKAPPA:  I  want  an
 answer  to  my  question.  What  is  the
 correct  view  of  the  present  Govern-
 ment  regarding  nationalisation?

 MR.  SPEAKER:  He  has  already  seid
 that  they  are  examining  the  working

 of  the  nationalised  sector.
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 SHRI  BHANU  PARTAP  SINGH:  As
 Thave  already  said,  this  Government

 will  not  nationalise  the  sugar  industry
 just  for  the  sake  of  nationalisation.
 We  will  take  care  of  the  sick  mills,
 and  even  among  the  sick  ones.  We
 will  have  to  select  which  ones  are  vi-
 able  and  which  should  be  allowed  to
 die  if  they  are  too  sick  to  be  revived.

 SHRI  K.  LAKKAPPA:  In  view  of
 your  own  admission  that  the  present
 Government  has  not  even  thought  cf
 studying  the  entire  report  on  this  vital
 question  of  nationalisation  of  ihe
 sugar  industry—you  have  not  even
 given  a  careful  thought  to  examine
 this  vital  issue  regarding  nationalisa-
 tion  of  sugar  industry—TI  put  it  to  you
 that  the  present  Government  wants  tv
 shelve  the  issue  of  nationalisation  of
 sugar  industry  because  the  sugar  in-
 dustralists,  these  big  sugar  barons,  the
 war-loads  of  U.P.  are  _  pressuring
 through  Mr.  Charan  Singh  not  to  na-
 tionalise  the  sugar  industry  in  this
 country.  That  is  the  answer  that  you
 have  given.  Do  you  agree  with  this?

 MR.  SPEAKER:  He  does  not  ogre.

 SHRI  K.  LAKKAPPA:  Let  him  say
 ‘no’.  IT  want  an  answer  from  him.

 SHRI  BHANU  PRATAP  SINGH:
 strongly  refute  the  insinuations  male
 by  the  hon.  Member.

 SHRI  O.  V.  ALAGESAN:  From  his
 written  reply  to  the  question  it  ४०-
 pears  that  at  least  Government  25
 not  yet  made  up  its  mind.  But  from
 his  reply  to  the  supplementary  of  my
 friend.  Mr.  Lakkappa.  it  appears  that
 they  have  actually  made  up  their  mind
 not  to  nationalise.  It  is  rather  unfair
 because  this  question  has  been  agita.
 ting  this  House  for  a  long  fime.  for  8
 number  of  years.  The  U.P.  Govern-
 ment,  as  my  friend  has  very  perti-
 nently  pointed  out,  has  been  insisting
 on  nationalisation  of  this  particular
 industry.  So,  it  appears  to  me  that  it
 is  rather  too  Yate  in  the  day  to  talk
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 of  complexities  and  heavy  financial
 commitments  in  the  matter  of  nation-
 alisation  of  sugar  industry.  Many
 er  most  of  the  sugar  mills  in
 U.P.  are  very  old,  their  machinery  is
 very  old  and  in  fact,  the  old  machin-ry
 continues  to  be  flogged  and  in  terms
 of  payment  of  compensation,  there
 cannot  be  much.  I  would  like  to  know
 whether  any  calculation  has  been  made
 or  whether  the  State  Government  nas
 furnished  the  Central  Government  with
 any  idea  as  to  what  will  be  the  finan-
 cial  commitment  if  they  rationalise
 this  industry.  I  would  also  like  to
 know  how  many  mills  are  at  present
 under  Government  control.  And  Since
 they  have  been  under  Government
 control  for  some  time,  the  Government
 should  have  some  idea  as  to  whether
 these  mill  should  be  nationised  or
 not,  I  would  like  to  have  specific  ans-
 wers  to  these  questions.

 SHRI  BHANU  PRATAP  SINGH:  In
 my  reply,  I  have  already  said  that  i‘
 is  proposed  to  study  the  working  of
 sugar  mills  already  running  under  the
 State  control  before  taking  any  fine.
 ther  action  in  the  matter.  We  have
 been  studing  ihe  working  of  these
 mills.  Seven  public  sector  factories  are
 under  the  control  of  the  UP  State
 Sugar  Corporation  over  the  last  four
 years  and  their  performance  is  miser-
 able.  ‘The  factories  continue  to  incur
 losses  even  after  three  four  years  of
 working  under  the  new  management
 and  the  losses  in  some  cases  are  in-
 creasing.  This  is  the  result  which  has
 discourageq  us  from  going  ahead  with
 this  kind  of  nationalization  (Interrup-
 tions).

 SHRI  0.  प्र.  ALAGESAN:  What  sabou*
 the  financial  commitments?

 MR.  SPEAKER:  He  has  already  said
 that  they  are  studying  this  and  the
 seven  mills  under  the  State  Govern-
 ment  Corporation  are  incurring  losses
 and  these  are  increasing  year  after
 year.

 SHRI  YESHWANTRAO  CHAVAN:
 The  hon.  Minister  has  said  that  thev
 are  not  thinking  in  terms’  generally
 of  nationalization  for  nationalisation
 sake:  this  is  quite  a  practical  and  ra-
 gmatic  approach  and  I  have  no  quar-
 rel  about  that;  the  main  issue  in  this
 question  is  as  to  what  is  going  to  b?
 the  future  of  the  sugar  industry  i
 U.P.  because  the  inefficiency  in  tre
 working  of  the  sugar  mills  of  U.P.  is
 ultimately  a  drug  on  the  national  su-
 gar  industry.  When  we  thought  of
 nationalization  of  the  sugar  industry.
 that  was  because  of  making  the  sugar
 farming  a  more  attractive,  proposition
 getting  better  prices  to  the  cane-gro-
 wers  and  making  the  sugar  industry
 more  modern,  uptodate,  so  that  it
 becomes  an  asset  to  the  national  sugar
 industry.  When  you  are  now  making
 a  statement  on  this  Industry,  you
 should  explain,  what  is  the  Govern-
 ment’s  approach  about  modernization
 of  sugar  industry,  about  better  price
 to  the  sugar-cane  grower  and  the  con-
 stribution  that  the  sugar  industry  will
 make  to  the  country’s  progress.  These
 are  the  basic  issues  involved.  What
 is  the  Government’s  approach  on
 these  basic  issues?

 SHRI  BHANU  PRATAP  SINGH:  I
 agree  that  the  shape  of  sugar  industrv
 in  Uttar  Pradesh  and  Bihar  is  not  good.
 That  does  require  re-thinking,  but  per-
 haps  nationalization  is  not  the  only
 way  I  propose  to  call  a_  conference
 within  g  few  months  of  the  scientists
 who  are  engaged  in  cane  development
 and  go  through  the  whole  question  of
 teviving  the  industry  in  Uttar  Pradesh
 and  Bihar.

 SHRI  K  LAKKAPPA:  Is  it  any
 reply?  Are  you  satisfied  with  it?  Is
 this  Indian  Parliament?  The  Minister
 is  not  giving  a  correct  answer.

 चौधरो  ब्रद्म  प्रकाश  :  में  कम  से  कम

 पिछले  पंद्रह  साल  से  यह  देख  रहा  हूं  कि  जब

 भी  शूगर  इंडस्ट्री  के नैशनलाइजेशन  का  सवाल

 आता  है,  तो  जो  भी  ग्रप  या  पार्टी  आपोजीशन
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 से  होती  है,  वह  माग  करती  है  कि  इस  इडस्ट्री
 को  नैशनलाइज  किया  जाए,  लेकिन  ज्यों  ही
 वह  गवर्नमेट  में  झ्राती  है,  बह  नैशनलाइजेशन
 के  सवाल  को  खत्म  कर  देती  है।  मुझे  पूरी
 झाशा  है  कि  इस  वक्‍त  जो  गवर्नमेट  यहा
 बैठी  है--जनता  गवर्नमेट,  जो  प्रब  से  पहले
 नैशनलाइज्ेशन  की  बात  करती  रही  थी,  वह
 उस  वादे  को  पूरा  करेगी।  यह  कहते  हुए
 मैं  यह  जातता  चाहता  ह  कि  जब  मली  महोदय
 कास्हेरेस  बुला  कर  इस  सवाल  पर  विचार

 करेगे,  तो  क्या  वह  भी  देखेंगे  कि  को-प्रापरेटिव
 मैक्टर  ने,  जा  इस  वक्‍त  देश  में  40  परसेट
 के  करीब  शुगर  पैदा  कर  रहा  है--खास  तौर
 मे  महाराष्ट्र  भऔर  तामिलनाडु  मे  उस  ने  बहुत
 अच्छा  काम  कर  के  दिखाया  है--  भौर  इस

 लिए  इन  शूगर  मिला  को  बडी  भ्रासानी
 से  को-झापरेटिव  सैक्टर  को  दिया  जा  सकता

 है,  क्योकि  मुझे  पूरा  यकीन  है  कि  प्राइवेट
 सैक्टर  जौर  गवर्नमेट  का  सैब्टर  उन  शुगर
 क़ैक्टरीज़  का  इन्तजाम  नहीं  बर  सकेगा ।

 कर,  भानु  प्रताप  सिंह  :  पहली  बात

 ना  बह  है  कि  हम  लागो  ने  कभी  यह  वादा

 नहीं  किया  था  कि  हम  राष्ट्रीयकरण  करेगे।

 परन्तु  जहा  तक  सहकारी  चीनी  मिलां  बा

 सम्बन्ध  है,  सै  मानता  हु  कि  उन  का  काम
 भ्रच्छा  हुआ  है  ौर  झब  देश  मे  जितनी  चीनी
 बनती  है,  उस  का  आधा  सहकारी  चीनी  मिलो

 के  द्वारा  ही  पैदा  होता  है।  हमारा  भी  यह
 विचार  है  कि  इस  देश  में  सहकारों  मिले
 जितनी  ज्यादा  से  ज़्यादा  स्थापित  हो  सक,
 उन  की  स्थापना  करे।  उन्हें  प्रायर्टी  भौर

 प्रेफरेस  मिलती  है,  झौर  सम्भव  है  कि  सिक

 मिलो  के  बारे  मे  विचार  करते  हुए  हम  उन्हें
 सहकारी  मिलो  में  बदलने  का  प्रयास  करे।

 SHRI  JYOTIRMOY  BOSU  Yes,  Sr

 MR  SPEAKER  I  will  call  you  You
 cannot  be  ignored

 SHRI  JYOTIRMOY  BOSU  IT  am
 gratified  to  hear  it
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 SHRI  HARIKESH  BAHADUR:  Most
 of  the  sugar  mills  of  UP  have  become
 centres  of  exploitation  of  both  the
 farmer  and  the  labour  and  at  the  same
 tume,  their  efficiency  is  very  low  as
 also  the  production.  In  view  of  all
 this  will  the  government  have  a  fe.
 cond  look  and  consider  nationalising
 the  sugar  industry  in  UP?

 ft  भाग  प्रताप  1. $  मैं  इस  का  जबाब
 दे  चूका  ह्  नेशनलाइजेशन  से  इन  फैक्टरियों
 का  परफामन्स  झच्छा  नहीं  होगा  |  वास्तव  मे
 उत्तर  प्रदेश  शौर  बिहार  की  चीनी  मिलो  की
 दशा  खराब  होने  का  मुख्य  कारण यह  है  ॥: उ
 सब  से  पहले  देश  में  ये  फैक्टरिया  कायम  हुई  थी,
 भर  अब वे  पुरानी हो  चुको  है।  राष्ट्रीयकरण
 के  भय  से  सिल-सालिको  ते  उन  का  साहर्नाइजेशन
 नही  किया  था,  क्योंकि  बे  समझते  थे  कि  मिलें
 किसी  भी  वक्‍त  उत  के  हाथ  से  निकल  जायेगो  1
 जकि  पुरानी  मिलो  का  मार्डर्नाइजेशन  नहीं
 हुआ  है,  इसी  कारण  उत्तर  प्रदेश  मुख्य
 रूप  से  पिछड़ा  हमा है।  जब  तक  इस  फैक्टरियों
 की  मशीनरी  नहीं  बदली  जाएगी  भौर  उन

 का  माहर्नाइजेशन  नही  होगा,  तब  तक  उत  की

 एफिशसी  शीर  प्रोडक्शन  नहीं  बढ  सकता
 =|  (ध्यदधाल)

 एक  सानतोय  सबस्थ  उन  का  माड्ता-

 इुजेशन  कौन  करेगा  ?

 SHRI  JYOTIRMOY  BOSU  I  am  not
 really  surprised  to  hear  Mr.  Bhanu
 Pratap  Singh's  reply  because  we  ave
 slowly  understanding  his  political  oh
 losophy  But  the  Sugar  Commussien
 which  was  manned  by  hand-picked  per
 sons  of  Mrs  Indira  Gandhi  and  ‘hose
 who  had  the  support  of  the  big  sugar
 lobby  in  their  report—even  five  out
 of  its  ten  members—had  strongly  re
 commended  nationalisation  Besries
 that,  the  Public  Accounts  Committee
 in  its  report  onthe  sugar  rebate  ache-
 me  has  pointed  out  as  to  how  the  In
 dian  sugar  industry  is  fleecing  and  ०९
 ploiting  the  exchequer,  the  consumes
 and  the  cane-growers  and  everybody
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 In  thet  context,  may  I  request  the
 hon  Minister  and  the  Prime  Minister
 who  is  present  here,  to  tell  us  clearly
 on  the  floor  of  the  House  as  to  in  slew
 of  all  this,  will  they  reconsider  the
 issue  and  go  in  for  nationalisation
 which  can  only  in  the  long  run  re
 medy  the  matter?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI)  May  I  say,  I  do
 not  agree  with  the  political  philoso
 phy  of  my  hon  friend  He  beleves
 m  the  nationalisation  of  everything
 I  do  not  believe  ‘+p  nationalisation
 for  its)  own  sake  ]  bebeve  in
 nationalisation  where  it  78  necessi.y
 and  when  it  is  rseful  to  the  economy

 of  the  country  and  to  the  welfare  of
 the  society  This  particular  problem
 ig  a  comphcated  one  so  far  as  UP
 and  Bihar  are  conrerned—and  mcre
 complicated  because  of  low  produ~
 thon  of  sugar  cane  its  low  recovery
 They  have  taken  no  steps  to  increase
 the  productivity  ror  the  re*uvery
 They  go  on  asking  for  higher  prices
 for  sugar  cane  That  goes  on
 bedevilling  the  whole  :%¢ue  So  it  hag
 to  be  considered  more  deeply  We
 are  trying  to  do  that

 SHRI  JIYOTIRMOY  BOSIT  ]
 would  request  the  Prime  Mimster  to
 go  through  the  memorandum  given
 hy  the  Government  tself

 It  1s  a  question  of  inflated  cost  of
 production  by  showing  lesser  recovery
 of  sugar

 MR  SPEAKER
 them  to  answer

 I  will  not  allow

 sit  मनोहर  लाल  :  उत्तर  प्रदेश  मे
 पिछली  कांग्रेस  सरकार  ने  सात  चीनी  मिलो
 का  प्रधिगृहण  किया  था।  वे  सिक  मिले  थी
 लेकिन  उत्तर  प्रदेश  की  सरकार  ने  बहुत  बडी
 माला  में  उनको  मुप्नावज़्ां  दिया  था  जबकि

 वे  मुप्रावजे  के  बिल्कुल  काबिल  नहीं  थी।
 इतना  मुझावज्ा  उनको  इसलिए  दिया  था

 कि  बहुत  बडी  रकम  कांग्रेस  सरकार  ने  उनसे
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 न्दे के  रूप भे  लिया  था।  (ब्यान)
 बहुत  बडी  माता  से  उन  जीनी  मिलो  ने  कांग्रेस
 सरकार  को  रुपया  दिया  था।  मैं  जातना
 चाहता  हु  क्या  हमारी  जनता  पार्टी
 की  सरकार  उन  लोगां  के  खिलाफ  'एक्यायरी
 करेगी  जौर  उसके  खिलाफ  कार्यवाही  करेगी
 जिन्होंने  बहुत  बडी  रकम  मुझावज़े  के  रूप
 म  उनका  दी  थी  जिसके  काबिल  वें  नहीं
 थी  भ्रौर  झाज.  उनमे  घाटा  हो  रहा  है?

 MR  SPEAKER
 irom  the  question

 SHRI  JYOTIRMOY  BOSU  You
 allow  discussion  on  the  sugar  indus
 try

 MR  SPEAKER  it  dics  not  wise

 It  does  not  one

 All  India  Council  of  Technica  Edu.
 eation  Meetings

 i65  SHRI  D  D  DESAI  Will  the
 Minster  of  EDUCATION  SOCIAL
 WELFARE  AND  CULTURE  '‘e
 pleased  to  state

 (a)  whether  any  meeting  of  the  All
 India  Council  of  Technical  Education
 was  held  between  May  97  Ss  and
 October  I977

 (b)  of  not  the  reasons  therefor

 (c)  whether  any  meeting  is  being
 plogrammed  for  the  next  two
 months  and

 (d)  whether  any  probe  will  be  held
 into  the  adequacy  of  the  working  of
 this  body?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN
 DER)  (a)  to  (d)  A  Statement  om
 laid  on  the  Table  of  the  Sabha

 Statement

 (a)  No  Sir

 (b)  The  Council  at  its  last  meet-
 ing  revised  the  constitution  of  is
 Roardy  of  Studies  The  reconalitu
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 tion  of  the  Boards  was  completed  by
 December,  i976—January,  977  and
 these  have  started  functioning.  The
 Council  also  appointed  a  number  of
 Special  Committees  to  consider
 certain  important  issues.  it  was  co.-
 sidered  desirable  thal  the  meeting  of
 the  Council  may  be  convened  after
 che  work  of  the  Boards  of  stucies  and
 the  Committees.  with  regard  to  the
 specific  issues  referred  to  them.  kad
 3९९३  completed.

 (c}  In  arder  io  fermulats  the  pro-
 poSals  for  the  new  Five  Year  Plan.
 a  Working  Group  on  Technical  Dde.
 cation  has  been  set  up  to  critically
 examine  the  position  of  techsical
 education  facilities  available  and
 suggest  improvements  for  the  future
 programmes  keeping  in  view  the
 needs  of  the  country  in  the  next  10
 years.  The  report  of  the  Working
 Group  is  likely  to  be  available  ४४
 January-February.  1978.  The  meeting
 of  the  All  India  Council  of  Technical
 Education  will  be  convened  there-
 arise,

 (d)  Functioning  of  the  Council  at
 present  through  its  various  Regionsl
 Committees  and  Boards  of  Studies  is
 considered  to  be  quite  satisfactory.
 The  question  of  any  probe  does  not
 arise.

 SHRI  0.  0.  DESAI:  May  I  ask  the
 hon.  Minister  if  the  All  India  Council
 of  Technical  Education,  which  is  one
 of  the  most  imporiant  bodies  and
 which  has  to  set  example  to  several
 educational  instituticns,  has  wot  been
 holding  meetings  and  the  difficulty
 at  the  university  campus  is,  un-
 employment  the  revision  of  _  syllabi
 and  certain  amount  of  _indiscipline.
 There  are  several  responsibilities
 which  the  All  India  Council  of  Tech-
 nical  Education  has  not  been  able  to
 perform  well.  Will  the  hon.  Minister
 tell  us  what  are  the  reasons  behind
 all  these  things  and  what  steps  is  he
 going  to  take  to  rectify  all  ‘hese
 difficulties.
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 DR.  PRATAP  CHANDRA  CHUN-
 DER:  The  question  has’  two  narts
 About  the  question  why  was  the
 meeting  not  held,  I  can  tell  the  hon.
 member  through  you  that  the  meeting
 was  last  held  in  May,  1976.  The
 Council  revised  the  constitution  of
 the  Board  of  Studies  and  special  com-
 mittees  were  set  up.  This  Council
 believes  in  acting  through  decentra-
 lisation.  Those  special  committees
 and  hoards’  are  finding’  certain
 measures  to  meet  some  of  the  pro-
 blems  raised  by  the  hon.  memcer.
 We  are  expecting  to  get  their  views
 in  January,  978  and  as  soon  as  we
 get  their  views  the  Council  will  meet
 and  consider  these  things.

 SHRI  D.  D.  DESAI:  ‘The  Minister
 has  not  said  how  often  they  will  hold
 the  meeting.  If  the  Government  be
 lieves  in  decentralisation  them  haw
 many  times  do  they  hold  the  cabinet
 meetings,  once  in  a  year  or  once  in

 3  years  or  what  Calling  of  the  meet-
 ing  is  the  work  of  the  Minister  him-
 self.  It  should  not  be  left  to  the
 bureaucracy.  This  is  a  most  vital
 wing  of  our  educational  system.
 The  important  question  which  I
 would  like  to  ask  the  hon.  Minister
 is  this.  India  has  not  received  any
 Nobel  Prize  during  the  past  30  vears.
 This  is  because  our  universities  and
 research  institutions  have  failed  in
 their  responsibilities.  Substantiatiy
 this  responsibility  rests  squarely  on
 the  shoulders  of  the  All  India  Council]
 of  Technical  Education.  We  have
 seen  the  recent  controversy  about  the
 performance  of  the  CSIR  institutions.
 If  our  university  campuses  were  prc-
 perly  geared  up  to  take  up  the  re-
 search  and  development  responsibility
 as  is  done  already  in  the  USA  which
 gets  most  Nobel  Prizes,  they  would
 be  able  to  do  better  work  than  that
 done  in  the  CSIR.  But  the  univer-
 sities  are  not  well  equipped  to  under.
 take  this  research  and  development
 work.  What  is  important  is  that  we
 should  make  _  the  universities  cum-
 petent  enough  to  take  up  the  respon-
 sibility  of  this  Research  and  Develop-
 ment  work  done  by  the  CSIR.
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 DR.  PRATAP  CHANDRA  CHUN-
 DER  I  respectfully  submit  that  the
 bon  Member's  observation  is  not  to
 the  point  It  is  a  trite  observa‘ion
 that  comparison  35  odious  and  he  has
 compared  the  role  of  this  Counel
 with  that  of  the  Cabinet  Ag  is  well
 «nown,  the  Cabinet  ६0९९  the  exetu-
 tiye  functions  whereas  the  function

 ef  this  Council  is  more  or  less  doing
 survey  and  exploratory  works  I  And
 “hat  this  Council  met  between  1966
 and  1976,  only  six  times  For  i
 years  it  has  m{  only  sin  times
 Therefore  the  hon  Membei  need  not
 complun  that  the  Counc)  has  not
 vet  at  all  recently  But  we  are  pre

 varing  to  hold  the  meeting  of  the
 Council  98  soon  ag  we  receive  the
 report

 SHRI  KISHORE  LAL  At  present
 come  part  of  the  technical  education
 work  5  under  the  Ministry  of  Educa-
 tion  he  r  ing  part  is  under  the
 “uni  trv  of  Labour  Government  of
 India  5  the  Government  of  India
 thinking,  of  binging  them  under  one
 head

 DR  PRATAP  CHANDRA  CHUN-
 DER  Thire  ह  no  such  proposal

 Uffect  of  Export  of  Meat  on  Buffalo
 Population

 *l((  SHRIMATI  AHILYA  P  RAN
 GNEKAR  Will  the  Munster  of
 \GRILULTURE  AND  IRRIGATION
 oe  plead  to  state

 ran)  whethe:  Government  are  wale
 that  techmical  experts  in  the  Agr
 culture  Ministiy  have  cautioned  that
 Government  must  ensure  that  while
 exporting  g00q  quality  meat  fo  the
 rich  nations  country,  buffalo  popu-
 ‘ation  is  not  wiped  out  and

 (b)  wf  so,  steps  taken  to  protect
 buffaloes  as  they  are  considered  to  be
 the  best  m  the  World?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  The  erport  of

 buffalo  meat,  live  buffaloes  for  meat,
 has  been  permitted  on  u  very  restrict-
 ed  scale  in  order  to  ensure  preserva-
 tion  and  improvement  of  indigenous
 buffalo  population

 (by  The  export  policy  ३58  reviewed
 Periodically  The  Government  of
 India  and  the  State  Governments  have
 initiated  a  number  of  programmes  for
 improvement  of  buffalo  production  in
 the  country,  such  as  All  India  Coor-
 dimateq  Research  Project  on  Buiialoes
 Central  and  State  Buffalo  Breeding
 Farms,  Piogeny  Testyng  of  the  buffalo
 bulls  in  stlected  farms  and  Central
 Herd  Book  Registration  Scheme  for
 Murrah  and  Surt:  breeds  There  are
 more  than  7000  improved  buffalo  bulls
 maintained  at  Artificial  Insemination
 Centres  for  providing  service  to  the
 farmers  herds  in  diferent  pacts  of  the
 country

 श्रोमतोी  प्रहिल्या  पी०  रांगनकर
 अध्यक्ष  महोदय,  बफैलाज्  का  बाबर
 से  भारी  मात्ना  मे  ए्क्‍सपोर्ट  हो  रहा  है।
 मैं  मन्नी  महोदय  से  जानना  चाहती  हू
 कि  गए  दा  साला  म  बफ्लांज;,  वा
 कितना  एक्सपाट  हृप्रा--एसके  बारे  में  के

 जानकारी  देंगे  ?

 SHRI  SURJIT  SINGH  BARNALA‘
 In  1975-76,  the  tota)  live  buffaloes
 exportcd  was  86,  m  ‘1976-77  the  total
 number  was  3,i0

 श्रीमती  श्रहिल्या.  dito  citer
 अध्यक्ष  महोदय,  श्राप  इस  स्टेटमेण्ट  से  जान
 लेंगे  कि  जहा  एक्सपोर्ट  की  सख्या  पहले  86
 थी,  वह  सख्या  झब  तीन  हजार  हो  गई  है  1
 इसी  लिए  एपग्रीकल्जर  'मिनिस्ट्री  के  प्रधि-
 कौरियो ने  चिन्ता  व्यक्त की  है  कि  यह  बन्द
 होना  चाहिए  ।  यह  सख्या  तो  लीगल
 ड्यपार  की  है,  लेकिन  अम्बई  मे  इल्लीगल
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 व्यापार  भी  बहुत चल  रहा  है।  मैं  जानता
 चाहती  हूं  कि  मिनिस्ट्री  इसको  खत्म  करने
 के  बार ेमें  कुछ  कोशिश  करेगी  या  नहीं  ?

 क
 शी  चुरजीत  सिह  बरनाला:  जो  एक्सपोर्ट

 होता  है,  वह  बेकार  जानवरों  का  होता  है,
 जो  न  दूध  के  काबिल  होते  है,  भौर  न  किसी
 शौर  काम  में  भाने  वाले  होते  हैं  ।

 MR.  SPEAKER.  You  have  not
 answered  her  question.  In  Bombay
 the  export  business  s  bemg  done  steal-
 thily.

 प्त  SURJIT  SINGH  BARNALA:
 ‘We  will  enquire  into  the  matter,  If
 it  3  bemg  done  that  wil]  be  stopped.

 st  tr  कंबर  बेरथा  :  प्रध्यक्ष
 महोदय,  मती  महोदय  ने  अभी  बतलाया  कि
 सरकार  की  झोर  से  इस  दिशा  में  काफी
 काम  हो  रहा  है।  लेकिन  राजस्थान  में
 जितने  मेले  लगते  हैं,  उन  में  व्यापारी  जान-
 बरों  को  खरीद  कर  गोझा,  बम्बई  शौर  न
 जाते  कहान्कहा  ले  जाते  है।  प्राज  प्राम

 किसान  की  यह  हालत  हो  गई  है  कि  उसको
 ब्रैल  की  जोडी  खरीदने  के  लिए  चार-पाच
 हज़ार  रुपये  देने  पड़ते  है।  पहले  किसान
 भैसों  से  भी  खेती  करता  था,  लेकिन  श्राज
 भेसे  भी  नहीं  मिलती  हैं।  इस  सम्बन्ध  मे
 मेरा  स्वयं  का  अनुभव  et  पब्लिक  भ्रण्डर-
 टेकिग्ज  कमेटी  में  गोझा  गया  था  ।  वहा
 हम  बृथहल्याना  देखने  के  लिए  गये
 थे  ।  हम  पहले  समझते  थे  कि  इन  जानवरों
 को  मशीन  से  काटा  जाता  है,  लेकिन  हमने
 वहा  देखा  कि  वहा  उन  को  बसे  ही  काटा
 जाता  था,  जिस  मे  25  मिनट  नगते  थे  भौर
 दम  घोट  कर  काटा  जाता  था  1

 में  भ्रापस  जानना  चाहता  हू  क्या
 झाप  कोई  ऐसा  कानून  बना  रहे  हैं  जिससे
 इस  तरह  के  भैसो  शौर  बैलों  को  व्यापारी
 खरीद  कर  बूचडखाने  मे  न  ले  जा  सकें  शौर
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 केवल  बेकार  पशुझों  को  ही  ले  जाया  जाये  ?
 अध्यक्ष  महोदय,  मैं  गक-हूत्या  बन्द  करते
 के  पक्ष  मे  ह्‌ इसलिए  मैं  सरकार  से  पूछना
 चाहता  हं--क्या  श्राप  ऐसा  कोई  कानून
 बनाने  वाले  है  7

 शी  शुरजीत  fug  बरनाला  :  काम
 में  प्राने  वाले  भैसों  का  निर्यात  नहीं  हो  सकता
 है,  महज़  वे  भैसे  ही  निर्यात  होती  है,  जा
 किसी  काम  में  नहीं  झ्ाती  है  ।  आपने
 कहा  कि  इन  की  तादाद  कम  होती  जा  रही  है-
 हन  की  तादाद  इस  तरह  से  है--

 In  ‘1961,  the  total  population  of
 buffalo  livestock  was  5l]  millon,  in
 966  it  was  5295  millon  and  in  1972,
 it  was  5743  milhon.

 इन  'फिगस  से  झ्राप  देखगे  कि  उनकी
 तादाद  बढ़  रही.  है,  कम  नहीं  हों  रही
 है

 DR  VASANT  KUMAR  PANDIT:
 Will  the  hon  Minister  apprise  the
 House  as  to  how  many  animals  have
 been  sent  from  April  977  uptill  now
 and  whether  the  word  buffalo  an=
 cludes  bovine  and  mulch  cattle  as  well’
 Because  the  woid  bull  has  been  used
 here,  even  Bulls  have  been  exported
 Is  there  a  system  of  finding  out
 whether  the  anim®l  Bh  exportable  OL
 not?  There  is  a  definite  gang  in
 Bombay  who  make  the  weak  animals
 incapacitatedly  hittmg  them  and  by
 making  them  mamed  and  they  aie
 being  sent  as  goog  animals  stealthily
 as  well  as  illegally

 SHRI  SURJIT  SINGH  BARNALA'
 As  I  have  mentioned  earher,  the  total
 number  of  exports  in  1976-77  is  re-
 ported  to  be  3110

 MR  SPEAKER’  What  they  are
 complaining  of  is  that  apart  from  those
 which  are  mentioned  in  the  records,
 there  are  a  large  number  of  them  going
 out  without  their  coming  on  record.
 Will  you  do  something  to  stop  that?
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 SHRI  SURJIT  SINGH  BARNALA'

 As  I  have  mentioned  earlier,  we  will
 Jook  into  the  matter  If  it  is  bemng
 done,  then  we  will  take  every  step  to
 prevent  it

 DR  VASANT  KUMAR  PANDIT
 Is  it  bovine  cattle  7”

 SHRI  SURJIT  SINGH  BARNALA
 Bovine  caflle

 MR  SPEAKER  Bovine  cattle  also
 he  will  look  into

 श्री  भोतोभाई  arco  चौधरी  क्‍या
 माननीय  मज्नी  जी  यह  बताने  की  कृपा  करेगे
 कि  महसानी  भेस  को  एक  श्र्च्छी  नस्ल  है  ज्ञ

 मुर्रा  और  सुरती  के  श्रोसब्रीड  से  निकली
 है  इसके  सधार  की  योजना  है  ?

 श्री  सुरजोत  सिह  बरनाला  महसानी
 के  लिए  हमार  पास  दा  सेण्टर  है  ।  एक
 यनिवर्सिटी  झाफ  एप्रीकल्चरल  साइस  =  घार-
 बाइ  में  और  दूसरा  उदयपुर  यूनिवर्सिटी
 उदयपुर  मे  ।  उस  में  सुरती  ौर  महसानी
 दाना  नस्‍्ला  का  सुधार  होता  है  ।

 थ्री  मोतीभाई  प्रार०  चौधरी
 महसाती,  महसाना  डिस्ट्रिक्ट  मे  बहुत  है
 झौर  बहुत  ज्यादा  दूध  देती  है  भौर  वहा
 पर  इस  के  लिए  झब्छा  काम  हो  रहा  है  |
 ता  फिर  उदयपुर  झौर  धारवाड  में  ही  क्यों
 इस  के  लिए  सेष्टर  है।  महसाता  में  क्यों
 नहीं  इसके  लिए  सेण्टर  खोलते  ?

 MR  SPEAKER  He  wanted  to
 know  whether  Udaipur  was  not  a  part
 of  it

 SHRI  SURJIT  SINGH  BARNALA
 There  are  two  kinds  of  buffalo  breed-
 ing  centres  We  have  two  centres
 One  1s  in  Dharwar  and  the  other  5  in
 Udaipur  for  improvement  of  this  breed

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  What  is  the  quantity  of  buffalo
 meat  that  has  been  exported  during
 this  period?
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 SHRI  SURJIT  SINGH  BARNALA:

 Buffalo  meat  exported  during  1976-77
 us  8,290  tonnes

 Allotment  of  Land  to  Marginal
 Farmers

 "170  SHRI  M  N  GOVINDAN  NAIR
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  Government  propose  to
 allot  surplus  lang  to  marginal  farmers
 instead  of  landless  agricultural  wor-
 kers,

 (b)  if  so  whether  Government  have
 directed  all  the  State  Governments  to
 tollow  this  policy,  and

 (९)  7  so  the  reason  for  such  a
 shift  in  the  Government  policy?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 No  Su

 (9)  and  (¢)  Do  27  arise

 MR  SPEAKER  You  have  no
 supplementary  Mr  Govindan  Nair?

 DR  SUBRAMANIAM  SWAMY  In
 marginal  farmers’  programme,  they
 were  not  able  to  fulfil  any  of  the
 projects  stated  because  according  to
 them  the  definition  of  marginal  fal-
 mers  had  not  been  decided  upon
 Could  the  hon  Mini  ter  inform  this
 House  whet  i  the  defimtion  of
 marginal  farmers  so  that  we  can  know
 in  future  how  the  programmes  are
 implemented  in  ther  favour?

 SHRI  SURJIT  SINGH  BARNALA
 Marginal  farmer  js  a  farmer  who
 holds  upto  one  hectare  of  land

 SHRI  CHITTA  BASU  May  I  know
 from  the  hon  Minister  whether  the
 Government  is  contemplating  that  the
 holding  of  land  by  १  farmer  would
 be  3  acres  minimum?  Whether  the
 Government  is  thinking  of  fixing  3
 acres  at  the  mmimum  holthng  for  &
 farmer  in  the  villages?



 27  Oral  Answers  NOVEMBER  26,  977  Oral  Answers  28 SHRI  SURJIT  SINGH  BARNALA: In  some  cases  it  can  be  less  than  that even  But  in  so  far  as  the  land  that has  been  distributed  is  concerned,  the
 average  comes  to  5  wcres  only.

 SHRI  CHITTA  BASU  But  would
 you  say  fhat  the  Government  has  no
 Proposal  of  fixing  3  acres  for  the
 minimum  holding?

 SHRI  SURJIT  SINGH  BARNALA: We  do  net  have  any  such  idea  of
 fiximg  yust  3  acres  It  can  be  shghtly more  and  slightly  less

 We  सुशीला  मायर  :  मैंमती  महोदय
 से  यह  जानना  चाहती हू  कि  क्या  उन्हें  मालूम
 है  कि  सैकडो,  हज़ारो  ऐसे  लोग  हैं  जिन  को
 पिछली  सरकार  ने  जमीने  दी  हैं  भर  पट्टे उन  के  हाथ  मे  है  मगर  उन  को  जमीन  का
 कब्जा  नहीं  मिला  है  ?  उन  के  पास
 लगान  के  बड़े-बड़े  बिल  झाते  हैं  जिन  से
 परेशान  हो  कर  वे  भटक  रहे  हैं।  मैं  जानना
 चाहती  हू  कि  मती  महोदय  इस  बारे  में  कोई
 जानकारी  प्राप्त  ऊरने  के  लिए,  सही  मालूमात
 हासिल  करने  के  लिए  काई  कदम  उठाऐगे  या
 सिर्फ  यह  कह  देगे  कि  यह  राए्य  सरकारो  का
 काम है  प्नौर  इस  से  हमारा  कोई  लेना-देता  नही

 है  1  यह  नही  होना  चाहिए  I  मैं  यह  भी  जानना
 चाहती ह  कि  क्या  यह  भी  उन  को  मालम  है  कि
 क्या  ऐके  केस  भी  हैं  कि  जिस  जगह  पर  वे  बचों
 से  बनी  करते  भा  रहे  है  भौर  भ्पना  पैसा  लगा
 कर  उन्होने  उस  जमीन  को  पभ्रच्छा  किया  है
 लेकिन  जब  ए  ऐटमेट  किया  गया,  तो  वह
 जमीन  उन  कां  न  दे  कर,  बिल्कुल  खराब

 पैर  बजर  जमीन उन  को  दी  गई  है।
 जो  जमीन  बिल्कुल  खराब  है,  जिन  पर  दे
 गरीब  हेती  नहीं  कर  सकते  हैं,  क्या  ऐसी
 चीज़ों  को  दुरुस्त  करने  का  सरकार  का
 इरादा  हैं  ?

 श्री  सुरजीत  सिह  बरनाला  ऐसा
 हमारे  नोटिस  में  झाया  है  कि  कुछ  जमीने

 ऐसी  हैं  जो  मलाद  तो  हो  गयी  है  लेकित  उनके
 कब्जे  भी  तक  लोगों  को  नहीं  मिले  हैं  1

 इस  सब  के  लिए  हम  कोशिश  कर  रहे  है  ।
 झाप  सुन  कर  हरान  होगी  कि  सात  साल  के
 बाद  मैंने  लेण्ड  रिफाम्स  की  जो  तेन्ट्रल  कमेटी
 है  उसकी  मीटिंग  बुलायी  जिसमे  सभी  कस
 मिनिस्टर्स  को  भी  बुलाया  गया  |  सात  साल
 के  बाद यह  पहली  मीटिग  थी  7  उसमे  मिनिस्टर्स
 से  कहा  गया  कि  हमारे  नोटिस  में  झाया  है
 कि  जमीने  अ्रलाट  तो  हो  गयी  है  लेकित  उनके
 कब्जे  भ्रभी  तक  नहीं  दिय  गय  है  जो  कि  उन्हें
 दिये  जाने  चाहिए  ।  उनसे  कुछ  यह  भी  पत्ता
 चला  कि  जो  जमीने  अलाट  हां  गयी  थी
 उनमे  कुछ  के  कोर्ट  से  सटे  शार्डर  हा  गये  ।
 मैंने  उन  मिनिस्टर्स  से  दो-दिन  तक  इस  बात
 पर  डिस्कशन  किया  प्लौर  कहा  कि  ऐसे
 केसिज  मे  भी  वे  कोशिश  करे  कि  लोगो
 को  जल्दी  स  जल्दी  जमीनो  क  कब्जे  मिल
 जाए  |  (व्यवधान,

 Tro  सुझोला  नायर  जा  जमीने
 खराब  है  जिन  पर  वे  खेती  नहीं  कर  सकते  हे
 ऐसी  जमीना  का  दुरुस्त  करने  वा  क्या  सरकार
 का  इरादा  है  ?

 श्री  सुरजीत  सिह  बरनाला  लोगो  ने
 जो  जमीने  सरप्लस  दिखायी  थी  वे  झाम
 तौर  पर  बहुत  खराब  जमीन  थी  ।  उनके
 इम्प्रुवमेंट  का  कोई  प्रोविजन  नहीं  रखा  गया
 था  ।  हम  कोशिश  कर  रहे  है  कि  जो  जमीने
 खराब  है,  उनको  इम्मुब  करके  बाटा  जाए  ।
 झगर  बिना  इम्पुव  किये  दे  दी  जाती  है
 उन  विचारों  के  पास  इतना  पैसा  नही  होता
 कि  थे  उत  जमीनो  को  ठीक  कर  सकें  ।  इसलिए
 हम  कोशिश  कर  रहे  हैं  कि  दागे  से  जमीने
 इस्प्रूब  करके  दी  जाए  ।

 श्री  लक्ष्मी  नारायण  मायक:  क्‍या  मत्ती
 जी  कतायेगे कि  सारे  देश  के  प्रान्तो  में  अभी
 काफी  जमीन  खेती  के  लिए  पड़ी  हुई  है,  इसके
 लिए  कया  श्राप  कोई  समय  निश्चित  करेंगे
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 कि  सभी  प्रान्तों  में  थे  जमीनें  भूमिहीनों  को
 दे  दी  जाए  ?  क्या  शाप  सभी  प्रान्तीय
 सरकारों  को  ऐसा  झादेश  देगे  कि  एक
 निश्चित  श्रवधि  के  भीतर  जो  भूमि  पडी  हुई
 है  उसक  पट्टे  भूमिहीनो  को  दे  व्यि  जावे  ?

 च्  छुरजीत  सहि  बरनाला  कोई
 निश्चित  समय  इसके  लिए  फिक्स  नहीं  किया
 जा  सकता  क्योबि'  हरेक  स्टेट  के  झ्लग-प्रलग

 कानून  है  ।  उन  कानूनों  के  नीचे  जो  जमीने
 सरप्लस  होती  है,  उन्हे  'डिक्लेभ्नर  किया  जाता
 है,  फिर  उन्हें  झलाट  किया  जाता  है  |
 इसलिए  काई  डेट  फिक्स  नहीं  कर  सकते
 कि  फला  तारीब  तक  ये  जमीने  लोगो  को  दे
 दी  जावे  ।  (व्यवधान)

 KUMARI  ANANTHAN  वा  cer-
 tain  parts  of  the  country,  lands
 allotted  to  the  agricultural]  labourers
 who  do  not  have  lands,  are  mortgaged
 or  sold  and  those  landless  lat  urers
 are  again  coming  to  towns  and  apply
 for  sites

 It  ३8  going  on  as  a  vicious  circle
 Will  the  Geternr  ent  conader  creat-
 ing  Peoples  Forum  im  which  these
 landless  labourcis  as  well  aos  the  un-
 employed  graduateg  in  Agruultur.  will
 be  employed?

 SHRI  SURJIT  SINGH  BARNALA
 No  such  proposal  is  under  the  consi-
 deration  of  the  Coveinment  as  yet

 WRITTEN  ANSWERS  TO
 QUESTIONS

 ग्रामीण  क्षत्रों  में  सम्पर्क  भागे

 *163,  श्री  ब्या  राम  झक्य :  क्‍या
 कृषि  ौर  सिचाई  मत्ती  यह  बताने  की  कृपा
 करेगे  वि

 (क)  क्या  ग्रामीण  क्षेत्रों  मे  सम्पर्क
 मार्गों  के  निर्माण  के  लिए  केन्द्रीय  बजट  में
 20  करोड  रुपये  की  व्यवस्था  की  गई  है,

 (ख)  यदि  हा,  तो  क्‍या  सरकार  इस
 राशि  में  से  बड़ा  श  पिछड़े  क्षेत्रों  के लिए
 श्रावदित  करने  की  सभावना  पर  विचार
 करेगी,  और

 (ग)  गावों  में  सड़के  बताते  समय
 किन-कित  बातों  को  ध्यान  में  रखा  जायेगा
 और  क्या  सरकार  का  विचार  धार्मिक  स्थानों
 के  लिए  सड़कों  की  व्यवस्था  करने  का  है  ?

 कृषि  और  सिचाई  मंत्रालय  सें  राज्य
 सत्री  (श्री  भानु  प्रताप  सिंह)  (क)  जी
 हा

 (ख)  4%  «977-78  के  दौरान
 ग्रामीण  सम्पर्क  सडको  के  निर्माण  हेतु  राज्य
 केन्द्र  शासित  क्षेत्न  के  लिए  निधिया  श्रावटित
 करते  समय  पिछडे  राज्यों  की  आजश्यक्ताग्रो
 पर  बिचार  क्या  गया  ह  1

 (ग)  हस  कायक़्मस  के  झन्तगत  ग्रामीण
 खडका  वे  पिर्माण  मे  ध्यात  मे  रणे  जाने  बाली
 बातें  4  ह

 (i)  1500  77  आबाझ  जाल  गाव  प्रथवा
 गाय  के  समूह  बाजार  कन्दा  /मुरय  शटको |
 लये  स्टेशना  से  जोड़े  जात  हे

 (2)  तथा  क्वित  क्षेत्र  की  उत्पादन  क्षमता
 विकसित  होती  है  शौर  इसकी  श्रर्थ-
 व्यवस्था  a  सुधार  हांता  है,

 (3)  राज्यों  के  योग्य  इन्जीनियरा  वे  पये-
 वेक्षण  में  तकतीकी  विनिर्देशन  के
 प्रनुसार  सडकें  निर्मित  की  जाती  है  ,

 (4)  निमित  सड़के  सभी  मौसमों  के  श्रत-
 कल  सडके  है,  झौर

 (5)  बताई  गई  सडको  का  भविष्य  म  उचित
 रूप  से  रख-रखाव  किया  जाता  है  |

 यह  योजना  विशेष  तौर  पर  धघामिक
 स्थानों  के  लिए  सम्पर्व  सत्य  उपलब्ध  नहीं
 करती  है  1
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 New  Projects  by  HUDCO

 °167  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  in  view  of  the  housing
 pioblem  in  the  country  Housing  and
 Urban  Development  Corporation  are
 considering  ito  take  up  new.  pro-
 jects  to  meet  the  demand,

 (b)  if  so  the  number  of  cities  h-
 kely  to  be  covereq  during  the  penod
 upto  March  l978  and

 (c)  the  number  of  dwelling  units
 ikelv  to  be  constructed  durmg  the
 period?

 THE  MINISTFR  OF  WORKS  AND
 HOUSING  AND  SUPPLY  &  REHA-
 BILITAIION  §=(SURI  SIKANDAR
 BAKHT)  (ay  Yes  Sir

 (b)  ind  (c)  From  its  inception  to
 3]  °30-977  HUDCO  has  —  sanctioned
 854  schemes  in  89  cities  spread  ovci
 l6  State,  and  4  Union  Territones  As
 regaids  iddjtional  cities  hkely  to  be
 Covered  during  the  period  upto  March
 3978  it  WwW  for  the  State  Government
 agencies  to  come  up  with  schemes  to
 be  financed  by  HUDCO  and  as  such  it
 3९  not  possible  to  identify  in  advance
 the  idditional  chem  द  to  he  tin  mced
 bv  HUDCO  in  various  cities

 The  total  number  of  dwellings  san-
 ctroned  upto  1976-77  Is  82,360,  out of  which  458]0  were  completed  til!
 31-3-77  Durmg  i977  78  the  number
 of  dwellings  which  are  likely  to  be
 fmanred  by  HUDCO  is  around  79000
 This  is  on  the  basis  of  an  average cost  of  Ry  l0887  per  house  as  san-
 ctioncd  by  HUDCO  during  1976-77
 and  the  plinned  level  of  loan  to  be
 sanctioned  during  ‘1977-78  The  act-
 ual  numbe:  that  would  be  completed
 during  ‘1977-78  out  of  the  dwellings
 sanclioncd/hkely  ५  1  sanrtioned
 will  depend  on  the  pace  of  amplemen-
 tation  of  schemes  by  the  borrowing
 agencies
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 Slum  Clearance  and  Urban  Deyelop-

 ment  Scheme

 *i68  SHRI  &  MAYATHEVAR  will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state

 (a)  the  concrete  steps  taken  by
 Government  to  provide  a  meaningful
 lead  for  slum  clearance  and  urban
 development  schemes

 (b)  whether  the  breakthrough  in
 slum  clearance  can  be  achieved  only
 by  providing  mtes  ang  sources  and

 (c)  if  so  the  resuine  of  the  efforts
 taken  so  far  in  ‘his  dericuuon  ani  firm
 guidelines  if  any  issued  for  quicker
 and  broadbased  implementation’

 THE  MINISTER  OF  WORKS  &
 HOUSING  AND  SUPPLY  &  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  A  statement  is  placed
 on  the  Table  of  the  Sabha

 (by)  and  (९)  The  scheme  of  site.  and
 seivice,  which  envisages  provision  of
 developed  site,  foi  self-help  and  or
 incremental  housing  78  one  of  the  so-
 lutions  tor  housing  for  the  lum  cw-
 elleis  ang  economically  weaker  sec-
 tions  of  the  society  The  Central
 Government  has  not  formulated  any
 scheme  fo.  financing  project,  of  sites
 and  services,

 The  Housing  and  Urban  Develop-
 ment  Corporation  has,  however,  san-
 ctioned  4  projects  of  sites  and  ser-
 vices  having  an  estimated  cost  of  He
 5089  crores  in  the  States  of  Gujarat
 Madhya  Pradesh  Maharashtra,  Puna-
 jab  and  Uttar  Pradesh  The  HUDCO
 has  already  taken  up  with  other  Stat-
 es  the  question  of  financing  guch  a
 scheme  Under  the  World  Bank  as-
 sted  projects  cimilar  programmes
 have  been  taken  up  in  Madras  and
 Calcutta

 Statement

 Urban  Development  and  Slum  Cle-
 arance  are  State  subjects
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 The  Central  Government,  with  a
 wiew  to  accelerate  the  development
 In  these  flelds  initiated  the  undeimen-
 tioned  schemes’

 (a)  Slum  Clearunre

 The  Central  sector  Slum  Clear-
 ance/Improvement  Scheme  wa,  stai-
 ted  in  May,  3956  and  this  contmued
 in  the  Central  Sector  upto  35  March,
 969  The  bosic  feature  of  the  sc  i¢-
 me  ag  to  rehouse  he  slum  cuweallers
 at  the  existing  sites  or  neatby  and  to
 provide  minimum  standards  of  envir-
 oument,l  hygiene  A  financal  as-
 sistance  of  Rs  3438  crores  was  rel-
 eased  to  the  State  Governments  dui  ing
 this  period

 This  scheme  was  subsequently  tra-
 nsferied  to  the  State  Sector  to  be
 financed  fiom  the  block  Jon  and  block
 Brant  pattern  undcr  the  State  Plan
 schemes

 The  Housing  and  Uiban  Develop- ment  Corporation  which  a  Central
 Government  und*ttiking  has  ee  far
 approved  28  housing  «schemes  of  the
 two  slum  clearance  Boards  of  Gujai-
 at  and  Tami)  Nadu  and  have  sinction-
 td  a  loan  of  Rs  419161  lakhs  This
 will  .esult  in  construction  of  6285  dw-
 elling  units

 (b)  Slum  wmourovement

 To  improve  the  living  conditions  in
 slum  areas  the  Central  secto:  .cheme
 fo.  Environmental  Improvement  was
 initiated  in  I972-74  under  which  100,

 per  cent  grant  wag  provided  to  the
 State  Governments  for  undertaking
 Projects  of  envilonmental  amynove-
 ment  in  20  selected  cities  an  tne  coun-
 try  This  Central  secto.  scheme  was
 m  operation  upto  1973-74  Thereafter
 it  was  transferred  to  the  State  soctor  to
 be  financed  from  State  Plan  funds
 An  amount  of  Rs  20  i  crores  has  been
 released  to  the  State  Government  and
 Union  Territory  Administration  during this  period.

 2628  LS—2.

 34

 (ec)  Urban  Development:
 @  During  the  Third  Plan,  the

 Scheme  for  preparation  of  Develop-
 ment  Plans|Maste:  Plans  for  major
 metropolitan  centres,  State  cavitala
 port  towns,  iapidly  growing  industrial
 areas  and  the  resource  regions  was
 taken  up  as  a  Centrally  sponsored  se-
 heme  Under  this  «cheme  financial
 assistance  was  Lrovided  to  the  State
 Governments  for  preparation  of  T2
 Master  Plans  According  to  infoi-
 mution  available,  thc  Master  Plans’
 Development  Plans  have  been  prepar-
 ed  for  over  500  cities  and  towns  by
 now

 (a)  During  the  5th  Plan  two  un-
 dermentioned  Central  schemes  have
 been  introduced

 4)  Scheme  for  Integrated
 Urban  Development  uD  Metio-
 politan  Cities  and  Areas  of  Nut-
 ional  Importance  and

 a  Sechtme  for  Development
 of  National  Capital  Region  Cen-
 tral  loan  asustance  under  these
 schemes  7५  being  provided  for  de-
 velopment  of  cities  and  towns  So
 fair  Rs  3838  crores  coveling  9
 touns  ave  been  :eleased  under
 the  inte  ratrd  Wihan  D  velopment
 Programme,  ind  Rs  255  crores
 for  4  tovng  for  the  National  Capi-
 tal  Region

 (m)  The  Housing  and  Uiban
 Developme:  t  Corporation  has  al-
 so  finoneed  657  schemes  for  a  to~
 tal  loan  amount  of  Ry  28090  cr-
 ores  The  constiuction  of  houses
 shopping  centres  office,  buildings
 ond  development  of  slots  under
 these  schemes  wil  naturally  con-
 tnbute  to  urbin  development  Of
 these  there  aie  49  pruvects  which
 wil  help  m  imitating  the  develop-
 ment  process  mther  in  new  towns
 or  in  large  extensions  o”  miesent
 township  in  the  form  o:  housing,
 commercials  or  industrial  aevelop-
 ment.
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 Winding  up  of  Rehabilitation  Indus-
 tries  Corporation,  Calcutts

 *169,  SHRI  K.B.  CHETTRI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  Government  propose
 to  wind  up  the  Rehabilitation  Indus-
 tries  Corporation,  Calcutta;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  &  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Government  are  con-
 sidering  steps  for  making  the  Reha-
 bilitation  Industries  Corporation  vi-
 able  and  are  awaiting  the  proposals
 of  the  Corporation  in  this  regard

 (b)  Does  not  arise.

 Benefit  to  Farmers  from  Small  ह...
 mer  Development  Agency

 *l7l.  SHRI  DHARAM  VIR  VA-
 SISHT):  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  the  number  of  farmers  benefit-
 ed  State-wise  and  the  nature  of  bene-
 fit  received  under  the  Small  Farmers
 Development  Agency  (SFDA)  during
 the  Fourth  Plan  period;  and

 (b)  the  position  of  subsidiary  occu-
 pation  programmes  in  the  same
 context?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  A  state
 ment  indicating  the  number  of  benefi-
 claries  covered  state-wise,  during  the
 Fourth  Pian  under  the  Smai?  Farmers
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 Development  Agency  (SIDA)  and
 Marginal  Farmers  and  Agricultural
 Labourers  Agency  (MFAL)  programme
 is  enclosed.  The  identified  partici-
 pants  were  extended  benefits  under  the
 Programmes  like  adoption  of  High
 Yielding  Varieties  and  Multinle  Cropp-
 ing,  Input-subsidy,  Demonstrations,
 Horticulture,  Soil  Conservation,  Land
 Development,  Minor  Irrigation  and  gub-
 sidiary  occupation  like  dairy,  poultry
 piggery,  sheep  and  goat  rearing  and
 pisciculture,  Rural  artisang  ang  Rural
 works.  The  programme  of  rural  works
 was  implemented  for  marginal  farmers
 and  garicultural  laboures  only  by  the
 Marginal  Farmers  and  Agricultural
 Labourers  (MFAL)  Agencies  to  pro-
 vide  them  off  season  wage  employment,
 The  resources  for  the  programme  were
 made  available  to  the  participants  in
 the  shape  of  subsidy  (25  per  cent  te
 Small  Farmers  and  33-1/3  per  cent  to
 Marginal  Farmers  ang  Agricultural
 Labourers)  and  the  balance  amount  as
 loan  from  institutional  :ources,  The
 rate  of  subsidy  for  Community  Minor
 Irrigation  programme  was  50  per  cent,
 80  ag  to  promote  group  activity  among
 weaker  sections.  The  Agencies  also
 provided  interest  free  share  capital
 loan  for  enrolment  of  identified  Small/
 Marginal  farmers  and  agricultural
 labourers  aS  members  of  couperatives
 enable  them  to  borrow  from  coopera-
 tive  societies.

 Subsidiary  occupations  constituted
 one  of  the  important  component  of  pro-
 grammes  implementeg  by  the  Agencies.
 Marginal  farmerg  and  agricultural
 labourers  received  priority  under  sub-
 gidiary  occupations.  Such  programmes
 were  taken  up  in  compact  areas  having
 necessary  infrastructure  for  collection
 and  marketing  of  animal  products  like
 milk,  eggs,  etc.
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 Statement
 Bencficiaries  Under  Small  Farmers  Develapmen  l  ह  and  Agricultural Labourers  Agency  During  the  Nr  vere.  29  ™

 S.No.  State/U.Ts,  Tatal  No,  of  Benefic  amie.  No,  of  Beneficiaries  under  sub-
 ndiay  occupations

 SFDA  MFAI.  Total  SFDA  MFAL  TotaL

 me  Andbra  Pradesh  55,096...  ff26,509  [78,325  958  =  880  कफ
 21799  «=  करशा..  35१  62  है  9

 १  Biber  225,945  93455  BG400  1,560  Bg2,  ह.
 ह उ  Gojaret  S444  «37774  zB  1T  399  ane
 5  Haryana  काठ.  4758  449I95  SST  Bobs  10,796
 ७  Humachal  Pradesh,  =  33,67:  716,573,  ©  rire  ह  663  1,980

 7  Jammu  &  Kashmir  76,779  5915,  Baving  ago  624  ae
 8  « 9  ,  ©  46,597  6790543  ast  4745  6.77
 9  Kerala...  aggy6  65GB?  roah  Fa  “9OT

 i9  Madhya  Pradesh  87,989  «=  34928  192,307  385  H43  3,708
 tr  Maharashtra  50,07t  tO  DGS  as  wat  67  hose  “737
 2  Mapua,  6०6.  6७  ये
 33  Meghalaya,  7083,  nati  gaa  gaa

 t4  Nagaland  =  38,796  58.798  ag  Lag

 15  Orwsa  Oa  4hogt  tg  AG2  925  gaan  5.574
 ¥6  Punjab  20,886  25,080  —  45bb  2098  55th  ppb8q

 पर  Rajasthan,  2  ATID  40,816  87.429  1504  2,955  4549
 3  Tamil  Nadu  1,10,487  490047  खक0$..  ०79०  9.257  =  949

 0  Trpura  5.555  i  43  43

 ३०  Uliar  Pradesh  +1,69.580,  42,680  ay1a,abo,  944  @.biz  r,656

 ar  West  Bengal  aagig  =  Boag  40944  7  qt  sgt

 aa  Del  1378  .g7!  ae  Gy  Bhg

 a3  GoaDaman Du  8,580  880  ORG  686

 ह... ज  Pondicherry  72  Te  2.622  2.623

 Total:  «eS  ngBs8Q5  05907  19.60,  5  gh  ane  545
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 Revamping  of  Asricultural  Admipis-
 tration

 “172,  SHRI  5.  R.  DAMANI  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  details  of  decision  taken  to
 revamp  agricultural  administration  in
 the  country;

 (b)  the  guidelines  drawn  up  for  its
 implementation;  and

 (ec)  whether  this  voticy  was  discussed
 ‘with  the  State  Governments  and,  if  so,

 their  reaction  thereto?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  ta  (०).  Re-
 organisation  of  Agricultural  Adminis-
 tration  in  the  States  is  hroadly  propos-
 ed  to  be  carried  out  ag  under,

 l.  A  Village  Level  Worker  for
 agricultural  extension  work  may  be
 provided  broadly  for  a  group  of  500
 farm  families  in  intensive  areas  like
 major  irrigation  systems  and  for  a
 group  of  800  farm  families  in  other
 areas.  One  Agricultural  Extension
 ‘Officer  will  be  required  for  super-
 vision  of  8VLWs,

 2.  A  team  of  Subject-Matter  Spe-
 cialists,  especially  in  the  flelds  of
 Agronomy  and  Plant  Protection
 should  be  provided  at  the  Sub-Divi-
 sional  level.

 3.  At  the  district  level,  2  addition-
 al  subject-matter  specialists  may  be
 provided  in  the  fields  of  specializa-
 tion  not  covered  by  the  existing  spe-
 cialists  and  which  are  specifically
 Tequireq  for  the  particular  area.

 4.  A  sub-division  with  4  or  more
 blocks  under  its  jurisdiction  will  be
 provided  with  2  jeeps  and  the  others
 with  one  jeep,  to  facilitate  the  mo-
 bility  of  subject-matter  specialists
 ete.
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 The  Centre  has  sanctioned  various
 projects  in  the  States  and  provided
 special  staff  for  the  same  at  the  VLW
 and  AEO  level.  All  such  programmes
 should  be  integrated  under  the  re-or-
 ganised  system  so  that  there  is  no
 duplication  at  the  field  level  in  this
 regard.  All  agricultural  development
 programmes  in  the  district  should  be
 coordinated  by  a  Principal/Chief  Agri-
 cultural  Officer,

 A  Centrally  Sponsored  Scheme  for
 “Strengthening  and  Re-organization  of
 Agricultural  Extension  Administration
 in  the  States”  has  been  approved  by
 the  Government  of  India.  Central
 assistance  to  the  extent  of  75  per  cent
 will  be  avilable  for  additional  staff
 that  may  be  required  to  fill  up  the
 gaps  and  transport  for  re-organization
 on  these  lines,

 (b)  Main  guidelines  for  imp!emen-
 tation  of  the  programmes  are  given
 in  the  Statement  cnclosed.

 (c)  The  main  features  of  the  schemv
 have  been  discussed  with  the  re-
 presentatives  of  major  States  in  re-
 gional  meetings.  Several  State  Gov-
 ernments  have  broadly  accepted  the
 approach  outlined  above.  Projects  for
 reorganization  of  agricultural  exten-
 sion  administration  in  the  States  of
 Assam,  Madhya  Pradesh,  Orissa,  Ra-
 jasthan  and  West  Bengal  have  been
 formulated  by  the  State  Governments
 and  approved  for  World  Bank  as-is-
 tance.  Similar  project  for  the  State
 of  Bihar  has  also  been  finalised  and  is
 expected  to  be  negotialed  with  the
 World  Bank  during  November-Decem-
 ber,  1977,  Projects  have  also  been
 prepared  for  the  States  of  Gujarat  and
 Uttar  Pradesh  and  Projects  for  the
 States  of  Karnataka  Maharashtra.
 Haryana  and  Andhra  Pradesh  are
 under  preparation.  The  remaining
 States  have  also  been  requested  to
 formulate  their  specific  proposals  for
 reorganisation  of  the  agricultural  ex-
 tension  administration  in  their  States
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 and  serid  the  same  to  the  Govermment
 of  India  for  considering  Central  assis-
 tance  under  the  Centrally  Sponsored
 Scheme

 Statement

 Guidelines  for  implementation  of  the
 sponsored  sheme  for

 the  ytrengthening  and  re-organi-
 sation  of  Agricultural  Extenaon
 Admunistration  in  the  States

 The  fllowing  main  guidelines  have
 been  laid  down  and  prograi’mes  may
 bo  developed  after  taking  loca  re
 quirements  in  view

 Development  oj  75  per  cene  VLWs
 erccluswely  for  4yriultural  exten-
 sion  and  =  agru  titural  production
 programmes  under  the  con“rol  of
 State  Departinent  of  Agriculture

 lThe  progrimne  decpenis  upon
 the  availability  of  Village  Level  Work-
 crs  for  agricultural  development  work
 on  a  whole  time  basis  Wherever  the
 programme  8  started,  the  VLWs
 should  be  placed  under  nt.o]  of  the
 State  Agriculture  Department  75  per
 cent  of  the  VLWs  should  be  specifically
 e@aimarked  fur  work  relating  to  agn-
 culture  extension  and  age  cultual
 production  orogrammcs  exclusively
 and  the  rest  of  the  VLWs  nay  be
 deployed  for  general  development
 programmes

 Appointment  of  »ubjcet  Matter  Spe-
 crahsts

 2  The  key  to  the  programme  is  thc
 gioup  of  Subject  Matter  Specialists
 Jocated  at  the  Sub-divisiona)  level  4
 broad  check  has  shown  that  State
 Agriculture  Depirtments  are  weak  in
 this  class  of  exepeitise  Therefore  any
 programme  that  is  formulated  will  be
 limited  by  the  number  of  such  groups
 that  can  be  formed  in  the  respective
 States  immediately  gnd  which  can  be
 expanded  within  the  next  one  or  two
 years  Specific  qualifications  should

 be  laid  down  for  Subject  Matter  Spe-
 clalists  and  only  those  who  fulfil  the
 qualifications  strictly  may  be  appoint-
 ed  as  Subject  Matter  Specialists

 Integration  of  the  neld  slat  of  the
 State  Agnculture  Department
 under  vanous  schemes

 3  The  Centre  has  sanctioned  various
 projects  in  the  States  and  provided
 special  staff  for  the  same  at  the  VLW
 and  AEO  level  On  ७  the  :c-orgal  ised
 extension  p  ittern  is  accepted,  all  such

 progr  should  be  tegrated
 under  the  re-organised  system,  30  that
 thore  is  no  duplication  at  the  field  level
 in  this  regard  All  staff  ,n  thow
 areas  under  any  other  such  pro-
 grammes  should  be  merged  in  the
 overall  staff  and  re-distributed  ta
 meet  the  requirements

 4  If  all  the  above  adjustments  are
 made  it  will  be  found  that  substantial-
 ly  the  VLWs  required  for  the  ovro-
 gramme  wi!)  already  be  available  ut?
 the  State  In  regard  to  AEOs  most
 of  the  demand  can  possibly  be  met  by
 redistribution  If  there  are  any  gaps,,
 the  Government  of  India  will  be
 agreeable  to  the  Centre  contmbuting
 75  per  cent  of  the  cost  of  the  gaps  for
 a  period  of  five  years

 Coordination  of  Agriculivral  Develop-
 ment  Programm’s  at  the  District
 level

 5  For  effective  implementation  of
 the  various  agricultural  development
 activities  at  the  Dustrict  level  it  2३5
 essential  to  coordinate  the  activihes
 of  all  the  officers  under  the  supervi-
 sion  guidance  and  control  of  an  Prm-
 cxpal/Chief  Agricultural  Officer,  who
 should  be  a  Class  I  Office:  of  the  sts-
 tus  of  Jomt/Deputy  Dircctor  of  Agnicul-
 ture  The  Chief/Principal  Agricultu-
 ral  Officer  should  be  responsb.«  for
 all  work  concerning  agricultural  de-
 velopment  for  the  entire  District  in-
 cluding  work  relating  to  the  new  ex-
 tension  methodology  (Traimng  and
 ‘Visit  system)  besides  different  special
 programme  etc,  referred  to  above
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 Coordination  with  People's  Organisa-
 ह...  कात  with  50586  agencies  at
 the  Divisional  District  ani  Block
 levels,

 6  Popular  Institutions  including
 Zila  Parishads  and  Panchayat  Samitis
 will  continue  to  be  fully  involved  m
 the  formulation  and  implementation
 of  agricultural  production  program-
 mes  The  District  level  Agricultural
 Officers  should  regularly  participate  in
 meetings  of  the  Zila  Parishad  or  their
 Agricultural  Production  Committees
 and  the  Sub-Divimonal  Agricultural
 Officers/Agricultural  Extension  Offi-
 cers  should  participate  in  meetings  of
 Patachayat  Samitis  or  their  Commit-
 tees  dealing  with  agricultural  produc-
 thon  programme  Agricultural  Pro-
 4uction  Programmes  should  be  revicw-
 ed  in  all  aspects  at  these  forums

 ‘Tt  will  also  ve  necessary  to  have
 effective  coordination  between  the
 Dr  l  Co:  and  the  Joint
 Director  of  Agriculture  at  the  Divi-
 sional  /Regional  level,  the  Collector/
 Deputy  Commusmoner  and  the  Princi-
 pal  Agricultural  Officer  at  the  District
 level  and  Block  Development  Officer
 at  the  Block  level  Meetings  at  the
 Divisional  level  may  be  presided  over
 by  the  Divisional  Cormisioner  and
 the  Divisional/Regional  Dhurector  of
 Agriculture  may  serve  as  the  Conve-
 nor  of  these  meetings  Representa-
 tives  of  all  agencies  concerned  with
 agricultural  development  should  be
 invited  to  attend  these  meetmgs  The
 Collector  should  be  the  Chairman  of
 the  Dustrict  Agricultural  Production
 Committee  with  the  Principal/Chief
 Agricultural  Officer  of  the  District  ser-
 ving  as  the  Convenor  The  Agricul-
 tural  Production  Committee  should
 have  representatives  of  Agricultural
 Universities,  research  stations,  credit
 agencies,  including  cooperatives  and
 commercial  banks,  input  agencies
 State  Irrigation  Department,  State
 Groung  Water  and  Electricity  Boards
 es  well  as  MPs,  MLAs  and  re
 presentatives  of  the  Zila  Parishads  of
 the  respective  areas  as  members

 NOVEMBER  28,  977  Written  Answers  4

 Coordination  with  Agncultural  Unl-
 versities/Colleges,

 a  There  should  be  close  coomduna-
 tion  betwen  the  State  Agriculture  De-
 partments  and  the  Agricultural  Uni-
 versities/Colleges,  Coordination  Com-
 mittees  should  be  formed  for  the
 purpose  of  ensuring  close
 between  agricultural  research  and  ex-
 tension  at  the  State,  Regional  and
 District  levels

 9  There  should  be  a  regular  two
 way  traffic  between  research  and  ox-
 tension  personnel  for  exchange  or
 expertise

 केन्द्रीय  विश्यालयों  में  काम  करने  वाले
 शारीरिक  शिक्षा  भ्रध्यापको  को

 झहंतायें

 *173- श्री बज राज लिह नी  ष्ज  राज  सिह  :  क्या
 शिक्षा,  समाज  कल्याण  शौर  सस्कृति  मबी
 यह  बताने  की  कपा  करेगे  वि

 (क)  देश  मे  केन्द्रीय  विद्यालया  में
 काम  करने  वाले  शारीरिक  शिक्षा  प्रध्यापकों
 की  निर्धारित  परहँताये  क्‍या  हैं,

 (@)  कया  केन्द्रीय  विद्यालय  सगठन
 ने  केन्द्रीय  विद्यालयों  मे  सभी  शारीरिक
 शिक्षा  भ्रध्यापको  की  नियुक्तिया  निर्धारित
 अह्तापो  के  श्नुसार  की  है,  पौर

 (ग)  कितने  भ्रध्यापक  निर्धारित  झहूंता
 प्राप्त  नही  हैं  शौर  इस  बात  को  सुनिश्चिचत
 करने  के  लिए  क्यां  उपाय  किये  जा  रहे  हैं
 कि  थे  निर्धारित  भहंताएं  प्राप्त  करें  ?
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 शिक्षा,  समाज  कल्याण  प्ौर  संस्कृति
 मंत्रालय  में  राज्य  मंत्री  (श्रीमती  रेणका
 देवी  बरकटकी):  (क)  शारीरिक  शिक्षा
 प्रध्यापो  (440--20--500  रु०  ao
 tto—25—700—80  Zo—25—
 750  ८  का  वेतन  मान)  के  लिए  निर्धारित

 शेक्षिक  अ्हेताए  निम्मलिबित  है

 ध्रनिवार्य  भरहताएं  शारीरिक  शिक्षा  मे
 मान्यता  प्राप्त  डिप्लोमे  सहित  विश्वविद्यालय
 डिग्री  |

 भ्बा

 लक्ष्मीबाई  शारीरिक  शिक्षा  कालेज
 से  बी०पी०ई०  भ्रथवा  समकक्ष  भहंता  |

 विश्यात  खिलाडी  भी,  जिन्होंने  मान्यता
 प्राप्त  राष्ट्रीय  या  भप्रन्तर्राष्ट्रीय  प्रतियोगिताझों
 में  देश  का  प्रतिनिधित्व  किया  हो,  परीक्षण
 के  भ्राधार  पर'  नियुक्ति  के  पात्र  होते  है,
 बचतें  कि  उनके  पास  विश्वविद्यालय  की
 डिग्री  हो  शौर  शारीरिक  शिक्षा  मे  डिप्लोमा
 झथवा  समकक्ष  भरता  रखने  की  शर्तें  लागू
 नही  होगी  ।

 (ख)  शौर  (ग)  सूचना  एकत्र  की
 जा  रही  है  झौर  सभा  पटल  पर  रख  दी
 जाएगी  1

 Protection  of  Konarak,  Jagannath  and
 dngaraj  Temples,  Orisss

 "174,  SHRI  SARAT  KAR  Will  the
 Munster  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 €d  to  state

 (a)  what  steps  have  been  taken  to
 Protect  temples  of  Konarak,  Jagannath
 and  Lmgara]  m  Orissa,  and

 (b)  whether  the  Central  Government
 Proposes  to  aid  liberally  for  pro-
 tection  of  historic  monuments  and  ex
 cavition  of  historical  places  which  are
 abundant  m  Orissa?

 THE  MINISTER  OF  EDULATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  The  templeg  of  Konarak,
 Jagennatha  and  Lingaraja  in  Orissa
 are  already  ‘protected’  as  monuments
 of  national  amportance

 To  preserve  these  temples  extensive
 Structural]  repairs  lke  replacing  dam-
 aged  stones  with  new  ones,  grouting
 cracks,  scaling  the  open  joints  in  the
 masonry  have  been  caried  out  Be-
 sides,  chemical  treattrent  of  the  maso-
 mry  against  salt  action  and  heavy
 rains  has  also  been  undertaken  Steps
 have  also  been  taken  to  develop  the
 @fea  in  and  around  the  monuments
 by  landscaping

 The  expenditure  incurred  on  pre-
 servation  and  maintenance  of  these
 temples  during  the  last  three  years
 and  the  allocations  made  for  the  cu-
 rent  year  are  as  follows’

 ‘Temple  ६7  &  ple

 7475  «  8॥,57  24.594  I9.004
 1975-76.  के  हे  1,71,680  9278  t545
 997677  «ele  4740  1,30,906  35.959
 Provision  tor  7977*%0  2,28,000  2,90,000  16,000
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 (b)  The  responsibility  of  the  Cen-
 tral  Goveinment  in  regpect  of  preser-
 vation  js  limited  to  monuments  of
 national  importance.  Monuments
 other  than  those  of  national  Import-
 ance  are  looked  afier  by  the  State
 Department  of  Archaeology  and  the
 Archaeological  Survey  of  India  ren-
 ders  technical  assistance  whenever
 asked  for  by  the  State  Government.

 बन-रोपण  के  बारे  में  स्वोशन  के  साथ  समझौता

 #175.  श्रो  सुरेख  विक्रम  :  क्या  कृषि
 झौर  लिवाई  मत्रो  यह  बताने  की  कृपा  करेग
 11

 (क)  दिल्‍ली  में  4  भ्रक्तूबर,  977
 से  लागू  किये  गय  भारत  भौर  स्वीडन  के
 बोच  हुए  वत-रोपण  सबन्धी  समजझञोत्रों  की
 शर्ते  क्‍या  हे,

 (ख)  इसमे  कितनी  राशि  की  भारतीय

 मुद्रा  श्रन्तप्रस्त  है  ;  झौर

 (ग)  इससे  देश  को  कितना  लाभ
 होने  को  सभावना  है  ?

 कवि  प्रोर  त्राई  मंत्रों  (शी  सुरजीत  सिह
 बरनाला)  (क)  दिताक  4  प्रकक्‍्तूबर,  977  को
 भारत  सरकार  और  स्वीडन  सरकार  के  बीच
 जो  समझौता  हुमा  था,  बह  भारतीय  काप्ठ-
 निष्कासन  प्रशिक्षण  परियाजना  के  लिए
 सहायता'  के  सत्रधर  में  था,  न  कि  वत-रोपण
 के  लिए  तथापि,  उपर्युक्त  समझौता
 दिनाक  23  अप्रैन,  977  का  पत्रों  के  प्राद। नभ
 प्रदान  के  माध्यम  से  भारत  सरकार  भौर
 स्वीडन  सरकार  के  बीच  हुए  मोटे  समझौते
 का  एक  भाग  था,  जिसके  प्रतुस्तार  स्वीडन

 9  80-8  तक  भारत  में  वानिकी  के  विकास
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 के  लिए  200000  लाख  स्वीडत  क्रोनीर  की
 सहायता  प्रदान  करेगा  |  “भारतीय  काष्ठ-
 निष्कासन  प्रशिक्षण  परियोजना  के  लिए
 सहायता  '  सबधी  परिमोजना  दिनांक  177
 से  साढे  तीन  वर्ष  की  भ्रवधि  के  लिए  है  ।
 इस  परियोजना  के  निम्नलिखित  उद्देश्य  है  :--

 (a)  मूल  काष्ठ-निष्कासन  कार्य  से
 लगभग  ¢,000-0,000  वन-णर्यकर्त्ताशों
 को  प्रशिक्षण  देना  ।

 (2)  भारतीय  बन  प्रध्िकाश्यों  का

 पूरोपियन  देशो  मे  उन्नत  प्रौद्योगिकी  मे  प्रशिक्षण
 देता

 (3)  लकड़ी  के  सडक  से  परे  शौर  लम्बी
 दूरी  के  परियहन  मे  सभावित  सुधारों  का
 पता  लगाना  |

 (4)  एक  प्रध्ययन,  जिसका  उद्देश्य  आरा
 मिल  तकनीकों  श्लौर  देश,  ध्रारा  मिल  के
 उपकरणों  के  डिजाइन  तथा  विनिर्माण  दोनों

 के  सुधारों  के  सबंध  में  सुझाव  देता  है,  के  माध्यम
 से  आरा  मिल  उद्योग  के  लिए  सहायता  देना  ।

 स्वेडिण  भ्रन्तर्राप्ट्रीय  विकास  प्राधिकरण
 (स्वीडस-वन  परामर्शदायी  ए  बी  के  माध्यम
 से)  म्रधिक  से  क्‍ग्रधिक  .50  श्रम-महीनों  तव
 विशेषज्ञों  की  सेवाएं  प्रदान  करेगा,  जिसमें
 एक  परियोजना  प्रधिकारी,  मूल  काष्ठ-
 निष्कासन  के  चार  व्यावसायिक  विशेषज्ञों,  एक

 परिवहन  विशेषज्ञ  धौर  एक  भारा  मिल  दिशेषज्ञ
 भौर  उपर्यकत  विशेषज्ञता  सबंधी
 विवयो  मम  अल्पावधि  सलाहकार  शामिल  है  |
 स्वेदिश  भ्रन्तर्गाप्ट्रीय  विकास  प्राधिबरण
 परियाजनताभो  के  लिए  2,605,000  स्वीडन
 क्रोनोर  के  उपकरण  भी  प्रदान  करेगा  |
 स्वे्टिश  प्रतर्राष्ट्रीय  विकास  प्राधिकरण  वा
 ढाई  वर्ष  की  भ्रवधि  के  लिए  कुल  प्रंशदान
 7,603,930  स्वीडन  कोनोर  होगा  |
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 (a)  परियोजना  के  लिए  साढे  तीन
 वर्ष  की  प्रधप्नि  के  लिए  भारत  सरकार  का
 भ्रशंदान  1,05,000  रुपये  होगा,  जिसमे
 मुख्य  रूप  से  समकक्ष  शौर  सहायता  सबधी
 कर्मशारी,  लेखन-सामग्री  शौर  काष्ठ-निष्कासन
 प्रशिक्षण  परियोजना  के  मुख्यालय  देहरादून
 में  कार्यालय  का  स्थान  शामिल  है  |

 (ग)  इस  परियोजना  के  क्रियान्वयन
 से  प्राप्त  होते  वाले  लाभ  निम्नलिखित  है

 (1)  झाधुनिक  श्रौजारो  शौर  उनके
 उपयोग  के  झाधुनिकः  तकनींकौ  से  बन  के
 कार्यकर्ताओं  को  परिचित  कराके  मूल  काष्ठ-
 निष्कासन  में  उनकी  क्षमता  बढाना  |  इसका
 तात्पर्य  यह  होगा  कि  उत्पादकता  में  भहत्वपूर्ण

 वृद्धि  होगी,  जिसके  फलस्वरूप  वास्तविक  रूप
 से  भारत  के  कार्ठ-निष्कासन  उद्यमों  की  पग्रधिक
 वित्तीय  लाभ  होगा  ।

 (2)  भारतीय  बन  पग्रध्िकारियों  को
 मूल  काप्ठ-निष्कासन,  सडक  से  परे  के  बे
 प्रस्विहेन  भौर  लबी  दूरी  के  परिवहन  के  सबंध
 में  उच्च  स्तर  की  प्रौद्योगिकी  प्रदान  करना  ।

 उपर्युक्त  दोनों  लाभ  प्रावश्यक  समझे
 जाते  है,  क्योकि  काष्ठ-निष्कासन  संबंधी
 कार्यों  मे  भारतीय  बानिकी  के  कुल  व्यय  का
 लगभग  70  प्रतिशत  व्यय  होता  है  ।

 जामिया  मिलिया  डिच्स  ट्रेनिंग  कालेज,  बिल्ली
 के  विद्याथियरो  की  मांगें

 “176  की  जोम  प्रकाश  त्यागी
 क्या  शिक्षण,  रूमाज  कल्याण  शौर  सस्कृति

 मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  जामिया  मिलिया  टीचर्स  ट्रेनिंग
 कालेज,  दिल्‍ली  के  विधदयाथियों  की  झपत्ती
 हाल  की  हड़ताल  के  समर्थन  मे  क्या  मांगे  है  ;
 शौर

 (@)  सरकार  ने  प्रथ  तक  इस  संबध
 में  क्या  कार्यवाही  की  है  ?

 शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री  (डा०  प्रताप  ग्ब्ख  चन्द्र)  (क)  जामिया
 सिलिया  इस्लामिया  द्वारा  दी  गई  सूचना  के
 प्रनुतार,  इसके  शिक्षक  प्रशिक्षण  कालेज  के
 छात्रौ  ने  न  तो  हड़ताल  की  भौर  न  कोई  मागे
 ही  रखी  |

 (ख)  प्रश्न  नहीं  उठता  |

 महाराष्ट्र  में  “टाइगर  प्रोजक्ट'  के  लिए
 हवाई  सर्वेक्षण

 197,  शो  लक्ष्मण  राव सामकर  :
 क्या  कृषि  ौर  सिंचाई  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  पूर्वी  महाराष्ट्र  की  टाइगर
 प्रोजेक्ट  योजना  का  सर्वेक्षण  कार्य  पूरा  नहीं
 किया  गया  था  क्‍योंकि  सैंट्रल  जलोजिकल  सर्वे,
 हैदराबाद  द्वारा  उसका  हवाई  सर्वेक्षण  नहीं

 किया  गया  था  ;

 (ख)  क्या  इस  योजना  का  हवाई  सवक्षण
 कार्य  इस  वर्ष  पूरा  करने  का  प्रस्ताव  है;  भौर

 (ग)  क्‍या  सरकार  का  विचार  इस
 परियोजना  के  आदिवासी  क्षेत्र  मे  होने  क ेकारण
 इसे  प्राथमिकता  प्रदान  करने  का  है  ?

 कृषि  भौर  सिंचाई  मंत्री  (श्री  सुरजीत
 सिह  बश्नाला)  (क)  से  (ग)  महाराष्ट्र
 सरकार  के  महा  वनपाल  द्वारा  उपलब्ध  की  गई
 सूचना  के  भ्रनुसार  महाराष्ट्र  क ेमेलघाट  बाध
 परियोजना  क्षेत्र  के  हवाई  सर्वेक्षण  के  लिए
 झभी  तक  कोई  प्रस्ताव  नहीं  किया  गया  हैं  1
 इसके  ग्रतिरिक्त,  इस  वर्ष  के  दौरान  परियाजना
 क्षेत्र  का  हवाई  सर्वक्षण  करने  का  कोई  प्रस्ताव
 नही  है  t
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 Setting  up  unit  for  Export  ef  Meat

 178  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  ‘whether  a  multi  milion  dollar
 umt  is  being  set  up  for  exporting  good
 quality  meat  to  the  developed  nations
 with  the  help  of  Food  and  Agriculture
 Organization,  and

 <b)  if  so  details  thereof?

 THE  MINISTER  OF  AGRICULTU-
 RE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA)  (a)  and  (b)
 A  Feambility  study  for  setting  up  a
 medium  size  export  oriented  meat
 processing  unit  in  Kerala  State  was
 conducted  by  a  FAO  Specialist  who
 visited  the  country  in  late  975  The
 FAO  has  since  suggested  that  this
 proposal  be  taken  up  with  the  Swe-
 dish  International  Development  Agen-
 ey  for  bilateral  assistance  This  mat-
 ter  8  now  under  correspondence  with
 the  Government  of  Kerala

 were  कमांड  योजना  का  पूरा  किया  जाता

 179.  श्री  यशदत्त  शर्मा :.  क्‍या  कृषि  शौर
 पसाई  मंत्री  यह  बताते  की  कृपा  करेगे  कि

 (क)  चबल  कमाड  योजना  कब  तक
 पूरी  की  जायेगी  ,  झौर

 (ख)  उस  पर  पझनुमानत  कुल  कितता
 खर्च  झायेगा  भौर  इससे  भूमि  के  कितने  क्षेत्र
 में  सिंचाई  हो  सकेगी  ?

 कृषि  ौर  सिंचाई  संत्रो  (ली  सुरओत
 सिह  बरनाला)  :  (क)  तथा  (=)
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 चंबल  सिचाई  परियोजना का  कमांड  क्षेत्र
 राजस्थान  और  मध्य  प्रदेश  राज्यों  में  फैला  हुआ
 है।  कमाड  क्षेत्र  विकास  कार्य  क्रम  के  क्रियान्वयन
 के  लिए  विश्व  बैंक  के  साथ  एक  समझप्नौता
 किया  गया  था  जो  राजस्थान  के  लिए  दिसम्बर,
 974  में  शौर  मध्य  प्रदेश  के  लिए  सितम्बर,
 975  %  प्रभावी  हुभा  |  उसके  बाद  इस

 प्रयोजन  के  लिए  स्थापित  किए  गए  कमाड़
 क्षेत्र  विकास  प्राधिकरणों  द्वारा  दोनों  राज्यो
 में  कार्यक्रम  शुरु  किया  गया  |  राज-
 स्थान  क्षेत्न  में  विश्व  बेब  की  चबल  कमाड़
 परियोजना  6  वा  की  प्रवधि  में  क्रियान्वित
 की  जानी  है  शौर  कमाड  क्षेत्र  के  विकास
 के  प्रथम  चरण  मे  हे,  जिसके  भ्रन्तर्गेत  मुख्य
 ष्प  से  नहर  वितरण  प्रणाली  का  सुधार
 50,000  हैक्टार  क्षेत्र  का  भान-फार्म  विकास
 1,67,000  हैक्टार  क्षेत्ञ  मे ंनिकास  नालिया
 का  सुधार,  सडकों  का  निर्माण  तथा  सुधार
 धौर  कृषि  समर्थन  सेवाये  मुहयूया  करन  का
 कार्य  शामिल  है  ।  यह  कार्य  समय  मे  पूरा
 हो  जाने  की  सभावना  है  1  मध्य  प्रदेश  क्षेत्र  म
 विश्व  बैक  की  चबल  कमाड  परियोजना  का
 प्रथम  चरण  3  वर्षो  को  प्रवधि  से  क्रियान्वित
 किया  जाना  हे  शौर  इसमे  मुख्य  रूप  से  नहर
 वितरण  प्रणाली  का  सुधार,  20,000  हैक्टार
 क्षेत्र  में  चक  की  निकास  नालिया  12,000
 हैक्टार  क्षेत्र  मे  ग्रान  फार्म  विकास,  सटकों
 का  निर्माण  तथा  कृषि  समर्थन  सेवाझों  की
 व्यवस्था  सबधी  कार्य  शामिल  है  ।  मध्य  प्रदेश
 में  इस  कार्यक्रम  के  क्रियान्वयन  को  प्रगति

 कुछ  धीमी  रही  है  |  तथापि,  राज्य  सरकार
 इस  कार्यक्रम  को  तेज  करने  के  लिए  विशेष
 प्रयास  कर  रही  है  |

 राजस्थान  क्षेत्र  मे विएय  बैक  की  चबल
 कमाल  'परिम्रोजना  के  प्रथम  चरण  पर  73  2
 करोड  to  की  लागत  का  धनुमान  है  |  इसी
 प्रकार  मध्य  प्रदेश  क्षेत्र  म ेविश्व  बैंक  की  बबल

 कर्मांड  परियोजना के  प्रथम  चरण  पर  37  3
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 करोड़ १०  की  लागत  का  प्रभुमात है  ।  राजस्थान
 में  प्रगस्त,  977  तक  15.  4  करोड़  र०तथा
 मध्य  प्रदेश में  मार्च,  977  तक  7.  5  करोड
 रु०  खर्च किए  गए।  1975-768  राजस्थान
 #.74  लाख  हैक्टार  भौर  मध्य  प्रदेश  में
 2.  7  लाख  हैक्टार  की  सिंचाई  क्षमता  सृजित

 की  गई  |  वस्तुत.  975-76  ें  राजस्थान
 में  .67  लाख  हैक्टार  क्षेत्र  तथा  मध्य  प्रदेश
 मे  i.66  लाख  हैक्टार  क्षेत्र  की  सिंचाई  की
 गई  )

 दोनो  राज्यों  में  परियोजना  के  कमाह
 क्षेत्रों  मे ंनहर  तथा  निकास-नाली  प्रणालियों
 का  सुधार  और  खेत  की  जलवाहिकाम्रो  का
 निर्माण  दूसरे  चरण  मे  पूरा  करने  का  प्रस्ताव
 है  ।  जोतो  की  चकबदी,  भूमि  समतलन|भूमि
 का  श्राकार  देना,  सड़को  का  निर्माण  जैसे
 झन्य  कार्यकलापो  को  भी  जारी  रखा  जाएगा  |

 \
 Extra  Payment  by  West  Bengal  on  per

 Kilo  of  Foodgrains

 "180.  SHRI  DINEN  BHATTACHA-
 RYA:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Government  are
 aware  that  the  ters  of  agreement  of
 Food  Corporation  of  India  with  the
 State  Government  of  West  Bengal  are
 such  that  on  each  Kilo  of  foodgrains, the  State  is  requireq  to  pay  about  0
 Paise  more  than  what  other  States  pay which  costs  the  people  of  West  Bengal
 over  Rs.  50  crore  annually;  and

 (b)  if  so,  the  reasons  for  this  dis.
 crimination?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (a)  and  (b).  Food

 bution  of  rice  in  Kerala  and  West
 Bengal.  The  Central  issue  price  is
 the  same  for  all  the  States.  The  distri-
 bution  charges  payable  are  mutually
 settled  between  the  Food  Corpaqration
 of  India  and  the  State  Governments
 concerned  depending  upon  the  nature
 of  services  rendered  which  vary  from
 State  to  State  and,  therefore,  are  not
 compsrable,  In  West  Bengal  an  am-
 ount  of  Rs  9  per  quintal  js  levied
 ag  distribution  charges  on  account  of
 rice  and  Rs.  5/-per  quintal  on  ac-
 count  of  wheat  over  the  Central  :ssue
 price  as  settled  mutually  between  the
 Food  Corporation  of  India  and  the
 West  Bengal  Government,  Out  of  this
 amount  the  FCI  gets  Rs.  839  per
 quintal  on  rice  and  Rs,  5.46  per  quin-
 tal  on  wheat  for  acting  gs  a  whole-
 Saler  on  behalf  of  the  State  Govern-
 ment  and  this  includes  the  additional
 cost  borne  by  the  FCI  on  account  of
 transportation,  interest  and  handling
 of  stocks  on  behalf  of  the  West  Ben-
 gal  Government,  The  question  of  any
 discrimination  in  the  charges  payable
 by  various  States  to  the  FCI  does  not,
 therefore,  arise.
 “प्रोस्तोडस  झाफ  यू०  एन०  गिफ्ट  मिखिंग”

 ज्ीषंक  के  अन्तर्गत  समाचार
 *i8i.  श्री  मुत्युंज्य  प्रसाद  !

 शो पी०  फे०  कोडियन  :
 क्या  कृषि  और  सि्ाई  मंत्री  यह  बताने

 की  कृपा  करेगे  कि  :

 (क)  क्‍या  उनका  ध्यान  दिनाक  2
 नवम्बर

 के  पैट्रीयट  मे,  “प्रोसीड्स  झाफ  यू-
 एन-गिफ्ट  रूपीज  6  करोस  शाफ  मिल्क  मनी
 मिसिंग”  (संयुक्त  राष्ट्र  संघ  के  उपहार-
 6  करोड  रुपये  के  मूल्य  के  दूध  की  प्राप्त

 राशि  का  न  मिलना)  शीषक  के  भ्न्तगंत
 प्रकाशित  समाचार  की  भोर  दिलाया  गया
 है  ;  ौर
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 (ज)  यदि  हां,  तो  यह  समाचार  कहां
 तक  सच  है  ?

 कृति  झौर  सिचाई  ंत्री  (श्री  सुरजीत
 सिंह  बरनाला  :  (क)  इस  समाचार  की  ओर
 मंत्रालय  का  ध्यान  दिलाया  गया  है  |

 (@)  समाचार  में  छपी  बाते  वास्तव  मे
 सही  है  t  विश्व  खाद्य  कार्यक्रम  परियोजना
 6i8  (भापरेशन  फलूड)  के  लिए  मूल  स्वीकृत
 परिव्यय  95.  40  करोड  रुपए  था  जो  विश्व
 खाद्य  कार्यक्रम  द्वतरा  दत्त  वस्तुओं  के  विक्रय
 से  सृजित  राशि  पर  शभ्राघारित  होता  है  ।
 ll-!-974  से  विश्व  खाद्य  कार्यक्रम  की

 वस्तुभो  के  स्थानान्तरण  मूल्य  मे  संशोधन
 होने  पर  परियोजना  के  प्रावधान  को  संशोधित
 करके  i(6  40  करोड  रुपए  दिया  गया  है  1
 भारत  सरकार  शौर  विश्व  खाद्य  कार्यक्रम
 प्राधिकारियों  क ेबीच  सचालन-योजना  (प्लान
 झाफ  झापरेशन)  के  झाधार  पर  परियोजना
 को  भारतीय  हेरी  निगम  क्रियान्वित  करता
 रहा  है  |  भारतीय  डेरी  निगम  सरकार  को
 वित्तीय  विवरण  प्रस्तुत  करता  है  झौर  प्रति-
 थ्चे  सनदी  लेखाकारो  की  एक  फर्म  द्वारा  उसके
 लेखा  की  लेखा-परीक्षा  भी  की  जाती  है  1

 पोरबन्दर  धौर  जूनागढ़  (गुजरात)  में
 प्राउटडोर  स्टेडियमों  के  लिए  सहायता

 *is2.  at  धर्मसिह  भाई  पटेल
 क्या  शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  गुजरात  सरकार  ने  पोर-
 बंदर  ध्रौर  जूनागढ़  शहरों  मे  प्राउटडोर
 स्टेडियमो  के  लिए  योजनाएं  और  प्राक्कलन
 केन्द्रीय  सरकार  को  भेजे  है  भौर  यदि  हा,  तो
 प्रत्येक  का  प्राबकलन  क्‍या  है  ;
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 (@)  इस  मामसे  में  सरकार  द्वारा  क्या
 कार्यवाही  की  गई  है  भ्रथवा  की  जानी  है  ;
 श्रौर

 (4)  पोरबंदर  भौर  जूनागढ़  मे  प्राउट-
 डोर  स्टेडियम  बनाने  की  मजूरी  भ्रीर  सहायता
 कव  दी  जायेगी  ?

 दिक्षा,  समाज  कल्याण  wit  संस्कृति
 मंत्री  (डा०  प्रताप  ना  चना)  (क)
 से  (ग)  जी,  हा  यदुर्याप  राज्य
 सरकारों  को  सकेत  दिए  गए  थे  कि  सीमित
 निधियो  को  ध्यान  मे  रखते  हुए  नये  प्रस्तावो
 पर  विचार  करता  सभव  नही  होगा  तो  भी
 'पोरबदर  तथा  जूनागढ़  स्टेडियमो  के
 अनुमान  सितम्बर,  977  के  झंत  मे  प्राप्त
 हुए  ।  ये  भ्रनुमान  क्रमश  2,69,805  २०
 शौर  2,60,500  To  के  है  1  निधियों  की
 कमी  के  कारण  इन  पर  वित्तीय  बचे  978-

 79  में  विचार  किया  जायगा  t

 Subsidies  to  Fishermen  of  Goa,
 Daman  and  Dia

 1564.  SHRI  AMRUT  KASAR  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  fishermen  of  the
 Umion  Territory  of  Goa,  Daman  and
 Diu  were  given  subsidies  for  purchas-
 ing  the  engines  of  fishing  vessels;

 (b)  whether  the  same  _  subsidies
 have  been  stopped;  and

 (९)  2  so,  the  reasons  thereof?

 THE  MINISTER  OF  AGRICULTU-
 RE  AND  IRRIGATION  (SHRI  SUR-
 JIT  SINGH  BARNALA),  (a)  Yes.  Sir.

 (b)  No,  Sir,  but  the  subsidy  has
 been  reduced  from.  40  per  cent  to  5
 per  cent.

 (ec)  During  the  fourth  five  year  plan
 period,  the  Government  approved  50
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 per  cent  loan  and  40  per  cent  submdy
 im  respect  of  indigenous  engines  But
 on  reviewing  the  situation  of  mechin-
 sation  programme  during  the  fifth  plan
 of  the  Government  of  Goa  it  was  seen
 that  in  view  of  the  subsidy  element
 there  was  a  scope  for  malpractices  and
 therefore  the  Stitc  Government  pro-
 posed  to  reduce  the  subsidy  fiom  40
 per  cent  to  5  per  cent  and  to  increise
 the  quantum  of  loan  from  50  pe:  cent
 to  75  per  cent  The  remaining  20  per
 cent  was  kept  as  rmdividuals  contri-
 bution  The  above  proposal  was
 agreed  to  by  the  Government  of  India
 and  now  the  subsidy  piven  to  fishcr
 men  for  marine  enfines  for  fishini
 boats  is  5  per  cent  with  a  joan  corr
 Poncnt  of  75  per  cent

 Withdrawal  from  the  Membership  of
 the  Delhi  School  Teachers’  Co  ope-

 rative  House  Building  Society

 7565  SHRI  T  S  NEGI  Will  the
 Mini  ttr  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA
 TION  be  pleased  to  state

 a)  the  number  of  9  ts0n<  who  have
 wit  diasn  =  then  names  from  the
 meritcr  ‘up  of  the  Dc  hi  Schoo]  Tea
 chets  Covuperntive  House  Building
 Society  Delhi  and  havc  taken  refund
 fiom  the  so  called  Managing  Com
 mittee  whkh  got  clected  during  Em
 «rgency

 th)  the  total  numb  r  of  teacher  and
 non  teacher  members  of  the  So  icty
 sep  irately  and  year  wise  according  to
 then  year  of  enrolment  and

 (c)  the  total  number  of  persons  who
 filed  affidavits  with  the  office  of  the
 Regstrar  Coop  Socieles  Delhi  छा
 August/September  977  clanmin?
 membership  of  the  Society  and  the
 action  taken  by  the  Registrar’s  Office
 30  far  to  accept  their  membership”

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND

 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  The  Society  has
 reported  that  340  persons  have  takcn
 zcefund  of  their  amount  at  thelr  own
 request,

 (b)  The  infomation  38  being  col-
 lected

 (८)  283  affidavits  were  received  up-
 to  loth  August  1977  which  was  the
 duc  date  Of  these  2  did  not  relate  to
 this  society  The  effectrve  number
 thus  was  28]  All  the  affidavits  were
 examined  by  a  committee  constituted
 by  the  It  Governor  Delhi  The  re-
 छ  7६  of  th.  Committee  has  been  sent
 to  thc  Managing  Committee  for  fur-
 ther  nec  ssary  action  In  addition  37
 objections  were  rcceived  after  the  due
 dite  and  these  wire  sent  to  the  Ma-
 noving  Committee  of  the  Society  for
 n  cessary  4ction  +  demred  by  tt

 टाइप  V  €  कक्‍्याटंरा  के'  चलाटियो  से  मार्केट
 रट  लिगा  जाना

 l5060  श्री  नवाब राह  चोहान  क्या
 निर्माण  और  आवास  तथा  ति  और  पुनर्वास
 मती  यह  उतानें  की  उपा  करे  कि

 (क)  दिती  मे  टाष्टप  IV  में  रहने  वाले
 पिन  फप  व्यक्तियों  >  मार्केट  रेट  लिया  जा
 पहा है  ,

 ख)  उसके  क्‍या  कारण  है  और  किन
 सकानो  ते  लिये  लिया  जा  रहा  है

 (ग)  जया  जिन  यकक्‍्तिया  स  मार्केट
 रेट  पिया  जा  रहा  हे  बे  झब  भी  सवा  म॑  है
 और

 (घ)  क्‍या  सरकार  कुछ  प्रावेदन  पत्रा
 पर  भी  कोई  कार्यवाही कर  रही  ह  जिसस
 सबधित  व्यक्तियों  को  बुछ  राहत  मित्र  के?
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 मिण  die  orre  तथा  पूर्ति  दोर

 पुनर्वास  भन्‍नरी  (भी  सिकम्दर  wer):  (क)
 शौर  (ख)  ऐसे  व्यक्तितयों  क ेनाम  तथा  टाईप-

 IV  के  क्‍्वाटेरो  के  ब्यौरे  जिनके  लिए  मार्कीट

 किराया  दे  रहे  हैं,  प्रनुलग्नक  मे  दिए  गए  है

 [ग्रधालय  में  रखा  गया  |  दलिए  सख्या  एल  टी

 1185/77]!  उनसे  मार्कीट  किराया  लेने  के  मुख्य
 कारण  उनकी  सेवानिवृत्ति|स्थानान्तरण  के  बाद

 प्रनुमेय  अवधि  से  भ्रधिक  झवधि  तक  मकान  को
 रखे  रखना  झथवा  उनका  मालिक  मकान

 होना  है  ।

 (ग)  टाइप पप्  के  मकान  के  लिए  मार्कीट

 किराया  दे  रहे  98  प्रधिकारियों  मे  से  73

 अधिकारी  सेवानिवृत्त  हो  गए  हैं  शौर  6

 प्रधिकारियो  की  मृत्यु  हो  गई  है  शेष  I9
 प्रधिकारी  अभी  सेवारत  है  |

 (घ)  राहत  मागने  वाले  प्रावेदनों  वी

 प्रावटन  नियमों  के  उपबधों  के  मुताबिक  जाच

 की  जा  रही  है

 Review  of  U.GC.  Granta  to  Univer-
 mtiey  and  Colleges

 3507  SHRI  GANANATH  PRA-
 DHAN  Will  the  Minister  of  EDUCA-
 TION  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state

 (a)  whether  there  is  any  proposal  to
 review  the  educational  grants  given
 by  the  Univermty  Grants  Commussion
 te  different  universities  and  colleges,

 (b)  #  so,  what  are  the  procedures  of
 such  grants  and  whether  there  is,  any
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 special  consideration  for  economically
 weak  universities  and  colleges;  and

 (०)  the  details  of  grants  alllotted
 during  the  years  976  to  977  to  the
 four  umiversities  andj  colleges  of
 Orissa  State?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  According  to  the  infor-
 mation  furmuahed  by  the  University
 Grants  Commission,  development
 grants  are  provided  to  Universities
 ang  Colleges  on  the  bass  of  the  pat-
 tern  of  assistance  approved  by  the
 Commission  for  various  types  of  sche-
 mex  Such  patterns  of  assistance  are
 reviewed  at  the  end  of  each  plan  pe-
 riod.

 (b)  Development  Grants  to  Univer-
 sities  are  approved  on  the  basis  of  en
 assessment  of  the  proposals  of  each
 University  through  Visiting  Coram‘
 tees  for  a  plan  period  The  develop-
 ment  proposals  of  Colleges  are  conm-
 dered  according  to  the  norms  and  rules
 prescribed  by  the  Commussron  In
 both  cases  approved  grants  are  releas-
 ed  in  suitable  instalments  depending
 upon  the  progress  of  expenditure  In
 the  case  of  Colleges,  the  Commission
 has  prescribed  a  mifilmum  enrolment
 and  faculty  strength  to  qualify  for  as-
 sistance  These  requirerrents  are  <ub-
 stantially  relaxed  in  the  case  of  Col-
 leges  located  m  bacitward  and  rural
 areas  No  special  conmderation  is
 given  to  Colleges  or  Universities  me-
 rely  on  the  basis  of  their  economic
 Position
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 (९)  The  grants  recommended  by  the
 Visiting  Committees  for  three  Univer-

 sities  in  Orissa  during  the  Fifth  Plan
 are  as  follows—.

 Name  of  University
 ee

 Development  grants  during  दि  Plan

 t  Utkal  Univeruty  .

 2  Sambalpur  Univeruty

 3  Berhampur  University

 Prioritues

 I  i  33)  Total

 (Rupees  in  lakhs)
 fo  67  35642  3t  68  47.77

 57.88  26  93  iB  93  i09  79

 57  OF  27.40  26  o2  T70,  50

 The  Commission  does  not  sanction  any
 development  grants  to  the  Orissa  Uni-
 versity  of  Agriculture  and  Technology
 which  are  provided  by  the  Indian
 Council  for  Agricultural  Research,

 Dunng  1976  and  977  (upto  2ist
 November,  i977),  the  Commussion  had
 approved  development  grants  to  Col-
 leges  in  Orissa  as  follows-—

 S  Me.  Univetsits  to  whith  Colleges  are  affiliated

 t  Berhampur  Univers  ty

 2  Samb  upur  University  .  .

 3  Utkal  Univeraty

 NoofCol-  =‘  Total
 leges  amount  of

 Rrant
 approved

 (Rupees  in  lakhs)
 5  8»  32

 I2  wd  6

 4  8]  30  एक

 In  addition,

 establishment  of  books-banks

 the  Commussion  has  ganctioned  grants  rengaing  between
 Re.  6000/.  and  Rs.  16,875/-  to  79  Colleges  in  Orissa  for  the  scheme  of
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 बिहार  में  स्वजशञासी  महाविद्यालय

 1568.  Sto  रामजी  ह  :  क्या  शिक्षा,
 समाज  कह्माण  झौर  संस्कृति  मंत्री  यह
 बताने  को  कृपा  करेगे  कि

 (क)  विश्वविधालय  भनुवान  भायोग
 की  स्वशासी  महाविधवालयों  की  योजना
 के  झधीन  बिहार  के  फरिन-किन  महाविद्यालयों
 को  चना  गया  है,

 (ख)  क्या  इन  भहाँविद्यालयों  को
 जवाहर  लाल  नेहरू  विश्वविप्रालय  से  सबढ
 करने  के  प्रश्न  पर  भी  विचार  किया  जा  रहा
 है  ;  भौर

 (ग)  भागलपुर  विश्वविद्यालय  के  तेज
 नारायण  बनेली  कालेज  का  ऐसे  प्रस्तावित
 स्वणासी  महाविद्यालयों  मे  कौन  सा  स्थान
 है  शौर  उस  महाविद्यालय  को  कब  तक
 स्वशासी  महाविद्यालय  बनाया  जाएगा  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्री  (डा०  प्रताप  चल  च्च्)  (क)  राची
 विश्वविधालय  ने  विरला  प्रौयरोगिकी
 सस्थान,  मेसरा  को  स्वायत्त  स्तर  प्रदान  कर
 दिया  है

 (ख)  स्वायत्त  कालेजों  की  योजना  के
 प्रन्तर्गत  एक  वालेज  को  स्वायत्त  स्तर  प्रदान
 करना  सबधित  विश्वविद्यालय  का  कार्य  है।
 स्वायत्त  स्तर  प्राप्त  करने  के  बाद  भी  ये  कालेज
 अपने  मूल  विश्वविद्रालय  से  सम्बद्ध  रहते  है  ।

 (ग)  विश्वविद्यालय  अनुदान  प्रायोग
 द्वारा  दी  गई  सूचना  के  अ्नुसौर,  भागलपुर
 विश्वविद्यालय  ने  टी०एन०बी०  कालेज,
 भागलपुर  को  स्वामत्त  स्तर  प्रदान  करने  के
 अस्ताव  को  सिद्धात  रूप  मे  स्वीकार  कर  लिया
 है  ।  तथापि,  यह  स्तर  प्रदान  करने  के  लिए
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 विश्वविद्यालय  प्रधिनियन  को  संशोधित
 किया  जामा  है  त्या  इस  मामले  पर  बिहार
 सरकार  को  विचार  करना  है  ।

 World  Bank  Financial  Assistance  te
 Housing  and  Urban  Development

 Corporation

 7569  SHRI  K  MALLANNA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleused  to  state

 (a)  whether  the  World  Bank  has
 ‘decided  to  give  financial  assistance  to
 the  TIousing  and  Urban  Development
 Corporation  for  the  ‘sites  and  services’
 projects,  and

 (b)  7  so  on  what  te:ms?

 THE  MINISTER  OF  WORES  AND
 HOUSING  AND  SUPPLY  AND  RE-
 ILABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  No,  Sir

 (9)  Does  not  arise

 Financial  Assistance  for  sports
 Hostels  in  Kerala

 570  SHITRI  VAYALAR  RAVI  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pieas-
 eq  to  state

 (a)  whethe:  the  Government  of
 Kerala  have  requested  for  nancial
 assistance  foi  building  sports  hostels
 in  all  districts  of  that  State,  and

 (b)  if  so,  the  details  of  the  scheme
 and  reaction  of  the  Central  Govern-
 ment  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  No,  Si.

 (b)  Does  not  arise.



 572  SHRI  MOHD  SHAFI  QURE-
 SHI  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state

 (a)  the  total  number  of  candidates
 admitted  to  various  colleges  for  Pre-
 medical  course  पा  the  Delhi  University,

 (b)  number  of  Scheduled  Castes
 and  Scheduled  Tribes  candidates  aj
 mitted  to  such  courses;

 (ec)  whether  any  discretionary  quota
 has  been  placed  at  the  disposal  of  the
 principals  of  the  colleges,  and

 (d)  ७  so,  how  has  ths  quota  been
 utihzeg  and  what  is  the  number  of
 SC/ST  candidates  who  have  been  ac
 tommodated  m  such  discretionary
 quotas?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  The  total  number  of
 candidate;  admitted  to  various  col-
 leges  m  Delhi  University  for  Medical
 group  of  Courses  (Pre-Medical)  dur-
 ing  thi,  year  i5  80

 (b)  All  the  42  candidates  who  re-
 gistered  themselve,  for  admission  to
 these  courses  were  gianted  admission
 in  various  colleges

 (c)  No  Suir
 (d)  Does  not  arise

 P.W.D.  Division  in  Andamay,  and
 Nicobar  Islands

 ‘1573  SHRI  MANORANJAN  BHAK-
 TA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  there  is  shortage  of
 PWD  Divimons  in  the  Union  Terri-
 tory  of  Andaman  and  Nicobar  Islands,
 2028  LS—3
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 (by  whether  Government  have  re-

 ceived  any  proposal  from  Andaman
 and  Nicobar  Administration  asking  for
 more  Divisions  for  efficient  working  of
 the  Department,

 (c)  af  so,  what  action  has  been
 taken,  and

 (d)  i¢  not,  the  reasons  therefor?

 THE  MINISTER  OF  WORES  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  SIKAN-
 DAR  BAKHT)  (a)  and  (b)  A
 proposal  wa,  received  from  Andaman
 and  Nicobar  Administration  for  aug-
 mentation  of  the  existing  strength  of
 ther  PWD,  which  was  considered
 but  not  accepted  The  Andaman  and
 Nicobar  Administration  have  furnish-
 ed  fresh  justification  in  support  of
 their  proposal

 (c)  and  (d)  No  final  decision  has
 been  taken  so  far

 Production  of  Thaileriasig  and
 Anaplazmosis  Vaccine,  in  MP.

 574  SHRI  MADHAVRAO  SCIN-
 DIA  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state

 (a)  whethe:  in  order  to  develop
 cross  breeding  of  any  foreign  cattle
 setting  up  of  the  centres  for  production
 of  Thaileriaug  ang  Anaplazmosig  vac-
 tine  in  the  country  38  under  conside-
 ration  of  the  Government,

 (b)  if  so,  whether  Government  have
 received  a  representation  from  the
 Madhya  Pradesh  Government  for  set-
 ting  up  such  g  ccntie  in  the  State  and

 (९)  77  so,  the  reaction  thereto?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 Yes  Sir

 (b)  No  Sir

 (c)  Does  not  arise.
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 wen  प्रवेश  के  थेहुद  प्रभाणित  कंत्रों  को  कृषि
 धोग्य  बनाने  हेतु  केन्ोय  झनुवान

 i575  शो  क्कम  द... ज  कछुवाय  :
 बया  बुच  शोर  feat  सत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (7)  क्या  मध्य  प्रदेश  सरकार  से  राज्य
 के  बेहद  प्रभावित  क्षेत्रां  में  कृषि  योग्य  भूमि  में
 बदलने  के  लिये  वित्तीय  सहायता  के  लिये  कोई
 प्रस्ताव  केन्द्र  सरकार  का  प्राप्त  हुआ  है  ,  भौर

 (ख)  इस  बारे  में  सरकार  की  भावी
 योजना  और  नोति  का  ब्योरा  क्‍या  है  और
 ‘1977-78  में  इस  रे  मे  कितनी  वित्तीय

 सहायता  दन  का  विचार  ह  !

 कृषि  शौर  सिचाई  मन्री  धी  सुरजोत
 सिह  बरताला)  (क)  जी  हा  |  ऊबड़
 खाबड  जमीन  के  स्थिरीकरण  और  समतल
 भूमि  क॑  सरक्षण  हेतु  मागदर्शी  परियोजना  को
 केन्द्रीय  क्षेत्र  की  याजना  के  श्रन्तर्गत  मध्य

 प्रदेश  सरकार  पाचवी  पर्मर्पीय  योजना
 झवधि  के  दौरान  ब्ृधि  हेतु  i958  हैक्टार  भूमि
 (जिसमे  609  हैक्टार  भमि  सुधार  के  लिए

 शामिल  है)  के  ठीक  करने  के  लिये  80
 लाख  रुपये  का  भ्रस्ताव  प्राप्त  हुआ  है

 (a)  wat  पत्रवर्षीय  यांजना  को
 लैयार  करन  के  लिये  भावी  योजना  की  नीति
 शौर  वित्तीय  सहायता  का  ब्यौरा  विचाराधीन
 है।  वर्ष  977-78  के  लिए  मध्य  प्रदेश
 सरकार  को  00  प्रतिशत  क॑न्द्रीय  सहायता
 के  प्राघार  पर  26  25  लाख  दुपये  के  खर्च  से
 कृषि  हेतु  165  हैक्टार  भूमि  (जिस  मे  275
 हैक्टार  का  भूमि  सुधार  भी  शामिल  है)
 ठीक  करने  की  मज्री  दे  दी  गई  है  ।  इससे
 पहले  मध्य  प्रदेश  का  पाचवी  यांजना  के  प्रथम
 तीन  वर्षों  के  दौरान  34  80  लाख  ह्पये

 की  राशि  निर्मुक्त कर  दी  गइ  थो  इसे  लिलाकर

 कुल  6  05  लाख  रुपये  की  धनराशि  दी
 जा  धुफी  है।

 Central  Fisheries  Corporation

 576  SHRI  VASANT  SATHE
 Will  the  Minister  of  AGRICULIURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  attention  of  the  Gov-
 ernment  hag  been  drawn  to  the  news
 report  appearing  in  the  Times  of
 India  dateg  the  4th  November,  977
 under  the  caption  ‘Future  of  Central
 Fisheries  Corporation  uncertain  ,  and

 (b)  of  so  the  reaction  of  Govern-
 ment  to  the  various  observations
 made  m  the  report  ani  ह थ  on  taken/
 proposed  to  be  taken  in  the  matter?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 Yes  sir

 by)  A  Committee  which  was  set
 up  to  review  the  working  of  the  Cor-
 poration  hag  come  to  the  conclusion
 that  the  small  quantity  of  5  to  6
 tonnes  of  fish  piocured  by  the  Cor-
 poration  as  compared  to  the  cstimat-
 ed  turnover  of  760  tonnes  per  day  in
 the  Calcutta  market  will  not  have
 any  impact  on  the  market  either  on
 the  ptice  or  on  the  quantity  of  fish
 made  available  to  the  public  Since
 the  Corporation  has  failed  to  achive
 the  objectives  fo.  which  jt  was  set
 up  inspite  of  the  financial  and  other
 support  of  the  Central  Government,
 and  «ince  the  primary  responsibility
 for  tegulating  supplies  and  maintain-
 ing  reasonable  price  of  fish  in  the
 Calcutta  market  is  thet  of  the  State
 Government  of  West  Bengal,  the
 Committee  was  of  the  view  that  the
 Corporation  should  be  transferred  to
 the  State  Government  Since  the
 Committee  was  convinced  that  the
 Corporation  would  not  prove  econo-
 mucally  viable  under  the  existing  cir-
 cumstances,  it  has  not  recommended
 any  additional  financial  support  to  the
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 Corporation,  except  to  pay  salaries  to
 the  minimum  staff  till  a  decison
 taken  on  the  future  of  the  Corpora
 tion  Instructions  have  been  sued  to
 the  Corporation  not  to  enter  into  any
 fresh  financial  commutments  The
 West  Bengal  Government  has  been
 requested  to  take  over  the  Corpora-
 tion,  but  the  decision  of  the  State
 Government  is  stil]  awaited

 Complaint  against  Vice-Chancellors  of
 Central  Universities

 ASTT  SHRI  BAPUSAHEB  PARU-
 LEKAR  Will  the  Minister  of
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleated  to  state

 (a)  names  of  Universities  under  the
 control  of  Umon  Government,

 (b)  names  of  the  Vice-Chancellors
 of  those  Universities,

 (c)  whether  any  complaint,  agamst
 any  of  the  Vice  Chancellors  have  been
 recerved  by  the  Chancellors  of  the
 respective  Universities

 (d)  names  of  Vice~  hancellors  and
 nature  of  complaints  agamst  them,  and

 (e)  whether  any  action  has  been
 taken  and  if  not,  the  reasons  for  the
 same?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  and  (b)  There  are  seven
 Central  Universities,  namely  (l)  Ah-
 gerh  Muslim  University  (2)  Banaras
 Hindu  University  (3)  Delhi  Univer-
 sity  (4)  Hyderabad  University  (5)
 Jawaharlal  Nehru  Universit.  (6)
 North  Eastern  Hill  University  and
 (7)  Visva-Bharati  These  Universi-
 ties  are  governed  by  their  Acts  of
 Incorporation  and  are  not  under  con-
 trol  of  the  Centra]  Government

 Names  of  the  Vice-Chancellors  of
 ‘the  Universities  referred  to  above  are
 Prof  A  M  Khusro,  Dr.  M  L  Dhar

 (c)  to  (e).  An  enquiry  was  made
 from  the  Chancellors  of  the
 Universities  The  Chancellor  of  the
 Jawaharlal  Nehru  University  has  pas-
 sed  on  the  complaint  received  by  him
 from  the  Jawaharlal  Nehru  Univer-
 sity  Students’  Union  containing  alle-
 Gationg  wnter-aha  against  the  conduct
 of  the  Vice-Chancellor  of  the  Univer-
 sity  to  ths  Mmuistry  The  Chancellor
 ef  Visva-Bharati  has  also  for-
 warded  to  this  Ministry  on  November
 25  ४7  for  perusal  and  return,  a
 complaint  against  the  Vice-Chan-
 ecllor  Visva-Bharat:  ‘Replies  from
 other  Chancellors  are  awaited  They
 have  also  not,  of  ther  own,  referred
 any  such  complaints  to  the  Govern-
 ment  so  far

 The  complant  made  by  the
 Yawaharlel  Nehru  University  Stu-

 dents’  Union  is  under  examination

 Selence  Talent  Search  Examination

 i578  SHRI  UGRASEN  Will  the
 Minster  of  EDUCATION  SOCIAL
 WELFARE  AND  CULTURE  be  pleas~-
 ed  to  state

 (a)  the  number  of  students,  State-
 wise,  who  appeared  in  the  Science
 Talent  Search  Examination  conducted
 by  the  NCERT  in  the  years  1975,  976
 and  1977,  and

 (b)  the  number  of  the  students
 State-wise,  who  qualified  for  the  scho-
 larships  m  the  above  examination
 during  the  years  ‘1975,  976  and  19777

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  ang  (b)  A  statement  giv-
 ing  the  number  of  students,  State-
 wise,  who  appeared  jn  the  exammation
 and  were  selected  for  the  award  of
 scholarships  during  the  years  1975,
 छह  and  977  ts  laid  on  the  Table
 of  the  Sabha  (Placed  jn  Library
 See  No  LT-i86/77)
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 ‘Training  Facilities  to  Students  from
 Goa  था  Agriculture

 579  SHRI  EDUARDO  FALEIRO
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  arrangements  made  to  provide
 training  to  students  from  Goa  in  Ag-
 ricultural  Colleges  of  the  neighbourmg
 States,

 (b)  how  many  students  have  availed
 of  these  facilities  upto  this  date,  their
 break  up  year-wise  and  crilege  wise
 and
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 (c)  further  steps  Government  con-
 template  to  provide  for  more
 facilities  in  Agriculture  to  Goan  stu
 dents?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 The  Indian  Council  of  Agricultural
 Research  has  been  arranging  admis-
 sion  of  the  nominees  of  the  Govern-
 ment  of  Goa  Im  varioUs  programmes
 of  Agriculture  Education  in  different
 colleges/universities  as  per  the  re-
 quest  of  the  Government

 (9)  The  data  mvailable  for  the  last
 three  years  is  as  follows

 3
 Name  of  College  Course  of

 reserved

 2975
 t  Bombay  Vety  College,  Bombay  BV  ५८  6
 @  Punjab  Agn!  Uniwernt,,  Ludhiana  BSc  (Home  Science)  |  ॥

 9.  Umiversity  of  4 Agni:  Sciences,  Bangalore  8५5८  (Agr)  t

 a976

 4  Unncaisity  of  Agri  Sciences,  Bangalore  Boc  (Agr)  5
 §  Punjab  Agml  Univermty  Ludhiana  BV  Sc  4

 ३977
 6  Universty  of  Agr!  Sciences  Bangalore  HSe  (Agr)  t

 97  Bombay  Vety  College  Bombay  BV  ‘Sc  3
 8  Punjabrao  Arnin  Vidyapeeth  (Nagpur  Vety  College)  9  BV  Sc  3

 9  Veterinary  College  Mathura  BV  Se  4

 (९)  Indian  Counct]  of  Agricultural
 Research  can  meet  the  current  re-
 quiremens  of  the  State  in  full  for
 GQdmission  to  various  degree  pro-
 grammes  in  Agriculturg  through  the
 quota  available  in  the  Agricultural
 Universities  for  the  Council.

 Supply  of  Polymar  Compound  by
 Maruti  Services  Private  Ltd

 580  SHRI  JYOTIRMOY  8080
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  polymer  compound
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 (quick  polymar  polymix)  wluch  was
 supplied  by  Sanjay  Gandhi's  Maruti
 Services  Private  Ltd,  to  Municipal
 Corporation  of  Delhi  and  Delhi  Elec-
 tric  Supply  Undertaking  for  a  value
 of  Rs  2]  44  lakhs  causes  rash  on  the
 human  body  if  consumed.

 (b)  is  it  also  8  fact  that  the  Chief
 Health  Officer,  Calcutta  Corporation
 refused  to  use  it  for  this  reason  when
 he  was  pressurised  by  Sanjay  Gandhi
 through  the  then  Municipal  Minster,
 West  Bengal,  and

 (९)  ॥  50,  what  steoy  are  bemg  taken
 against  the  persons  concerned  for  ¢el-
 ling  a  harmful  and  mjuriout  commo-
 <ity  for  public  consumption?

 THE  MINISIER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  No  such  complaint  has
 been  received  by  the  Delh:  Water
 Supply  and  Sewage  Disposal  Under-
 taking

 (b)  The  Calcutta  Corporation  did
 MOt  use  it  because  proper  analysis  of
 the  compound  before  use  could  not

 be  arranged  in  the  absence  of  the
 details  of  the  Chemical  composition
 of  the  Compound

 (c)  The  case  ls  under  investigation
 iby  the  Central  Bureau  of  Investiga-
 thon  ang  certain  cases  have  been
 registered  and  are  before  the  court

 Sports  School  in  Eerala

 58  SHRI  V  M  SUDHEERAN
 Will  the  Miruster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  there  is  any  proposal  to
 start  some  sporta  Schools  ॥  the  State
 of  Kerala,  and

 (b)  uf  so,  the  details  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-

 DER)  (a)  The  Central  overnment
 have  no  such  proposal  under  conside-
 ration  at  present

 tb)  Doeg  not  arise

 Tampering  with  Natare

 i582  SHRI  BHAGAT  RAM  Will
 the  Minster  of  AGRICULTURE  AND
 ARRIGATION  be  pleased  to  state.

 (a)  whether  Government  are  aware
 that  despite  the  growing  awareness  in
 the  country  of  the  hazards  of  tamper-
 ing  with  nature,  the  task  of  protecling
 the  environment  is  not  receiving  the
 attention  it  deserves,

 (b)  whether  Government  are  also
 aware  that  in  the  Western  ghats,
 forests  are  rapidly  vanishing  and
 already  some  of  the  hills  have  been  so
 denuded  of  greenery  that  nothing  can
 be  done  to  restore  then  and

 (९)  if  so  the  reaction  of  the  Govern-
 ment  thereon?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 Sir,  the  Government  is  fully  aware
 of  the  hazards  of  tempering  with
 nature  and  lg  giving  Maximum  atten-
 tzon  There  is  a  National  Council]  for
 Environmental  Planning  and  Coordi-
 mation  under  the  Government  of
 India  About  0  States  have  consti-
 tuted  State  Environmental  Hoard
 Environmental  Planning  and  Ecology
 Department  3३  also  formed  in  Uttar
 Pradesh  with  headquarters  at  Luck-
 now

 Though  the  Government  as  giving
 maximum  attention,  the  mam  pro-
 Slem  38  denudation  under  pressure  of
 expanding  human  as  well  ag  livestock
 Population,  which  is  resulting  in  un-
 controlled  removal  of  Vegetal  cover,
 breaking  up  of  unsuitable  and  sloping
 lands  for  cultivetion  There  have
 Geen  large  scale  plantation  activities
 and  soi]  conservation  programmes
 both  m  the  Central  and  State  sector
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 all  over  the  country.  In  the  Sixth
 Pian  period,  the  programme  will  be
 intensified

 (b)  So  far  ag  the  Western  Ghats
 are  concerned,  four  States  are  involv-
 ed  In  Gog  two  schemes  namely
 communications  and  soil  and  water
 conservation  »n  forest  area  have  been
 taken  up  under  forestry  sector  under
 Western  Ghats  project  Due  care
 taken  to  protect  natural  environment
 and  there  are  no  complaints  so  far  as
 tnig  area  ys  concerned  Regarding
 Karnataka  felling  of  trees  in  private
 lands  are  regulated  as  per  provisions
 of  Tree  Plantation  Act  In  areas  un-
 der  the  Forest  Department,  felling  of
 trees  are  regulated  under  sound  ail-
 vicultural  principles  Forest  Depart-
 ment  is  not  giving  any  concurrence
 now  for  granting  mining  leases  in  this
 area  Compensatory  plantations  are
 being  done  where  clearance  of  forests
 has  to  be  resorted  to  in  the  public  in-
 terest  for  taking  up  any  national  pro-
 ject  In  Kerala  the  present  position
 is  that  stringent  measures  have  been
 taken  to  prevent  all  encroachments

 Regarding  Maharashtra  tree  felling
 is  not  permistib'e  on  steep  hill  slopes
 Area  which  have  become  denuded
 due  to  biotic  interference  are  being
 tackled  under  a  special  scheme  of
 plantations  Plantations  created  in
 such  areas  till  ‘1976-77  is  23534  ha
 and  annua!  target  m  1977-78  ys  879l
 ha  Grazing  is  regulated  as  per  per-
 mussible  incidence

 (९)  In  view  of  the  above  the  ques-
 tion  does  aot  ef.s¢

 Educational  Facilities  to  Children  of
 MISA  Prisoners

 583  SHRI  5  8  SOMANI:  Will
 the  Munster  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 {a)  whether  there  is  any  proposal
 ander  the  consideration  of  Govern-

 (9)  uf  80,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI  BARA-
 KATAKI)  (a)  No,  Sir

 (b)  Does  not  arise

 Statutery  warning  about  danger  of
 Intoxicating  Drinks

 584  SHRI  G  Y  KRISHNAN  Will
 the  Minster  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  st  te  whether  Government
 Pplopose  to  warn  the  people  about  the
 dangers  ¢f  m'oxucating  drinks,  just
 as  the  stat-tory  warning  on  the  ciga-
 ratte  packets?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  The  Gvuvernment  has  no  such
 proposal  under  consideration  Intox-
 catinz  drinks  35  a  State  Subject  and
 therefrre  leg'slation  regarding  intox!-
 cating  drinks  la  a  matter  within  the
 jurisdiction  of  the  State  Legislature.

 Tests  and  trials  of  oe i ial  beverage  and
 Agency  through  which  tt  will  be

 manufactured

 585  DR  VASANT  KUMAR
 PANDIT

 SHRI  ARJUN  SINGH
 BHADORIA

 Will  the  Mimster  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  What  tests  and  tals  have  been
 taken  by  Government  regarding  the
 new  beverage  “Seventyseven”;  and



 77  Written  Answers  AGRAHAYANA  7,  7090  (SAKA)  Written  Answers  गि

 (b)  which  is  the  agency  through
 which  the  product  will  be  manufac-
 tu~ed  end  marketed  and  what  are  the
 terms  and  condstiong  of  distributing
 ag  ‘ot  of  this  beverage?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRA™AP  SINGH)  (a)  The  Cen-
 tral  Food  Techrological  Research  In-
 stitute  Mysore  who  has  developed  the
 comp:  -ition  had  conducted  various
 trialg  necessary  to  make  xt  a  murkei-
 able  prudict  The  Modern  Bakeries
 have  recently  conducted  product  test-
 ing  i”  Madtas/Bombay/Delhi  and  the
 beverage  .«  now  being  test  marketed
 in  the  AGRI  EXPO  Fair  in  Delhi

 (b}  The  Central  Food  Technologi-
 cal  Research  Institute  Mysore  will
 anitiallly  produce  the  composition  on
 behalf  of  the  Modern  Bakerieg  (India)
 Ltd  Tne  Company  will  only  supply
 the  compotition  to  the  bottlers  all
 over  the  country  who  will  market  the
 beverage  The  distribution  of  the  be-
 verac:  will  be  the  responsility  of
 tne  bottler,  wno  have  their  own  nor-
 Mal  thannels  of  distribution  in  their
 a&Lea*

 सरकारी  इमारतों  ककी  सजावट  पर  किया
 गया  व्यय

 1586.  श्री  हुकमदेव  नारायण  यादव

 क्या  निर्माण  और  ्ावास  तथा  पति  चौर

 पुनरबास  मत्री  यह  बताने  की  कृपा  करेगे  कि
 क्या  सरकारी  इमारतों  की  सजावट  पर  होने
 बाले  व्यय  में  कोई  मितन्ययिता  की  गई  है  ?

 निर्माण  औ्रौर  झावास  तथा  पति  और

 चुनर्वाल  मन्त्री  पुश्यो  सिकन्‍्दर  बरत)  इस

 ब्,  सरकारी  भवनो  की  साज-सज्जा  पर  UE

 तक  कोई  खे  नहीं  किया  गया  हैं।

 Payment  of  Compensation  on  acquired
 Land  in  Delhi

 7०587  SHRI  KANWAR  LAL  GUPTA
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state

 (a)  whether  Delhi  Municipal  Cor-
 poration,  DDA,  and  Delhi  Administra.
 tion  did  not  pay  compensation  to  the
 claimants  and  others  whose  laid  had
 heen  sequired

 (b)  if  so,  the  details  of  the  land  so
 acquired  ang  the  number  of  persons
 who  owned  the  land  and  the  total
 compensation  which  was  to  be  paid
 by  the  Government  then,  and

 (९)  the  reasons  for  not  paying  the
 compensation  and  the  action  taken
 by  the  Government  against  the  Ofi-
 cers  responsible  for  it?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  to  (c)  The  informa-
 tion  is  bemg  collected  and  will  be
 lard  on  the  Table  of  the  Sabha

 News  Item  Captioned  Panipat  Blanket
 Units

 588  SHRIMATI  PARVATHI  KRI-
 SHNAN  Will  the  Miunister  of
 WORKS  AND  HOUSING  AND  SUP-
 PLY  AND  REHABILITATION  be
 Pleased  to  state

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  new,  item
 appealing  in  ‘Patriot’  dateqd  I2th
 September  ‘1977  regarding  criss  in
 Panipat  blanket  units,  and

 (b)  माँ  so,  what  steps  were  taken  to
 resolve  the  problems?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR)  (a)
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 Yes,  Sir  The  Government  have  seen
 the  news  item  appearing  in  the  ‘Pat-
 riot’  dated  12th  September,  977

 (b)  In  the  news  item  issues  have
 been  raised  on  both  the  Central  and
 State  subjects  Ag  far  ag  issues  relat-
 tng  to  the  Centra]  Government  are
 concerned,  the  position  is  as  under

 (7)  DGS.  and  D  Contracts

 The  dispute  attributed  to  the
 rejection  of  stores  by  DGS  &  D  has
 since  been  resolved  and  the  stores
 accepted,  after  they  were  got  exa-
 mined  by  CIT  &  C  (Chief  In-
 spector  of  Textiles  and  Clothing)
 Kanpur  who  certified  to  the  stores
 beng  acceptable  Pending  such
 acceptance  by  consignee,  the  sup-
 pler  had  withheld  offering  further
 stores  and  hence  the  refusal  to  in-
 spect  stores  by  DGS  &  D  does  not
 arise

 (n)  ES.I.  Office:

 Local  Office  of  ESI  at  Panipat
 hag  since  been  sanctioned  This
 would  remove  the  difficulties  faced
 by  the  workers,  on  jts  commencing
 to  function  at  Panipat

 2  The  State  Government  of  Har-
 yana  is  concerned  with  other  issues
 raised  in  the  news  item  Information
 requested  from  that  State  Govern-
 ment  will  be  laid  on  the  Table  of  the
 House  on  receipt

 झपनी  हुकवारी  से  नीचे  की  श्षेणी  के  झावास
 में  रह  रहे  मन्‍त्री

 589  श्नी  राधल  जी  :  कया  विर्माण
 झौर  ‘STare  तथा  पूतति  और  [पुनर्वास  मंत्री
 यह  बताने की  कृपा  करेगे  कि

 (क)  30  अक्तूबर,  977  तक  किले"
 किन  मंत्रियो  को  भ्रपनी  हकदारी  का  रिहायशो
 झावास  प्राबंटित  नहीं  किया  गया  है  चौर
 इसके  क्‍या  कारण  हैं;
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 (a)  उन  भूतपूर्व  मंत्रियों  के  ताम  क्या

 है,  जिन्होने  30  भ्रक्तूबर,  i977.  तक
 सरकारी  झावास  खाली  नहीं  किया  है  और
 ध्रावास  खालो  न  करने  के  लिए  उनमे  से
 प्रत्येक  के  विरुद्ध  क्या  कार्यवाही  की  गई  है  ,
 झौर  |

 (ग)  जिन  भूतपूर्व  मत्रियों  ने  झावास
 खाली  नहीं  किया  है,  उनमें  से  प्रत्यक  के  ताम
 किराये  को  कितनी  रकम  बकाया  है  ,  अत्यक
 मकान  का  मासिक  किराया  कितना  है  भौर
 किराया  वसूल  करने  के  लिए  उनके  विदद्ध
 क्या  कार्यवाही  की  जा  रही  है  ?

 निर्माण  भौर  झावास  तथा  चूति  धौर
 पुनर्वास  सस्ती  (६. 3  सिकन्दर  बचत)  :  क)
 तीन  राज्य  मक्ियो  नामत  श्री  झारिफ
 बेग,  श्री  लारगसई,  श्री  डी०  एल०  मडल
 के  मुख्यत  भूतपूर्व  मज्रियों  द्वारा  बगले
 खाली  न  करने  के  कारण,  30  भ्रक्‍्तूबर  977
 तक  उपयुक्त  झ्रावासों  का  झ्राबटन  नहीं  किया
 जासका  |

 (ख)  किसी  भूतपूर्व  मंत्री  जो  ससद  के

 दोनों  सदनों  में  स ेकिसी का  भी  सदस्य

 नहीं  है,  के  पास  30 भ्रकयूबर,  977
 के  सरकारी  झावास  मे  नहीं  था  ।

 भूतपूर्व  मत्रियों  जो  इस  समय  ससद
 सदस्य  हैं  शौर  जिन्हें  मंत्रियों  के  बंगले

 खाली  करने  थे  तथा  टाइप  VI/VII  ara  मे

 स्थानान्तरण  करना  प्रपेक्षित  है  उतके  नाम

 अनुलग्नक-]  में  दिए  गए  है  [प्र्यालय  मे

 रक्षा  गया।  बेखिये  सख्या  एल  टी  187/77]
 लोक  परिसर  (पअ्रनधिकृत  दखलकारों  की

 चेदखली  )  प्रधिनियम  i97:  &  भ्रन्तर्गत  तीन

 भूतपूर्व  मंत्रिमों  को  कारण  अताभों  नोटिस



 37
 हि

 जारी  कए  गए  हैं  जैसा  उक्त  भनुलग्नक  मे
 दिखाया  गया  है  ।  उपर्युक्त  प्रधिनियम  के
 झन्तगंत  शेष  6  भूतपूव  मत्तियों  के  विरुद्ध
 आगे  कार्रवाई  करने  का  मामला  भी  विवाराधीस
 हैं।

 (ग)  जिन  9  भूतपूर्व  मज्रियो  को  अपने
 वर्तमान  आवास  को  खाली  करने  के  लिए
 बहा  गया  था  उन  पर  किराये  की  जो  बकाया
 राशि  है,  वह  अनुलग्नक-]  म॑  दी  गई  है  ।
 ग्रच्यालय में  रख  गया  ।  देखिए  सख्या
 एल०  टी०  187/77]

 Setting  up  of  Committee  on  reducmg
 Cost  of  carrying  Buffer  Stocks  and

 Incidental  Expenses

 590  SHRI  PRASANNBHAI  MEH-
 TA  Will  the  Minster  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 fa)  whether  the  Government  are
 examining  the  question  of  reducing
 the  operational]  costs  of  the  Food
 Corporation  of  India,

 (b)  whether  a  committee  has  been
 set  up  to  find  out  the  ways  and  means
 of  reducing  the  cost  of  carrying  the
 buffer  stocks  and  cutting  down  inci.
 dental  expenses,

 (९)  |  so,  whether  the  Committee
 has  submitted  ita  report,  and

 (a)  af  the  details  of  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH)  (a)  and  (b)  Yes
 Sir

 (c)  No,  Sir  Not  yet
 (a)  Does  not  arise

 राज्यभाधा  कियान्वधन  समिति

 i59]  श्री  रास  नरेंद  कुशबाहा  :

 जया  कृषि  शौर  सिद्याई  मसी  यह  बताने की
 कृपा  करेग  कि
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 (क)  उनके  मतालय  झौर  सलग्त
 कार्यालयों  से  राजभाषा  क्रियान्वयन  समिति
 की  सख्या  कितनी  है  और  उन  का  गठन  शौर
 उद्देश्य  क्या  है  ,

 (ख)  क्या  खाद्य  विभाग,  सिंचाई  विभाग
 झर  केस््रीय  जल  झायोग  मे  समिति  की
 नियमित  त्रैमासिक  बैठके  नहीं  हो  रही  है
 झौर  उनकी  पहले  की  सिफारिशों  को

 पूरी  तरह  क्रियान्वित  नहीं  किया  गया  है  ,
 झौर

 (ग)  राजभाषा  समिति  की  नियमित
 बैठक  करवाने  शौर  उनकी  सिफारिशों  को
 ज़ियान्वित  करवाने  +  लिए  की  जा  रही
 व्यवस्था  का  ब्यौरा  क्या  है  ?

 कृषि  प्लोर  सिश्ाई  मंत्रो  (श्री  सुरजीत
 सिह  बअरनाला)  (क)  मत्रालय  भौर  उसके
 संलग्न  कार्यालयों  की  राजभाषा  क्रियान्वयन
 समितियों  की  सूची  अनुबध-]  में  दी  गई  है
 शौर  उनके  गठन  तथा  उद्देश्य  अनुबध-2  ये
 वर्णित  है  |  प्रचालय  में  रखे  गये  देखिए
 संख्या  एल०टी०  188/77]

 (ख)  खाद्य  विभाग  की  राजभाषा
 ज़िपान्वयन  समिति  की  बैठकें  हर  तिमाही
 से  न  हो  कर  समय-समय  पर  होती  रही  हैं
 जिससे  कि  सरकारी  कार्यों  के  लिये  हिन्दी
 के  प्रयोग  मे  की  गई  प्रगति  की  सवीक्षा  की
 जा  सके  ।  समिति  के  सभी  निर्णयों  को  भी
 कार्यान्वित  किया  मया  है।  जहा  तक  सिचाई
 विभाग  श्लौर  केन्द्रीय  जल  भ्रायोग  की  राजभाषा
 क्रियान्वयन  समितियों  की  बैठकों  का  सबंध
 है,  ये  नियमित  स्प  से  होती  है  शौर  उतके

 निर्णयों  को  कार्यान्वित  करने  के  लिये  भरसक
 प्रयत्न  किए  जा  रहे  है  t
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 (ग)  यद्यपि  थाथय  विभाग  की  राजभाषा
 क्रियान्वयन  समिति  की  नियभित  बैठकें  नहीं
 हो  रही  हैं,  तथापि  ये  बैठके  नियमित  रूप  से
 करने  के  प्रयत्त  फण  जा  रहे  है।  फिर  भी
 इन  बैठकों  मे  लिए  गए  निर्णयों  पर  भनुवर्ती
 कार्रवाई  की  जाती  है  t

 Comprehensive  Housing  Scheme  for
 Kerala

 i892  SHRI  B.  K  NAIR,  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  proposal  from  the  Gov.
 ernment  of  Kerala  providing  for  a
 comprehenmve  housing  scheme  to
 cover  the  entire  State,  and

 (9)  if  50,  the  details  thereof  and
 the  Government's  reaction  thereto”

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (४)  and  (b),  The  [०
 vernment  of  Kerala  requested  loan
 assistance  from  HUDCO  for  construc-
 tion  of  houses  for  the  rural  poor  The
 State  Government  have  been  inform-
 ed  thet  HUDCO  has  recently  entered
 the  field  of  rural  housing  and  all
 State  Governments/Agencies  have
 been  apprised  about  the  scheme
 under  which  they  can  avail  them-
 selves  of  loan  assistance  from  HUDCO
 for  their  rural  housing  programme

 Out  of  tury  allotment  of  accommoda-
 tion  to  the  Officials  of  External

 Affairs  during  Emergency

 593  SHRI  छ  L  P  VERMA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  some  senior  officers  of
 the  Ministry  of  External  Affairs  own.
 ing  houseg  in  Delhi  were  allotted
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 Gevernment  accommodation  during
 emergency  in  violation  of  the  rules
 prevailing  then,  and

 (b)  if  so,  the  designations  of  those
 efficers  and  the  reasons  for  allowing
 relaxation  in  rule:

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  Does  not  arise

 निर्माणाधीन  सिंचाई  परियोजनाएं

 i594.  श्री  फूलचन्द  वर्मा  :  क्‍या
 कृषि  और  सिश्ाई  मती  यह  बताने  की
 कपा  करेंगे  कि

 (क)  देश  में  कितती  सिंचाई  परि-
 योजनाये  ग्रभी  तक  निर्माणाधीन  *  ,

 (ख)  ये  परियोजनाये  कब  शुरू  हुई  थी
 शौर  इनके  कब  तक  पूरा  होने  का  लक्ष्य  या  ,  और

 (ग)  ये  परियोजनाये  कब  तक  पूरी  हो
 जायेगी  ?

 कृषि  और  सिखाई  मसन्त्री  (श्री  सुरजीत
 सिह  बरनाला)  :(क)  से  (ग)  974
 में  पांचवी  योजना  शुरू  होने  के  समय
 पिछली  योजना  की  75  बृहद  भौर
 i55  मध्यम  सिंचाई  स्कीमे  बची  हुई

 थो  जिनमे  से  i6  बृहद  श्रौर  90
 मध्यम  सिचाई  स्कीमें  चालू  वित्तीय  वर्ष  के
 अन्त  तक  काफी  हद  तक  पूरी  हो  जायेगी  ।
 इस  प्रकार  इस  बात  का  सम्भावना  है  कि  59

 बृहद  भौर  65  मध्यम  स्फीमे  पैल,  978
 से  शुरू  होते  वाली  भ्रगली  पत्रवर्षीय  योजना
 के  लिए  बच  जायेगी।  झाशा  है  कि  आवश्यक
 धनराशि  उपलब्ध  हो  जाते  पर  प्रसिकाश  बुहुद
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 धौर  मध्यम  स्‍्कीमें  श्रगली  योजना  के  दौराम
 पूरी  हो  जायेंगी  ।  परिमोजनाधों  की  लागत
 में  वढ़ि  हो  जाने,  उनके  कार्यक्षेत्र  में  परिवतेन
 हो  जाते,  प्रपर्याप्त  धनराशि  की  ध्यधरथा  होने
 झौर  कई  झन्प  बातों  के  कारण  इन  पन्योज-
 माधो  के  पूरा  किया  जाने  के  निर्धारित  समय-
 सीमा  की  बार-बार  बदलना  पडता  है  1

 पाश्ननी  पर्तधर्थीम  योजना  के  दौरान
 सितम्बर,  977  तक  36  बृहद  झौर  20
 मध्यम  सिंचाई  स्कीमो  की  क्रियान्वयन  के  लिए
 मजरी  दी  जा  चुकी  है  1  यह  परियोजनाए
 भी  प्ररम्भिक  ऋवर्थ  धो  मे  है  प्र।र  इतनी
 जल्दी  यह  भप्रनुमान  नहीं  लगाया  जा  सकता  कि
 ये  कब  पूरी  हो  जायेगी  ।

 Ishwarbhai  Patel  Committee  on  New
 Pattern  of  Education

 595  PROF.  P.  G.  MAVALANKAR:
 SHRI  HITENDRA  DESAI:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  46  on  the
 47  November,  ‘1977  regarding  an-
 other  change  in  pattern  of  Secondary
 Education  and  state  when  the  Ishwar-
 bhat  Pate]  Committee  report  will
 be  made  available  to  the  general
 public?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  Dr.  Ishwarbhai  778६९]  Com-
 mittee  submitted  its  report  in  the
 afternoon  of  2ilst  November,  ‘AQTT.
 The  report  at  present  is  being  studied
 by  the  Government.  However  copies
 of  the  Report  have  been  placed  in  the
 Parliament  Library.

 Amount  spent  on  Displaced  Persons
 for  East  and  West  Pakistan

 ‘1596.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHA-

 BILITATION  be  pleased  to  state:

 (a)  the  number  of  displaced  per-
 sons  who  migrated  to  India  during
 the  period  7948  to  952  from  East
 Pakistan  and  West  Pakistan;  and

 (b)  the  total  amount  spent  for  the
 rehabilitation  of  the  displaced  persons
 from  West  Pakistan  and  those  from
 East  Pakistan?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  (SHRI  RAM
 KINKAR):  (a)  The  number  of  dis-
 Placed  persons  who  migrated  to  India
 during  the  period  ending  December,
 1952,  is  as  indicated  below: —
 West  Pakistan  East  Pukistan

 4005  lakhs  30.9]  lakhs

 (b)  The  expenditure  incurred  upto
 1952-53  for  the  rehabilitation  of  dis-
 placed  persons  from  West  Pakistan
 and  East  Pakistan  was  Rs.  728.685
 trores  and  Rs.  47.23  crores  respec-
 tively.  However,  the  total  expendi-
 ture  incurred  on  displaced  persons
 trom  West  Pakistan  upto  3lst  March,
 977  was  Rs.  2024  crores.  The  ex-
 penditure  incurred  on  old  migrants
 from  East  Pakistan  (tota]  No.  4.77
 lakh  persons  who  came  upto  March
 958)  was  about  Rs.  206  crores  ag  on
 3lst  March,  ‘1977.

 ala  राज्य  फार्स,  सुरतगढ़  (राजस्थान)
 के  कर्मचारियों  को  भुगतान

 1597.  श्री  युवराज  :  कृषि  शौर  सिचाई
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  केन्द्रीय  राज्य  फार्म,  सूरत-
 गढ़,  राजस्थान  के  श्रमिर्का  तथा  कर्मचारियों
 को  तीन-तीन  माह  तक  वेतन  का  भुगतान  नहीं
 किया  जाता  है  ;  भौर

 खि)  यदि  हां,  तो  कया  सरकार  का
 विचार  प्रति  माह  वेतन  का  भुगतान  तथा  समय
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 पर  बोनस  का  भुगतान  सुनिश्चित  करने

 हेतु  व्यवस्था  करने  का  है  ?

 कृषि  शौर  सिधाई  सजी  (६. |  सुरजोत
 सिह  बरमाला)  :  (कफ)  जी  नही  ।

 (ख)  प्रश्न  ही  नहीं  होता  ।

 Per  Capita  Consumption  of  Foodgrains

 i598  SHRI  SR  REDDY
 SHRI  YASHWANT  BOROLE

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 (a)  whether  the  Governments
 attention  has  been  draw.  to  reported
 opinion  of  Dr  M  S  Swaminathan
 that  present  rosy  foodgrain  situation
 is  due  to  poor  consumption,

 (9)  what  is  the  average  per  capita
 tate  of  consumption  of  foodgrains
 now  in  the  country  and

 (९)  whether  in  view  of  over  20
 mullion  tonnes  of  buffer  stock  of
 foodgrains  there  is  a  proposal  to  lift
 rationing  and  make  foodgraing  avail-
 able  freely?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH)  (a)
 Yes,  Sur

 (b)  It  is  not  feasible  to  work  out
 per  capita  consumtion  of  foodgrains
 However,  the  figures  of  per  capita
 availanlity  from  year  to  year  are
 available  The  latest  figure  of  per  ca-
 pita  availability  is  that  for  ‘1976,
 during  which  year  the  per  capita
 avalability  was  placed  at  1667  Kilo-
 grams

 (c)  Except  for  Greater  Calcutta
 and  =  =  Durgapur  Asansol  Industrial
 Complex,  where  statutory  rationing

 +
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 is  being  continued  at  the  instance  of
 West  Bengal  Government,  there  i3  no
 rationing  anywhere  else  in  the  coun-
 try  The  prevalent  system  i5  only
 that  of  fair  price  shops,  which  operate
 as  a  useful  tool  for  keeping  the  pri-
 ces  under  control

 दिल्‍ली  के  ह्क्ल  पह्रध्यापको  के  लिए  सेलेक्शान
 बेड

 i599  श्री  झिध्तारामण  सरसूनिवा:
 क्या  शिक्षा,  समाज  कल्याण  प्रौर
 खसल्कृति  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  दिल्‍ली के  स्कूल  भप्रध्यापकों को
 5  सितम्बर,  O71  में  सेलेक्शन  ग्रेड  दिया
 जाना  था  ,

 Fo‘  (ख)  क्या  पअध्यापको  को  सेलेक्शन  ग्रेड
 दिया  जाने  के  बारे  म॑  झब  तक  काई  निर्णय
 नहीं  लिया  गया  है  ,

 (ग)  क्‍या  लिखित  पत्रों  के  माध्यम  से
 शिक्षा  निदेशक  का  ध्यान  इस  झौर  दिलाया
 गया  है  झौर  यदि  हा,  तो  विलम्ब  के  क्या  कारण
 हैं  ,  भौर

 (घ)  सभी  पध्यापको  को  सेलेक्शन
 ग्रेड  दिये  जाने  के  बारे  म ेकब  तक  निर्णय  लिया
 जाएगा  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 अजासपय  में  राज्य  सत्री  (भोसतो  रेजुका  बेबी

 बड़कटकी)  *  (क)जी,  हा  |

 (ख)  से  (घ)  दिल्ली  प्रशासन  ने  इस
 तथ्य  को  स्वीकार  किया  है  कि  दिल्‍ली  शिक्षा
 निदेशालय  में  कार्यरत  कुछ  पान  प्रध्यापको
 को  नी  तक  सेलेक्शन  ग्रेड  नहीं  दिए  गए  है।
 दिल्‍ली  प्रशासन  से  प्राप्त  सुचना  के  अनुसार
 वरिष्ठता  सूचियों  के  प्रत्तिम  रुप  से  तैयार  त
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 होने,  प्रध्यापको  के  कक्छ  बर्गों  की  वरिष्ठता
 तय  करने  के  लिए  मानदण्डो  के  सवध  में  व्याया-
 लय  द्वारा  दिए  गए  निर्णय,  जिसके  खिलाफ
 प्रशासन  द्वारा  पील  की  गई  है  जैसी  प्रशा-
 सनिव  कठिनाइयो  के  कारण  कुछेक  मामलों
 में  सेलेकान  ग्रेड  स्वीकार  नहीं  किए  गए  |
 दिल्‍ली  प्रशासन  को  सलाह  दी  जा  रही  है  कि
 सबधित  प्रध्यापको  को  वरिष्ठता  सूचियों
 को  प्ृतिम  रूप  देने  के  लिए  तेजी  स॑  कार्रवाई
 करे  1

 स्लम  प्रायक्त  के  कार्यालय  के  सामने  बरता
 तथा  भूल  हडताल

 i600  श्री  वाबबेख  उस  क्या
 लिर्माण बौर  धावास  तथा  पति  जौर  पुमरबास
 मती  यह  बताने  की  कृपा  करेगे  [वि

 (क)  कटरा  करीम  खा  पहाडगज  विल्ली
 के  7523  निवासियों  की  सितम्बर  i976
 में  मकानो  के  झावटत  मे  की  गई  प्रतियमित-
 ताझो  के  विरुद्ध  विरोध  प्रकट  करने  हेतु  स्लम
 झायुकत  के  कार्यालय  (अम्बेदक्र  राड)  के
 सामने  धरना  दते  तथा  भूख  हडताल  करने, के
 झ्राशय  का  ताटिस  कितने  व्यक्तियों  ने  दिया  है  .

 (ख)  इन  लोगों  की  मुख्य  समस्याये  क्‍या
 हैं  प्रौर  प्रावटन  म  को  गई  उन  प्रनियमित-
 ताभो  एवम  धरने  के  बारे  म  सरकार  की  क्‍या
 प्रतिक्रिया  है  तथा  इस  बगते  शौर  भूख
 हडताल  का  राकत  के  लि।  क्‍या  उपाय  किये
 गये  है  ,  भौरी

 (ग)  धरना  तथा  भूख  हडताल  किस
 तारीख  को  तथा  किस  समय  शुरू  होगे  ?

 निर्माण  ब्लौर  झावास  तथा  पूति  शौर
 पुनर्वास  मन्त्री  (वी  सिकन्‍दर  बहत)
 (क)  केवल  एक  व्यक्ति  ने  [ही  दिल्ली

 विकास  प्राधिकरण  को  ऐसा  एक  नोटिस  दिया  ।

 य)  शौर  (ग)  सबधित  व्यक्ति  ते
 इपने  नाम  एक  टेनामेन्ट  ध्रावटन  करने  के  लिए
 झतुराध  किया  है  झौर  साथ  मे  यह  धमकी  दी
 है  कि  बहु  28-12-77 &T का  प्रात  9  बजे  से
 अनिश्चित  काल  क॑  लिए  धरना  भौर  भूख
 हडताल  करेगा  |  बहू  एक  ऐसे  परिवार  का
 सदस्य  है  जिसके  प  सदस्य  है  पौर  जिसे  पहले
 हो  दो  टनामेन्टो  का  झ्रावटन  किया  जा  चुका

 है  धौर  वह  झपने  नाम  टेनामेन्ट  के  झावटत  का
 पात्र  नहीं  है।  इस  शिकायत  म॑  किसी  विशिष्ट
 प्रनियमितता  का  उल्लेख  नहीं  किया  गया  है  1

 Ope,  University  Scheme  through
 Correspondence  Courses

 1601  SHRI  R  KOLANTHAIVELU
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  the  ‘Open  Univernty’
 scheme  through  correspondence courses  holds  the  key  for  more  mean-
 ingful  educationa,  development  be.
 cause  of  overcrowding  of  colleges,

 (by  uf  so  whether  Government
 have  reviewed  the  correspondence
 courses  so  as  to  make  them  more
 effective

 (९)  whether  the  BCom  (Hons)
 Correspondence  Course  in,  Delhi  Uni-
 versity  has  not  yet  got  going  and

 (d)  if  so  the  rumber  of  lessons
 scheduled  to  be  sujyphed  the  num  er
 actually  supphed  and  the  proposed schedule  of  rmplementation?

 THE  MINISTER  OF  EDUCATION SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  Government  have  decided
 not  to  proceed  with  the  scheme  of
 Open  University  during  the  Fifta

 Five-Year  Plan
 (b)  Does  not  arise

 (e)  and  (d)  According  to  the  in-
 formation  recelved  from  the  Delhi
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 University,  the  decision  to  introduce
 B.  Com  (Hons.)  Correspondence
 Course  was  conveyed  to  the  University
 by  University  Grants  Commission  in
 August  977  and  as  such,  preparation
 of  lessons  was  taken  up  later.  About
 fifteen  lessons  have  been  received
 and  are  being  edited  for  printing.
 These  are  likely  to  be  sent  to  the
 students  in  the  first  week  of  Decem-
 ber,  1977.

 Post  of  Director,  Indian  Council  of
 Historical  Research

 1602.  PROF,  DALIP  CHAKRAVAR-
 TY:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  qualifications  prescribed  for
 the  post  of  Director  as  laid  down  in
 the  Indian  Council  of  Historica.  Re-
 search  Service  Regulations;

 (b)  whether  there  is  any  maximum
 age  limit  for  the  post;

 (c)  whether  these  qualifications
 were  adhered  to  when  the  present
 Director  wag  appointed;  and

 (d)  if  not,  what  Government  pro.
 pose  to  do  in  the  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  The  educational  qualifica-
 tions  prescribed  for  the  post  are:—

 (i)  at  least  a  second  class  M.A.
 in  History  or  allied  subjects;

 (ii)  Ph.D.  or  research  publication
 of  equivalent  standard;
 (iii)  at  least  ten  years  experience
 m  teaching  or  guiding  research;
 and

 ay)  published
 standard,
 (b)  The  maximum  age  limit  pres-

 cribed  is  45  years  for  direct  recruits.
 which  is  relaxable  in  the  case  of  pro-
 motees,

 works  of  a  high
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 (९)  and  (d).  According  to  the  infor-
 mation  available,  the  present  Director
 fulfils  the  educational  qualifications
 prescribed  for  the  post,  but  not  the
 age  requirement  prescribed  for  direct
 recruits.  Action  is  under  way  for

 the  appointment  of  a  Chairman  for
 the  Council,  Government  propose  to
 request  him  to  look  into  this  mat-
 ter,

 World  Bank  Ald  to  bring  Krishna
 Water  to  Madras

 3603  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  the  Tamil  Nadu  State
 Government  has  requested  the  Centre
 to  secure  World  Bank  aid  for  the
 execution  of  the  project  to  bring
 Krishna  Water  to  Madras;  and

 (b)  if  80,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (b).  No  specific
 proposal  for  World  Bank  assistance
 for  bringing  Krishna  Waters  to  Mad-
 ras  has  so  far  been  received  from  the
 Government  of  Tami]  Nadu.

 Desert  Development  Programme  in
 Ladakh  and  Himachal  Pradesh

 (1604,  SHRI  RAJ  KESHAR  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  extend  its  desert  develop-
 ment  programme  to  cold  and  arid
 regions  of  Ladakh  and  Himachal
 Pradesh;

 (b)  if  a0,  the  schemes  proposed  to
 be  formulated  under  the  programme;
 ang
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 (c)  the  expenditure  likely  to  be
 incurred  on  this  account?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  The  schemes  under  the  pro-
 gramme  would  cover  maunly  affore-
 station,  irrigation  agriculture  and  ani-
 ma)  husbandry  sectors.

 (c)  An  outlay  of  Rs,  43.50  lakhs  has
 been  approved  under  the  Desert  De-
 velopment  Programme  in  Himachal
 Pradesh  for  the  current  financial  year.
 Some  expenditure  is  also  likely  to
 be  incurred  under  the  programme  in
 Ladakh  qguring  the  current  financial

 कृषक  संगठनों  को  पह्रगुवान

 1605.  भरी  शामेश्यर  पाषटीबार  :

 ही  सुभाष  झाहुजा  :

 क्या  कृषि  और  सिश्चाई  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  गत  तीन  वर्षों  के  दोरान

 धिभिन्न  कृषक  सगठनों  को  प्रनुदान  दिया

 गया  है,  और

 (ख)  यदि  हा,  तो  इन  सबठतो  के  नाम

 क्या  है  और  प्रत्येक  सगठन  को  प्रयेक  वर्ष

 मे  कितना  झ्नुदान  दिया  गया  ?

 कृषि  श्रौर  सिंचाई  मंत्री  (श्री  सुरजोत

 सिंह  बरनाला)  :  (क)  जी  हा  ।

 (ख) year,

 क्रम  सें०  सगठन  का  नाम  दिये  गये  झनुदान  की  राशि
 1974-75  1975-76  1976-77

 कठ  Bo  to

 L.  भारतीय  ग्रामीण  महिला  सघ
 2.  भारत  कृषक  समाज
 3.  कृषि  राहत  संस्था  का  महासघ
 4.  राष्ट्रीय.  किसान  संगठन
 5.  भारतीय  युवक  किसान  सस्था

 1606.  दनी  रामानम्द  तिवारी  :

 Blo  लक्ष्मीनारायषण  पांडेय

 क्या  कृषि  जौर  लिखाई  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  गन्ने  के  समर्वन  मूल्य  में

 पिछले  कई  घो  से  कोई  परिदर्तत  नहीं  हुआ
 है  जब  कि  कृषि  मल्य  झायोग  ने  पिछले  वो

 3950  ial
 8000  7000
 9370  3870  6220

 22570  2250  0000
 370  9680  7520

 बवों  मे  इस  के,मूल्य  मे  वृद्धि  की  सिफारिश  की

 थी  तथा  इसी  बीच  प्रन्य  वस्तुझ्ो  के  समर्थन

 मूल्य  में  भी  वृद्धि  हुई  है,  शौर

 (ख)  यदि  हा,  तो  उस  के  क्‍या  कारण

 है  ?

 कृषि  और  सिलाई  मंत्रालय  में  राज्य

 मंत्री  थी  भान  प्रताप  सिह)  :(क)  झर

 (वा).  कृषि  मूल्य  प्रायोग  की  सिफारिश  के

 झ्नुसरण  मे  1973-74  मौसम  के  लिए
 ह
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 गन्ने  का  समर्थन  मूल्य  8.  00  रुपये  प्रति
 क्विंटल  निर्धारित  किया  गया  था  ।  कृषि
 मूल्य  प्रायोग  की  सिफारिशों  के  भ्राधार  पर
 1974-75  मौसम  के  लिए  समर्थन  मूल्य

 बढ़ा  कर  8  50  रुपये  प्रति  'क्विटल  कर  दिया
 गया  था  भौर  यह  मूल्य  चालू  मौसम  977—
 78  समेत  बिना  किसी  परिवर्तन  के  बाद

 के  मीसमों  मे ंभी  चलता  रहा  है।  यद्यपि
 कृषि  मूल्य  आयोग  ने  i975-76,  i976-
 77  भौर  i977-78  के  मौसमों  के  लिए

 इसे  ह 1. ल  कर  ७.5७  ह...  प्त  पिच्चटल,
 करने  की  सिफारिश  की  थी  लेकिन  गना
 (निमरत्रण)  झादेश,  i966  की  घारा  3

 के  लिए  जिन  तथ्यों  पर  विचार  करना
 भ्रपेक्षित  था,  उन  के  समेत  इस  विषय  से
 सबधित  सभी  सम्बद्ध  तथ्यों  पर  गहराई  से

 विचार  करने  के  बाद  इस  मूल्य  मे  कोई  परि-
 बर्तन  नहीं  किया  गया  था  |

 2.  वस्तुत.  गना  उत्पादक  को  गन्ना
 (नियत्रण)  झादेश,  i966  *  प्रधीन  गन्ने

 के  निर्धारित  मूल्य  से  उस  के  गन्ने  का  बहुत
 श्रधिक  मूल्य  मिलता  है।  कानून  के  श्रधीन  भी,
 गन्ना  उत्पादक  को  गैर  लेवी  चीनी  की  बिक्री
 से  चीनी  फैक्ट्रियो  को  हुई  श्रधिक  प्राप्ति  का

 50  प्रतिशत  प्राप्त  करने  का  भ्रधिकार  है  |
 अधिकाश  राज्यों  मे  गन्ना  उत्पादको  को  बह
 मूल्य  मिलता  है  जिसे  “राज्य  द्वारा  बताया
 गया  मूल्य”  कहते  है  ।  ‘27-10-1977
 को  लिए  गए  मत्रामडल  के  निर्णय  के  अनुसार,
 राज्य  सरकारों  से  यह  सुनिश्चित  करने  के
 लिए  अनुरांध  किया  जाएगा  कि  चीनी  वर्ष
 1977-78  में  गन्ने  का  वास्तविक  मूल्य
 i976-77  में  दिए  गए  मूल्य  से  कम  नहीं

 होना  चाहिये  |  इन  मूल्यों  से  उत्पादकों  को
 उपयुक्त  रूप  से  पर्याप्त  प्रात्माहन  मिला  है,
 जिसका  गन्ने  के  प्रल्गंत  क्षेत्रफल  और
 गन्ने  के  उत्पादन  में  बद्धि  होने  से पता  चलता
 है  1  गन्ने  के  उत्पादन  में  वृद्धि  का
 चीनी  के  उत्पादन  में  हुई  वृद्धि  से  भी  पता
 चलता  है  1
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 3.  छाद्यान्नों  के  बतूली/साहाय्य  मृस्‍््यों
 में  मामूली  वृद्धि  हुई  है।  क्योंकि  खाद्यान्नों
 भौर  गले  के  साहाय्य  मूल्यों  को  निर्धारित
 करने  के  लिए  विभिन्न  सिद्धान्त  प्रपमाए
 जाते  है,  यह  प्रावश्यक  नहीं  है  कि  खाद्यानों
 के  साहाय्य  मूल्य  के  बारे  मे  जिस  वृद्धि  की
 प्रनुमति  दी  गई  है  वैसी  ही  बृद्धि  की  भ्रनुमति
 गन्ने के  साहाय्य  मूल्यों  के  बारे  मे  भी  दी  जाए  ॥

 गांधी  स्मृति  सलिति  को  खन॒वात

 1607.  श्री  एसे०  to  शोजबलफर  :
 डा०  खरत्मीनारायभ  पांव

 क्या  निर्माण  और  जायास  तथा  प्लि  और
 पुनर्वास  मन्‍्त्री  यह  बताते  की  कृपा  करेगे
 फिः

 (क)  क्या  सरकार  गाधी  स्मृति  समिति
 को  अनुदान  द॑ती  है  ,

 (ख)  यदि  हा,  तो  कितना  और  क्‍या
 सरकार  समय-समय  पर  इस  समिति  के  क्रिया-
 कलापो  का  निरीक्षण  भी  करती  है  ,  प्रार

 (ग)  यदि  हा,  तो  तत्मम्बन्धी  प्रतिवेदन
 का  ब्यौरा  ब्या  है  ?

 निर्माण  शौर  ्ावास  तथा  प्रृत्ति  श्रौर

 पुनर्वास  मंत्री  (श्री  सिकन्दर  बस्त)  :

 (क)  जी  हा  1

 ख)  शौर  (4)  सरबार  सन्‌  972
 से  अक्तूबर,  977  तक  गाधी  स्मृति  समिति  को
 I2:5  लाख  रुपये  श्रनुदान  के  रूप  में  दे  चुकी
 है।  सरकार  का  स्वय  समिति  के  साथ  बहुत
 ही  मिकट  का  सम्बन्ध  हैं।  इस  स्थान  को
 स्मारक  के  रूप  मे  बनाए  रखना  इसका  पु
 कार्य  है
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 Development  of  Tribal  Areas  in
 Gujarsg

 608  SHRI  AHMED  M.  PATEL’
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  the  main  features  of  the  pro-
 gramme  for  the  development  cf  Tribal
 Area  in  the  Gujarat  State;  and

 (b)  the  amount  sanctioned  fo.  this
 curing  the  current  financial  yer’

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SIIRI
 BHANU  PRATAP  SINGH)  (a)
 and  (b)  The  Ministry  of  Agriculture
 do  not  have  any  programme  for  the
 development  of  Tribul  Areas  in  Guja-
 tat  State  However,  the  Ministiy  of
 Home  Affairs  have  been  requested  to
 furnish  material  for  reply  in  so  far

 as  they  are  concerned  The  infor-
 mation,  when  received,  will  be  placed
 on  the  table  of  the  Lok  Sabha

 केस््ोय  सरकार  के  मंचारियों  श्च्यों
 को  होरटल  की  घुविधायें

 louy  wear  चोधरों
 श्यी  tte  बी०  नबस््गौडा

 कया  शिक्षा,  समा  कल्याण  गौर  संस्कृति
 मत्री  यह  बताने  की  कृपा  करंगे  कि

 (क)  क्‍या  सरकार  ते  केन्द्रीय  सरकार

 के  कर्मचारियों के  बच्चो  के  लिए  io  ;  2  शिक्षा
 पद्धति  के  भ्रन्तगेंत  हास्टल  झादि  की  कछ
 सृविधाए  दी  हैं  ,  भ्ौर

 (@)  यदि  हा,  तो  उनका  ब्यौरा  क्या
 ?

 शिक्षा,  सनाज  कल्याण  झौर  संस्कृति
 संत्रालय  सें  राज्य  मंत्री  (झोसती  सुका
 देशी  बड़कटकी)  :  (क)  और  ख)
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 भारत  सरकार  केन्द्रीय  सरकार  के
 कर्मचारियों  को  छात्रावास  हेतु  प्राधिक

 सहायता  प्रदान  कर  रही  है  ।  यह  झ्ाथिक
 सहाधता  शिक्षा के  04  2:  स्तर  तक
 के  लिए  उन  राज्यो/संध  शासित  क्षेत्रों  मे  दी
 जाती  है  जहा  स्कूली  शिक्षा  की  यह  पद्धति
 कार्यान्वित  हो  चुकी  है  झौर  उच्चतर  माध्यमिक
 स्तर  तक  के  लिए  उन[राज्यो|सष  शासित  क्षेत्रों
 में  दी  जाती  है,  जहा  ol  2  पद्धति  लाचू
 नही  हुई  है  ।  श्राधिक  सहायता  के  ब्यौरे
 बताने  वाला  एक  विवरण  सलग्न  है  t

 विवरण
 छात्रावास  के  लिए  झ्ाथिक  सहायता  के

 भुगतान  हेतु  पाब्नता  की  शर्तें  निम्नलिखित

 (क)  पात्रता

 (i)  वर्ग क,  ख  ग  भ्रौर  घ  के  (बिना
 किसी  वेतन  सीमा  के)  उन  सभी  स्थायी  शौर
 स्थायीवत्‌  सरकारी  कर्मचारियों  तथा  सभी
 प्रस्थायी  कर्मं्रारियों  को,  जिनकी  सेवा  एक
 बच  से  कम  नही  है,  छावावास  के  लिए  प्राथिक
 सहायता  देव  हागी,  जिन्हें  झपने  तबादले  के
 कारण  झपने  बच्चा  कां  आवासीय  स्कूल  के
 छात्रावास  में  रखना  पडता  है,  जो  उनकी
 तैनाती  क  स्थान  झथवा  निवास  स्थान  से
 दूर  है  1

 (li)  जहा  सरकारी  कमंचारी  भौर
 उसकी  पत्नी  झथवा  उसका  पति  दोनों  सरकारी
 सेवा  में  है,  झाधिक  सहायता  उनमें  से  केवल
 एक  का  ही  स्वीकायं  हांगी  ।

 (iii)  आधथिक  सहायता  उस  सरकारी
 कम  चारी  के  लिए,  जा  ड्यूटी  पर  है,  निलबित
 है,  धथवा  छ्ट्टी  पर  है,  जिसमे  सेवा  निवृत्ति-
 पूर्व  छुट्टी  शामिल  है,  भ्रनुमत्य  होगी  |  यदि
 शैक्षिक  सब्र  के  दौरान  सरकारी  कमंचारी  की
 मृत्यु  हा  जाती  है,  प्रथवा  वह  सेवानिवृत्त  हो
 जाता  है  झथवा  नौकरी  से  हटा  दिया  जाता  है
 तो  उस  शक्षिक  वर्ष  के  मत  तक  भ्राथिक  सहायता
 स्वीकार्य  होगी  ।  जहा  किसी  सरकारी  कमंचारी
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 को  प्रनुशासनात्मक  कार्रवाई  के  कच्प  मे  नौकरी
 से  बरबास्त  कर  दियाँ  जाता  है,  प्राथिक
 सहायता  स्वीकार्म  नहीं  हीगी  ।

 (a)  झाधिक  सहायता  थेने  को  शर्तें

 (i)  ब्राधिक  सहायता  सरकारी  कर्मचारी
 के  केवल  उन  बध  बच्चो,  जितमे  सौतले  अच्चे
 शौर  गोद  लिए  गए  बच्चे  (जहा  गोद  लेना
 सरकारी  कर्मचारी  के  बैयक्तिक  कानून  के
 भंतर्गत  मान्य  है)  शामिल  है,  के  सबध  में
 स्वीकार्य  होगी,  जो  पूर्ण  रूप  से  सरकारी
 कर्मचारी  पर  प्राश्चित  हैं  |

 (ii)  प्राधिक  सहायता  उच्चतर  माध्य-
 मिक  स्तर  तक  की  शिक्षा  के  लिए  इस  बात  का
 ध्यान  किए  बगर  स्वीकार्य  होगी  कि  बच्चा
 केन्द्रीय  विद्यालय  सिन्ट्रल  स्कूल)  में  पढ  रहा
 है  अथवा  किसी  झन्य  मान्यता  प्राप्त  स्कूल  से,
 इसका  भुगताभ  किसी  छाल  के  सबंध  मे  एक
 ही  कक्षा  में  दो  शेक्षिक  वर्षों  से  भ्रधिक  के  लिए
 नही  होगा  ।

 (iii)  ब्राथिक  सहायता  एक  समय  से
 तीन  से  झधिक  बच्चों  के  सबंध  में  स्वीकार्य
 नही  होगी  1

 (iV)  इस  योजना  के  प्रतगंत  आधथिक
 सहायता  उस  बच्चे  के  सबंध  मे  स्वीकार्य  नही
 हींगी  यदि  वह  कोई  छात्रवृत्ति ले  रहा  है  जिसमे
 छात्रावास  का  खर्च  भी  शामिल  है  ।  परन्तु
 यदि  बच्चा  छात्रवृत्ति  स्वीकार  नहीं  करता  है
 तो  इस  योजना  के  लाभ  उसे  दिए  जा  सकते  हैं।

 (Vv)  केन्द्र  सरकार  मे  प्रतिनियुक्ति
 पर  कार्य  कर  रहे  राज्य  सरकार  के  कर्मचारियों
 के  लिए  झ्राथिक  सहायता  स्वीकार्य  होगी  t

 (vi)  wife  सहायता  विदेश  स्थित
 मिशनों  में  कार्यरत  भारत  पग्रास्थानी  कमें-
 चारियों  को  उपलब्ध  नही  होगी  जिन्हे  भारतीय
 विदेश  सेवा  नियमों  के  भलग ंत  शैक्षिक  सहायता
 मिलती  है  |
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 (Vii)  भाषिक  सहांगंता  उन  बच्चों

 के  सबंध  में  भी  स्वीकार्य नही  होथी  जिसके  लिए
 उनके  प्रेभिभांवकी  द्वारा  वित्त  मंतालंग  के
 समय-समय  पर  संशोधित  कार्यालय  झापन
 स०  एफ०  0  ()-eato  (विशेष) 60
 दिनांक  30  जनवरी,  i962  के  प्रतर्गत  बच्चों
 का  शैक्षिक  भत्ता  लिया  जाता  है।  इस  योजता
 के  झतगंत  कूल  मच्चों  की  संख्या  जितके  लिए
 झ्राथिक  सहायता  भौर  बच्चों  का  शैक्षिक
 भत्ता  लिया  जाता  है,  कुल  मिलाकर  चार  से
 झधिक  नहीं  होनी  चाहिए  ।

 (ग)  भश्राधिक  सहायता  की  दर

 छात्रावास  के  लिए  प्राथिक  सहायता
 60  रुपये  प्रतिमास  (केवल  साठ  रुपये  प्रतिमास  )

 प्रति  बच्चे  की  एक  समान  दर  से  स्वीकार्य
 होगी  |

 Implementation  of  the  Urban  Land
 Cefling  Act

 7670  SHRI  S  D  SOMASUNDA-
 RAM  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state
 the  area  of  land  declared  surplus  due
 to  implementation  of  the  Urban  land
 Ceiling  Legislation  im  various  States
 and  the  uses  to  which  such  land  has
 been  put?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  It  has  been  reported  that
 the  extent  of  excess  vacant  land  vested
 with  the  State  Governments  under
 the  Urban  Land  (Ceiling  and  Regu
 lation)  Act,  976  is  ag  under

 i.  Gujarat  ag  t4  Hectares
 a  Maharashtra  20.89  ्  Hectares
 3e  Karaoataka  i  ji  Hectares  and
 4-  Uttar  Pradesh  2099  Hectares

 Total  66.24  Hectares

 Central  Government  has  no  intuma~-
 tion  88  to  its  proposed  utilisation
 Huwever,  High  Level  Commuttees
 have  been  constituted  by  the  State
 Governments  to  make  recommenda-
 tions  for  allotment  of  such  lands  and

 to  make  suggestions  for  its  utilisation
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 I62}.  ह,  लक्मीगारॉय्ण  trey:

 क्या  क्च  whe  सिचाई  मज्ी  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्या  देश  मे  कीटनाशी  झ्ौषधियों
 की,  उनकी  माग  की  तुलना  मे  कमी  है,

 (ख)  क्‍या  विभिन्न  कृषि  क्षेत्रों  में  कई
 फसलो  में  झनेक  विशिष्ट  प्रकार  की  बीमारियां

 तेजी  से  फैल  रही  हैं  ,  भौर

 (ग)  यदि  हा,  तो  इस  सबंध  में  सरकार
 द्वारा  क्या  कार्यवाही  की  गयी  है  ?

 हवि  पैर  सिच्ाई  मंत्री  (शो  सुरजीत सिह
 बरनाला)  (३)  जी  हा  हाल ही  के  महीनो  मे
 Fre  एच०  सी०,  कारबार्यल,  डी  डी  टी  झौर
 एण्डोसल्फान  की  प्रस्थाई  कमी  महुसूस  की  गई
 है।  न्य  कीटनाशियों  के  बारे  में  किसी  प्रकार
 की  कमी  की  रिपोर्ट  नहीं  मिली  है  t

 (ख)  जो  हा  1  इस  बचे  &  दौरान  जबीसा
 राज्य  मे  घान  की  फसलों  पर  पोझा  छोडती
 हुई  सडी  धौर  कटवर्म  रोग  फैलने  की  रिपोर्ट
 मिली  थी  ।  पेब  का  कण्डू  रोग  जो  जस्सू  शौर
 काश्मीर  तक  सीमित  था  वह  हिमाचल  अवेश  के
 सेब  उनाने  वाले  क्षेत्ष  मे  भी  फैल  गया  ।

 तय  कीट  जो  दिखाई  दिये  हैं  बे  है  --धान पर
 ब्राकऊन  प्लांट  हापर  झौर  गाल  भिज  ,  तथा
 व्हाइट  प्रेम  जो  क्वार,  मक्का,  बांजरा  तथा
 मूगफली  जैसी  फसलो  को  प्रभाबित  करती  है  1

 (ग)  सरकार  ने  स्थिति  का  सामता
 करते  के  लिये  निम्नलिखित  कदम  उठाए  हैं

 (a)  थी  एच  सी  का  देश  मे  ही  उत्पादन
 बढ़ाया  श्यो  है  1

 (2)  डी  डी  &  का  राज्य  व्यापार
 निगम  के  माध्यम  से  भ्रायात  करे  की  व्यवस्था
 कीजा  रही  है  t

 (3)  तकतीकी  विकास  महानिवेशालय
 से  इण्डोसल्फान  का  श्रायांत  करने  का  प्रनुरोध
 क्या  गया  है

 (4)  स्थानीय  रूप  से  उत्पादित  कार-
 बार्यल  के  शीघ्र  ही  उपलब्ध  होने  की  सम्भावना

 है  ।

 (5)  सरकार  ने  कच्ची  सामग्री  भौर
 चूर्ण  की  झापूर्ति  के  सम्बन्ध  मे  उद्योग  के  सामने
 बझाने  वाली  कठिनाइयों  को  दूर  करने  के  लिये
 भी  कदम  उठाए  है  घौर  झाशा  है  कि  कीह-
 नाशियो  के  उत्पादन  में  सामान्यतया  सुधार
 होगा।

 (6)  उड़ीसा  में  धान  पर  पोझा  छोडतोीं
 हुईं  सूष्डी  शझौर  कटवर्भ  रोग  के  निंयत्रण  के
 लिये  दी  एच  सी  के  मूल  बिनिम  ताो  से  भनुरोंध
 किया  गया  था  कि  थे  उडीसा  सरकार  को
 अपेक्षित  माता  मे  बीएचसी  उपलब्ध  करे।
 वनस्पति  रक्षण  सगरोध  और  स  चयन  निदेशा-
 लय  के  पास  उपलब्ध  भण्हार  को  भी  राज्य
 सरकार  को  देने  की  पेंशकश  की  गई  है।  राज्य
 सरकार  की  सहायता  के  लिये  केन्द्रीय  सरकार
 के  प्रधिकारियों  का  एक  दल  उड़ीसा  भेजा
 गया  था  प्रभावित  क्षेत्रों  म ेहवाई  झौर  भूमि
 छिडकाव  के  कार्य  किये  गये  ।

 सेब  के  कण्डू  रोग  के  आरे  मे  सम्बन्धित
 राज्य  को  नियत्रण  उपाए  करने  की  उपयुक्त
 सलाह  दी  गई  है  ।

 ब्राऊन  प्लाट  हापर,  ब्हाइट  जेब,  सेब  का
 कण्डू  रोग,  ज्वार  मिज  झभौर  कृन्तक  जसे
 राष्ट्रीय  महत्व  के  पाच  कोटो  के  निवज्षण  के  लिये
 भारत  सरकार  केन्द्रीय  प्रायोजित  योजना  के
 माध्यम  से  कीटताशियों  झौर  प्रचालनात्मक
 व्यय  पर  क्रमश  कीटनाशियों  की  खनित  के
 80  प्रतिशत  तक  झौर  भूमि  पर  छिश्काव
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 कार्यों  के  लिये  3  रुपये  प्रति  एकड़  के  हिसाब
 से  कीठनाधियों  पर  साहाय्य  प्रदान  करके
 राज्यों  की  सहायता  कर  रही  है  t

 फेलीय  सरकारी  कार्यालयों  में  डांग
 व्यक्तियों  के  लिए  पदों  ्  प्रारक्षण

 1612.  श्री  यतुता  प्रताव  झास्त्री:
 क्या  शिक्षा,  समाज  कल्याण  झौर  संस्कृति
 मंत्री  यहू  बताते  की  कृपा  करेगे  कि

 (क)  क्या  संसद  के  पिछले  सत्र  के  दौरान
 सरकार  द्वारा  की  गई  हस  घोषणा  के  बाद  कि
 केस्द्रीग  सरकार  के  भ्रधीन  तीन  प्रतिशत  रिक्त
 पद  नेत्नहीनों,  बहरों  तथा  श््न्य  प्रकार  के
 झपग  व्यक्तियों  के  लिए  आरक्षित  किए  जाएगे,
 झक्तुबर,  977  तक  विभिन्न  केन्द्रीय  कार्यालय।
 में  पृषक-पृथक  कितने  नेत्रहीन,  बहरे  तथा  अन्य
 प्रकार  के  ग्रपग  व्यक्तियों  को  नौंकरिया  दी  गई,
 झौर

 (@)  क्या  केन्द्र  सरकार  ने  राज्य  सरकारो
 को  इस  ्राशय  के  निदेश  जारी  किए  हैं  कि
 ये  भी  नेत्नहीनों,  बहरो  तथा  न्य  प्रकार  के
 झपग  लोगो  के  लिए  इसी  प्रकार  आरक्षण
 करे,  भौर  यदि  हा,  तो  उन  राज्यों  के  नाम  क्या
 हैं.  जिन्होंने  केन्द्रीय  निदेश  प्राप्त  करके
 इन  वर्गों  क ेलिए  तीन  प्रतिशत  पदों  का  भ्रारक्षण
 करने  की  घोषणा  की  है  ?

 विक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (डा०  प्रताप  च्वन्त्र  बाख)  (क)
 कामिक  पभौर  प्रशासनिक  सुधार
 विभाग  ने  4  नवस्वर,  977  को  ही  इस  विषय
 पर  भौपचारिक  झादेश  जारी  किए  थे  ।  सावं-
 अनिक  उद्यम  ब्यूरो  ने  प्रभी  झौपचारिक
 झादेश  जारी  करने  हैं  ।

 (ख)  भारत  सरकार  ने  विभिन्न  राज्य
 सरकारी  को  प्रनुरोध  किया  है  कि  वे  विकलांग
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 व्यक्तियों  के  लिए  तीन  प्रतिशत  रक्त  पद
 झारक्षित  करे।  जम्मू  भौर  कश्मीर  सरकार  ने
 लिर्णय  किया  हैं  कि  विकगांग  व्यक्तियों  को  उस
 पदों  पर  नियुक्त  करने  पर  विचार  किया  जा
 सकता  है,  जिनके  लिए  बे  भन्‍्यथा  पात्र  हैं  तथा

 कूल  पदों  के  तीन  प्रतिशत  पदों  तक  उन्हे  प्राथ-
 मिकता  दी  जा  सकती  है  ।  न्य  राज्यों  से
 उत्तरों  की  प्रतीजा  की  जा  रही  है  1

 Wheat  and  Milo  to  Karnataka

 68  SHRI  D  B  CHANDRE
 GOWDA:

 SHRI  G  Y,  KRISHNAN
 ‘Will  the  Mimster  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  Central  Government
 have  allotted  1,000,  tonnes  of  wheat
 and  1,000,  tonnes  of  milo  to  the  State
 of  Karnataka  under  the  new  scheme
 recently;  and

 (by  if  so,  what  were  the  demands  of
 the  State  for  l977-78  regarding  ihe
 wheat  and  milo  under  this  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUT
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH)  i)
 Yes,  Sir  ‘1,000,  metric  tonnes  of
 wheat  and  1,000  metric  tonnes  of  milo
 was  allotted  in  July,  1977  as  =  first
 ‘instalment.

 (b)  The  St*‘e  Government  had  te-
 quested  for  .52l  metric  tonnes  of
 wheat  and  4,Jl.  metric  tonnes  of  mile
 under  the  scheme  Further  releases
 will  be  made  on  demand  of  the  State
 Government  after  they  have  utilised
 the  present  allotment

 Farmers  Functiona]  Literacy  Projects
 36i4  SHRI  K  RAMAMURTHY

 Will  the  Minister  of  ह  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleared  to  state’

 (a)  the  names  of  Districts  in  which
 the  Farmers’  Functional  Literacy  Pro-
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 ject  was  linked  with  other  develop-
 mental  programmes  in  1976-77,  चि
 particular  reference  to  Drought  Prone
 Areas  Programme;  and

 (b)  the  benefits  that  have  been  de
 rived  from  such  link  up?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER)  (a)  During  1976-77,  the  Far-
 mers  Functional  Literacy  Project  was
 linked  with:

 w  Integrated  Tribal  Develop-
 ment  Programme  (ITPP)  in  5  Dis-
 tricts,  namely:

 @  District  Ranchi  (hunt)  in
 Bihar.

 (i)  District  Bharauch  (Bharau-
 ch)  in  Gujarat;

 Gan)  District  Palghat  (Attapad-
 dy)  in  Kerala;

 (iv)  District  Bastar  (Dantewa-
 da)  in  Madhya  Pradesh,  and

 (v)  District  Kheonja:  (Kheon-
 jar)  in  Orissa,  and
 (ti)  Drought  Prone  Areas  Pro-

 gramme  (DPAP)  in  one  District,
 namely  Anantpur  district  in  Andhra
 Pradesh

 (b)  The  projects  in  the  above  men-
 tioned  6  districts  are  at  different  sta-
 ges  of  implementation.  In  none  of
 these  districts,  the  Project  has  reach-
 ed  a  stage  where  evaluation  could  be
 undertaken  to  assess  the  benefits  de-
 rived  from  such  link  up.

 Steps  to  reduce  Foodgrain  Stocks

 1615,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  the  State  Governments
 have  been  advised  to  take  steps  to
 reduce  Government  stocks  ef  food-
 graing  as  the  public  procurement

 agencies  are  expecteg  to  swell  with
 grains;  and

 (b)  if  so,  the  detnils  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)
 and  (b)  The  total  stocks  of  food-
 grains  with  the  public  agencies  as  on
 ist  November,  727  were  of  the  order
 of  47.4  million  tonnes,  In  view  of  the
 need  for  turnover  of  the  stocks,  num-
 ber  of  measures  have  been  initiated

 by  the  Government  to  increase  the
 off-take  of  foodgrains  through  the
 public  distribution  system  In  this  con-
 nection  the  State  Governments  have
 inter  ala  been  asked  to  increase  the
 quantum  of  foodgrains  ration  from  8
 kgs  to  I2  kgs  per  adult  per  month
 and  to  open  more  fair  price  shops
 Particularly  in  industrial  and  alum
 areas  The  requirements  of  the  State
 Governments  for  wheat  and  rice  are
 generally  being  met  in  full,  Food-
 grains  are  also  being  made  available  to
 the  State  Governments  for  gratultuous
 and  other  relief  works  in  the  flood
 affected  areas

 Urban  Land  Ceilings  and  Regulation
 Act,  1916

 6i6  SHRI  R  K  MHALGI.  Will
 the  Mimster  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Committee  to  consider  the  work-
 ing  of  the  Urban  Land  Ceilings  and
 Regulations  Act  of  ‘1976;  if  so,  when:

 (b)  who  are  the  members  of  the
 said  committee  ord  what  are  the
 terms  of  reference  of  the  said  com-
 mittee;  and

 (c)  when  the  said  Committee  is  likely
 to  submit  its  report  and  whether  Gov-
 ernment  shall  take  decision  on  the  re-
 commendation  of  the  Committee  im
 mediately?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
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 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 Fodder  Supply

 1617,  SHRI  Cc.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  animal  husbandry  has
 not  made  an  impressive  progress;  and

 (b)  the  efforts  made  by  Government
 for  growing  rich  fodder  in  forest  and
 in  hills  in  a  systematic  manner  and  for
 tts  supply,  management  and  marketing?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Considerable  progress  has  been  made
 in  the  Animal  Husbandry  Sector  par-
 ticularly  in  the  field  of  egg,  milk  and
 wool  production,

 (b)  An  intensive  programme  of
 pesture  devieopment  and  range  man-
 agement  in  forest,  community,  gov-
 ernment  and  private  lands  has  been
 launched  in  six  IDA  assisted  districts
 of  Rajasthan  (2  districts)  and  Deccan
 Plateau  (4  districts)  covering  about
 1.08  lakh  hectare.

 A  less  intensive  programme  on  res-
 toring  deteriorated  range  lands  is
 being  planned  in  another  68  districts.

 The  use  of  the  rich  fodder  produc-
 ed  pn  these  project  areas,  will  be
 through  direct  organised  live-
 stock  grazing.  At  present,  no
 marketing  of  fodder  is  con-
 templated.  The  Sth  Plan  outlay,  in
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 respect  of  afforestation  and  =  pasture
 development  under  drought  prone
 area  programme  is  Hs,  3592.8  lakhs.

 Under  the  Centrally  sponsored  sche-
 me  of  mixed  plantationa  on  waste
 landa,  panchayat  lands  etc,  fodder
 species  are  also  grown  along  with
 other  three  species,  There  is  no  spe-
 cific  Central  Forestry  Scheme  for
 growing  rich  fodder  in  forests  in  a
 systematic  manner.

 Deep  Sea  Fishing  Projects

 6i8.  SHRI  NIHAR  LASKAR:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  projects  in  India  where
 deep-sea  fishing  is  carried  on;

 (b)  which  of  them  are  worked  with
 the  assistance  of  other  countries  and
 which  of  them  are  run  independently
 by  the  Indian  technologists;  and

 (९)  how  long  wil  it  take  to  acquire
 technological  exceHence  fer  deep-sea
 fishing?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Deep  sea
 fishing  projects  aimed  at  (i)  explora-
 tory  Survey  of  fisheries  resources,  (i)
 providing  training  to  personnel  and
 (iii)  experimental  fishing  are  under-
 taken  by  the  Government  of  India
 through  the  Exploratory  Fisheries  Pro-
 ject,  Bombay,  Pelegic  Fisherias  Project,
 Cochin,  Central  Institute  of  Fisheries
 Nautical  Engineering  and  Training,
 Cochin  and  the  Integrated  Fisheries
 Project,  Cochin.  Commercial  deep  sea
 fishing  projects  are  undertaken  by
 various  Public  and  Private  sector  fish-
 ing  companies.

 (b)  The  survey  of  pelagic  fisheries
 resources  is  carried  out  on  the  South-
 West  Coast  of  India  with  UNDP  assist-
 ance  by  the  Pelagic  Fisheries  Project,
 Cochin,  The  sutvey  of  deep  sea  fishe-
 ries  of  North-West  Coast  of  India  is
 carried  out  with  Polish  assistance  by
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 the  Exploratory  Fisheries  Project,
 Bombay.  The  survey  activiiles  along
 the  rest  of  the  coast-line  is  carried  out
 by  our  own  technologists.  The  ex-
 perimental  fishing  work  at  the  Integ-
 rated  Fisheries  Project  is  carried  out
 by  our  own  technologists.

 In  the  Commercial  sector  M/s.  New
 India  Fisheries,  Lid,,  Bombay  anl  M/s.
 Konkan  Fisheries  (Pvt)  Ltd.,  Goa  are
 carrying  out  deep  sea  fishing  with  the
 help  of  foreign  technologists.  Other
 enterprises  in  the  commercial  sector
 are  carrying  out  deep  sea  fishing  with
 Indian  personnel.

 (c)  It  is  expected  that  in  the  next
 few  years,  our  technologists  will  be
 able  to  acquire  the  necessary  technolo-
 gy  to  carry  out  deep  sea  fishing  with-
 out  any  foreign  assistance.

 Free  Education  in  Plus  2  Stage

 i69  SHRI  C.  क्,  CHANDRAPPAN:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  free  education  in
 the  plug  2  stage  of  the  reorganised  pat-
 tern  ig  available  only  in  Tamil  Nadu,

 (b)  if  so,  whether  Government  have
 8  proposal  under  consideration  to  make
 Pius  2  stage  free  in  all  the  Stutes,  and

 (c)  if  so,  the  details  and  what  mea-
 sures  are  being  taken  in  this  direction?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  Tamil  Nadu  Government  propose  to
 introduce  plus  two  stage  of  new  pattern
 of  education  from  1978-78.  No  infor-
 mation  is  available  of  their  decision  re-
 garding  free  education  at  the  Flus  2
 stage.

 (9)  and  (c).  It  is  for  the  State  Gov-
 ernments  to  decide  keeping  in  view
 their  resources  position.

 Subsidy  to  West  Bengal  for  transection
 of  Business  by  F.C.3,

 i620.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  West  Bengal  State  alene  provides
 the  FCI  with  25  per  cent  of  its  annual
 business  turnover  of  Ra.  277  crores;

 (b)  if  so,  how  much  subsidy  is  given
 to  West  Bengal  Government;  and

 (c)  the  reaction  of  the  Government
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  Out  of  the  total
 Sales  turn  over  of  Rs.  1437  crores  of
 foodgrains  and  foodstuff  in  1976-77,  the
 sales  turnover  of  the  Food  Corporation
 of  India  in  West  Bengal  region  amount-
 ed  to  Re  270  crores  (188  per  cent).

 (b)  and  (c).  There  is  an  clement  of
 subsidy  in  the  Central  issue  ptice
 which  is  uniformly  applied  to  all  the
 States.  No  other  subsidy  is  given  to
 the  West  Bengal  Government.

 राजस्थान  को  सिचाई के  लिए  सहायता

 1621,  श्री  मोहठा  लाल  पहल:  क्या

 कृषि  जौर  सिंचाई  मंत्री  यह  बताते  की  कृपा
 करेगे  कि  :

 (क)  क्या  सरकार  शजस्थान  में  झध्रि-
 काधिक  सिंचाई  सुविधाएं  देने  के  लिये  राजस्थान
 राज्य  को  विशेष  सहायता  प्रदान  कर  रही  है  ;
 शौर

 (ख)  यदि  हां,  तो  तत्सम्मन्धी  व्यौर
 क्‍या  है?
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 कृषि  शौर  सिाई  मंत्रो|  ष्वी  सुरजोत  सिह
 बरमाला):  (क)  शौर  (ख)  जी,  हा  ।शारत
 सरकार  कछ  चुनी  हुई  निर्माणाधीन  परियोज-
 नाभो  की  प्रगति  को  तेज  करने  के  लिए  पिछलें
 तीन  वर्षों  के  दौरान  राजस्थान  सरकार  को
 प्रष्रिम  योजना  सहायता  देती  रही  है।
 इस  सहायता  का  ब्यौरा  हस  प्रकार  हैं  [

 ब  पप्  पोजना  सहायता

 (रोड  रुपये)

 1973-76  6  00

 197677  3  00

 1977-78  7  50  [प्रस्तावित )

 सहिला  विकास  को  बढ़ावा  वेने  की  योजना

 1622.  श्री  घुभाष  प्राहुजा*  क्‍या
 शिक्षा,  समाज  कल्पाण  शौर  सस्कृति  मत्री

 यह  बताने  की  क्ूपा  करेंगे  कि

 (क)  क्‍या  महिला  विकास  को  बढावा
 देने  की  कोई  योजना  सरकार  क  विचाराधीन
 है,  भौर

 (ख)  यदि  हा,  ता  तत्सबधी  ब्यौरा
 क्‍या  है?

 दिक्षा,  समाज  कल्याण  तथा  ससस्‍्कृति
 मंत्रालय  में  राज्य  मत्री  (श्रीमति  रेणुका  वेवी
 बड़कटको  .  (क)  शीर  (ख)  भारत
 सरकार  ने  इन्स्टीट्यूट  श्राफ  स्‍भ्रपलाइड  मैन-
 पावर  रिसर्च  को  सहायता  से  महिलाओं  के
 लिए  कार्यों  की  एक  राष्ट्रीय  यांजना  बनाई
 थी  tT  यह  योजना  ससद्‌  के  सकलपो  (लोक
 सभा  में  25  झल,  975  को  झौर  राज्य
 सभा में  3  मई,  975  को)  के  अनुसरण
 में  तैयार  की  गई  थी  तथा  यह  भारत  मे  महि-
 लाओ  की  स्थिति  से  सम्बद्ध  समिति  की
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 सिफारिशों  पर  भौर  i975  में  मैक्सिकों
 में  प्रपघताई  गई  कार्य  की  विश  योजना  पर
 प्राघारित  है  तथा  इस  का  उद्देश्य  महिलाओ
 की  शिक्षा  सम्बन्धी  सुविधाएं,  रोजगार  के
 प्रवसर  झोर  स्वास्थ्य,  पोषाहार  धौर  झन्य
 सेवाए  प्रदान  कर  के  उन्हें  विकास  मे  समेकित
 करना  है  |

 राष्ट्रीय  योजना,  जो  पथप्रदशंक  बातों
 के  रूप  में  है,  राज्यों  धौर  सपशसित  क्षेत्रों
 को  भेज  दी  गई  ताकि  वे  स्थानीय  बातो,
 झावश्यकताझो,  साधनों  शौर  दवाझों  को
 ध्यान  मे  रखते  हुए  महिलापों  के  लिए
 कार्य  की  योजनाएं  झौर  कार्य  क्रम  बना  सके  tT

 भारत  सरकार  के  सम्जन्धित  मत्रालयो/
 विभागों  से  भी  प्रनुरोध  किया  गया  है  कि
 @  महिलाओों  के  लिए  कार्यक्रमों  को  बनाते

 हुए  कार्य  की  राष्ट्राय  योजना  को  ध्यान  में
 रखे  t

 Books  on  Flora  and  Fauna

 623  SHRI  SUKHENDRA  SINGH
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  there  is  any  proposal
 under  the  considerition  of  Govern
 mont  to  sav  th  willlle  whos  num
 ber  us  declining  day  by  day,  and

 (b)  whether  Government  would  sug-
 gest  to  National  Book  Trust  and  other
 agencies  to  bring  out  books,  brochures
 and  other  publications  on  our  flora  and
 fauna  in  such  a  manner  that  it  would
 enable  our  children  to  appreciate  their
 significance?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  Effective
 steps  have  already  been  taken  fo  save
 wildlife  in  the  country.  Some  of  the
 important  steps  taken  arei--
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 (i)  With  the  enactment  of  the  Wild-
 life  (Protection)  Act,  072  which  has
 new  been  adopted  by  all  but  two  States,
 special  legal  protection  has  heen  given
 to  the  endangered  species  from  exploi-
 tation  and  stringent  punishment  provi-
 deq  for  infringernent  of  the  provisions
 of  the  Act  Further  the  Schedules  of  the
 Act  have  been  recently  altered  tranafer-
 Ting  many  species  to  Schedule-I  of  the
 Act  wherein  hunting  ss  banned  and
 also  including  many  new  species
 under  other  Schedules

 (a)  Export  trade  of  most  of  the
 threatened  species  have  been  con-
 trolled  particularly  smce  India  be-
 came  a  Party  In  976  to  the  Conven-
 tion  on  International  Trade  in  En-
 dingered  Species  of  Wild  Fauna  and
 Flora

 a  With  Wildlife  conservation
 making  significant  progress  during
 the  last  few  years,  emphasis  has  been
 laid  on  specialised  management  of
 Wildlife  and  its  habitat  both  within
 and  outside  the  national  parks  and  san-
 ctuaries  With  this  in  view  separate
 wildlife  wings  have  been  set  up  70
 majority  of  States/Union  Territories
 the  officers  of  which  would  ultimately
 be  incharge  of  all  wildlife  matters

 (b)  At  Government's  suggestion
 National  Coune:l  of  Educational  Re-
 search  ang  Training  have  already  brou-
 ght  out  books  for  primary,  middle  and
 secondary  schools  on  Wildlife  and
 the  need  to  preserve  them  Gov-
 ermment  are  also  in  touch
 with  the  World  Wildlife  fund
 authorities  for  obtaining  material  from
 abroag  which  might  suitably  be  adop-
 ted  in  the  school  level  text  books  on
 nature  studies,

 Encouragement  ef  Sports

 624  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state

 (a)  whether  Government  of  India
 have  formulated  any  scheme  to  en-
 courage  sports,  particularly  Hockey  in
 the  country,

 (b)  if  so,  the  details  thereof,  and

 (c)  whether  any  extra  money  hag
 been  sanctiened  for  the  purpose,  and
 if  so,  the  amount  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUNDER):
 (a)  to  (९)  No  new  scheme  for  the
 Promotion  of  sports,  particularly  hoc-
 key,  in  the  country  has  been  recently
 formulated  However,  the  schemes  for
 the  promotion  cf  sportg  and  ga:nes  in-
 cluded  and  imitiated  in  the  Fufth  Five
 Year  Plan  are  being  continued.  These
 schemes  include:

 a)  traming  of  qualified  sports
 coaches  and  provision  of  coaching
 faci'ities  to  youth  and  national  teams
 by  the  Netay  Subhas  National  In-
 stitute  of  Sports,

 (t)  grants  to  State  Sports  Councils
 for  construction  of  Stadia,  Playfields,

 iwimming  Pools,  etc  and  establish-
 ment  of  rural  sports  centres  ond
 organisation  of  annual  coaching
 camps  for  youth,

 (an)  scholarships  to  promising
 school  children  under  the  school
 sports  talent  search  scheme,

 (iv)  grants  through  the  UGC  to
 universities  and  colleges  for  creation
 of  physical  facilities  for  sports  and
 through  Association  of  Indian  Um-
 versities  for  holding  inter  umversi-
 ty  tournaments  and  coaching  camps,

 (v)  grants  to  State  Uovernments
 for  organizing  rural  sports  tourna-
 mentg  from  block  to  state  levels

 (vi)  financial  assistance  to  nation-
 a]  sports  federations/associations  for
 salaries  of  some  staff,  purchase  of
 sports  equipment  as  well  as  for  hold-
 ing  national  championships  and  for
 participation  of  Indian  teams  in  in-
 ternational  sports  events
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 The  total  Plan  expenditure  on  the
 Central  Schemes  of  Physical  Education
 and  Sports  during  the  firet  three  years
 of  the  current  Five  Year  Plan  period
 was  Rs.  27356  lakh  and  the  budgeted
 Plan  provision  for  1977-78  for  these
 schemes  is  Re  44  00  lakh

 दिल्‍ली  विकास  प्राधिकरण  हारा
 ऋण  लिया  जाना

 i625.  क्री  हृरमोविस्द  वर्मा  :
 क्या  निर्माण  झौर  प्राषाप्त  तथा  परृ्ति  भौर

 बुलवासि  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  दिल्‍ली  विकास  प्राधिकरण
 ने  i0  करोड़  रुपये  का  ऋण  लिया  है,
 झौर

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
 हैं?

 बिर्षाण  जोर  आवास  तथा  पूति
 धौर  पुनर्बास  सत्रो  पुनी  सिकन्दर  बख्त)
 (क)  शौर  (ख)  दिल्ली  विकास  प्राध्रिकरण

 का  झपने  निर्माण  कार्यो ंकी  गति  तीज  करने
 तथा  धपने  श्रावास  परियोजनाझो  को  पूरा
 करने  के  लिए  अपेक्षित  निधियों  की  व्यवस्था
 करने  के  लिए  io  करोड़  रुपए  के  बाजार-
 ऋण  लेने  हेतु  ऋण-पत्र  जारी  करने  का
 प्रस्ताव  है  t

 Belease  of  Sub-Standard  Wheat  and
 Bice  by  FCI  through  Eation  sheps

 626  SHRI  R  P  DAS  जार  the
 Minter  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state

 (a)  whether  the  Government  are
 aware  of  the  fact  that  the  FCI  is  hold
 ing  a  considerable  quantity  of  sub-
 standard  wheat  ang  rice  in  its  stock
 and  which  is  being  released  tg  the  con.
 sumers  from  {ime  to  time  through  the
 ration  shops,  and
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 (9)  whether  there  any  proposal
 nat  to  release  such  stocks  human
 eonaymption  and  further  ensure  steady
 supply  of  standard  wheat  and  rice  to
 the  rationing  area  where  it  still  existe?

 THE  MINISTER  OF  STATE  IN  THE
 SINGH)  (a)  and  ob)  Food  Corpora-
 IRRIGATION  (SHRI  BHANU  PRATAP
 SINGH).  (a)  ४80  (9),  Food  Corpora-
 tion  of  India  is  not  releasing  any  sub-
 standard  wheat  and  rice  for  issue  to
 fair  price  shops  Wheat  and  rice  sup-
 pled  by  the  Corporation  to  ration  shops
 or  to  the  State  Governments  conform
 to  the  specifications  laid  down  by  the
 Government  of  India  which  are  within
 PFA  lmits

 Foog  Corporation  of  India  algo  gives
 a  jointly  drawn  and  sealed  g-mple  to
 ration  shop  holders  alongwith  food-
 grains  issued  for  display  at  the  ration
 shop  for  the  benefit  of  consumers.

 Excavation  of  Upper  Kangeabatl

 627  DR  BIJOY  MONDAL  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  when  the  excavation  work  of
 upper  Kangsabati  Project  in  the  dis-
 trict  of  Bankura  (WB)  will  start  and
 the  period  expected  to  be  taken  for
 completion  of  the  work,  and

 (hy  whether  priomty  will  be  given
 to  this  project  in  view  of  the  fact  that
 the  entire  area  proposed  to  be  irri
 gated  by  this  project,  ‘s  drought
 affected  area?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  The  Report
 on  upper  Kangsabati  Project  is  at  pre-
 sent  under  examination  of  Central
 Water  Commission  in  consultation  with
 the  Government  of  West  Bengal  If  the
 scheme  ig  foung  technically  feasible
 and  economically  viable,  the  State  Gov-
 ernment  proposes  to  start  work  on
 the  project  during  1978-79  According
 to  the  State  Government,  the  scheme
 is  expected  to  be  completed  in  about
 8  years  time.
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 (b)  Suitable  provisien  has  been  made
 Ly  the  State  Government  in  their  bud-
 get  for  the  year  1978-79  in  respect  of
 this  project  in  consideration  of  priority
 to  be  given  to  schemes  for  drought
 affected  area.

 Progress  of  Drought  prone  area  Pro-
 jects  in  Maharashtra,  Karnataka  and

 Rajasthan

 1628,  SHRI  ANNASAHEB  GOTEH-
 INDE:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  progress  of  the  de.
 velopment  programme,  undertaken  with
 the  assistance  of  the  Internationa]  De.
 velopment  Asaociation  iy  drought
 Prone  areas  of  six  districts  in  Maha-
 rashtra,  Earnataka,  Andhra  Pradesh
 and  Rajasthan  has  been  slow,  and

 (b)  if  so,  the  reasons  for  the  same
 and  the  steps  taken  to  step  up  the
 tempo  of  the  said  project?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ARGICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRATAP

 INGH)  (a)  No,  Sir.

 (0)  Does  not  arise  In  view  of  the
 position  stated  against  (a)

 Use  of  Algae  as  Fertilizer

 1629.  SHRI  M.  ARUNACHALAM:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  field  trials  at  many
 Places,  particularly  in  Tamilnadu,  have
 shown  that  by  using  Algae,  Chemical
 (Nitrogen)  Fertilizer  for  the  rice  crop
 can  be  saved  upto  the  extent  of  about
 30  per  cent;

 (b)  whether  the  production  of  Algae
 at  farmer's  level  algo  has  a  rural
 income  generating  potential;

 (c)  steps  Government  propose  to  take
 to  popularize  the  use  of  Algae  and
 strengthen  research  in  Algae;  and

 (a)  whether  the  programme  Of  pro-
 duction  of  Algae  is  not  likely  to  be  put
 to  cold  storage  because  of  the  fear  that
 it  may  affect  the  sale  of  some  big
 Fertilizer  Companies?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  The  Indian
 Agricultural  Research  [netitute,  New
 Delhi  conducted  a  number  of  experi-
 ments  at  different  Stationg  to  study  the
 effectiveness  of  blue-green  Algae.
 Their  data  indicate  that  addition  of
 Algae  for  Rice  results  in  saving  of
 about  25  Kg.  Nitrogen  /ha.

 (b)  The  Indian  Agricultural  Res-
 earch  Institute,  New  Delhi  hag  deve-
 loped  a  rural  oriented  open  air  method
 for  producing  these  algae  for  field
 application  Its  potential  as  an  income
 generating  programme  has  not  been
 fully  assessed.

 (९)  The  Department  of  Science  and
 Techonlogy,  Govt.  of  India  hag  sponso-
 Ted  an  All  India  Coordinated  Project  on
 Algae  to  strengthen  the  algal  research
 in  our  country  at  national  level.

 (a)  Biological  inputg  like  algae  are
 supplements  to  relieve  the  pressure
 on  the  chemical  nitrogen  Input  and  not
 substitutes  The  savings  thus  effected
 can  be  advantageously  used  for  other
 crops  Hence,  there  should  not  be  any
 ground  to  fear  a  conflict  with  fertilizer
 industries,  in  the  framework  of  agri-
 cultural  development.

 सियाई  प्रजाली  पर  विधेयक

 1630.  ब्भी  बृुअभवण  तिबारी:  क्या
 कृषि  झौर  सिलाई  मंत्री  यह  बताते की
 कृपा  करेंगे  कि  :

 (क)  क्या  सिंचाई  प्रणालियों  के  सुचारु
 रूप  से  कार्यकरण  को  सुनिश्चित  करने  हेतु
 एक  नया  आदेश  सिंचाई  विधेयक  पेश  करने
 का  विचार  है।  भौर
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 (a)  यदि  हां,  तो  उस  की  रूप-रेखा
 क्‍या  है?

 कवि  श्योर  तिजाई  मंत्रालव  में  +
 मंत्री  थ्रो  भान्‌  प्रताप  सिह ):  (क)  और
 (ख)  सिंचाई  राज्य  विषय  है  और  इससे

 संबंधित  विधान  राज्यों  के  विधान  मडलों  द्वारा
 बनाये  जाते  है  ।

 लेकिन  सिचाई  प्रायोग  ने  श्रपनी  .972
 की  रिपोर्ट  मे  यह  उल्लेख  किया  था  कि  सिचाई
 प्रबन्ध  एवं  प्रशासन  के  विभिश्न  पहलुशो  से
 सबधित  बहुत  से  कानून  है  प्रौर  उनको
 सरल  बनाने  एवं  उनका  एकीकरण  करने  को
 सिफारिश  की  थी  |  इन  सिफारिशों  के  अनु-
 सरण  में  सिंचाई  विभाग  मे  माइल  सिंचाई
 विधेयक  के  प्रारूप  को  प्रन्तिम  रूप  दिया
 गया  था  ।  इस  विधेयक  के  प्रारूप  में  शामिल
 कुछ  महत्वपूर्ण  पहलू  नीचे  दिय  गये  है

 q@)  जल  मार्गों  और  खेनों  की  जल-
 नालियों  का  जीघ्रता  से  निर्माण  करना

 (2)  शान  फाम॑  विकास

 (3)  जल  निकास

 (4)  फसल  पद्धति

 (5)  सिचाई  प्रणालियों  के  प्रशासन  मे
 जनता  को  शामिल  करना

 (6)  जल  का  प्रनधिकृत  उपयोग

 (7)  खुशहाली  कर  एवं  जन  दर

 (8)  विवादों  का  हल  करना  |

 सितम्बर,  976  में  हुए  राज्यों  के
 सिचाई  मत्रियों  के  दूसरे  सम्मेलन  में  इस
 विधेयक  पर  विचार-विमर्श  किया  गया  था  |
 सम्मेलन  ने  सिफारिश  की  थी  कि  माडल
 विधेयक  का  ऐसे  सशोधनों  के  साथ  अपनाने
 के  लिए  जो  स्थानीय  स्थितियों  की  रोशनो
 में  ग्रावप्यक  समझे  जाए,  राज्य  सरकारों
 द्वारा  विचार  किया  जा  |
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 Sugarcane  Crop

 1631  SHRI  BALASAHEB  ‘YVIKHE
 PATIL:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  position  of  sugarcane  crops
 during  the  present  season,

 (b)  whether  the  present  crop  is
 suMcient  to  meet  the  full  requirement
 of  all  the  Sugar  Factones  of  the
 Country,  and

 ६७)  ४६  not.  whet  steps  Goverment
 plans  to  meet  the  shortage’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  On  the  basis  of  All
 India  First  Estimates  of  Sugarcane,  at
 can  be  said  that  the  Sugarcane  crop  for
 the  present  seasons  is  progressing  quite
 satisfactorily  im  most  parts  of  the
 country  The  over-all  condition  of  the
 standing  crop  is  generally  reported  to
 be  good  The  grea  untler  sugarcane
 has  also  increased

 (b)  Yes,  Sir  However,  the  recent
 cyclones  in  the  South  may  have  damag-
 ed  the  standing  crops  im  some  areas
 Damage  is  yet  to  be  assessed

 (c)  Does  not  arise

 Withdrawal  of  Scholarship  and  Fin-
 ancial  Assistance  from  Students  on

 Caste  consideration

 632  SHRI  KESHAVRAO  DHOND-
 GE  Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  are  consi.
 dering  a  proposal  regarding  assistance
 to  the  economically  weak  section  of
 the  society  and  withdrawal  of  scho-
 larships  and  the  financial  aasistance
 being  given  to  students  on  considera-
 tion  of  castes,  and

 {b)  Lf  so,  the  outlines  thereof?
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 (‘2HE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b)  The  Government
 are  not  giving  scholarships  on  the
 cot  sideration  of  caste  except  to  Sche-
 duleg  Castes/Scheduled  Tribes  Stu-
 dents  However,  the  economic  back-
 wardnesa  in  the  form  of  income  of
 parents,  ig  taken  into  consideration  in
 respect  of  some  of  the  National  Scho-
 larship  Schemes  There  is  no  proposa)
 under  consideration  to  modify  the  pre-
 sent  arrangements

 Cultivation  of  Coconuts  in  Coastal  areas

 633  SHRI  KUMARI  ANANTHAN
 Will  the  Minister  of  AGRICULTURE
 fND  IRRIGATIJN  be  pleased  to
 state’

 (a)  whether  any  investigations  have
 been  conducted  into  the  feasibility  of
 adopting  the  coastal  areas  at  Kanya-
 kumar:  Distt  in  ['amil  Nadu  State  for
 the  extensive  and  intensive  cultivation
 of  exconuts  and

 (b)  of  so,  the  stepg  taken  in  this
 direction  to  mobilise  the  aleas?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SiRJII
 SINGH  BARNALA)  (a)  und  (b)  ‘The
 information  ig  being  collecteg  fiom  the
 Governmen,  of  Tamil  Nadu  and  the
 same  will  be  placed  on  the  table  of  the
 House  ag  s00n  as  possible

 Employment  of  Casual  Labourers  iu
 Farakka  Barrage  Project

 634  SHRI  SASANKASEKHAR
 SANYAL  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  he
 Pleased  to  state

 (a)  whether  Farakka  Barrage  Pro
 ject  errploy  gnd  maintams  Muster
 Roll  for  labourers  who  are  gencraily
 described  as  casual  labour,

 (0b)  whether  the  break  in  services
 for  one  day  or  two  days  of  these

 labourers  are  shown  with  a  view  to
 continuing  their  character  a3  tempo-
 Tary,

 (c)  whether  a  large  number  of
 workerg  employed  in  Farakka  Project
 ure  working  ag  casual  labour  for  the
 last  five  to  ten  years  without  any
 benefit  to  which  a  permanent  incum-
 bent  48  entitled,  and

 (d)  what  steps  are  being  consider-
 ed  for  remedying  this  situation?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  und  (b)  In
 the  Farakka  Barrage  Project,  the  Mus-
 ter  Roll  staff  are  employed  on  jobs  of
 Casual  nature  and  also  for  seasonal
 work  done  departmentally  These
 Muster  Roll  staff  are  not  regula  Gov-
 ernment  employees  and  their  ,ervices
 are  retained  according  to  the  require-
 ments  of  works

 (c)  There  are  few  Muster  Roll  em-
 ployees  who  have  been  engaged  in
 different  works  of  the  project  for  more
 than  three  years  with  some  breaks

 (d)  While  filling  up  regular  and  work-
 charged  posts  in  the  Farakka  Barrage
 Project  the  Muster  Roll  employees  are
 also  considered  for  employment

 Laying  of  Sewer  and  Waterlines  in
 DDA  Janakpuri  Colony

 635  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state’

 (a)  whether  residents  of  Janak-
 puri  Colony  of  Delhi  have  urged  the
 DDA  &  Corporation  authorities  t2
 provide  a  new  sewer  and  waterline
 for  the  colony  as  major  Jaundice  epi
 demic  is  Wkely  to  brew  in  the
 colony  for  want  of  sewerage  system,
 and

 (b)  ॥  so,  the  reasons  for  the  delay
 in  setting  up  the  new  sewer  anc
 water-line  and  the  necessary  actions
 taken  against  the  officials  responsiple
 for  the  delay?
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes,  Sir.

 (b)  Sewerage  and  water  supply  lines
 already  exist  but  need  improvement
 and  augmentation.  Works  to  improve
 the  deficient  services  have  been  taken
 in  hand  and  are  in  progress.

 Availability  of  Beverage  “77”

 1636.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  ARJUN  SINGH  BHADO-
 RIA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  new  beverage  न्गा
 is  expected  to  be  available  in  the
 market  on  a  grand  scale  by  December
 this  year;  and

 (b)  if  so,  what  steps  are  being  taken
 towards  this  end?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  Modern
 Bakeries  (India)  Ltd.  have  already

 completed  product  testirg  of  the  new
 drink.  Currently  it  is  being  test  n.atk-
 eted  in  AGRI-EXPO  ‘77’  which  is  being
 tested  by  people  from  various  parts  of

 the  country  on  visit.  The  beverage,
 therefore,  is  ready  for  release  for  mar~
 ket  sale  and  will  be  available  in  Delhi
 in  December  on  a  large  scale.

 MBI  has  negotiated  with  bottling
 companies  for  the  allotment  cf  franchi-
 se.  Some  Companies  have  already  sig-
 ned;  others  are  expected  to  sign.  The
 product  will  be  released  in  areas  where
 MBI  has  agreements  with  bottling
 companies  for  the  marketing  of  the
 drink.

 Rifeet  of  Prohibition  oa  Foreign  Tear-
 ot  Tate

 1687,  SHRI  C.  K.  JAFFER  SHARIEF:
 Wil  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state,

 (a)  whether  it  is  a  faet  that  Delhi

 of  its  foreign  exchange epi  lladl
 (b)  whether  Government  feel  that

 moderate  alcohol  consumption  is  not
 at  al]  harmful,  on  the  contrary  other
 narcotics,  even  in  small  doses,  are
 harmful;  and

 (c)  whether  Government  wil,  also
 lose  some  revenue  at  the  present
 stage  of  development  particularly
 from  tourists  of  foreign  countries?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Department  of  Social  Wel-
 fare  is  not  aware  of  such  representa-
 tion.

 (b)  Government’s  view  is  that  con-
 sumption  of  intoxicating  drinks  and
 drugs  is  injurious  to  health.

 (c)  Prohibition  of  consumption  of
 alcoholic  beverages  is  likely  to  cause
 loss  of  some  revenue  from  tcurists  of
 foreign  countries.

 Delhi  Schoo]  Teachers’  House  Build-
 ing  Society

 1638,  SHRI  T.  s.  NEGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  more  than  500  mem
 bers  of  the  Delhi  School  Teachers’
 Cooperative  House  Building  Society
 were  illegally  deprived  of  their  voting
 right  by  the  Registrar,  Coop.  Societies,
 Delhi,  in  the  elections  to  the  Manag-
 ing  Committee  of  the  said  Society
 held  during  emergency;



 पड.  ‘Written  Aniwers  AGRAHAYANA  7,  699  (SAKA)  Written  Antwers  26

 (6)  whether  strhe  mich  persons  who
 already  owned  howse/pict  if  Union
 Territory  of  Delhi  were  also  allowed
 to  be  elécted  to  the  above  election;

 (c)  whether  the  objections  filed
 against  the  above  body  were  not  pro-
 perly  attended  to,

 (७)  if  the  replies  to  (a)  to  (b)  above
 be  in  affirmative,  the  action  taken  so
 far  or  proposed  to  be  taken  now
 against  those  responsible  for  conduct~-
 ing  elections  in  this  manner;  and

 (e)  the  action  taken  or  proposed  to
 be  taken  to  restore  the  membership  of
 thus  illegally  ousted  members?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-.
 BILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  to  (d)  The  points  rais-
 ed  in  these  questions  are  the  subject
 matter  of  two  writ  petitions  No  58l/
 77  and  659/77,  filed  m  the  High  Court
 of  Delht  The  matter  is  therefore  sub
 gudice

 (e)  Doeg  not  arise

 Sports  School  at  Calicut,  Kerala

 639  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state

 (a)  whether  the  Government  of
 Kerala has  requested  for  fi  ]  as-
 sistance  from  the  Central  Government
 for  starting  a  sports  schoo!  at  Calicut
 in  Kerala,  and

 (b)  if  so,  the  details  thereof,  and
 the  reaction  of  the  Government  there-
 to?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUN-
 DER):  (a)  Yes,  Sur.

 (b)  Detalls  of  the  Scheme  have  not
 been  furnished  by  the  State  Govern-
 ment  However,  the  Government  of
 Kerala  have  been  mformed  that  there

 ig  no  Central  Scheme  at  present  under
 which  propomal  of  the  State  Govern-
 ment  for  financial  assistance  could  be
 entertained

 Housing  Facilities  for  Handloom
 Weavers,  Kerala

 640  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state

 (a)  the  total  amount  sanctioned  to
 the  State  of  Kerala  for  providing
 housing  facilities  to  the  handloom
 weaver,  through  the  Handloom  Wea-
 ver;  Co-operative  Societies  during  the
 last  three  years  and  its  year-wise
 break-up,

 (b)  the  amount  sanctioned  for  this
 Purpose  for  1977-78,  and

 (c)  whether  Government  propose  to
 undertake  any  new  scheme  for  thus
 purpose  and  if  so,  the  details  there-
 of?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  and  (b)  The  Ministry
 of  Works  and  Housing  has  not  introduc-
 ed  any  housing  scheme  exclusively  in-
 tended  for  handloom  weavers  The
 Social]  Housing  Schemes  introduced  by
 this  Mimistry  are  equally  upplicable  to
 all  members  of  the  public  irrespective
 of  caste  creed  and  community  The
 co-operative  societies  of  the  handloom
 weavers  can  avail  themselves  cf  finan-
 cial  assistance  under  the  following
 Housing  Schemes  which  are  being  im-
 plemented  by  the  State  Governments/
 Umon  Terntones  Administration:—

 a)  Low  Income  Group  Housing
 Scheme

 (a)  Middle  Income  Group  Housing

 (ui)  Village  Housing  Projects
 Scheme

 Besides,  co-operative  housing  socie-
 ties  of  handloom  weavers  can  avail
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 themselves  of  financial  assistance  from
 the  State  Apex  Co-operatlive  Housing
 Finance  Society

 The  Co-operative  gocleties  of  hand-
 loom  weavers  can  also  avail  themselves
 of  financial  assistance  from  Scheduled
 Commercial  Banks  for  their  housing
 achemes  under  the  guidelines  issued  by
 the  Reserve  Bank  of  India  in  June
 976

 (ec)  There  ig  no  prooosnl  under
 consideration  of  the  Government  for
 this  purpose

 Integrateq  Development  programme
 of  Andaman  and  Nicobar  Islands

 i64.  SHRI  MANORANJAN  BHA-
 KTA  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state

 (a)  total  amount  spent  so  far  on  the
 integrated  development  progiamme  ot
 Andaman  and  Nicoha:  Islands  under
 “Special  Area  Development’  attached
 to  Rehabilitation  Ministry,

 (b)  the  target  achieved  by  ths
 time,  and

 (c)  what  is  the  future  plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR)  (a)
 Si  ७  sum  of  Rs  ]  06  crores  has  been
 spent  upto  ‘1976-77

 (b)  l]4  famihes  have  been  settled
 and  ४700  acres  of  land  reclaimed  upto
 1976-77,

 (९)  l0  familes  (60  of  mngrants/
 repatriates  and  59  of  ex-servicemen)
 are  to  be  settled  during  1977-78
 During  1978-79,  the  settlement  of  the
 families  of  50  ex-servicemen  has  been
 planned
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 Treaster  of  School  Teachers  in  Anda-
 man  and  Nicobar  Islands

 1642,  SHRI  MANORANJAN  BHA-
 KTA  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state’

 (a)  the  total  number  of  Government
 PST,  GTT  Senior  Teachers  in  the
 Union  Territory  of  Andaman  and
 Nicober  Islands  for  different  mediums

 (b)  the  total  number  of  students  in
 Government  schools  in  the  Union  te:-

 ritory  of  Andaman  and  Nicobar
 Islands  and

 (९)  how  many  teachers  are  work
 ing  m  one  schoo]  for  more  than  three
 years  and  how  many  teachers  weic
 transferred  withm  two  years,  and  the
 basis  of  their  transfei  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKAT-
 AKI)  (a)  to  (c)  Information  is  being
 collected  from  the  Andaman  and  Nico
 bar  Administration  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course

 Mik  Supply  Scheme  in  Port  Blair

 i643  SHRI  MANORANJAN  BHA-
 KTA  Will  the  Minster  of  AGRICUL
 TURE  AND  IRRIGATION  he  pleased  to
 stute

 (a)  whether  Government  huve  any
 scheme  to  have  a  Milk  Supply  Scheme
 at  Poit  Blau  where  milk  is  nut  avai!
 able,  and

 (b)  whether  Gove:  nment  hag  rece!
 ved  any  proposal  for  having  a  Milk
 Supply  Scheme  hke  othe;  cities  in  the
 Mainland  and  if  so  action  taken  there
 on?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)"  (a)  and  (b)  A
 multi-disciplinary  team  headed  by  An!-
 mal  Husbandry  Commussioner  visited
 Andaman  ang  Nicobar  Islands  and
 submitteg  a  detailed  report  which  re
 commended  among  other  things,  the
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 setting  up  of  milk  chilling  facilities  in
 major  collection  pomts  besides
 facilities  for  pasteurisation  cf  milk  at
 Port  Blair  for  public  distribution  This
 was  however  to  be  undertaken  after  a
 survey  of  the  market  demands  was
 done  to  assess  the  local  demand  For-
 mal  proposals  in  this  regard  from
 Andaman  and  Nicobar  Administration
 are  awaited

 Fishing  Vessels  in  Andaman  and
 Nicobar  Islands  Fishery  Deptt

 7644  SHRI  MANORANJAN  BHA-
 KTA  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state

 (a)  how  many  fishing  vessels  belong
 to  Andaman  and  Nicobar  Fishery  De.
 pirtment  and  the  totul  amount  of
 expenditure  incurred  per  month  to
 maintain  these  vessels

 (b)  the  total  quantity  of  fish  cap-
 tured  per  month  and  the  total
 amount  Of  sale  proceeds  and

 (c)  the  tota)  expansion  incurreq  to
 tun  the  Fisheries  Department?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  to  (c)  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Lok
 Sabha

 Demang  for  re-bwilding  of  Chambers
 by  Delhi  Bar  Association

 045  SHRI  VASANT  SATHE  Will
 the  Minster  of  WORKS  AND  HOUS
 ING  AND  SUPPLY  AND  REIIABILI-
 TATION  be  pleased  to  state

 (a)  whether  the  Government  hive
 recelved  a  representation  from  the
 members  of  the  Delhi  Bar  Association
 regarding  re  building  of  their  cham.
 bers  in  Tig  Hazan.  compound

 (b)  if  so  details  of  the  demund
 made  by  the  Delh;  Bay  Association
 and

 26.8  LS—s

 (c)  the  decision  taken  by  the  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REHA-
 BILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  and  (b)  Yes,  Sir,  the
 Delhi  Administration  had  received  a
 representation  for  the  construction  of
 certain  structures  and  amenities

 (c)  It  has  been  decided  to  ons-
 truct  platforms  for  construction  of
 temporary  chambers  by  lawyers  and
 provide  canteen  and  toilet  facilities
 and  sheds  for  typists  Tenders  for  the
 work  have  been  invited

 Propagation  and  Development  of
 Sanskrit

 i646  SHRI  VASANT  SATHE  Will
 the  Minister  of  EDUCATION  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 td  to  state

 (a)  the  details  of  the  schemes  for-
 mulated  for  propagation  and  develop-
 ment  of  Sanskrit  in  various  parts  of
 the  country,

 (b)  whether  Government  are  con-
 sidcring  4  proposal  to  re  oiganise  the
 Central  Advisor,  Committee  on  pro-
 motion  and  development  of  Sanskrit
 and  qgetails  thereof  and

 (९)  whether  there  is  a  proposal  to
 estiblih  Sanskrit  University  with
 Central  assistance  in  the  Western  part
 of  the  Country  and  whether  Govern-
 ment  woulg  consider  location  of  such
 University  in  the  memory  of  Kalidasa
 at  Rampeth  near  Nagpur?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  SOCIAL,
 WELFARE  AND  CULTURE  (SHRI.
 MATI  RENUKA  DEVI  BARAKATAKI)
 (a)  The  schemes  formulated  tor  pro
 pazation  and  development  of  Sanslcit
 are

 (l)  Rashtriya  Sanskrit  Sinsthin
 (2)  Voluntary  Sansknt  Oxganisa

 tions  engaged  in  the  Propagation
 and  Development  of  Sanskrit
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 (3)  Scheme  for  Development  of
 Sanskrit  through  the  State  Govern-
 ments/Union  Territories

 (4)  Scholarships  to  the  Products
 of  Sanskrit  Pathshalas  Post  Matnc

 Sanskrit  Students/Shastn’  and  Ach-
 arya  Students

 (5)  Production  of  Sanskrit  Litera-
 ture

 (6)  Other  schemes  for  promotion
 ol  Sanskrit
 [he  details  of  the  schemes  are

 given  in  the  Performance  Budget
 3१77  78  of  the  Ministry  of  Education
 and  Social  Weslure  (Department  of
 Education  and  Department  of  Culture)

 (b)  It  is  not  considered  necessary
 to  constitute  the  Central  Advisory  Com
 mittee  (Kendriya  Sanskrit  Paushad)
 for  the  time  being

 (९)  There  is  no  proposal  at  present
 for  cstablishment  o!  a  Sansknit  Um
 versity  with  Central  assistance

 Fishing  harbour  in  Goa

 \647  SHRI  EDUARDO  FALEIRO
 ‘Will  the  Minister  of  AGRICULIUR'.
 AND  IRRIGATION  be  pleased  to  state

 (a)  whether  the  proposal  to  have
 a  fishing  harbour  yn  Goa  has  been
 dropped  by  the  Government  of  Goa,

 (b)  whether  Government  of  Goa
 hag  made  any  alternative  proposal  in
 lheu  of  the  fishing  harbour,  and

 (९)  xf  so,  the  broag  outlines  of  this
 proposal  and  progress  made  in  this
 regard?

 THE  MINISTER  OF  AGRICULTURL
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  to  (c).  The
 Pre  Investment  Survey  of  Fishing
 Harbour  Project  under  this  Muimstry
 prepared  a  project  report  for  the  con-
 struction  of  a  fishing  harbour  at
 Karanjhalan  The  Government  of  Goa
 wag  requested  to  communicate  ther
 acceptance  on  the  site  and  the  project
 contents.  A  reply  is  awaited
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 Setting  up  of  a  University  in  Goa
 7648  SHRI  EDUARDO  FALZIRO:

 Will  the  Minster  of  EDUCATION, SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  refer  to  the  reply  given to  the  Unstarred  Question  No  3694
 on  i8th  July,  977  regarding  setting
 up  of  University  at  Goa  and  state
 further  steps  taken  toward  setting  u
 of  a  University  in  Goa?

 .

 THE  MINISTER  OF  EDUCA  TION, SOCIAL  WELFARE  AND  CULTLRE
 (DR  PRATAP  CHANDRA  CHUNDER) The  matter  is  still  under  consideration

 feet
 विकास  प्राधिकरण  द्वारा  मोरोगेट

 क्षत्र  में  एक  बहुमजिले  बाजार  भ्रौर  होहल
 का  निर्माण

 l64)  श्री  नवाब  लिह  चौहान  क्‍या
 निर्माण  जौर  झावास  तथा  पूति  झौर  पुनर्वास
 मंत्री  यह  बताने  की  डपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में
 मोरी  गेट  क्षेत्र  मे  एक  बहुमजिले  बाजार
 पौर  होटल  का  निर्माण  करने  का  प्रस्ताव

 दिल्ली
 वियास  प्राधिएरण  की  स्वोकृति  24

 भजा  गया  हे

 हि  (ख)  क्‍या  यह  भी  सच  है  कि  इस

 क्षेत्र  में  एक  क्रय  विक्रय  केन्द्र  की  झावश्यक्ता
 है  और  यह  याजना  यहा  +  विकास  में  सहायव
 होगी,

 (7)  यदि  हां,  ता  इस  प्रस्ताव  को
 कब  तक  स्वीकृति  प्रवान  कर  दी  जाएगी,
 शौर

 (3)  इस  क्षेत्र  के  विकास  के  लिए
 दिल्‍ली  विकास  प्राधिकरण  के  पास  झीर
 क्या  योजनाएं  है  ?
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 निर्माण  जौर  'झावास  तथा  मृति  बौर

 'ुनर्वास  मत्री  भी  सिंकम्वर  बख्त):

 (क)  जीहा।

 (ख)  से  (घ)  क्षेत्रीय  विकास  योजना
 के  अनुसार  जिस  भूमि  पर  माद  तथा
 होटल  बनाने  का  प्रस्ताव  #  वह  भूमि  रिहायशी
 प्रयोजन  वे  लिए  है  |  शत  मजूरी  देन  का
 प्रश्न  ही  नहीं  उठता  ।  क्षेत्रीय  विधास  याजनता
 मे  गोखले  मार्केट  वे  इर्द  गिर्द  कुछ  क्षेत्र
 वाणिज्यक  प्रयोग  के  लिए  निर्दिष्ट  है
 तथा  पलैटिड  फैक्ट्री  क  लिए  भी  एक  स्थल
 निर्दिष्ट  किया  गया  है  ।  श्ाशा  है  कि  इस
 क्षेत्र  की  प्रावश्यकताझों  +  लिय  ये  पर्याप्त
 है  1

 Wheat  Production

 ljo0  SHRI  SURENDRA  BIKRAM
 Will  the  Ministe.  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State

 (a)  whether  Government's  attention
 hag  5९९5  diawn  to  the  :epoited  state-
 ment  bv  Dr  R  G  Anderson  Asso-
 ciate  Director  of  Mexico-baseq  In-
 ternational  Maize  and  Wheat  Im-
 provement  Centre  under  the  heading
 ‘wheat  production  can  be  doubled’
 published  in  the  Hindustan  Times
 dated  5th  September,  1977,  and

 (b)  af  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  Yes  Sir

 (b)  The  National  Commission  07
 Agriculture  in  India  estimated  that  by
 2000  AD  the  requirement  of  Wheat
 by  Indian  population  will  be  around
 50  millon  tons  with  the  present  rate
 of  growth  of  population  Indian  Ex-
 perts  also  feel  that  India  has  the  poten-
 tial  to  produce  50  milhon  tons  of
 wheat  with  the  new  varieties  and  the
 production  technology  now  developed

 by  the  Scientists  provided  more  area
 in  the  wheat  belt  is  brought  under
 irrigation  and  the  untapped  yield
 reservoir  in  the  major  wheat  growing
 States  like  Uttar  Pradesh  is  harnessed
 through  a  proper  blend  of  technology,
 services  and  public  policies

 Drinking  water  in  Gujarat
 662  SHRI  DHARMASINHBHAI

 PATEL  Will  the  Mimster  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  state

 (a)  the  number  of  villages  mm
 Gujarat  where  pure  drinking  water  is
 not  available  even  now,

 (b)  the  time  by  which  arrangements
 fot  drinking  wate:  in  the  villages  will
 be  made  and

 (c)  the  plan  of  Cential  Government
 im  this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKIIT)  (a)  According  to  informa
 tion  received  from  the  Government  of
 Gujarit  the  number  of  villages  whcre
 sife  drinking  water  is  not  ava  lable
 is  9744  as  in  March  19m7

 (by  The  State  Government  has  not
 yet  indicated  plans  to  cover  all  ‘hese
 villages  with  schemes  for  safe  drink
 ing  water

 (c)  An  accclerated  programme  for
 supply  of  drmking  water  in  rural
 areas  in  the  country  has  been  launched
 this  year  as  a  Centrally  Sponsored
 Scheme  for  providing  safe  drinking
 water  to  problem  villages  ie,  villages
 which  do  not  have  a  source  of  drink-
 ing  water  within  a  distance  of  I6
 Km  or  where  water  sources  ure
 endemic  to  cholera  or  where  drinking
 water  sources  are  infested  with
 guinea  worm  or  where  the  sources  of
 water  have  excessive  foxic  chemicols
 like  chlomdes  fluondes  etc  The  nim
 ber  of  such  villages  identified  m
 Gujarat  so  far  is  7069  The  Pro-
 gramme  envisages  the  supply  of  drink-
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 ing  water  to  all  problem  villages  with-
 in  6-7  years

 An  allocation  of  Rs  230  lakhs  was
 made  to  Gujarat  in  September  977
 for  providing  dmnking  water  to  prob
 lem  villages  under  the  above  mentioned
 Programme  during  the  current  finan-
 cial  year  An  additional  amount  of  Rs
 30  lakhs  has  also  been  allocated  to
 Gujarat  for  providing  drinking  water
 to  problem  villages  situated  in  desert
 areas  of  the  State  durimmg  i977  78

 wage  राष्ट्रपति  को  का  पर  मकबरा

 l652  श्री  बजराज  सह.  क्‍या

 निर्माण  शौर  प्रावास  तथा  पूति  प्ौर'  पुनर्वास
 मंत्री  यह  बताने  की  कृपा  करंगे  कि

 (क)  क्‍या  पिछली  सरकार  ने  भूतपूव

 राष्ट्रपति  की  कब्  पर  स्मारक  प्रथवा  मकबरा

 बनाने  की  कोई  योजना  बनाई  थी,  शौर

 (ख)  यदि  हा,  तो  इसे  कार्यान्वित  न  करने

 के  कया  कारण  हैं  जौर  इस  बारे  में  वतंमान

 सरकार  के  क्या  प्रस्ताव  है  ?

 निर्माण  शौर  प्रावास  तथा  पति  शोर

 पुनर्थास  मत्री  (शी  सिकस्दर  wer):  (क)
 शौर  (ख)  पिछली  सरकार  ने  दिवगत

 राष्ट्रपति  श्री  फखरुद्दीन  श्ली  प्रहमद  की

 सुरक्षा  एव  सरक्षण  घौर  विकास  पर  विचार
 करने  थे  लिए  एक  समिति  बनाई  थी  qT
 स्थायी  मजार  बनाने  का  विचार  समिति
 के  विचार-विमर्श  के  दौरान  बाद  में  झावा  ।
 और  झभी  हाल  ही  मे  सकलल्‍्पनात्मक  माडल

 तयार  किया  गया  है  अन्तिम  निर्णय  लेने
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 तथा  कार्यान्वयन  के  लिए  अभी  तक  फैसला

 नहीं  किया  गया  है  1

 Scholarships  t)  Economically  Back-
 ward  People

 653  SHRI  ए  RAJAGOPAL  NAIDU
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  any  representations  to  take
 economic  backwardness  also  into  con-
 sideration  while  giving  scholarships
 and  other  assistance  for  higher  educa-
 hon,  and

 (9)  if  so,
 thereto?

 Government's  reaction

 THE  MINISTER  OF  STATE  IN  .HE
 MINIS[RY  OF  EDUCATION,  SOCLAL
 WELFARE  AND  CULTURE  (SHRI.
 MATWRENUKA  DEVI  BARAKATAKI)
 (a)  and  (b)  The  major  schemes  of
 Nilknil  Scholarship,  for  the  award
 of  sholirstups  for  higher  studies  im
 Plemcnted  by  the  Ministry  of  Educa
 tion  are  as  follows

 (l)  National  Scholarships  Scheine

 (2)  National  Loan  Scholarships
 Scheme

 (3)  Scholarships  to  the  Children
 of  School  [eachers  and

 (4)  Scholarships  for  Study  Abi  sal
 Under  all  these  Schemes  economic

 backwardness  in  the  form  of  income
 of  the  parents  1  already  being  taken
 into  consideration  for  the  award  of
 scholarships  Representations  received
 are  being  dealt  with  on  this  basis
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 भागलपुर  से  गंगा  की  धारा  को  दूर
 हुड  जाना

 i654  ‘3to  रामजी  पिह:  क्या

 कृषि  घौर  सिंचाई  मत्री  यह  बताने  की  कृपा
 करेगे  वि

 (क)  क्या  सरकार  का  भागलपुर  नगर

 से  गगा  की  धारा  दूर  हट  जाने  से  व्यापार

 धौर  वाणिज्य,  जनस्वास्थ्य  भौर  स्थानीय

 सौन्दर्य  की  क्षति  पहुचाने  के  बारे  म ेजानकारी

 है।

 (ब)  यदि हा. हा  ता  क्‍या  उस  के  निवारण
 के  लिये  गया  की  घारा  बदल  कर  शहर  ने

 किनारे  लाने  का  सरकार  का  विचार  है,

 (ग)  यदि  हा,  तो  तब  तक  भौर  यदि
 नही  ता  इस  के  क्‍या  वारण  हैं

 (घ)  क्या  बरारोधाट  के  तटबन्ध

 य॑  रख  रखाव  पर  सरकार  का  लाखों  रुपा

 च परते  पढते  है  शौर

 (=)  यदि  हा,  तो  क्‍या  गगा  की  धारा

 शहर  के  विनार  लाकर  यह  खच  बचाया
 जा  सकता  है  शौर  मदि  हां,  तो  गया  सरकार
 का  विचार  इस  मामले  पर  विचार  करने

 का  है  क्याकि  शहर  के  निकट  गगा  का  स्थिर
 किनारा  है  ”

 हूषश्रोः  तिबाईमत्रों  (  वी  सुरजोत  सिह
 बरनाला  )  (क)  से  (ड)  भागलपुर  क
 निकट  गया  नदी  के  मार्ग  को  बदलने  वे  सबध
 मे  बिहार  सरकार  से  झभी  तक  काई  रिपोट
 प्राप्त  नहीं  हुई  है।  राज्य  सरकार  से  उपलब्ध

 सूचना  भेजने  का  प्रनुरोध  किया  गया  है
 और  प्राप्त  होते  ही  यह  सूचता  सदन  के  समक्ष

 प्रस्तुत  बर  दी  जायेगी  t

 Improvement  in  the  Backward  areas
 of  Rajasthan

 655  SHRI  8  S  SOMANI  Will  the
 Minster  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA.
 TION  be  pleased  to  state

 (a)  whether  proposals  for  tackhng
 the  drinking  water  supply  problems in  rural  areas  have  been  submitted
 by  the  Government  of  Rajasthan,  and

 (b)  if  so  the  details  regarding  the
 assistance  provided  by  the  Central
 Government  to  the  State  of  Rajasthan
 during  the  current  financial  year  in
 this  regard?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  Yes  Sir

 (b)  A  sum  of  Rs  200  lakhs  was
 allocated  to  the  States  of  Raiasthan
 in  Scptember  [:°7  under  the  centrally
 sponsored  Accelerated  Rural  Wate
 Suppl,  Piogramme  ter  providing
 irinkin,  water  in  pro}  lem  villages  Ap
 additional  amount  of  Rs  ol  lakhs  nas
 also  been  allocated  for  provid  ng
 drinking  water  to  problem  village.
 situited  in  desert  areas  during  the
 curr  nt  financia)  yeai

 A  sum  of  Rs  »  70  lakhs  (Rs  50
 takh,  for  eveculion  of  works  plus
 Rs  250  lakhs  for  settumg  up  of  an
 Invistigition  Unit  and  Rs  80000  tor

 2  Momiloring  Cell)  hag  been  rele  sed
 to  the  Government  of  Rajasthan  in
 Ottober  list  as  the  first  instalment  of
 Central  assistame  under  the  above
 mentioned  Programme  during  the  cui
 rent  financial  }ear

 Reconstitution  of  APC

 i656  SHR]  P  RAJAGOPAL  NAIDU
 Will  the  Mimister  of  AGRICUL'l  RE
 AND  IRRIGATION  be  pleased  tu
 slate

 (a)  when  the  Agneultural  Prices
 was  constituted,
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 (b)  whether  Government  propose
 to  reconstitute  the  above  Commussion,
 and

 (ec)  if  so,  whether  the  Government
 are  going  to  have  the  peasant  repre-
 sentatives  in  the  Commussion’

 ‘LHE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA)  (a)  The  Agricul
 tural  Prices  Commission  wes  set  up  in
 January  i965

 (b)  At  present  there  18  no  such  pro
 posal

 (c)  Chaudhry  Randhir  Singh  repre
 senting  tarmers  hag  already  been  in-
 eluded  as  a  member  of  the  Com  nis
 sion  with  effect  from  the  20th  April
 976

 Visits  of  flood  affected  states  by  Flood
 Commussion

 657  SHRI  K  LAKKAPPA
 DR  HENRY  AUSTIN

 Will  the  Minister  of  AGRICULTUPE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  the  Flood  Commussion
 visited  chronically  flood-affected
 State,  to  obtain  first  hand  knowledge
 og  the  extent  and  problems  of  those
 areas,

 (9)  xf  so  which  places  they  visited

 (t)  whethcr  they  have  submitted
 any  proposals  after  their  visit,  and

 (d)  af  99,  the  details  of  their  study”
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 TRRIGATION  (SHRI  BHANU  PRATAP
 SINGH)  (a)  and  (b)  Rashtnya  Barh
 Ayog  (National  Flood  Commussion)
 wisited  States  of  Orissa,  West  Bengal,
 Assim  Uttar  Pradesh  and  Brhar  dur
 ing  the  month  of  September  977  to
 exchange  ideas  with  the  State  Gov
 €rnments  in  the  general  context  of  the
 terms  of  reference  of  the  Ayog  and
 the  detailed  questionnaire  sent  to  them
 earlicr  tor  eliciting  intormation  in  this
 regard

 (९)  No  Sir
 (d)  Does  not  arise

 Posts  lying  vacant  in  Indian  Council
 of  Agricultural  Research

 658  SHRI  K  LAKKAPPA
 DR  HENRY  AUSTIN

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state

 (a)  whether  top  posts  m  ICAR  have
 been  lying  vacant  for  Jong,

 (b)  if  so  details  of  the  posts  and
 from  which  date  they  are  lying
 vacant,

 (c)  whether  due  to  the  reorganisa~
 tion  of  the  JCAR  the  posts  are  likely
 to  remain  vacant  for  some  more  time,
 and

 (d)  whether  this  delay  in  taking
 the  final  decision  has  led  to  deterora-
 tion  in  the  working  of  the  ICAR?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGALION  (SHRI  SURILi
 SINGH  BARNALA)  (a)  and  (b)  «a
 statement  giving  the  information  re-
 quired  is  attached

 (०)  and  (d)  No  Sir  Recruitment  to
 fill  the  .acant  posts  has  already  Leen
 initiated
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 The  top  posts

 142

 Statement

 1Boo—2250,  and  above.
 only  posts  have  been  lying  vacant,  The

 referred  to  in  the  question
 [stops  fe

 refer  to  the  posts  in  the  scale  of  pay  of  Ra.
 There  are

 Gee
 6  : ave  Reserve  posts)  such  posts  out  of  which

 Tegarding  these  eleven  posts  is  given  below  —

 8.  Designation  and  pay  scale  of  the  post  Date  from  Present  recruitment  position
 No.  which  the

 post  is  ly-
 ing  vacant

 7  Director,  Publication  and  Infor-  Ws11974  The  interviews  were  held  on  gth  and
 mation,  ICAR  Headquarters.
 (Rs,  2000—2050)

 Project  Director,  All-India  Coordi-
 nated  Research  Project  on  Pulses,
 Kanpur.  (Rs,  :800—2250)

 Asstt.  Director-General,  (Food  &
 Nutrition),  ICAR  Has.  (Rs
 rBo0o—2250)

 Jt.  Directors,  IARS,  New  Delhi.
 (Rs.  .800—2950)  Two  posts.

 Director,  O:lseeds,  All  India  Coord:-
 nated  Research  Project  for  Oilseeds,
 Hyderabad,  (Rs.  a000—2500).

 Project  Director  (Wheat),  IARI,  New  9-r0-7976 Delhi.  (Rs.  2000—2500).

 Dean  &  Joint  Director,  IARI,  New
 Delhi  (Rs.  g000—2500).

 Asstt.  Durector-General,  Plan  Im-  [18-10-1976  Advertisement  is  hkel
 eer  times

 and  Monitoring,
 ay

 Headquarters.  (R«  1B00—
 2250).

 9  Dhrector,  Central  Staff  College  for
 Agriculture,  Hyderabad.  (Rs  2500
 —go00).

 Director,  ICAR  Reseatch
 ee Andaman  &  Nicobar  Islands.

 (Ra.  2000—2500).

 roth  Peet
 39775  but  none  was  found

 suitable.  The  post  waa  again  advertised in  October,  I976  and  the  last  date
 of

 seteior
 of  applications  was  2-r9-

 1976.  Interview  date  by  ASRB  is
 Likely  to  be  fixed  shortly.

 An  offer  of  appointment  has  been  made-
 to  the  selected  candidate  but  he  has,
 not  joined  so  far

 a1-1976

 T-2-3976  -Do-

 $%4-t976  The  interviews  are  hkely  to  be  fixed
 B. shortly  by  A,S.R..

 g0-6-976  Advertiscment  is  likely  to  be  issued ASRB  shortly,  The  last  date  oi  receigt of  appheations  will  be  some  time in  January,  1978,

 -Do-

 Tg-!0-7976  The  candidate  has  been  selected  and  the recommendation  is  being  processed.

 io  be  issued ADRB  shortly,  The  last  date  pend of  applications  will  be  someume  in
 January,  1978.

 t-2-977  The  interviews  were  held  on  t2-9-97 but  none  was  found  suitable.  It  has been  decided  by  the  ASRB  to  resort to  ‘personal  contact  method’  and interviews  have  now  been  fiaed  for the  5th  and  the  6th  Dec.,  1977-

 I-¢-I977  Advertisement  is  Likely  to  be  sued  | ASRB  shortly.  The  last  date  of  receipt of  appheations  will  be  sometime  in
 January,  1978.
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 Fina]  selection  of  players  for  Inter-
 national  sports

 i659  SHRI  K  LAKKAPPA
 DR  HENRY  AUSTIN

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 {a}  whether  Government  have
 taken  the  decision  that  in  future  the
 final  selection  of  players  and  athletes
 for  Indian  teams  taking  part  in  Inter-
 national  sports  henceforth  be  done  by
 the  Ministry  of  Education,  and

 fb)  if  so,  how  far  this  is  true?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRATAP  CHANDRA  CHUNDER)
 da)  No  Sir

 (b)  Does  not  arise

 Janata  Houses  for  Union  Ministers

 3660  SHRI  छू  LAKKAPPA.
 SHRI  ७  8  REDDI
 DR  HENRY  AUSTIN

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state

 (a)  whether  there  is  a  proposal  to
 build  Janata  houses  for  Mimsterg  of
 the  Union  Government,

 (b)  if  so  details  thereof,
 {c)  the  total  expenditure  involved,

 (d)  the  main  purpose  behind  the
 scheme,  and

 (e)  whether  4  will  be  obligatory
 for  the  Munisterg  to  accept  Janata
 flats?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  and  (b)  It  is  proposed
 to  construct  a  Ministerial  Complex  to
 provide  modest  houses  for  Ministers
 within  the  President's  Estate  on  the
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 Willingdon  Crescent  The  detailed  sur-
 wey  of  the  area  has  been  made  which
 shows  that  it  would  be  possible  to
 accommodate  about  40  houses  for
 Ministers  According  to  the  present
 proposal  a  Ministers  Bungalow  will
 have  3000  sq  ft  of  plinth  area  in  the
 main  house  excluding  office  portion
 which  will  have  an  area  of  about
 835  sq  ft  plus  servant  quarters  ete

 (e)  About  2  crores
 (d)  The  existing  bungalows  for

 Ministers  occupy  a  very  large  area
 They  are  old  and  will  be  demolished  in
 due  course  and  the  area  will  be  re
 developed

 (c)  It  is  expected  th  t  after  the
 completion  of  the  proposed  houses  ‘he
 Ministers  would  shift  to  these

 Cultivation  of  low  cost  edible  algae  in
 Mehsana

 i66l  SHRI  D  D  DESAI  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  io  state

 (a)  whether  Government  are  aware
 that  a  reféarcher  of  the  Cooperative
 Dudhsagar  Dairy  in  Mehsina  has
 succeeded  in  cultivating  low-cost
 tdible  algae  by  using  a  new  t  chnique
 called  “bio-aereation  as  reported  in
 the  Financial  Express  dated  Octo.
 ber  28  ‘1977,  and

 (b)  af  so  whether  any  efforts  have
 been  made  to  utilise  (his  technique  in
 developing  jow  cost  algae  on  a  large
 scale  throughout  the  country?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SUR  I?
 SINGH  BARNALA)  (a)  Yes  Sir

 (b)  According  to  the  information
 supplied  by  Mehsana  District  Coope  a
 tive  Milk  Producers  Union  Ltd  of
 Dudhsagar  Dairy  in  Mehsana  the
 techmique  for  the  cultivation  of  alese
 by  using  the  ‘bio-aereation’  developed
 by  Dudhsagar  Research  Assomation  8
 in  the  preliminary  stage  and  has  not
 been  reported  either  to  the  State  Gov-
 ernment  or  to  the  Central  Governmest
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 The  Indian  Council  of  Agricultural,
 Research  has  alresdy  recognised  the
 potential  of  algae  as  source  of  protein
 and  research  was  undertaken  at  the
 Patel  Chest  Institute  during  975  76
 for  the  Production  ot  algal  species
 (Scenedesmus)  in  pure  form  at  low
 cost  for  feeding  of  the  livestock  <A
 method  has  been  developed  for  the
 production  of  good  quality,  high  fro-
 tein  animal  feed  mch  im  fat,  Vilamins,
 and  mine:als  which  could  be  used  a>
 concentrate  for  feeding  of  animals

 The  Department  of  Science  and
 Technology  have  also  underiaken  1
 collaboration  with  the  Indian  Council
 of  Agricultural  Research  Institute,  an
 All  India  Coordinated  Research  Project
 on  Algae  Mass  production  of  Alyse
 and  nutritional  studies  are  m  progress
 at  Central  Food  Technological  Re-
 search  Instituli  My  sue €  Auroville
 Centre  at  Pondicherry,  Indian  Veteri-
 nary  Research  Institute,  Ivatnagar
 National  Institute  of  Nutrition,  Hyder
 abad,  Indian  Agricultural  Research  In-
 stitute  New  Delhi  National  Fnviron-
 mental  Engineering  Research  Institute
 Nagpur  and  Centril  Salt  and  Marine
 Chemical  Research  Institute  Bhav
 nagar

 Proposal  to  process  cereals  by  F.C  L.  to
 reduce  stocks  and  provide  nutritious

 foods

 l662  SHRI  D  D  DESAI  Will  the
 Ministe:.  of  AGRICULTURE  4ND
 IRRIGATION  be  pleased  to  slate

 (a)  whether  the  Food  Corporation
 of  India  is  having  any  proposal  to
 process  the  cereals  held  in  buffer
 stock  as  a  method  of  reducing  these
 stocks  as  well  as  providing  nutritious
 subsidiary  food  to  the  people,  and

 (b)  2f  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  iHE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  (a)  No,  Sir

 (by  Does  not  arise.

 "
 Plan  for  use  of  quick-growing  gpecica

 of  trees

 663  SHRI  D  D  DESAI  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  whether  a  comprehensive  plan
 to  use  quick-growing  .pc.es  of  trees
 in  our  forests  is  on  the  anvil,  and

 (b)  if  so,  main  features  thereof?

 THE  MINISTER  OF  AGRICULTIURE
 AND  IRRIGATION  (SIIRI  SURJIT
 SINGII  BARNALA)  (a)  and  (b)  The
 Planialions  of  quick  ,rowing  species
 schemes  wa’  first  taken  up  a  Centrally
 Sponsored  Scheme  during  Thud  [  ve
 Year  Plen  period  The  scheme  wus
 transferred  to  State  sector  dumng  post-
 Third  Plan  (56—69)  period  and  we
 continuing  as  an  identified  State  sector
 scheme  Plantations  of  quick  growing
 species  will  also  Le  taken  up  by  Forest
 Dev  elopmcnt  Corporations  in  their
 plintations  piogiammes  Under  Cen-
 trally  sponsored  social  forestry  schemes
 also  quick  growing  species  would  be
 tuioed  Quick  growing  species  are
 Lenerall,  of  8  to  0  Veirs  of  rotaton
 and  consist  of  tiopical  pines,  Yioad
 leaved  and  fewood  species  for  meet
 ing  the  incrcasing  demand  of  pulp.
 wood  for  use  in  pulp  and  paper  ‘n-
 dustry  and  small  timber  and  the
 hirewoul  requirements  of  rural  and
 semi  urban  population

 HUDCO's  role  in  Developing  Urban
 Housing

 l664  SHRI  D  D  DESAI  Will  the
 Mimster  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  RFHABILITA
 LION  be  pleased  to  statc

 (a)  whether  Government  have  de-
 cided  to  use  HUDCO  as  its  primary
 agent  in  developing  urban  housing,

 (b)  if  so,  whether  the  vanous
 urban  development  authonties  will
 entrust  their  housing  programmes  to
 HUDCO,  and
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 (७)  whether  HUDCO’s  capital  will
 be  increased  so  as  to  meet  the  in-
 creased  area  of  operations?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  HUDCO  is  an  impor-
 tant  institution  at  the  national  ‘avel
 for  providing  finance  for  urban  hous.
 ing.

 (b)  HUDCO's  activities  so  far  have
 been  mainly  confined  to  financing  the
 Housing  programme  of  various  agen-
 cies.  However,  HUDCO  could  under-
 take  Housing  programmes  for  the  De-
 velopment  authorities  if  any  such  re-
 quests  are  received  by  it  from  the
 Development  authorities.

 (c)  Yes,  Sir.

 Beggars  in  Delhi

 ‘1665.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  EDUCA-
 TION,  SOCLAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  a  comprehensive  sur-
 vey  has  recently  been  undertaken  to
 assess  the  number  of  beggars  in  the
 Union  Territory  of  Delhi;  and

 (b)  if  so,  their  number  and  neces-
 gary  steps  Government  propose  to
 take  to  eliminate  beggary  in  the  State?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUNDER):
 (a)  No,  Sir.

 (b)  The  Bombay  Prevention  of  Beg-
 ging,  Act,  3959  is  in  force  in  Delhi.
 Under  the  Act,  a  special  Beggary
 Squad  conducts  drives  to  round  up
 beggars.  Efforts  are  made  to  rehabi-
 litate  beggars  through  training  for  selt-
 employment.
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 Committee  to  study  the  Working  of
 DDA.

 ‘1666,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  WORKS.
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  he  pleased  to
 state:

 (a)  whether  a  high  level  Committee
 has  been  set  up  by  the  Government
 to  study  the  working  of  the  Delhi
 Development  Authority;  and

 (b)  if  so,  what  are  the  terms  and
 conditions  and  the  time  by  which  the
 committee  has  been  asked  to  submit
 the  report?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Yes  Sir.

 (b)  The  terms  and  conditions  and
 the  time  by  which  the  Committee  has
 been  asked  to  submit  the  Report  are
 as  follows:—

 (l)  To  make  an  overall  assess-
 ment  of  the  functioning  and  activi-
 ties  of  the  D.D.A.  considering  the
 objectives  for  which  the  Authority
 Was  set  up;

 (2)  examine  how  far  the  Authority has  been  able  to  meet  the  objectives
 for  which  it  was  set  up  and  whether
 the  objectives;  of  the  Authority  re-
 quire  to  be  re-defined  In  the  light  of
 the  changed  circumstances/subse-
 quent  developments;

 a)  examine  the  structure  and
 organisation  of  the  Authority  with
 reference  to  its  suitability  for  the
 responsibilities  required  to  be  dis-
 charged  by  it;

 (4)  study  the  financial  procedures
 at  present  being  followed  by  the
 D.D.A.  and  suggest  modifications,  if
 necessary.  The  Committee  may,  in

 particular,  look  into  the  financing  of
 various  activities  of  the  Authority
 and  see  how  far  these  have  been  in
 conformity  with  the  regulations  laid
 down  by  the  Government  from  time
 to  time;
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 (5)  review  the  policies  followed
 by  the  Authority  regarding  sale/
 allotinent  of  land/plots  and  built  up
 accoinmodation,  including  fixation
 of  prices,

 (6)  examine  whether  the  existing
 activities  carried  out  by  the  Autho-
 rity  conform  to  the  provisions  of  the
 law  and  the  directions  given  to  the
 Authority  by  the  Government  from
 time  to  time,

 (7)  asses,  the  relationsmp  of  the
 Authurity  with  other  external  agen-
 cies,  such  as,  Delhi  Administration,
 Munvupal  Corporation  of  Delhi,  New
 Delhi  Municipal  Committee,  DESU,
 DTC,  etc  and  the  Government  of
 India  go  aS  to  suggest  steps,  if  any,
 needled  to  be  taken  towards  har-
 monious  and  coordinated  function-
 ing  57  the  Authority,  and

 (8)  make  recommendations  arising
 out  of  the  above  terms  of  reference
 and  any  other  connected  matter
 The  Committee  has  been  asked  to

 submit  the  Report  within  a  period  of
 four  months  from  the  date  it  started
 functioning

 Urban  Land  Ceiling  Act
 667  SHRI  K.  MAYATHEVAR

 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  be  pleased  to  state

 (a)  the  specific  machinery  existing
 for  enforcement  of  the  provisions  of
 Urban  Land  Ceiling  Act,

 (b)  the  cases  of  contravention  dis-
 covered  and  action  taken  thereon,
 and

 (c)  the  concrete  measures  proposed
 to  be  taken  so  that  the  social  objec-
 tives  of  the  Act  are  fulfilled  at  least
 partly,  :f  not  in  their  entirety?

 THE  MINISTER  OF  WORKS  ANI?
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  The  State  Governments
 who  are  responsible  for  implementing
 the  Urban  Land  (Ceiling  and  Regula-

 tion)  Act,  1976,  have  appointed  Cem-
 petent  Authoritles  for  performing
 functions  under  the  Act  Urban  Land
 Tribunals  have  been  notified  Appellate
 Authorities  have  been  prescribed  and
 High  Level  Coordination  Committees
 have  been  constituted  for  watching
 the  umplementation  of  the  Act  and  sug-
 gesting  measures  for  expeditious
 action

 (४)  A  few  cases  of  contravention  of
 Section  29  of  the  Act  have  been  report-
 ed  by  the  Delh:  Administration  and  the
 State  Government  of  Uttar  Pradesh
 and  further  that  appropnate  action  as
 provided  in  the  Act  is  being  taken.

 (c)  Concrete  steps  to  achieve  the
 social  objectives  of  the  Act  is  the  crea
 tion  of  the  Admumstrative  machinery
 by  the  States  responsible  for  the  m-
 plementation  of  the  Act

 खरीफ  की  फसल  के  लिए  बीज

 te6e  भी  सुरेख  विक्रम  :  क्‍या

 कृषि  शर  सिंचाई  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (=)  देश  में  चालू  रबी  की  बुझाई
 सीजन  मे  कितने  क्षेत्रफल  मे  फलल  बोई  जाने
 की  सम्भावना  है  अ्रथवा  उस  का  कोई  लक्ष्य  है)

 (ख)  क्‍या  रबी  फसल के  इस  लक्ष्य  के

 लिए  पर्याप्त  बीज  की  व्यवस्था  है,  और

 (ग)  क्या  किसानो  के  पास  श्रच्छा

 बीज  नही  है.  क्योंकि  गत  वर्ष  खलिहान  मे

 ही  बीज  भीग  गया  था  ?

 कृषि  झोर  सिंचाई  मंत्री  श्ी  सुरजीत
 सिह  बरनाल।  ):  (क)  पिछले  पाच  वर्षों
 के  दौरान  रबी  बाधाप्नो  के  झन्तर्गत  औसत
 क्षेत्र  430  लाख  हैक्टार  के  लगभग  है।
 श्राशा  हैं  कि  चालू  रबी  मौसम  के  दौरान
 खाद्यान्नों  के  भन्तगंत  इस  भ्रौसत  से  अधिक
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 क्षत्र  भ्रा  जाएगा  |  तथापि  सरकार  ने  इस  के
 लिए  कोई  मौसमवार  लक्ष्य  निर्धारित  नहीं
 किया  है  ।

 (ख)  रबी  1977-78  की  बुवाई
 से  पहले,  अनेक  सलाह-मश्वरो  के  दौरान
 राज्य  सरकारो  ने  यह  सकेत  दिया  था  कि

 चालू  रबी  की  बुवाई  के  लिए,  गेहू  को  छोड  कर
 न्य  मुख्य  खाद्यान्नो  क ेबीजो  की  कमी  होने
 की  सम्भावना  नहीं  है  t

 (ग)  अप्रैल,  मई,  977  के  दौरान
 कटाई  के  समय  पर  मुख्य  गेंहू  उत्पादक  राज्यों
 में  बे-मौसमी  वर्षा  होने  से  काफी  मात्रा  म
 फसलों  को  नुकसान  पहुचा  है  जिससे  कि
 अह  बीज  के  रूप  में  काम  मे  लाने  के  हेतु  अनुप-
 युक्त  हो  गया  है  |  इसलिए  राज्य  सरकारों
 को  सलाह  दी  गई  थी  कि  बुबाई  के  मौसम  से
 काफी  पहले  किसानों  का  सावधान  करें  कि
 उन  के  द्वारा  रखा  गया  अनाज  शायद  बीज
 के  रूप  मे  प्रयोग  करने  के  लिये  उपयुक्त
 न  हो  शौर  ऐसा  होने  पर  उन्हें  बैल्पिक
 प्रबन्ध  कर  लेना  चाहिए  ।  राज्य  सरकारों
 को  सलाह  दी  गई  है  कि  यदि  कुछ  कमी  महसूस
 हो  तो  रोपण  कार्य  के  लिये  भारतीय
 खाद्य  तिगम  के  पास  उपलब्ध  कुछ  बढ़िया
 अनाज  का  लाभ  उठाए  |  तदनुसार  कुछ
 राज्यों  ने  इस  सुविधा  का  लाभ  उठाया  है  ।

 News  item  captioned  ‘Misuse  of  Houses
 Meant  for  Harijang  in  Chandigrah’

 669  SHRI  OM  PRAKASH  TYAGI
 Wu)  the  Minisier  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  be  pleased  to  refer
 to  the  news  item  at  page  3  of  the  Tr)
 bune  of  Iéth  Ocfober,  I977  about  the
 mususe  of  houses  meant  for  Harijans
 and  state,
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 (a)  the  total  number  of  houses
 constructed  by  the  Chandigarh  Ad-
 ministration  xn  villages  for  Harijana,

 (b)  how  many  of  them  have  been
 actually  given  to  Harijans;

 (c)  is  it  correct  that  a  number  of
 houses  have  been  given  to  relatives
 of  high  officers,

 (da)  if  so,  the  names  of  the  officers
 who  have  got  these  illegal  allotments,
 and

 (९)  what  action  has  been  taken
 against  the  Officers  causing  this  scan-
 dal?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  Sixteen  houscs  8  each  in
 villares  Khuda  Alisher  &  Maloya  wee
 constructed  in  1972-73  under  the  spe
 cial  emplovment  programme  The  Ad-
 ministration  framed  rules  for  their
 allotment  making  elhgible  Scheduled
 Caste  candidates  and  others  with  an
 income  of  less  than  Rs.  4000/-  per
 annum  or  my  person  deemed  fit  bv
 the  Comm:  tee  sect  up  for  ihe  purpose
 under  the  Chairman  ship  of  the  Depu
 tv  Commissioner

 (b)  All  the  6  houses  have  been  al
 lotted  to  Tarijang

 (९)  No  Sur

 (a)  and  (९)  Do  nol  ane

 वरणगाव  रक्षा-उत्पादन  फारखाने
 केख्लीय  बिद्लालय  खोलना

 670  श्री  लक्ष्मण  राव  सान हर
 क्या  शिक्षा,  समाज  कल्याण  प्रोर  सस्कृत
 मन्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  महाराष्ट्र  में  वरणगाव
 रक्षा  उत्पादन  कारखाने  मे  एक  केन्द्रीय
 विद्यालय  न  होने  के  कारण  वहा  बच्चों  की
 शिक्षा  एक  बड़ी  समस्या  बन  गई  है,
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 (w)  यदि  हां,  तो  वहां  एक  केन्द्रीय
 विद्यालय  न  खोलने  के  क्या  कारण  हैं;  झौर

 (ग)  वहां  एक  केन्द्रीय  विद्यालय  खोलने
 के  लिए  सरकार  का  क्या  कार्यवाही  करने
 का  विचार  है  ?

 दिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्रालय  में  राज्य  मंत्री  श्रीमतो  रेखका
 देवी  बड़कटकी  :  (क)  से  (ग).  रक्षा
 प्रतिष्ठानों  में  केन्द्रीय  विद्यालय  रक्षा  मंत्रालय
 की  विशिष्ट  सिफारिशों  पर  खोले  जाते  हैं  ।
 'वरणणंत्र  रक्षा  उत्पादन  फारखाने  में  केन्द्रीय
 विद्यालय  खोलने  के  लिये  केन्द्रीय  विद्यालय
 संगठन  में  कोई  भ्रनुरोध  प्राप्त  नहीं  हुआ  है  !

 Work  under  White  Revolution

 67l.  SHRI  YAGYA  DATT  SHAR-
 ७:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  names  of  the  places  where
 work  was  done  in  regard  to  white
 revolution  in  the  country  during  the
 last  three  years  indicating  the  quan-
 tum  of  work  done  there;  and

 (b)  the  scheme  of  Government  for
 the  next  three  years?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  For  increas-
 ing  mijk  production  in  the  country
 and  the  various  activities  taken  up
 during  the  last  three  years  and  the
 quantum  of  work  done  are  as  fol-
 lows:—

 (i)  Intensive  Cattle  Dev'lonment  Pro-
 ject.

 At  present  90  such  projects  are  func
 tioning  all  over  the  country.  These
 projects  cover  about  9  million  breedable
 bovines  through  about  8,000  artificial
 insemination  sub-centres.  These  pro-
 jects  also  undertake  fodder  develop-

 ment  programmes,  livestock  health
 coverage  and  marketing  of  milk.

 (ii)  Key  Village  Blocks.

 There  are  about  550  such  blocks
 having  about  5,000  A.I.  sub-centres
 covering  nearly  6  million  breedable
 bovines.

 (iii)  Central  and  State  Cutile  Breeding:
 Farts.
 There  are  nearly  70  cattle  breeding

 farms  in  various  States  which  carry
 out  the  following  functions:—

 (ay  Production  of  superior  bulls  of
 indigenous  breeds  for  distribution  in
 cattle  development  projects  for  up-
 urading  the  local  stock.

 (b)  Rearing  of  exotic  dairy  type.
 breeding  bulls  for  supply  to  projects
 engaged  in  crossbreeding  of  indigen-
 ous  COWS.

 (iv)  In  addition,  there  are  Central
 Catile  Breeding  Farms  at  Kerala,  Pun-
 jab.  Bangalore,  Mandi,  Almora;  Hary-
 ana  and  Assam.  The  programme  is
 further  supported  by  establishment  of
 frozen  semen  banks  and  maintaining
 neucieus  of  pure  bred  stock.

 tv)  Besides  the  above,  under  the
 Operation  ef  fleod  Scheme.  a  program-
 me  for  increased  milk  production  has
 heen  taken  up  in  57  districts  of  0
 States  of  Andhra  Pradesh,  Tamil  Nadu,
 Bihar  West  Bengal,  Ultur  Predesh  Raj-
 asthan,  Gujarat,  Maharashtra  Punjab
 Haryana  and  the  Union  Territory  of
 Delhi.  The  Pregramme  has  organised
 about  7000  dairy  cooperatives  covering
 6.8  fakh  milk  producers  in  its  area  of
 operation.

 (vi)  Assistance  fram  the  Interna-
 tional  Development  Agency  of  World
 Bank  has  been  availed  for  intcyrated
 dairy  development  projects  in  the  3

 sates  of  Karnataka,  Madhya  Pradesh
 and  Rajasthan  covering  a  {o{:)  of  22
 districts.  Work  has  heen  initiated  to
 set  up  0  dairy  plants  and  about  1300
 milk  producers  cooperative  societies
 have  been  organised.  These  societies.
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 have  been  covered  under  the  techm
 cal  inputs  programme  for  increased
 milk  production,  such  as  breeding  faci
 lites  feeds  and  fodder,  veterinary  aid,
 farmer  training  and  extension

 (b)  The  main  emphasis  for  increased
 milk  production  will  be  on  cross  breed-
 ing  of  cattle  with  exotic  dairy  breeds
 by  u  img  froven  semen  technology  in
 milk  shed  areas  Along  with  this,
 buffalo  development  programme  will
 be  intensified  The  Government  has
 under  consideration  a  massive  8  yea™
 dauy  development  programme—Ope-
 ration  Flood  II  which  planned  to
 be  implemented  in  two  phases  The
 project  aims  at  developing  25  cluster
 Federation  ard  4  solus  districts  in  5
 States  It  3s  also  proposed’  to  sei  up
 milk  supply  schemes  in  44  towns  hav-
 ing  more  than  |  lakh  population

 खोटे  किनान  विकाप  पग्रभिकरण,  सोधान्त
 वह,  छोलिहर  समजर  तथा  सूला  प्रभावित

 क्षे  |  कार्यक्रम  का  कार्यक्षेत्र

 672  श्र  घर्मांसह  भाई  पटल:  क्‍या
 क्ष  और  सिचाई  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  छोटे  क्सान  विकास  प्रभिकरण
 (एस ०  एफ"  डी०  एग)  सीमान्त  विकास

 शौर  खेतिहर  मजदूर  (एम०  एफ"एल०एन०  )
 तथा  सुबा-प्रमावित  क्षेत्र  कार्यक्रम  (डी०
 पी०  wo  पी०)  का  कायंक्षेत्र  भौर  विस्तार

 कित  तरह  तय  किया  जाता  है  प्रौर
 ये  याजतायें  गुजरात  के  किन  जिलों  मे
 चालू  है  ;

 (@)  छोटे  किसान,  सीमान्त  किसान,
 शौर  खेतिहर  मजदूरों  की  परिभाषा  किस
 प्रकार  निश्चित  की  जाती  है.  भौर  उन  के
 मामलों  मे  कितने-कितने  एकड  या  हैक्टेयर
 भूमि  की  होल्डिग  रखी  गई  है,
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 (ग)  कया  छोटे  किसान  विकास  प्रसि-
 करण  योजना  के  झन्तर्गत  छोटे  भौर  सीमान्त
 किसानों  के  लिये  2  शौर  i  हैक्टेयर  की  सीमा
 को  बढ़ा  कर  4  धौर  2  हैक्टेयर  करने  का
 प्रस्ताव  है,  भौर

 (घ)  यदि  हा,  तो  कब  तक  ?

 कृषि  और  सिचाई  भ्रश्मालय  मे  राज्य-
 मरी  (प्री  भा  प्रताप  सह)  (+)  सयुक्त
 लघु  दूषक  विकास  ऐजेसी  का  वार्यक्षेत्र  लधु/
 सीमान्त  किसान  शौर  कृषि  श्रमिकों  के  केन्द्रीय-
 करण  तथा  उपलब्धता  बे  प्राधार  पर  तय
 किया  जाता  है,  ताकि  लगभग  50  000
 लाभभोगियों  तथा  डेरी,  मुर्गीपालन  नादि
 जैसे  सहायक  व्यवसायों  का  शुरू  करने  के  जिये
 क्षेत्र  की  उपयुक्तता  की  पहचान  की  जा  सके
 सूजाग्रस्त  क्षेत्र  बर्यक्रम  तथा  बमाण्ड  क्षत्र
 चिकास  ऊार्यक्रम  के  प्रन्तर्गत  मूल  रूप  से
 लाए  गए  जिल  लघु  किसान  विकास  एजेसी
 परियाजनाओं  क।  पता  लगान  क  लिए  नहीं
 चुन  जाते  है  क्योंकि  लघु  कमान  विकास
 ऐजेंसी  की  तरह  लघु  तथा  सीमान्त  किधानों
 झौर  उचि  श्रमिको  का  लाभ  इन  कायक्रमो
 के  प्न्तर्गत  भी  उपलब्ध  है  ।  गुजरात  राज्य
 में  निम्नलिखित  6  जिले  है  जहा  फिलहात
 लब  विनान  विकास  ऐजेसी  कार्यक्रम  कार्या-
 न्बित  क्या  जा  रहा  है

 (ey  gare  (2)  सूरत  (3)  बदांदरा
 (4)  सावरकान्या  (5)  बलमसाड़  तथा  (6)
 भरूच  |

 जहा  तक  सूबाग्रस्त  क्षेत्र  कार्यक्रम  का
 सबध  है,  परियोजना  क्षेत्र  निम्नलिखित

 उद्देश्यीय  मानदण्ड  के  भ्राधार  पर  तय  क्या
 जाता  है  —

 (क)  सूखा  पड़ने  की  प्रावृत्ति  1

 (लव)  वर्मा  के  पात्ती  का  निम्त  तथा
 घतियमित  वितरण,  तथा
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 (ग)  कियाई  के  अ्तमंत्त  क्षेत्र  का
 कुछेक  भाग  ।

 बे  जिले,  जहा  गुजरात  में  सुखाग्रस्त
 क्षेत्र  कार्यक्रम  कार्यान्वित  किया  जा  रहा  है,
 कच्छ,  बसकान्था,  सुरेन्दनगर,  राजकोट,
 जामनगर,  श्रमरेली  तथा  पच्रमहल  है  ।
 इतमें  मेहसाता,  प्रहमदाबाद  तथा  भावनगर
 जिलो  के  निकटस्थ  क्षेत्र  भी  शामिल  है  1

 (ख)  स्थिति  सलग्त  विवरण  में  दी
 गई  है  1

 (ग)  जी  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  t

 विवरण

 लघु  कृषक  विकास  ऐजेसी  परियोज-
 नाथो  के  लिए,  लघु/सीमान्त  कृषकों  तथा

 कृषि  श्रमिको  की  एक  रूप  परिभाषा  निम्न

 प्रकार  से  अपनाई  गई  eo

 लघु  कृषक  —i.0  से  2.0  हैक्टेवर
 के  बीच  शुष्क  भूमि  की  जोतों  वाले  काश्तकार,
 श्रेणी  एक  की  सिखित  भूमि  के  मामले  मे,
 सीमा  उपर्युक्त  की  50  प्रतिशत  होगी,
 अर्थात  0, 50  से  2.00  हैक्टेयर  |

 सीमान्त  कृषक  :—.00  हैक्टेयर
 तक  की  शु'क  भूमि  की  जोतों  वाले  काश्तकार
 श्रेणी  एक  की  सिंचित  भूमि  के  मामले  में
 सीमा  0.  50  हैक्टेयर  होगी  1

 क्णि  अमभिक  :--बिना  जोत  वाले
 काश्तकार,  परन्तु  जिनके  पास  स्थाई  बास
 'भूमि  है  तथा  जिनकी  मजदूरी  का  50  प्रतिशत
 से  अ्रधिक  कृषि  सम्बन्धी  व्यवमायों  से  प्राप्त
 होता  है  1

 सूखाग्रस्त  क्षेत्र  कार्यक्रम  के  लिए,
 लघु/मीमान्त  किसानों  को  पहचानने  हैतु
 निम्नलिंखत  भूमि  जोत  सीमाए  निर्धारित
 की  गई  है

 (हेक्टेयर  मे)
 राज्य  लघु  किसान  सीमान्‍्त  किसान

 (गुजरात)  सिचित  भूमि  शुक  भूमि  सिचित  शुक
 भूमि  भूमि

 (क)  शुष्क  क्षेत्र

 कच्छ,  बसरान्था
 तथा  मेहसाना  7.00  0.75  3,50

 (@)  श्रर्ध-शु'क  क्षेत्र---
 गुजरात  के  प्रन्य  जिले  i.50  3.00  0.75  =  .80

 एच०  Wo  3  fate  बंज
 1673.  शी  अमति  भाई  पटेल  :

 क्‍या  क्चि  और  सिचाई  मत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  केख्द्रीय  सरकार  को  पटेल
 इंजीनियरिंग  कारपोरेशन,  जूनागढ़  से
 राष्ट्रीय बीज  निगम  के  एच०  to  3  मिलेट
 आीज'  खराब  होने  के  बारे  में  भ्गस्‍त,  977

 मे  कोई  शिकायत  प्राप्त  हुई  थी  शौर  यदि
 हा,  तो  शिकायत  मे  किन  बातों  का  उल्लेख
 किया  गया  था  ,

 (@)  क्‍या  सरकार  ने  उस  शिकायत
 की  जाच  की  है  झौर  यवि  हा  तो  कब  बौर
 उसमें  क्या  खराबिया  पाई  गई,

 (ग)  यदि  नहीं,  तो  जाच  कब  तक  की
 जायेगी;  भौर
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 (घ)  व्यापारियों के  पास  पड़े  राष्ट्रीय
 बीज  निगम  के  खराब  एच०  te  3  मिलेट
 बीजो ंके  श्रण्डार  को  बदलने  के  लिए,  जिसके
 कारण  श्यापारियों  को  हानि  उठानी  पडी  है

 कया  कार्यवाही  की  गई  है  या  करने का  विचार
 है?

 कृषि  बीर  सिचाई  मंत्री  (भी  सुरणीत
 सिह  बरनाला)  :  (क)  से  (घ)  जी
 हा ।  पटेल  इंजीनियरिंग  कार्पोरेशन,
 जयूनाणद  से,  रो  हुबल  रुप  मे  एष्ट्रीय
 बीज  निगम  के  विक्रेता  है,  भ्रगस्त,  977
 मे  एक  शिकायत  मिली  थी  ।  शिकायत
 मे  उठाए  गये  मुख्य  मुद्दे  नीचे  दिए  गये
 है

 (a)  tad  पटेल  दृजीनियरिग  कार्पों-
 रेशन,  जूनागढ  को,  जो  राष्ट्रीय  बीज  निगम
 के  प्राधिकृत  विक्रेता है,  1975  एच  ०  बी ०
 3  मिलेट  के  बीजो  की  सप्लाई  की  गई  थी।

 ये  बीज  गुजरात  सरकार  द्वारा  खराब
 धोषित  कर  दिये  गए  थे  |

 (2)  रोड्रीय बीज  निगम  की  यत  के  भनु-
 सार  मैसम  पटेल  इजी  निर्यारिंग  7र्पोरेशन
 ने  वह  बी  ,  राष्ट्रीय  बीज  निगम  को  लौटो
 दिया  तावि  इसे  बदल  दिया  जाए।

 (3)  रा'द्रीय  बीज  निगम  क  सबधित  भ्रधि-
 कारी  ने  बीज  बदलने  &  लिए  कुछ  रुपये
 की  माग  की,  जिसकी  झदायगी  उसे
 नही  की  गई  ।

 (4)  राष्ट्रीय  बाज  निगम  ने  उस  बीज  को
 पुन  प्रमाणित  स्टार  से  बदल  दिया  |
 पिन्‍्तु  इसकी  भी  पौ/ग  क्षतिप्रस्त
 शौर  खराब  पाई  गई,  जिसता  उप-
 भोक्‍ताभो  ने  प्रतिरोध  प्रिया  t

 (5)  वर्ष  1977 में  'शिगायतकर्ता  ने  पुन
 प्रमाणत  बीज  को  बदलबान  का
 प्रयास  क्या,  लेकिन  राष्ट्रीय  बीज
 निगम  ने  इस  भनुरोध  को  स्थोकक्‍ार

 नही  िया  गुजरात  सरतार  ने  भी  इस
 बीज  को  पुन.  प्रमाणित  करने  से  इकार

 कर  दिया  क्‍योंकि  बह  खराब  पाय।

 गया  था  ।

 (6)  शिकायतकर्ता  के  प्नुरोधों  के  ब/बजूद
 राष्ट्रीय बीज  निगम  ने  विक्रेता  तथा
 सप्नायर  (रा'ट्रौय  बीज  निगम)  के

 बीच  हुए  वरार  की  शर्तों  के  भनुसार
 प्रपने  विक्रेता  को  दुबारा  मुभ्नावज़ा
 नही  दिया है

 इस  शिकायत  की  जांच-पढताल
 थी जा रडी  8.  ह... ज  सचस्थ
 द्वारा  मायी  गई  सूचना  जाच  पूरी
 होने  पर  लोर  सभा  के  पटल  पर  रख

 दी  जायेगी  1

 जर्बरक  को  कीसतो  सें  कमी
 1974.  श्री  ध्मंतिह  भाई  बढेल  :

 क्या  कृषि  भौर  सिचाई  मत्री  यह  बताने  की
 कृपा  करेगे  कि

 (क)  a  अप्रैल,  977%  31  भ्रक्तूबर,
 977  तक  की  अवधि  के  बीच  किन-किन

 उ्वरको  की  कीमतों  में  कमी  की  गई  भौर
 प्रत्थेक  उवंरक की  कीमत  मे  कितनी  कमी  की
 गई  ,

 (ख)  कया  उर्वरकों  की  कीमते  भ्रभी  भी

 बहुत  भ्रधिक  है  ब्लौर  यदि  हा,  तो  शब  क्नि-2
 उबंरकों  की  कीमतों  में  कमी  की  जायेगी,
 कब  तक  की  जायगी  शौर  कितनी  कमी  की
 जायेगी,  और

 (ग)  सरकारी,  भर्द्ध-सरकारी तथा  गैर-
 सरकारी  कम्पनियों  द्वारा  उर्वरकों  के  मूल्य
 किस  प्रकार  निर्धारित  किये  जाते  है  ?

 कृषि  और  सिंचाई  मत्रो  (श्री  सुरणीत
 सिह  बरनाला)  (१)  प्रप्रैल,  977  से
 3  अक्तूबर,  977  की  भ्रवधि  के  दौरान

 यूरिया  के  खुदरा  मूल्य  650  रुपये  प्रति
 मीटरी  टन  से  550  रुपये  प्रति  मीटरी  टन
 प्र्थाति  प्रति  मीटरी  टन  .00  रुपये  की  कमी
 की  गई  है।  उपलब्ध  जानकारी  के  भ्रनुसार
 इंडियन  फारमर्स  फर्टीलाइजर  कोभापरेटिव
 लिमिटेड  ने  एन०  पी०  के  (10-26-26)
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 के  खुदरा  मुल्य में  00  जगे  प्रति  मीटरी
 टन  धौर  एन०  पी०  के  12-32-16)  के

 मुक्यों में  30  रुपये  प्रति  मीटरी  दन  की
 कपी कर दी है कर  दी  है  ।  कुछ  विविर्भाताप्ों ते
 सिंगल  सुपरफासफेट  की  कीमतों  में  भी
 कमी कर  दी  है  (कर्मी की  माला  प्रति  एकक
 पौर  फि  ग्रज्य  झबाा-प्रलग है) है)  |

 (स्व)  वदक  की  कीमते,  जून  974
 की  कौसतों  के  मुहाज़े  च्े  झाज़  काफी  कम
 है।  |:  जूड  i974  के  मुकाबले
 मे,  यूरिया की  कीमतो  में  22  5  भ्रतिशत,
 डाइभप्रोनियत्  फा़फेट  से  26  5  प्रतिशत,
 झ्रमोतिधिम  बाइड्रो-फास्फेट  (20-20-0)
 मे  i4  3  प्रतिशत,  एन०  पी०  के०.  (a7
 17-17)  मे  30  7  प्रतिशत  भौर  मुरिएट

 झा  पोटाश  में  34  6 प्रतिशत तक  की  कमी
 हुई  है।  फिलहाल  सरकार  का  कीज़तो
 में  धौर  कमी  करने  का  कोई  विभार
 नहीं  है  t

 (प्र)  देश  मे  ब्ट्ेंड  पौर  कामप्लेक्स
 'फर्टीलाइजर्स  (जो  देक्ष  मे  बेचे  ज़ाने  वाले
 छर्बरकों  मे  सर्वाधिक  हैं)  की  कीमतें  निम्न
 प्रकार  से  निर्धारित  की  जाती  हैं

 झ्रकार,  यूरिया,  एमोनियम  सल्फेट
 शौर  वौलाशियम  एमोनियम  नाईट्रेट  की
 अधिकतम  खुदरा  कीमते  भौर  पोटाशिक
 उबरकों  के  साथ,  जो  कि  पूर्णतया  प्रायाव
 यें  जाते  हैं  समस्त  झायातित  उर्वरकों  की

 फुटकर  कीमते  निर्धारित  करती  हैं  ।  में
 कीमतें  निम्न  बातो  को  ध्यान  में  रख  कर
 की  जाती  है--भायातित  उर्बरको  का  उतारने,
 स्रभाजशने  की  लागत  बौर  झन्य  लायतों  घटित
 उर्वंश्को  की  लायत  देशी  उत्पादन  की  लागत,
 कृषकों  के  लिए  लाभ-लागत  प्रनुपात,  कृषक
 का  कोई  निश्चित  मूल्य  झदा  करने  का  सामर्थ्य
 कितनी  राज-सहायता  प्रायस्मक  है  तथा  किसी

 विज्ञिष्ट  उधंरक  के  लिए  कितनी  राज-

 ॥  की  भा  1  है  d
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 देश  में  'उत्पादित  चिवल  सुपरफाशफरेट
 की  कोमतें,  सरकार  द्वारा  स्वीकृत  फार्मूले
 के झनुसार  भारतीय  उ्ंरक  संच  ट्वारा
 निश्चित  की  जाती  है  1

 अन्य  देशी  फ्राप्फेटिक  झोर  क़ाम्लेक्स
 उबेरकों  क्री  कीज़बे  (ख़ितकों  पी  झो  5  तत्व
 के  लिए  'यजकाहाड़ा वी जाती है) त्री  जाती  है)  का  1...“ ल
 सरकार  द्वारा  घलत़ुमोदत्  किया  फाता  है  |

 मंत्रालय  में  हिस्दी  का  प्रयोच

 1675.  बबी  राम  लरेधा  कुद्ाणाहा  :

 क्या  कृषि  झौर  सिचाई  कमी  यह  बताने  की
 कृपा  करेये कि  :

 (क)  राजभाषा  हिन्दी  के  उत्तरोत्तर
 प्रयोग  के  लिए  मन्त्रालय  में  तथा  उसके
 सम्बद्ध.  कार्यालयों  मे  कितने  प्धिकाले
 एवं  कर्मचारी  नियुक्‍त  हैं  भौर  उनके  द्वारा
 क्या  काये  किया  जम  पढ़ा है ,

 (=)  क्या  राजभाषा  निदेशक  को
 पर्याप्त  प्रशासकीय  शक्तिया  नहीं  दी  गई  है
 झ्ौर  सिचाई  क्िक्लाग  एव  केन्द्रीय  ह उ  आमोग
 में  उनके  निरीक्षणों  की  प्षिफारिशो  को  पूरी
 तरह  कार्यान्वित  नहीं  किया  गया  है,  पौर

 (ग)  यदि  हा  तो  मन्त्ाक्तय  से  राज-

 भाषा  हिन्दी  के  उत्तरोत्तर  प्रयोग  के  मर्ज

 में  बाधाप्नो  एवं  शिफ्षित्रता  को  टूर  करने

 के  लिए  क्‍या  कदम  उठाये  जा  रहे  हैं  ”

 कृषि एवं  सिंचाई  सजी  ी  सुरजीत

 |. (3  बाज़ाबा)  (क)  राजभाषा  हिंदी

 के  ज्गामी  प्रल्“ोश्र  के  लिए  मब्रालम  कड़ा

 इसके  सम्बद्ध  कार्यालयों  मे  नियुक्त  किये

 गये  भरप्तिनादिदो का ना  क्रिस की  |
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 प्रनुवन्ध  में दी गई है है  t  [ग्रन्यालय  में  का
 या  |  देखिए  संध्या  एल०  ft0i89/
 77]  मंत्नालय  भें  ये  पद  केवल  हिल्वी  के
 प्रगामी  प्रयोग  के  लिए  है  ।

 (ख)  निदेशक  (राजभाषा)  e  पद
 के  कार्य  तथा  उत्तरदायित्व  अनुबन्ध  ii
 में  दिये  गये  हैं।  प्रत्यालय में रखा गया मे  ण्  गया।

 वेखिए  संध्या  एल०  fto-:89/77]
 उनके  द्वारा  की  गई  कुछ  सिफारिशों  को
 कार्यास्वित  किया  गया  है  और  अन्य  सिफारिशों
 पर  कार्यवाही  की  जा  रही  है  ।

 (ग)  बाधाओो  तथा  शियिलता  को

 दूर  करने  के  लिए  कदम  उठाय॑  जा  रहे

 Urdu  Departments  in  various  Univer-
 sities

 677  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state,

 (a)  names  of  Universities  where
 there  are  separate  Departments
 teaching  Urdu  Language  and  Urdu

 (b)  how  many  students  are  there  in

 ry
 Department  of  those  Universities;

 (c)  what  facilities  are  there  in
 thease  Universities  for  carrying  on  re-
 #ल्छाएत  on  growth  and  development  of
 Urdu  language,  Urdu  culture  and
 Urdu  literature?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (०),  The  required  infor-
 mation  is  being  collected  and  will  be
 lajg  on  the  Table  of  the  Sabha.

 Wrieten  Anewerd?  64

 Scheme  of  Foog  for  werk  under
 Rural  Works  Programme

 1678.  SHRI  JYOTIRMOY  BOSU.
 Will  the  Minster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State-

 (a)  whether  the  Government  of
 West  Bengal  has  drawn  up  a  scheme
 popularly  known  as  “Food  for  work”
 ag  a  part  of  expansion  of  rural  works
 Programme  for  creating  productive
 assets  and  additional  employment
 opportunities;  if  so,  the  salient  fea-
 tures  thereof;

 (b)  what  assistances,  if  any,  are
 being  given  by  the  Centre  for  the
 successful  amplementation  of  the  said
 scheme;

 (c)  whether  the  Government  have
 formulated  any  central  scheme  as
 guidelines  for  the  State  and  if  so,
 what  are  the  details  thereof:  and

 (d)  whether  the  scheme  has  been
 launched  in  any  State;  if  so,  progress
 80  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH)  (a)  Yes,  Sir  The  wheat
 offered  by  the  Government  of  India
 will  be  dovetailed  with  the  State  bud-
 getary  resources  so  as  to  augment  the
 total  fund  for  umplementation  of  Rural
 Works  Programme  An  elaborate  em-
 ployment  oriented  programme  with
 emphasis  on  revitalisation  of  and  rein-
 forcement  of  water  resources  in  the
 rural  areas  through  execution  of
 schemes  for  improvement  of  tanks,
 drainage  channels  and  creation  of
 other  infrastructure  ike  contour
 bunds,  soil  and  water  conservation,
 afforestation  works  besides  improve-
 ment  of  rural  roads,  envisaged  to
 be  taken  up.

 (b)  Under  the  scheme  of  the  Gevern-
 ment  of  India  additional  quantities  of
 wheat  and  milo  are  made  available  to
 the  State  free  of  cost  to  be  utilised  for
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 payment  of  a  part  or  of  all  the  wages
 of  workers  engaged  on  public  works

 (c)  A  Central  scheme  for  utilisation
 of  fooigrain  stocks  to  augment  the
 non-Plan  funds  of  the  State  Govern-
 ments  for  the  maintenance  of  public
 works  on  which  large  investments  had
 been  made  in  the  past  was  introduced
 from  April,  49707  for  a  period  of  two
 years.  Under  the  scheme,  additional
 quantities  of  wheat  and  milo  equivy-
 lent  in  money  value  to  30  per  cent  of
 the  State/Union  Territory  Govern-
 ment's  current  level  of  expenditure  on
 the  mamtenance  of  public  works  in
 rural]  areas  are  made  available  to  the
 State/Union  Territory  Governments
 free  of  cost  to  be  utilised  for  payment
 of  a  part  or  of  all  the  wages  of  work-
 erg  engaged  in  public  works  in  rural
 areas  relating  to  maintennnce  The
 Scope  of  the  scheme  has  now  een  ex-
 tended  so  as  to  cover  ongoing  plan
 and  non-plan  schemes,  new  items  of
 capital  works  and  works  related  to
 flood  protection  and  execute  work  pro-
 jects  throughout  the  year  instead  of
 limiting  their  execution  to  the  lean
 period  of  four  months  Foodgrains
 are  released  to  State  Governments  in
 instalments  according  to  requirements
 and  utilisation.  The  foodgrains  can
 also  be  utilised  as  whole  or  part  of  the
 wages  to  labourers  working  under  con-
 tractors  on  public  works  provided  it  is
 ensured  that  the  contractors  do  not
 misutilise  the  foodgraings  meant  to  be
 distributed  to  Jabour.

 (d)  Foodgrains  assistance  under  the
 scheme  has  been  availed  of  so  far  by
 Assam,  Himachal  Pradesh,  Karnataka,
 Maharashtra,  Orissa,  Uttar  Pradesh
 and  West  Bengal.  As  the  scheme  has
 been  recently  mtroducsd  only.  reports
 m  respect  of  utilisation  of  foodgrains
 and  generation  of  employment  oppor-
 tunitles  by  the  States  are  not  available.

 Buffer  Stock  of  Foodgrains  and  its
 €  Disbursement

 679  SHRI  JYOTIRMOY  BOSU:
 Will  the  Mimster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state,

 (a)  total  buffer  stock  with  the  Gov-
 ernment  as  at  the  end  of  March,  ‘1976,
 March  977  and  October,  1977;

 (७)  contribution  of  each  variety  of
 foodgrains;  including  fine  rice,  super-
 fine  rice,  coarse  rice,  pulses,  milo,
 wheat  and  Bajra,  in  this  total;  and

 (c)  tota]  disbursement,  ह अ. ल
 and  month-wise,  of  foodgrains
 through  public  distribution  during  the
 period  January  977  to  October,  I9777

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  BHANU  PRA-
 TAP  SINGH):  (a)  and  (b).  The  total
 stocks  of  foodgrains  with  the  Central
 and  State  Governments  at  the  end  of
 March,  ‘1976,  March,  977  and  Octo-
 ber,  977  are  indicated  below:—

 (In  ‘ooo  tonnes)

 Month  Ending  Rice*  Wheat  C.Grains@  Total

 March,  कपा्ण «  .  4723  4959  goo  70402
 March,ig77.  +  +  6249  1  12g  665  8036
 October,  3977  4960  198g  Ot  77984

 @—Qhality-wise  rice  figures  are  not  available.
 @—Break  up  of  diffrent  coarse  grains  is  not  available.
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 In  addition  to  the  above  stocks,  the
 FCI  wag  holding  I8  thousand  tonnes,
 6  thousand  tonnes  and  20  thousand
 tonnes  of  pulses  (including  gram)  at
 the  end  of  March,  976  March,  977
 ang  October,  977  respectively

 (c)  A  statement  containing  the  re
 quired  information  38  laid  on  the  Table
 of  the  Sabha  [Placed  in  Labrary.  See
 No  LT-90/77],

 Completion  of  Rehabilitation  Frog-
 ramme  of  D.P's

 320680  SHRI  CHITTA  BASU  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  RSHABILI-
 TATION  be  pleased  to  state

 (a)  whether  the  réhabilltetion
 programme  of  the

 |
 lgced  persons

 from  East  Pakistan  West  Pakistan
 hag  since  been  completed,

 (b)  ४  not,  whether  there  is  any
 remdual  problem,  and

 (c)  whether  any  assessment  has
 been  made  for  ascertaining  the  actual
 volume  of  the  residual!  problem?

 THE  \VIINISTER  OF  STATE  IN  THE
 MINISTEY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  (SHRI  RAM  KINKAR)  (a)
 to  (c)  The  present  position  of  rehabi-
 litaizon  of  displaced  persons  from
 former  West  Pakistan  and  East  Pakis-
 tan  7५  given  helow

 I  Displaced  persis:  from  West  Pakis-
 tan

 The  rehabilitation  programme  of
 the  displaced  persons  from  former
 Wet  Pakistan  was  by  and  large  com-
 pleted  long  back  There  is,  however,
 some  residuary  work  details  of  which.
 as  at  the  end  of  ‘1976-77,  are  given  in
 Chapter  XVII  of  the  Annual  Report  of
 the  Department  of  Rehabilitation  for
 1976-77,  In  pursuance  of  Government
 pohcy  to  wind  up  its  activities  relating
 to  the  displaced  persons  from  former
 West  Pakistan,  residuary  work  per-

 and  disposal  of  remaining
 of  evaclee  and  Government  bult  pro-
 perities  and  recovery  of  outstanding
 dues  has  been/is  being  entrusted  to
 the  respective  State  Governments.  The
 State  Gavernments  of  Punjab,  Haryans
 (except  Faridabad),  Himachal  Pradeak,
 Gujarat  Maharashtra,  Bihar,  Orissa,
 West  Bengal,  Uttar  Pradesh,  Rajasthan
 and  Tamil  Nadu  have  already  been  en-
 trusted  with  the  residuary  work  Mego-
 tiations  888७  in  progress  for  simular  ar-
 rangements  with  the  State  Govern-
 ments  of  Kerala,  Karnataka,  Andhra
 Pradesh  and  Madhya  Pradesh  Steps
 are  being  taken  to  transfer  the  remain-
 ing  undisposed  of  lands/properties  im
 Delhi  to  Delhi  Admunistration/Delhi
 Development  Authority
 II  Displaced  persons  from  former  East

 Pakistan
 Of  the  displaced  persons  from  for-

 mer  East  Pakistan,  only  10,555  famuleg
 are  awaiting  rehabilitation  m  the
 various  camps/karmi  shibirs  as  on
 3i-0-977  All  these  fares  are  ex-
 pected  to  be  regettled  by  1982-83,  mostly
 in  the  Dandakaranya  Project  It  will
 take  another  two  to  three  years  to
 complete  the  work  of  issue  of  pattas  to
 these  settlers  and  to  transfer  the  sett!-
 ers  villages  and  other  institutions  run

 by  the  Dandakaranya  Project  to  the
 Governments  of  00899  and  Madhya
 Pradesh

 The  position  in  regard  to  the  resi~
 dual  problem  of  rehabilitation  of  0३०

 placed  persons  in  West  Bengal  was
 reviewed  by  a  Working  Group  set  UP
 by  the  Government  in  July,  975  The
 Working  Group's  recommendations
 contained  in  its  report  submitted  on

 0th  March,  976  have  been  by  and

 large  accepted  as  stated  in  reply  to

 Unstarred  Question  No.  अभ्  ip  the
 Lok  Sabha  en  11-7277.
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 Review  ef  land  Coiling  Laws

 1681.  SHRI  CHITTA  Basu:
 SHR{  NARENDRA  SINGH:

 ‘Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  review  the  land  ceiling  laws  and
 enhance  the  ceiling  limits;  and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARANALA)  (a)  No,  Sir.

 {LJ  Does  not  arise.

 wares  के  बाढ़  नियंत्रण  कार्य  फे  बारे  में

 राध्ट्रोय  बाढ़  नियंत्रण  प्रायोग  द्वारा  सर्वेक्षण

 1682.  श्री  नवाब वह  चोहान  :  क्‍या

 चि  और  लिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  राष्ट्रीय.  बाढ़  नियंत्रण
 आयोग  ने  बत्रह्मपुत्न नदी  के  बाढ  नियंत्रण
 कार्य के  सर्वेक्षण  का  कार्य  अपने  हाथ  में  ले
 लिया  है;  भौर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में
 स्थिति  क्या  है  भौर  कितना  कार्य  किया
 जाना  है  तथा  इसे  किस  प्रकार  पूरा  किये
 जाने  का  प्रस्ताव  है  ?

 कृषि  दोर  विवाई  मंत्रालय  में  राज्य
 मंत्री  धी  भानू  प्रताप  सिह)  :  (क)  जी,
 नहीं  ।  राष्ट्रीय  बाढ़  भ्रायोग  की  स्थापना
 देश  में  भ्रब  तक  भ्रपनाएं  गए  बाढ-नियत्रण
 उवायो के  ऊार्यक्रम  तथा  नीति  का  गहराई  से
 भ्रध्यपन  करने  तथा  बाढ़  नियत्नण  समस्या
 के  लिए  समन्वित,  समेकित  एवं  वैशानिक

 दृष्टिकोण  विकसित  करने  तथा  एक  राष्ट्रीय
 बाढ  नियत्रण  योजना  तयार  करने  के  लिए
 को  गई  है  ।

 (ल)  यह  दाल  बेदा  नहीं  होता  ।

 चना,  मसूर  झादि  का  उत्पादन  करने
 के  लिये  झ्लभियान

 1683.  श्री  युवराज:  क्‍या  कृषि  भौर

 सिलाई  मत्री  यह  बताने  की  कृपा  करेगे  कि;

 (क)  क्‍या  “अधिक  भ्रश्न  उपजाझ्रो”
 अभियान  के  समान  चना,  मसूर,  मटर  तथा
 अन्य  दालों  का  उत्पादन  बढ़ाने  का  एक  राष्ट्रीय
 झभियान  चलाया  गया  है  ,

 (ख)  क्‍या  इस  कार्यक्रम  को  सफल
 बनाने  के  लिए  आदानों,  बिजली,  'हीजल
 तथ  ऋण  की  समुचित  तथा  सामयिक  पूर्ति
 की  व्यवस्था  की  गई  है,  शीर

 (ग)  यदि  हां,  तो  इस  कार्यक्रम को
 सफल  बनाते के  लिए  किन  राज्यो में  इनकी

 प्रति  करने  के  लिए  पर्याप्त  व्यवस्था  की  गई
 है  तथा  कब  से  की  गई  है  भौर  यदि  नहीं,
 तो  इसके  क्‍या  कारण है  ?

 कृषि  और  सि्ाई  मंत्रों  (श्री  सुरजोत

 सिंह  बरनाला)_  (क)  जीहां।  चना,
 मसूर और  दूसरी  दाले  भ्रधिक  पैदा  करने
 के  लिए  अधिक  झन्न  उपजाशों  भ्रभियात  की
 तरह  ही  एक  राष्ट्रीय  भ्रभियान  शुरू  किया
 गया  है।

 (ख)  जी  हां  -  राज्या  को  हिदायत
 दी  गई  है  कि  वे  यह  सुनिश्चित  करें
 कि  वीजो,  उर्वरको,  कीटनाशक  दवाओं  श्रौर
 ऋण  झादि  निवेशों  की  समय  पर  आपूर्ति
 की  जाए।  डीजल  और  बिजली  की  कमी
 की  कोई  सूचना  नहीं  मिली  है  ।

 (ग)  ये  राज्य  है--मध्य  प्रदेश,
 उत्तर  प्रदेश,  विहार,  राजस्थान,  हरियाणा,
 पंजाब  शौर  पश्चिम  बगाल  ।



 बता...  Written,  Answers  NOVEMBER  38,  977  Written  Anmwera

 कृषि  स्‍्थातनों  से  लाभ

 l684  श्री  युवराज  :  क्या  कृषि
 झौर  सिच्चाई  मंत्री  यह  बताने  की  कृपा  करेगे
 किः

 (क)  क्‍या  देश  के  8  |.  विश्व-
 विद्यासयो ंमें  छात्नों की  सख्या  44  हजार

 हो  गई  है  जिसके  परिणामस्वरूप कृषि
 स्‍्तातकों को  बेरोजगरी का  सामना  करने
 की  सभावता है  ,

 (=)  क्‍या  किसानों के  पुत्रों  को  कृषि
 विश्वविद्यालयो ंमे  पर्याप्त  प्रतिनिधित्व

 नही  मिल  रहा  है  जिसके  परिणामस्वरूप
 75  प्रतिशत  कृषि  भूमि  प्राभुनिक कृषि
 तकनीक से  न  तो  लाभान्वित हुई  है  भोर  न
 ही  बेरोजगारी की  समस्या  हल  हुई  है,
 झौर

 (ग)  क्या  पंजाब  तथा  हरियाणा  के

 कृषि  विश्वविद्यालयों  मे  किसानो  के  पुक्नो

 के  लिए  सीटें  भारक्षित  की  गई  हैं  ?

 कृषि  भ्रौर  सिचाई  मंत्री  (भी  सुरजीत
 लिह  बरमाल!)  :  (क)  नही,  श्रीमान्‌,
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 कृषि  विश्वविद्यालयो,  जिकमें  ate  go
 Wo  सस्थात भी  शामिल  है,  की  सब्या इस इस
 समय  22  है  ‘1976-77  के  दौरान  22
 कृषि  विश्वविद्यालयों में  भर्ती  होने  वाले
 विद्याधियों  की  सख्या  657  थी  क्रौर  उत्तीर्ण
 स्नातकों  को  सख्या  48i6  थी  इस  समय
 कृषि  विश्वविद्यालयों मे  कुल  भर्ती  होने  बालों
 की  सद्या  लगभग  पनुमानत.  25000
 है  जिनमे पशु  विज्ञान,  कृषि  इजीनियरिंग,
 गृह  विज्ञान  आदि  के  विद्यार्थी भी  शामिल
 हैं  t

 यदि  कृषि  विकास  की  योजनाए  पूरी
 तरह  लागू  हो  जाती  हैं  तो  उत्तीर्ण  स्तातको
 की  वर्तमान प़ब्या  को  पूरी  तरह  उससे
 खपाया  जा  सकता  है  ।

 (खत)  कृषि  विश्वविद्यालयों में  भर्ती

 का  झाधार  प्राय  योग्यता  होता  है  परन्तु
 9  ऐसे  कृषि  विश्वविद्यालय हैं  जितमे या

 तो  किसासो  के  लडको  के  लिए  भारक्षित  स्थान
 हैं  या  उन्हे  विशेष  तरजीह दी  जाती  है  n

 (ग)  जी  हा,  श्रीमान  ।  पजाब
 झौर  हरियाणा  कृषि  विश्वविद्यालयों  मे

 क्रमश  भौर  5 प्रतिशत  स्थानों का  [भारक्षण
 किसानो  के  पुत्र  ौर  पुक्रियों  के  लिए
 है  1
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 ~eise6—eF  v  whom  fief  कार्यक्रमों  में  भर्ती  सबिकतम  थी  जहाँ  विभिन्न
 पाइक्कमों  में  भर्ती  होने  वालों  की  1... 1 &  निम्नलिखित  थी  —

 a

 प्रवेश  उत्तीर्ण

 i  एस०  सी०  (कृषि  )  8883  5876  (1970-71)
 बी०  वी०  एस०  सी०  365  i086  (1970-71)
 बी०  एस०  सी०  (कृषि  इंजीनियरिंग  )  329  255  (1972-73)

 योग  0577  727

 इसकी  तुलना  में  वर्तमान  भर्त्ती  इस  प्रकार  है  हु
 to  |एस०  सी०  (कृषि)  4ii4  33i4
 Fro  वी०  एस०  सी०  58  906
 to  एस०  सी०  (कृषि  इंजीनिर्यारिग)  395  288
 बी०  एस०  सी०  (गृह  |  विज्ञान)  69  245
 Wr.  एस०  afte  (उच्चान  विज्ञान)  80  60

 बी०  एस०  सी०  (मत्स्य  पालन)  40  8

 बी०  एस०  सी०  (डेयरी  प्रौद्योगिकी)  65  85

 योग  657]  486

 यह  ब्लाशा  की  जाती  है  कि  भर्ती  में
 कमी  से  विभिन्न  राज्यो  में  बेरोजगारी

 की  सम्भावना  कुछ  घटेगी  a  फिर  भी  ”
 wo  में  लगभग  24  ऐसे  महाविद्यालय  हैं
 जिनमें  कृषि  में  पूर्व  स्तातक  पाठ्यक्रम
 है,  उनमें  प्रधिकांश  प्रवमानक  (सब  स्टेण्ड
 स्नातक  पैदा  कर  रहे  हैं  बेरोजगारी  की  यह
 समस्या  प्रमुखत:  सम्बन्ध  महाविद्यालयों  की
 भ्रनियोजित  उत्पत्ति  तथा  प्रनियन्त्रित  भतियों
 तथा  उत्तीर्ण  होने  वाली  संख्या  के  कारण
 है  1

 क्रषि  विश्वविद्यालयों  मे  भर्ती  प्रायः
 मोग्यता  के  प्राघार  पर  होती  है।  फिर  भी

 इस
 निम्नलिखित  कृषि  विश्वविद्यालयों  में
 किसानो  के  पुत्ष  व  पुक्षियो  को  भर्ती  के  लिए
 विशेष  तरजीह/भारक्षण  दिया  जाता  है  1

 .  झालर  प्रदेश  कृषि  विश्व-
 विद्यालय,  हैदराबाद  25  प्रतिशत

 2.  कोकण  क्षि  विद्यापीठ,
 डपोली

 3.  पंजाबराव  कृषि  विद्या-
 पीढ,  झकोला

 4.  महात्मा  फूले  कृषि  विद्या
 पीठ,  राहुडी

 5  प्रतिशत

 i5  प्रतिशत

 is  प्रतिशत



 75  Written  Answere  NOVEMBER  my  00  Written  anowere'  =  95

 a  भराठायादा  कृषि  चिक्कन
 विद्यालय  परक्षणी  5  प्रतिशत

 6.  बैजाबों  कृषि  विश्वविद्या-
 लब,  लुधियाता  ]  प्रतिशत

 7.  हरियाणा  कृषि  विश्व-
 विधालय,  हिसार  5  प्रतिशत

 a  उड़ीसा  कृषि  और  प्रौ-
 छोगिकी  विश्वविद्यालय.  विशेष  कीटा

 9.  कृषि  विज्ञान  विश्वविद्या-
 लय,  बगलौर  विशेष  कोटा

 *  हस  सख्याशों  मे  सम्यड  महाविद्यालयों
 के  आकडे  भी  शामिल  हैं  1

 बालो  के  विकास  का  सघन  कार्यक्रम

 1685.  शी  युंबराज  क्‍या  कृषि
 झौर  सिच्चाई  मत्री  यह  बताने  की  कृगा  करेगे
 कि:

 (क)  क्‍या  तेरह  दाल  उत्पादक  राज्यो
 के  चालीस  चुने  हुए  जिलों  में  दाल-विकास
 का  सघन  कार्यक्रम  शुरु  किए  गए  हूं,  और
 यदि  हा,  तो  ये  कार्यक्रम  किन  राज्यों  में  शुरू
 किये  गये  है,  और

 (@)  क्‍या  राज्य  सरकारों  में  किसानों
 की  सुधरी  हुए  तकतीष  द्वारा  दालो  की
 काश्त  करने  हेतू,  दालों  के  विकासार्थ  प्रदंशन
 करने  सकर  तथा  प्रामाणिक  बीज  उचित  दर
 की  दुकान  पर  सप्लाई  करने  भोर  दालो  के
 उत्पादन  को  कुप्रभावित  करने  बाले  कीटाणुओं
 को  तियन्त्रित  करने  के  बाय  के  लिए  वित्तीय
 सहायता  झभी  तक  प्रदान  नहीं  की  है,  भौर
 यदि  हा,  तो  इस  कार्य  के  लिए  वित्तीय  सहायता
 ह]  दी  जायेगी  और  यदि  कोई  सहायता  नही
 दी  जानी  है,  तो  इतके  कारण  क्या  हूँ  ?

 छवि  शोर  1  मंत्री  (alt  सुरणीत
 fey  बरमला:  (कं)  wt  ही  T  के
 कार्यक्रम  ्याल्घ्र  ब्रदेश,  विहार,  बुजरात,
 हरियाणा,  'कार्नोटक,  मध्य  प्रदेश,  महाराष्ट्र,
 उड़ीसा,  पंजाब,  राजस्थान,तमिलनाडु,  उत्तर
 प्रदेश  झभौर  पश्चिम  बंगाल  राज्यों  में  शुरू
 किये  गये  हैं।

 (ख)  दालो  के  विकास  की  केन्द्रीय
 प्रायोजित  योजना  को  उपरोक्त  सभी  राज्यो
 में  1977-78  के  दौरान  जारी  रखा  जा
 रहा  हैं।  वित्तीय  सहायता  के  प्रतिमान  में
 a  किसानो के  खेतो  में  प्रदर्शनो  का  क्‍प्रायोजन
 करना  जिससे  कि  उन्हे  उन्नत  तकनीके  भ्रपनाने
 के  लिए  प्रेरित  किया  जा  सके,  (2)  दालो
 की  उन्नत  किसमो  का  उत्पादन  शौर  पआ्रापूर्त
 करना  (3)  कीटो,  कृमियों  धौर  रोगो  के
 निय॑त्रण  के  लिए  किसानों  द्वारा  भ्रावश्यकता
 पर  भ्राघारित  वनस्पति  रक्षण  के  न्यूनतम
 उपाय  धपनाने  के  हेतु  वनस्पति  रक्षण  रासाय-
 निक  दवाझों  और  उपस्कर  के  लिए  साहाम्य
 देता  शामिल  हैं  ।

 भूसिणत  जल  संसाधनों  के  विकास  में  प्रगति

 1686.  थी  :  क्‍या  कृषि
 जौर  सिंचाई  मत्नी  यह  बताने  की  कृपा  करेगे
 कि

 (क)  कया  पूर्वी  राज्यो  में,  जहां
 विकास  की  पर्याप्त  सम्भावनाएं  हैं,  भूमिंगत
 जल  संसाधनों  के  बिकास  की  प्रगति  का
 मूल्याकन  करने  के  लिए  दो  केन्द्रीय  दल  गठित
 किये  गये  है,

 (ख)  कया  न  दलों  ने  लघु  सिंचाई
 कार्यक्रो!  की  क्रियात्विति  की  समीक्षा
 के  लिए  3  राज्यों  का  दौरा  किया  है,  यदि
 हा,  तो  क्‍या  दलों  ने  संस्थागत  निवेश  के
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 उर्चि्त  पेपॉणि तथों तथों  पंम्यसेट  बिंत  करने
 के  सम्बन्ध में उत्पन्न में  उत्पन्न  कठिनाइयों का  उल्लेख
 किया  हैं  भौर  कैटिंताईयी  की  हरे  करने  का
 सुष  दिया  हैं;  शौर

 (ग)  यवि  हा,  तो  इस  दिशा  में  कितती

 अ्गति हुई  है धौर  किन-किन  राज्यों  ने  भूमिगत
 जल  संगठनों  को  सुदृढ़  करने  के  उद्देश्य  से
 केलद्रीय  योजनाएं  लागू  की  गई  है  ?

 कृषि  मौर  सिंबाई  मंत्रों  (भो  सुरजोत
 सिह  बरनाला )  (क)  जी  हा।  पृर्वी्रचल
 केछ  राज्यो  श्र्चात्‌  प्रसम  बिहार  मध्य  प्रदेश
 उड़ीसा,  उत्तर  प्रदेश  और  पश्चिम  बगाल
 में  जहा  शौर  झधिक  भूमिगत  जल  विकास  के
 लिए  प्रव  भी  काफ़ी  क्षमता  है  भूमिगत
 जन  विकास  व  कार्येक्रम  की  देख-रेख  करने  के
 लिए  दो  केस्द्रीय  दल  बनाए  गए  थे  t

 (a)  जी  तहीं।  ये  दो  दल  ऊपर  (क)
 में  निर्दिष्ट  केवल छ  राज्यों का  ही  दौरा
 करते  रहेहें ।

 तंषाषि  :  सितस्थर,  i976  %  der
 भायोगे मे  यौर्जना  भायोग  के  सलाहकारों को
 प्रध्यक्षता  में  बांझ  प्रदेश,  बिहार,  कर्नाटक,
 केरल,  मध्य  प्रदेश,  महाराष्ट्र,  उद्दीसां,
 राजस्थान,  तमिलनाडु,  उत्तर  प्रदेश  भौर
 पश्चिम  बंगाल  राज्यों  मे  लघु  सिंचाई
 कार्यत्रम  का  पुनरीक्षण  करने  के  लिये  छ
 केन्द्रीय  दल  बनाए थे  ।  इन  दलों ने  हस  बात
 की  झोर  ध्यान  दिलाया  था  कि  सस्थागत
 निवेश  जुटाने  भौर  पम्पसैटों  को  विजनी  देने
 मं  आशा  से  कमर  प्रगति  हुई  थी।  प्रगति  में

 बृद्धि  करने  के  लिए  उन्होंने  कुछ  विशिष्ट
 उपाय  सुझाए  थे  ।

 (ग)  निम्नलिखित  सारणी  से  पता
 चलता  है  कि  4  राज्यों  मे  सस्थागत  निवेश
 भ्रौर  पम्पसैटो  का  बिजली  देने  की  गति  में

 बूद्धि  हुई  है  L

 गौज॑ना

 l  सस्थागत  निवेश  (करोड़  रुपए  )

 2  पम्पसंटों  को  बिजली  देता  (लाख  सख्या)

 1975-76  ‘1976-77

 H3l  95  70  82

 1  24  l  61

 हरियाणा,  उत्तर  प्रदेश,  महाराष्ट्र  उडीसा
 केरल,  धान  प्रवेश,  बिहार  त्रिपुरा,  मध्य  प्रदेश,
 गुजरात,  पश्चिम  बगाल  झौर  तमिलताइ
 राज्यों  में  राजकीय  धूमिगत  जल  सगठनां
 को  सुदृढ़  करने  के  लिए  केन्द्रीय  प्रायोजित
 योजता  मंजूर  की  गई  है  ।

 शाफ्नारण  of  Kharif  Crop
 i687  SHRI  &  R  REDDY

 SHRI  BALASAHEB  VIKHE
 PATIL

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  10
 State

 Ca)  the  estimated  output  of  ths
 years  Kharif  crop,  and

 (b)  measures  taken  to  make  the
 MaxIMum  procurement  of  the  crop’

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARANALA)  (a)  Estimates  of
 pieduction  of  kharif  crops  for  1977-78
 are  not  yet  due  from  different  States
 Tlowever  according  to  piesent  incdica-
 tions  the  production  of  khanf  ccreals
 is  evnected  to  be  good

 (७)  The  State  Governments/l  mon
 Territory  Admunistrations  and  Food
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 Corporation  of  India  have  been  asked
 to  assure  that  proper  and  adequate
 price  support  arrangements  are  made
 for  kharif  cereals  and  procurement  is
 maximised  for  medeling  the  require-
 ments  of  the  public  distribution  sys-
 tem.  Total  procurement  of  rice  during
 the  current  season  go  far  (as  on  24th
 November,  977)  has  reached  a  level
 of  il3  lakh  tonnes  which  is  higher
 than  the  quantity  procured  during  the
 corresponding  period  in  the  last  year
 by  2.5  lakh  tonnes,

 Electrification  of  Resettlement
 Colonies  in  Delhi

 1688,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether  most  of  the  Resettle-
 ment  Colonies  in  Delhi  are  not  electri-
 fled:

 (b)  whether  the  DESU  has  prepared
 some  plants  for  the  electrification  of
 the  Colonies;

 (९)  if  so,  whether  those  Schemes  are
 not  likely  to  be  implemented  in  the
 fear  future  for  waat  of  funds,  and

 (d)  if  so,  will  Government  be  ready
 to  provide  necessary  funds  to  DESU
 for  implementing  these  projects?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  to  (d)  Street  light
 is  available  in  al]  the  Resettlement
 Colonies;  but  there  is  no  provision  for
 individual  electric  connections  in  the
 25  sq.  yard,  plots.  DFSU  has  survey-

 ed  the  area  and  after  assessing  the
 needs  submitted  an  estimate  The
 DDA  has  asked  for  funds  but  no  de-
 cision  has  yet  been  taken.

 फनासथ्डविश,  help  for  Construction  of
 Fishing  Vessels

 1689,  DR,  VASANT  EUMAR  PAN-
 DIT:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be

 pleased  to  state

 (a)  whether  India  has  received  Nor-
 wegian  financial  and  technical  assist-
 ance  for  construction  of  eight  fishing
 vessels;

 (b)  if  so,  when  ang  where  the  ves-
 sels  are  to  be  constructed;  and

 (c)  institution  which  will  be  operat-
 ing  these  vessels  and  in  which  waters?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)
 Yes,  Sir.

 (c)  The  Survey  vessels  will  be  oper-
 ated  by  Exploratory  Fisheries  Proj-
 ect,  Bombay  all  along  Indian  waters.
 The  training  vessels  will  be  operated
 by  Central  Institute  of  Fisheries  Nautl.
 cal  and  Engineering  Training,  Cochin
 and  Central  Institute  Fisheries  Edu-
 cation,  Bombay.

 Silos  with  Foreign  Assistance

 1690,  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  foreign  countries,  speci-
 ally  Australia,  Canada  and  United
 States  have  offered  assistance  to  build
 silos  to  store  foodgrains  and  if  80०,  how
 much  capacity  of  storage  would  be
 achieyeg  and  on  what  terms;  and

 (b)  how  much  finance  is  negotiated
 and  finalised  for  building  silos  at  Port
 locations  from  the  World  Bank?
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 MINISTER  OF  STATE  IN
 MINISTRY  OF  AGRICUL-

 TURE  AND  IRRIGATION  (SHRI
 BHANU  PRATAP  SINGH):  (a)
 Indications  of  possible  assistance  from
 Australia,  Canada  and  USA  for  buil-
 ding  up  of  capacity  for  storage  of
 foodgrains  have  been  received.  How-
 ever,  no  decisions  have  so  far  been
 taken.

 (9)  An  outlay  of  about  Rs.  77  crores
 is  envisaged  for  building  port  silos
 under  the  World  Bank  assisted  storage
 programme.

 1691,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  the  reasons  for  abolition  of  allot-
 ment  of  one  class  below  quarters  to
 Central  Government  employees  in
 Delhi;

 (b)  whether  by  virtue  of  this  change
 employees  Senior  in  the  List  of  allot-
 ment  and  desirous  of  getting  one  type
 below  accommodation  were  deprived
 and  have  become  junior  in  type  of
 their  entitlement  ang  by  the  time  they
 become  senior,  their  entitlement  is
 likely  to  change  due  to  increase  in  pay;

 (c)  whether  Government  propose  to
 revise  its  decision  and  restore  status
 quo  with  retrospective  effect;  and

 (d)  whether  Government  also  pro-
 pose  to  formulate  a  plan  to  provide
 houses  at  least  to  those  Government
 servants  who  have  rendered  more
 than  0  years  service  and  do  not  own
 house  in  Delhi?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  The  decision  to  abolish

 the  system  of  allotment  of  accommp-
 dation  of  one  class  below  wags  taken
 over  a  decade  ago,  in  respect  of  offic-
 ers  entitled  to  types  H-IV.  This  de-
 cision  wag  taken  considering  the  low

 oa
 of  satisfaction  in  the  lower

 yDes.

 (b)  No  statistical  information  (5  av-
 ailable.  However,  there  is  a  decision
 that  representations  from  such  officers,
 Whose  names  were  includeg  in  wait-
 ing  lists  for  types  I,  IX  and  पा,  but
 were  not  allotted  any  residences  as
 their  turn  for  such  allotment  did  not
 come  and  they  became  eligible  for
 higher  types  with  the  commencement
 of  next  allotment  year,  may  be  consi-
 dered  for  allotment  in  types  for  which
 they  were  eligible  before  the  commen-
 cement  of  the  allotment  year,  on  the
 basis  of  their  priority  dates  for  lower
 types.  Such  officers  who  became  eli-
 gible  for  higher  types,  namely  type  V
 and  above,  can  apply  for  allotment  in
 their  next  below  types.

 (c)  No,  Sir.  The  suggestion  will  be
 given  due  consideration  when  applica-
 tions  for  the  next  Allotment  year  are
 invited.

 (d)  The  stock  of  general  pool  resi-
 dence  ig  proposed  to  be  augmented
 sufficiently  to  reduce  the  period  of
 waiting  of  officers  for  houses.

 Finanelal  Assistance  to  DMC

 1692.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  pleased  to  sta-
 te.

 (a)  is  it  a  fact  that  the  Delhi  Mu-
 nicipal  Corporation  has  requested  the
 Union  Government  for  additional
 financial  assistance  to  the  tune  of
 Rs.  |  crore  for  the  current  financial
 year  for  discharging  special  obliga
 tions  in  respect  of  rural  areas  and
 urbanised  villages;

 (b)  is  it  also  a  fact  that  the
 Chairman  of  the  Standing  Committee
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 has  discussed  the  schemes’  with
 Union  Minister  of  Works  and  Houws-

 ing;

 (c)  whether  Government  are  aware
 of  the  recommendations  of  the  Mor.
 arka  Commission  for  special-grant-
 in-aid  for  such  scnemes;  and

 (a)  if  so,  the  action  proposeé  to
 be  taken  by  Government  in  the  above
 matter?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  ANTE  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKAMPAR
 BAIHT):  (a)  to  tou,  Ves.  Sir.

 (ad)  Grant-in-aid  is  sireaés  given  io
 the  extent  of  expenditure  of  rural
 areas  vlan  schemes  already  inciueed
 in  Union  Tervitor:  plan  of  Delhi.
 Specific  decision  on  ihe  request  for
 additional  financia’  assistance  of  Rs.l
 crore  has  not  vet  deen  taken.

 भूतपुर्व  कार्यकारी  पार्षदों.  भतपुर्व  मंत्रियों

 तथा  भतपुर्व  संसद  सदस्यों  द्वारा  सरकारी

 ावास  को  न  छोडा  जाना

 1693.  श्री  रामेदबर  पाटीदार  क्या

 “निर्माण  और  आवास  तथा  पुत  और

 पुनर्वास  मंत्री  यह  वताने  क्री  क्रपा  करेंगे

 कि

 (क)  क्या  भूतपुर्व  कार्यकारी  पायदा,

 भूतपूर्व  मंत्रियां  तथा  भृतपुर्व  संसद  सदस्यों  ने

 अभी  भी  सरकारी  ग्रावास  तहीं  छोडे  हैं  ;

 (ख)  यदि  हां,  ता  उनके  नाम  क्या

 (ग)  हकारों  ग्ावास  खाली  करने

 के  पिय  अभी  तक  क्या  का्यबादी  को  गई
 37 @

 सर्माध  ओर  MATT  तथा  qe  ग्र

 तर्याणि  (मी  ॥ 1. अ  ह...

 के)  से  ग)  ऐसा  कोई  नो  भूतपूतर  ह:
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 जो  संसद  की  किसी  भी  सत्र  का  सदस्य  नहीं

 है,  वास  के  दखल  में  नहीं  है  ।

 l)  भूतपूर्व.  संसद  सदस्यों  और  एक

 भूतपूर्व.  कार्यकारी  पार्षद  अभी  भी  सरकारी

 वास  के  दखल  में  है  ।  उनके  नाम  संलग्त

 विवरण  में  दिए  गए  हैं।  लोक  परिसर

 (अ्रनधिकृत  दखलकारों  की  बेदखली)
 अधिनियम,  97  के  अघीन  कार्यवाही  चल

 रही  है।  श्री  महावीर  त्यागी  के  मामले
 में  स्वास्थ्य  ढीक  न  होने  के  आधार  पर  उन्हें
 T-VI-77  तक  Weta  दो  नफे  की  ग्रनु-

 सति  दी  यई  थी  f  श्री  महावीर  च्ागी

 के  मासले  पर  विचार  किया  जा  रहादें

 उन  भूतपूर्व  संसद  सदस्या / कार्य 1]  कारी
 पापंद  के  नामों  का  विवरण  जिन्होंने  ग्रभी

 तक  सरकारी  वास  खाली  नहीं  किया  ।

 सामान्य  पूल  बास

 l.  श्री  तुलमोहन  राम

 लोकसभा  पुल  वास

 2.  श्री  महेन्द्र  सिह  गिल

 3.  श्री  क्रातिक  रान

 ro  श्री  जम्बूवन्त  थोते

 ०.  नी  एच०  एन०  मुखर्जी

 6.  श्री  एस०  एस०  महापात्र

 7.  Al  एस०  एम०  दनर्जी

 ४.  श्री  बिजय  पाल  सिड

 राज्य.ठभा  पल  वास

 to,  aT  - 1  Zio  RET
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 ... आ  क्राकरी  पार्षद

 l  a  मागे  राम

 जिसका  मामला  पुनरौक्षज्ात्रीन  है
 i2  श्री  महाबीर  त्यागी  ।

 बड़ी  सिदाई  योशनाञों  के  यत  का
 झाषार

 16sd.  aft  रामानम्य  तिवारी  क्या
 क््चि  झौर  सिचाई  मती  यह  बताने  की  कृपा
 करेंगे  कि

 (क)बीडी  सिंचाई  योजनाभो  का  चयन
 किस-किस  झाधार  पर  किया  जाता  है,

 (ख)  ग्रोजनाप्तो  की  लायत  तथा  उनके
 लाभ  के  निर्धारण  के  लिए  सिंचाई  विभाग
 तथा  केन्द्रीय  जल  प्रायोग  द्वारा  क्‍या  व्यक्षस्था
 की  गई  है,  शौर

 (ग)  क्‍या  इस  सम्बन्ध  में  विशेषज्ञ
 भर्थशासित्रयों  की  राय  ली  जाती  है  जैसा  कि
 विश्व  बैंक  ने  सुझाव  दिया  है  ?

 कृषि  जौर  सिचाई  भन्री  (भो  सुरजोत
 सिह  बरसाला  )  (क)  जिस  स्कीमों
 का  कृषि  कमान  क्षेत्र  10,000  हक्‍्टेयर  से
 ज्यादा  होता  है  उन्हें  प्राजकल  बुहद  सिंचाई
 परियोजनाझो  के  रूप  में  धर्गीकृत  किया  जाता
 है।  सिचाई  राज्य  विषय  है  और  सिचाई
 परियोजनाप्नी  के  झायोजन,  भ्रन्येषण  प्रौर
 चन्दे  तैयार  करने  का  काम  राज्य  सरकारों
 द्वारा  स्कीमों  की  तकनीकी-प्राथिक  व्याव-
 हारिकता  के  प्राप्तार  पर  किया  जाता  है  1

 (चि)  प्रौर  (ग)  राज्य  सरकारों  द्वारा
 प्रस्तत  की  जाने  वाली  परियोजना  रिपोर्टो
 की  जाच  केन्द्रीय  जल  झायोग  के  विष  विशेष-

 शवा-घाप्त  |  निदेशालयों,  कृषि  विभाग
 के  जसप्रवन्ध  प्रभाग  भौर  सिंचाई  ब्िश्वाग्र  के

 कपिल  प्रनुभाग  में  दी  जाती  है।  सिंचाई
 परियोजनाओ  को  झाथिक  सकमता  का  निश्यव
 लाभ-लागत  भनुपात  के  भझाषार  पर  किया

 जाता  है  झौर  जिन  परियोजनाझो  का  लोस
 लागत  अनुपात  5  या  उससे  झधिक”
 होता  है  उन्हें  स्वीकार्य  समझा  जाता  है,
 सिबाए  सूखा-प्रवण  क्षेत्रों  को  स्‍्कीमो  के  मामले
 से  जहा  bi  के  लाभ-लागत  प्रनुपात  की
 स्वीकार्य  समझा  जाता  है  1

 ब्रान्नीण  बन्ना  शहुरो  क्षत्रो  के  बीच  फका
 असतुलन

 i695  श्री  रामामन्य  तिवारी  .
 क्या  शिका,  सनाज  कल्याण  ौर  संस्कृति
 मत्ती  यह  बताने  को  कृपा  करेगे  कि

 (क)  शहरी  क्षेत्रों  तथा  ग्रामीण  कंकरों
 के  स्कूलों  मे,  भ्रलग-पलग  कितने  कितने
 विद्याथियो  के  लिए  एक  प्रध्यापक  नियुक्त
 किया  गया  है,  शौर

 (ख)  यदि  इसमे  काई  असन्‍्तुलन है  तो
 उसके  क्या  कारण  है  तथा  ग्रामीण  और
 शहरी  क्षेत्रों  मे  इस  श्रसन्‍्तुलन  को  दूर  करने
 के  लिए  क्‍या  कार्यावाही  की  जायेगी  ?

 शिक्षा,  समाज  कल्याण  जौर  सस्कृति  म ंभालय
 में  राज्यमंत्री  (  भोमति  रसुका  देवी  बढ़कडकीं )

 (क)  तृतीय  शैक्षिक  सर्वेक्षण  में सक-
 लित  झाकड़ी  के  मनुसार  शहरी  तथा  ग्रामीण
 दोनो  क्षेत्रों  मे  स्कूल  शिक्षा  के  सभी  स्तरों  पर
 अध्यापकों  झौर  छात्रों  का  मिश्चित  झनुपात
 2  32  है  1

 (स्व)  पैरा  (क)  के  उत्तर  को  ध्यान
 मे  रखते  हुए  भ्रसमानता  अझर  प्रसत्तुलन
 का  प्रशतत  वही  उठता  ।
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 Fercentage  of  Land  under  Desert

 698  SHRI  N  K  SHEJWALKER

 Will  the  Mumster  of  AGRICUL-
 TURE  AND  IRRIGATION  bc  pleased
 to  state

 (a)  the  percentage  of  the  land  in
 the  country  affected  by  the  desert,
 and

 (b)  the  special]  measures  taken  to
 make  it  fertile  during  the  last  three
 years?

 THE  MINISTER  OF  AGRICUL-
 fURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA)  (a)
 The  Indian  desert  occupies  an  arta
 of  32  lakhs  Sq  Kms  of  hot  desert
 mostly  in  Rajasthan  Gujarat  Har-
 yana  and  Karnataka  and  07  lakhs  Sq
 Kms  of  cold  desert  in  Ladakh  (J&K)
 The  hot  desert  7५  spread  over  Rajas-
 than  (6l  per  cent)  Gujarat  (20  per
 cent),  Punjab  and  Haryana  (9  per  cent
 and  in  small  pockets  0  per  cent)  in
 Maharashtra  Andhra  Pradesh,  Karna-
 taka  and  Tamil  Nadu

 (b)  QQ  The  Central  Arid  Zone  Re-
 search  Institute,  Jodhpur  which  was
 established  in  959  is  undertaking  in-
 tensive  research  to  work  out  the  scien-
 tific  technology  for  increasing  agricul-
 tural  production  in  the  desert  areas  of
 the  country

 (n)  During  the  Fifth  Five  Year
 Plan  the  Government  of  India  is  im-
 plementing  a  Drought  Prone  Area
 Programme  (DPAP)  for  economic
 betterment  of  these  areas  The  Fifth
 Plan  allocation  for  this  programme

 ig  Rs  2850  crores  a  Desert  Develop-
 ment  Programme  has  also  been  ‘ini-
 tiated  from  the  current  year  (1976-
 Tl).  This  year's  outlay  for  this  pro-
 gramme  is  Rs  60  crores

 In  the  DPAP  the  World  Bank  is
 also  providing  a  total  assistance  of
 38  milvon  dollars  for  financmg  six
 projects  namely,  Anantapur  (Andhra
 Pradesh),  Bijapur  (Karnataka),
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 Ahmednager  and  Sholapur  (Mahara-
 shtra),  Jodhpur  and  Nagpur  (Rajas-
 than)

 (iu)  Rajasthan  Canal  78  under  way
 which  will  imigate  4  million  Ha
 ‘by  gravity  irrigation  and  5000  Ha
 ‘by  lft  canal  in  the  districts  of  Ganga-
 nagar  Bikaner  and  Jaisalmer

 (av)  Report  of  the  National  Commi-
 ssion  on  Agriculture  ‘Desert  Deve-
 lopment’  8  under  consideration  of  the
 Central  and  State  Governments  for
 wmplementation  ५७  the  next  Five  Year
 Plan

 Master  Plan  for  Jrrigation  prepared
 by  state  in  consultation  with  Centre

 697  SHRI  AHMED  M  PATEL
 Will  the  Minster  of  AGRICULTURE

 AND  IRRIGATION  be  plexsed  to  state

 (a)  whether  any  State  Government
 with  the  consultation  of  the  Central
 Government  have  prepareq  their  Mas-
 ter  Plan  in  respect  of  irngation  in
 their  State,

 (b)  ४  so  which  are  those  States
 and

 (c)  the  details  thereof?
 THE  MINISTER  OF  AGRICULTURE

 AND  IRRIGATION  (SHRI  SURIIT
 SINGH  BARNALA)  (a)  to  (c  Some
 States  have  prepared  outline  of  possible
 future  development  of  irmgation  in
 their  termtory  Detaled  Master  Plans
 identifying  the  schemes  for  tapping
 the  entire  utilisable  witer  potential
 their  interse  pnrorities  for  future  deve-
 lopment  etc  have  however,  not  been
 prepared  im  consultation  with  the
 Central  Government

 Setting  up  of  Sport  Training
 Institute  at  Dharmeala

 666  SHRI  M  A  HANNAN
 ALHAJ

 SHRI  DURGA  CHAND
 Wali  the  +Mimister  of  EDUCATICN,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state
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 (a)  whether  Gevernment  propose
 to  set  up  a  Sport  Training  Institute
 at  Dharmsala  (Himachal  Pradesh)  to
 teain  players  for  international  games
 and

 (b)  rf  go,  when  this  institution  i
 likely  to  stait  and  estimated  expendi-
 ture  likely  to  be  incurred  on  this?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR  PRAIAP  CHANDRA  CHUND-
 ER)  (a)  No,  Sir

 (9)  Does  not  arise

 Mig.ing  files  relating  to  Time  and
 Nehra  Capsules

 7699  SHRI  KANWAR  LAL  GUPTA
 Will  the  Mimster  of  EDUCATION  SO-
 CIAL  WELFARE  AND  CULTURE  be
 pleased  to  state

 (a)  whether  Government  have
 trade  any  inquiry  about  the  mussing  vf
 gome  files  or  papers  relating  to  Time
 and  Nehru  Capsules,  and

 (b)  af  so,  the  details  thereof  and
 the  action  taken  by  the  Government
 thereon?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHAN-
 DER)  (a)  No  formal  enqwry  as  such
 has  been  conducted  regarding  mus-
 ging  filles  and  papers  relating  to
 Time  and  Nehru  Capsules  However,
 the  matter  has  been  taken  up  with
 the  Indian  Council]  for  Historical
 Research  and  the  Ministry  of  Works
 and  Housing  to  ascertain  whether  any
 files  or  papers  on  this  subject  are
 available  at  thelr  end  Further  course
 of  action  will  be  decided  in  the  light
 of  replies

 (b)  Does  not  arise  in  view  of  (a)
 above

 Details  of  schemes  proposed  to  be
 taken  up  by  DDA

 700  SHRI  KANWAR  LAL  GUPTA
 Will  the  =  Mirister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state

 (a)  the  details  of  the  schemes
 which  were  proposed  to  be  comple-
 ted  mm  this  year  bv  DDA  but  have  not
 been  taken  for  implementation  so
 far,

 (b)  the  target  of  developmmg  the
 plots  and  constructing  the  tenements
 etc  in  the  year  and  the  next  year,

 (c)  whether  the  shortage  of  accom,
 ™odation  of  houses  has  been  mereas-
 ing  every  year  in  Delhi,  and

 (d)  ff  so  what  specific  steps  have
 been  taken  in  the  last  four  months  to
 solve  this  problerr?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  (a)  A  lst  showing  the
 schemes  which  were  proposed  to  he
 taken  up  during  the  current  financial
 Year  but  could  not  be  so  taken-up  on
 account  of  acute  financial  stringency
 an  the  DDA,  is  Jaid  on  the  Table  of
 the  Sabha  [Placed  है. उ  Labrary  See  No
 LT—l93/77]  No  target  had,  how-
 ever,  been  fixed  for  completion  of
 these  schemes  in  the  current  financial
 year

 (b)  No  specific  targets  have  been
 fixed  during  the  current  and  the  next
 financial  year  for  development  of
 plots,  except  m  the  case  of  Jhuggi-
 Jhoupri  plots  for  which  the  target  for
 the  current  financial  year  78  35,000
 and  for  the  next  financial  year  20,000
 No  tenements  are  proposed  to  be  con-
 structed  under  the  Jhuggi-Jhonpn-re-
 moval  Scheme  in  these  years  However,
 852  alum  tenements  are  proposed  to  be
 constructed  in  the  current  financial
 year  and  1272  such  tenements  are
 proposed  to  be  constructed  in  the
 next  financial  year  subject  to  avaul-
 ability  of  funds

 (c)  Yes,  Sir
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 (d)  The  problem  is  beset  with  diffi-

 culties  due  to  lack  of  funds.  To  meet
 the  situation,  a  self-financing  scheme

 has  been  launched  and  efforts  are

 being  made  to  secure  loans  from
 HUDCO  ang  the

 Corporation.  It  is  also  proposed  to
 float  debentures.

 General  Insurance

 Efforts  are  also

 being  made  to  mobilise  the  internal

 resources  by  expediting  recoveries
 and  sale  of  shops,  houses  and  plots
 etc.  available  with  the  DDA.

 Dispute  betwequ  DDA  and  DMC  ever
 taking-ever  of  colonies

 1701.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  WORKS  AND

 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  there  is  a_  dispute
 between  the  Delhi  Development
 Authority  ang  Delhi  Municipal  Cor-

 poration  over  taking-over  of  the

 colonies;

 (b)  if  so,  the  names  of  such  colo-
 nies  and  the  period  from  which  this

 dispute  is  going  on;  and

 (c)  what  steps  government  propose
 to  take  to  settle  the  dispute  between
 the  two  organisations  at  the  earliest?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  REH-
 ABILITATION  (SHRI  SIKANDAR

 BAKHT):  (a)  Yes  Sir,  the  dispute  is

 about  the  payment  of  deficiency  charg-
 es  in  connection  with  the  taking  over
 of  services.

 (b)  The  information  is  being  collec-
 ted.
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 (c)  The  dispute  relating  to  l  colen-
 ies  hag  been  referred  to  arbitration
 For  the  rest,  a  Committee  consisting  of
 five  officers  has  been  set  up  for  settl-

 ing  the  disputes.

 Spread  of  Jhunjhunia  weed  in  Tribal
 areas  of  M.  P.

 1702.  SHRI  P.  K.  KODIYAN:  Wilk
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  reports  about
 the  killer  ‘Jhunjhunia’  weeds  causing
 liver  diseases  spreading  like  wild
 fire  in  the  tribal  villages  of  Madhya
 Pradesh;

 (b)  if  so,  whether  the  All  India  Ins-
 titute  of  Medical  Sciences  has  asked
 the  Director-General  of  the  Indiaa
 Council  of  Agricultural  Research  to
 take  long  term  measures  to  weed  it
 out;  and

 (c)  if  so,  measures  being  taken  since
 then?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  Yes,  Sir.  It
 has  been  brought  to  our  notice  that
 in  some  villages  of  Surguja  district  in
 Kusmi  block  of  Madhya  _  Pradesh,
 occurred  due  to  some  liver  ailment

 which  is  reported  to  have  been  caused

 by  eating  “Gondhli’  millet  contami:
 nated  with  seeds  of  ‘Jhunjnunia  weeb

 ib)  Yes.  Sir.  The  Joint  Scientific  Pas

 nel  of  the  Indian  Council  of  Agricul
 tural  Research  and  Indian  Council  of
 Medical  Research  under  the  Chainmnane

 ship  of  the  Director-General,  Indian
 Council  of  Agriculttural  Research  had
 discussed  at  its  meetings  a  report  of  a
 Team  of  the  All  Jndia  [Institute  of  Me

 dical  Sciences  on  the  role  of  this  weed
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 in  causing  damage  to  liver.  The  Penel
 had  recommended  inter  alia.  the  eradi-
 cation  of  ‘Jhunjhunia’  weed.

 (ci)  At  the  request  of  the  ICAR,  the
 Jawaharlal  Nehru  Krishi  Vidyalaya.
 Jabalpur  has  conducted  a  survey  of
 the  area  and  is  initiating  research  oa
 the  contrel  of  this  weed.  The  State
 Department  of  Agriculture,  Medhya
 Pradesh  haq  sanctioned  an  amount  ot
 Rs.  42.000  for  undertaking  a  pregram-
 me  cf  eradication  of  Jhunjhunia  Weed
 in  the  affected  villages,  The  Carmel
 Hospital  staff  from  Neaadi-Khurd  Sur-
 @uja  district.  hag  also  undertaken  large
 scale  weeding  operations.  The  team  of
 Scientists  from  Jawaharlal  Nehru  Kri-
 shi  Vishwa  Vidyalaya,  Jabalpur  visited
 the  area  twice,  in  May  and  October,
 I977  and  have  prepared  a  detailed
 technical  report  covering  nutritional.
 taxonomical  and  agronomical  aspects
 of  the  weed.  Two  Research  schemes
 on  this  aspect  are  being  processed  for
 sanction  by  the  'CAR.

 Civic  amenities  in  Janakpuri  L.I.G.
 flats

 J703.  SHRI  P.  K.  FODIVYAN-  Will
 the  Minister  of  WORKS  £.'D  KROUS-
 ING  #£.  D  SUPPLY  AND  REHABIL I-
 TATION  be  pleased  to  state:

 (a)  whether  the  Residents  of  the
 D.D.A.  built  L.LG.  flats  in  Janakouri
 have  threatened  to  stop  the  payment
 of  municipal  taxes  and  their  instal-
 ments  to  the  D.D.A.  if  the  authorities
 fail  to  provide  them  with  adeqiute
 civic  amenities;  and

 ey  if  so.  the  details  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  WORKS  AWD
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  No.  Sir,

 (0)  Does  not  arise,

 2628  LS—7
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 Water  Supply  to  Unauthorised
 Colonies

 l70¢4.  SHRI  P.  KR,  KODIYAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  Delhi  Water  Sup-
 ply  and  Sewage  Disposal  undertaking
 has  decided  to  extend  water  supply
 to  unauthorised  colonies;  and

 (b)  if  so,  how  far  this  decision  has
 been  implemented?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIJKXKANDAR
 BAKHT):  (a)  Not  yet,  Sir.

 (b)  Does  not  arise.

 Grants  to  Nehru  Memoria!  Museum
 and  Library

 1705.  SHRI  kK  RAMAMURTHY:
 Will  the  Minister  of  |  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state.

 (a)  the  total  grants  that  have  been
 given  so  far  to  the  Nehru  Memoria!
 Museum  and  Library  since  jts  inception
 to  date;  and

 (b)  the  amount  spent  on  the  new
 huilding  of  the  Museum  and  Library
 ang  the  annual  expenditure  on  the
 mainterance  of  the  building?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  FRATAP  CHANDRA  CHUN-
 DER):  (a)  The  Neh:u  Memerial  Mu-
 seum  an@  Library  was  established  as
 a  Society  under  the  Cocieties  Registra-
 tion  Act  of  1860  with  effect  from  ist
 April.  1966,  Since  then  a  suin  of  Rs.
 2,24.93,644  has  been  given  as  grant-in-
 aid  for  construction  of  the  new  library
 buiiding,  purchase  of  eaviprnent.  kooks
 furniture  etc.  and  general.

 (b)  The  expenditure  on  the  cons-
 truction  of  the  new  building  till  date  is
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 Rs.  90.90.377  This  figure  is  inciuded
 in  the  total  amount  mertioned  above
 which  has  been  Siven  as  grant-in-aid.
 The  maintenance  of  the  builiing  is  he-
 ing  looked  after  by  the  CPWD

 Committees  on  Subsidy  to  FCI.

 106.  SHRI  K,  PAAMAMURTHY  :
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  he  pleased  to
 state:

 (a)  whether  Government  have
 decided  io  set  up  two  committzces,  one
 at  cabinst  level  and  another  at  senior
 officiass  level.  to  go  into  the  matter  of
 cutting  the  subsidy  to  Food  Corpora-
 tion  of  India;  and

 (b)  if  so,  when  the  reports  of  these
 committees  are  expected  and  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  (ai  Yes,  Sir

 ib)  The  Committees  are  still  cxa-
 mining  the  matter,

 वर्ष  i976-77  के  दोरान  मध्य  प्रदेश

 के  लिए  चावल  गेंहूं  और  चीनी  का  कोटा

 70  पी  हकम  चन्द  कछुवाय
 क्या  क्ष  और  रिपचचाई  मंत्री  यह  बताने  की

 L976-77  के

 दोनान  मध्य  प्रदेश  के  लि.  नोबल,  गेट  अं,  र

 THT  गया:

 (ख)  उबत  अवधि  के  दोरान  VTS

 का  चिन  ग्य  की  सप्लाई  की  गई  ?

 द्धि  श्र  पिटाई  मंत्रालय  में  राज्य

 मंत्री  (2h  «mR  प्रताप  सहि)  (क)
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 केन्द्रीय  सरकार  ने  मध्य  प्रदेश  मगकार  का

 घित्तीयय  बर्ष  i976-77  के  लिए  लगभग
 277  5  हजार  मोटरी  टन  गे  ह  ह...  L66  4

 हजार  टन  चीनी  ्रवंटित  की  थी

 खि)  इस  आवंटन  के  प्रात  खाद्यात्रा

 (गहूं  और  मोटे  अनाज)  का  उठाब  लगभग
 78.6  हजार  मीठरी  टन  था  ।

 रगशिस्तानी  इलाकों  हें  पाती  सप्लाई
 करने  को  व्यवस्था

 I708.  श्री  एसछ०  Tso  सीमानो

 श्रो  दोलत  राम  सारण

 क्या  तिमाण  श्रोर  उाचास  तथा  पत्ति
 और  पूुजर्वास  मंत्री  यह  बचाने  की  क्पा
 करेंगे  कि

 (क)  क्या  केद्धीय  सरकार  ने  विभिन्न

 To  रंगिस्तानी  इलाकों  में  नहहने
 बलि  लोगों  को  पानी  उपलब्ध  कराने  के  लिए

 हि
 धनराणि  मंजूर  की  है

 (ख)  क्या  इन  राज्या  के  मख्य  मंत्रियों

 से  परामर्श  करके  इस  कार्य  के  लिए  कोई
 दीर्घकालिक  योजना  बनाई  गई  है;  और

 (ग)  यदि  हां,  तो  उसकी  खझूयन्‍खा

 क्या  है  तथा  इस  योजना  के  दबाने  म राज-

 स्थान  का  क्या  प्राथमिकता  दो  गई  है  तथा
 TIRTATT  के  लिय  Peas  उनराशि  मंजूर
 की  गई  तथा  वहां  क्रिबान्दि  हो  जानते  वाली

 य्राजनओं  के  नाम  क्‍या  हैं

 तू
 ?

 निर्माण  और  आवाद्ध  तथा  पति  और

 सर्नासि  मंत्री  (श्री  सिकन्दर  बख्त)

 के)  से  (ग).  देश  के  समस्या  ग्रस्त  ग्रा्मों  की
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 पेय  जलपूर्ति  योजनाओं  के  निष्पादन  के

 लिए  भारत  सरकार  ने  योजना  आयोग  तथा
 वित्त  मंत्रालय  की  सलाह  से  केद्ध  द्वारा
 प्रवतित  त्वरित  ग्रामोग  जन  पूर्ति  कार्यक्रम
 तैयार  किया  है  इस  कार्य  क्रम  में  सभी  समस्या-
 ग्रस्त  ग्रामों  को  6-7  वर्षों  में  शामिल  कर
 लेने  की  व्यवस्था  है  ।

 इस  कार्यक्रम  के  अधीन  राजस्थान  तथा

 गुजरात  राज्यों  को  वर्ष  1977-78  के
 दौरान  क्रमश:  250  लाख  तथा  260  लाख
 रुपये  की  धनराशि  का  नियतन  किया  गया  है
 जिनमें  निर्जन  क्षेत्रों  के  समस्याग्रस्त  ग्रामों
 की  जलपूर्ति  योजनाओं  के  निष्पादन  के  लिए
 क्रमशः:  50  लाख  तथा  30  लाख  रुपये
 शामिल  हैं

 पशुओं  को  नल्‍ल  में  सुधार  करते  के  लिए
 योजना

 1709.  श्री  एस०  एरू०  सोमान  :

 श्र  Bo  मालन्ना  :

 क्या  कृषि  और  लिचाई  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पशुओं  की  नस्ल
 में  खुधार  करने  के  लिए  कोई  योजना  बनाई

 (ख)  क्‍या  एशिया  पशु  उत्पादन  और
 स्वास्थ्य.  श्रायोग  भी  भारत  को  वित्तीय

 सहायता  दे  रही  है।  और

 (ग)  यदि  हां,  तो  कितनी  और  यह
 किस  रूप  में  दी  जा  रही  है  ?

 कृषि  और  फिन्ाई  पंत्रो  (थी  सुरदीत
 सहि  बरनाला)  :  (क)  जी  हां  ।

 (ख)  अभी  तक  कोई  वित्तीय  सहायता
 प्राप्त  नहीं  हुई  है  ॥

 (ग)  प्रश्न  ही  नहीं  होता  ।

 Dethi  School  Teachers  Co-operative
 House  Building  Society,  Delhi

 7l0,  SHRI  T.  S.  NEGI:  Will  the
 Minister  of  WORKS  AND  HOUSING
 AND  SUPPLY  AND  REHABILITA-
 TION  be  pleased  to  state:

 (a)  whether  the  Report  of  the
 Enquiry  Officer  appointed  to  look  into
 the  affairs  of  the  Delhi  Schoo]  Teachers
 Cooperative  House  Building  Society,

 Delhi,  would  be  laid  on  the  Table  of
 the  House  and  circulated  to  the  M.Ps;

 (b)  whether  some  cases  against  the
 so-called  Managing  Committee  which
 got  elected  during  Emergency  by  the
 Registrar,  Co-op.  Societies,  Delhi,  in  a
 challengeable  manner  are  pending  in
 the  courts  of  Law  in  Delhi;  if  so,  full
 details  thereof  and  latest  position  of
 the  cases;

 (c)  whether  the  so-called  Managing
 Committee  of  the  Society  have  enroil-

 ed  Many  new  persons  as  teacher  mem-
 bers  and  non-teacher  members  of  the
 Society  after  assuming  office  during
 emergency;  and

 (da)  if  so,  their  number  separately?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  Enquiries  under  the
 Bombay  Cooperative  Societies  Act,
 1925,  85  extended  to  the  Union  Terri-
 tory  of  Delhi  were  held  thrice  viz.  in
 1963,  966  and  1972.

 The  Hon'ble  Member  has  not  elari-
 fied  which  Report  he  is  referring  to;
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 but  all  the  Reports  are  old.  More-
 over,  under  Section  55(4)  of  the  Act
 only  a  gist  of  the  Report  is  to  be  com-
 municated  to  the  Society.  Hence  the
 Government  do  not  propose  to  lay  any
 of  these  Reports  on  the  Table  of  the
 House.

 (b)  Yes,  Sir.  Two  writ  petitions  No.
 581/77  and  No.  659/77  have  been  filed
 in  the  High  Court  of  Delhi.  The  pra-
 year  in  the  two  writ  petitions  are  as  in
 Statement  I  and  II  [Placed  in  Libra-
 ry,  See  No.  LT—92/77].  C.W.  No.
 581/77  is  fixed  for  hearing  on  1-12-77.
 C.W.  No.  659/77  is  fixed  for  hearing
 on  5-12-77.

 (c)  The  Society  has  denied  any
 new  enrolment  of  either  teachers  or
 non-teachers  as  members.

 (d)  Does  not  arise.

 Food  Production  by  1985-86

 1711.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  _  ta
 state:

 (a)  whether  Government’s  attention
 fhas  been  drawn  to  a  study  made  by
 International  Food  Policy  Research
 Institute  wherein  it  is  pointed  out  that
 India  is  projected  to  face  a  food  deficit
 of  4  to  7  million  tong  by  1985-86
 unless  the  trend  of  production  im-
 proves  in  future  years;  and

 (b)  if  so,  the  details  ef  the  study
 and  Government’s  reaction  thereto?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  and  (bd).  The
 International  Food  Policy  Research
 Institute,  Washington  has  undertaken
 a  study  at  the  request  of  the  Consul-
 tative  Group  on  Food  Production  and
 Investment  (CGFPI),  with  the  object
 of  estimating  the  investments  required
 Over  the  next  5  years  to  increase  food
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 production  in  the  thirtysix  low  income,
 food  deficit,  Developing  Market  Econo-
 my  countries  (including  India)  in  or-
 der  to  meet  their  food  needs.  Accord-
 ing  to  a  progress  report  of  this  study
 considered  at  the  fourth  meeting  of  the
 CGFPI  held  in  Washington  in  Septem-
 ber,  1977,  India  is  projected  to  have  a
 wheat  equivalent  deficit  of  4.3  to  39.4
 milion  tonnes  by  990  under  various
 assumptions.  The  study  is  still  at  a
 very  Preliminary  stage  to  offer  con-
 crete  ideas.  However,  according’  to
 the  projections  made  by  the  National
 Commission  on  Agriculture,  the  de-
 mand  and  supply  for  985  would  be
 more  or  less  in  balance.

 Grants  to  States  for  Construction  of
 Houses

 1712.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  WORKS
 AND  HOUSING  AND  SUPPLY  AND
 REHABILITATION  be  _  pleased  toa
 state:

 (a)  the  amounts  of  grant  made  by
 the  Central  Government  ०  different
 State  Governments  for  construction
 of  houses  during  1975,  976  and  upto
 October,  977  with  state-wise  break-
 up;  and

 (b)  the  number  of  houses  built
 during  the  period?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT):  (a)  All  Social  Housing  Sc-
 heme  introduced  by  the  Ministry  of
 works  and  Housing,  except  the  subsi-
 dised  Housing  Scheme  for  Plantation
 Workers,  which  is  a  Central  Sector
 Scheme,  are  in  the  State  Sector  and
 are  implemented  by  the  State  Govern-
 ments.  As  regards  the  Central  Sec-
 tor  Scheme,  the  Subsidised  Housing
 Scheme  for  Plantation  Workers,  the
 following  amounts  of  grants  were
 made  by  the  Central  Government  to
 the  six  State  Governments  who  are
 implementing  the  scheme:—
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 ments  who  are  implementing  the  scheme:—

 Name  of  State  1975  1 (76  1977
 (up  te  oct.

 I977)

 Assam  rs

 Tripera  i  5  t

 West  Bengal

 Karnataka

 Kerala

 Ta  80  क ैada

 tb)  The  number  of  houses  sanction-

 eq  under  the  above  scheme  is  8.779
 and  completeg  so  far  is  965

 'डेरी  विकास  के  लिये  राज्यों  को  केन्द्रीय

 सहायता

 1713.  श्री  सुभाष  आहजा  :  क्‍या

 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में  केन्द्रीय  सरकार

 ने  विभिन्न  राज्यों  को  डेरी  विकास  के  लिये

 वर्षवार  कितनी-कितनी  राशि  अ्रनृुदान  और

 ऋण  के  रूप  में  दी  ;  और

 (ख)  यह  धन  राशि  आवंटित  करने  के

 लिये  क्या  कसौटी  झ्पनाई  गई  ?

 कृषि  और  सिंचाई  मंत्री  (श्री  सुरजोत

 सिह  बरनाला)  :  (क)  राज्य  सरकारों

 को  केन्द्रीय  सहायता  समग्री  राज्य  योजना  के

 आधार  पर  दी  जाती  है  और  यह  बिकास

 योजना  या  परियोजना  के  किसी  विशिष्ट

 शीर्ष  से  संवंधित  नहीं  है  if  यह  सहायता

 (२५.  in’  lakhs)

 8  “oOo To?  oo  4o"  700

 (0*  20  *  50  too

 नि  2i°be  ita  goon

 नि  Nil  Nil  Nil

 teow  8:50  i4°00

 .  2-20  Nil  Nil

 Tota.  :  a  ‘  wo  gy  ms  ह  ‘  a

 30  प्रतिशत  एक  मुश्त  अनुद्दान  तथा  70

 प्रतिशत  एकम॒ुश्त  ऋण  के  रूप  में  जातों

 है  ।  पर्वतीय  राज्यों  तथा  पहाड़ी  राज्यों

 और  आदिवासी  ल्लेत्रों  के  मामले  में  एक

 मश्त  अनुदान  की  मात्रा  90  प्रतिशत  है

 और  एक  मश्त  ऋण  की  मात्रा  0  प्रतिशत
 5
 है  |

 (ख)  प्रश्न  हो  नहीं  होता  ।

 मध्य  प्रदेश  में  अंशकालिक  अध्यापकों  के
 बेतनमानों  का  पुनरीक्षण

 l7i4.  श्री  सुभाष  झहजा  :  क्या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्रों

 यह  बताने  को  क्रपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  केन्द्रीय  सरकार

 द्वारा  चलाई  जा  रही  उपशालाओं  (स्कलों)
 के  ग्रंणकालिक  ग्रध्यापकों  के  वेतनमानों  के

 पुनरीक्षणः  के  प्रस्ताव  पर  सरकार  क्‍या

 कार्यवाही  कर  रही  हैं;  और

 (ख)  क्या  सरकार  उन्हें  श्रनुभव  के

 आधार  पर  स्थायी  सेवा  में  लेने  के  प्रस्ताव  पर

 वित्वार  कर  रही  है  ?
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 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्रालय  में  राज्य  मंत्री  (श्रोमती  रेणुका
 देवो  बड़कटकी)  :  (क)  और  (ख).  मध्य

 प्रदेश  सरकार  से  सूचना  एकत्र  की  जा  रही

 है  और  सभा  पटल  पर  रख  दी  जाएगी।

 Surveys  of  Higher  Education  by
 Universities

 1715.  SHRI  0.  V.  ALAGESAN:  Will
 the  Minister  of  EDUCATI@N,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  University  Grants
 Commission  has  suggested  higher
 education  surveys  by  the  Universities
 for  the  coordinated  developmen:  of
 colleges;

 (b)  if  so,  the  main  purpose  of  tiese
 surveys;

 (c)  whether  the  Universities  have
 started  these  surveys  so  that  they  may
 be  incorporated  with  the  Sixth  Five
 Year  Plan;  and

 (d)  number  of  Universities  who
 have  undertaken  the  surveys?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  to  (d).  According  to  the
 information  furnished  by  the  Univer-
 sity  Grants  Commission,  on  Novein-
 ber  l,  1977,  the  Commission  has  re-
 quested  the  State  Governments  and
 Universities  to  take  up  survevs  for
 the  coordinated  development  of  Col-
 leges  including  the  nature  of  their
 development  so  that  facilities  for  hig-
 er  education  gre  created  within  each
 Universitv  on  a_  planned  basis.  The
 Commission  has  also  suggested  that.
 if  such  survey  reports  are  made  avail-
 able  before  the  next  plan  period,  it
 would  help  in  the  proper  development
 of  institutions  of  higher  education.
 The  number  of  Universities  |  which
 have  started  such  surveys  is  not  avail-
 able  at  present.
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 Development  of  Ashram  at  Mathura
 Road

 1716.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  WORKS  AND
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  Deihi  Development
 Authority  have  laid  sewer  and  water
 lines  for  development  of  Ashram  at
 Mathura  Road.  New  Delhi  but
 arrangements  in  regard  to  Grains  con-
 necting  these  sewer  lines,  reads  and
 drinking  water  have  not  yet  been
 made:  and

 (b)  if  se.  the  action  being  taken  by
 Government  to  provide  all  the  facili-
 ties  jn  this  colony?

 THE  KMINISTER  OF  WORKS  AND
 HOUSING  A  D  SUPPLY  AND  RE-
 HABILiTATION  (SHRI  SIKANDAR
 BAKHT):  (a)  and  (0).  The  Delhi  De-
 velopment  Authority  have  laid  sewer
 and  wa'er  Supply  lines  jin  the  urban
 villaze  of  Harinagar  Ashram  at  Ma-
 thura  Road.  The  existing  drain  run-
 ning  through  the  village,  which  carries
 sulluge  water  from  the  houses  and
 also  storm  water  during  rains.  has
 been  connected  to  the  sewerage  sys-
 tem  laiq  in  the  village  at  suitable
 points.  The  water  supply  system  of
 the  village  has  already  been  commis-
 sioned.  The  roads  cut/disturbed  at
 the  time  of  laying  of  sewerage  sys-
 tem  or  water  supply  lines  have  been
 repaired  and  restored  to  the  original
 condition  except  for  a  few  lanes  which
 will  be  taken  up  and  completed  during
 the  current  financial  vear.

 गन्ने  के  मूल्य  के  बारे  में  राज्यों  से  वार्ता

 L7i7.  श्री  दया  रास  शाक्य :  क्‍या

 क्रषि  और  सिंचाई  मंत्री  बह  सताने  की  क्रणा
 करेंगे  कि  :

 (क)  क्‍या  नवम्बर-दिसम्बर,  977
 में  चीनी  मिलो  के  चालू  होने  से  पूर्व  केन्द्रीय
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 सरकार  ने  गन्ना  उत्पादन  करने  वाले

 किसानों  को  उचित  मूल्य  दिलवाने  के  बारे  ने

 राज्य  सरकारों  ने  विचार  विमर्श  क्रिया  था;

 (ख!  यदि  हा,  तो  तस्संत्रत्री  ब्यौरा

 कृषि  ग्रौर  सिचाई  मंत्रालय  में  राज्य

 मंत्रों  थो  मान  प्रताप  सिह)  :  (क)
 जीनडी  +  लथावि,  चोनी ब  977-78
 के  लिए  गये  वा  साविधिक  न्यूनतम  मृल्य
 पर  झत्तिम  निर्णय  खेन  से  पूत्ते  सरदार  एक

 विशेषज्ञ  निवाण,  कृषि  ner  आयोग  के
 विज्ार-बिमर्प  करत  है.  काया  मूल्य
 आयोग  ने  i977-7s  के  लिए  गन्ने
 की  सूल्य  नोति  पर  पनी  सिकारिशे
 करते  से  पहले  हो  सभी  प्रनुख  गन्ना  उत्तादक
 गाइटा  मे  भर्वा  को  रो;  याश  बिताग  ते

 सभी  बोलो  उत्पादक  राज्यों  केन्द्र  जापित

 प्रदेशों,  होता  िलों  गन्ना  SNR  के

 प्रयुख  संत्रों  और  केन्द्रोय  Tre  के  अन्य

 संंधिद  जिनागों  से  भो  विचार  सुझाव
 ग्रामंत्रित  feta:  इस  खजी  बिचारों'

 सुवाय!  शिफारयों  आर  इस  मामले  से

 संउंधितल  अत  संबंधित  तथ्यों  पर
 विवार  करो  के  बाद.  अंनतः  यह  निर्गय
 किए  गया  जा  फि  गन्ना  (  निय॑त्रग  )
 ग्राइज,  छको  a  3a(i)  के रवीन

 8.5  अनिशत  को  मून  अमूलोी  पर

 गईं  का  स्यूनतन  सूल्य  8.  50  बपा  प्रति

 ख्बिटल  पर  तिर्बा  रत  किए  है; 211 ड

 नथ  प्रश्न  हो  नहों  उदता  1

 1.1] |  tex  यो  जय  में  कार्य  हूर  LTTE

 L'is  at  दया  रास  शाक्य :  क्या

 कत  और  जिबाई  बंतो  बट  बताने  गे  (1

 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  दूध  टोकन
 जारी  करन  और  उनकी  बदली  का  काम

 केवल  दिल्‍ली  दुग्ध  योजना  के  मुख्यालय
 में  होता  है  जिस  से  नगर  के  सभी

 क्त्ों  के  लोगों  को  भारी  असुविधाओं  का

 सामना  करना  पढ़ता  2;

 खि)  क्या  जनता  की  समम्याझ्रों  को

 ध्यान  में  रखते  7ए  rTny  का  बिचार  दकन

 का  का  विवेन्द्रीरर्ग  करने  और  इसे  क्षेत्रीय

 कार्यालयों  को  मापने  का  है;  और

 (ग)  यदि  हाँ.  ता  पल  व्यवस्था  कच

 से  लाग  की  जा/आगी

 कृषि  और  विदाई  मंत्री  क्रो  सुरज्नीत

 सिह  बरनाल।)  (क)  जी  हां  श्चपि

 करू  ग्रगरिहार्य  ग्रसुविया  होती  है.  तथापि

 बतेशान  amar  से  एक  दिन  हें  दूब  के

 टोकन  जारो  करना  आर  उनकी  बदली  का

 क्राम  सुनिश्चित
 हैं  |  फिर  भी.  जूस:

 L977  से  मातोबाग  रामक्रष्णपूरम,  लाज-

 पत  नगर,  चान्दन  चोक,  सब्जों  मण्डी!

 क्रमला  नगर  /  रामनगर  भर  जनक-

 पुरी  के  क्षेत्रों  में  परीक्षणास्मक  आधार

 पर  पांच  श्षेवोय  काय  स्थापित

 किए  गयी  थे  ।  इन  मोजोव  कार्यालयों  में

 लगनग  2a  महीतों  तका  कोई  किया  और

 शेत्र  अधिकारियों  से  प्राग्त  रिप्रोर्डों  के

 श्रनुसार  |  टोकतवारियों  से  इस  अर्वात्रि  के

 दौरान  इन  संविश्वाश्रों  से  कोई  लाभ  नहों

 (ख)  जा  न  -

 (ग)  प्रश्न  ही  नहोंहाता  1
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 सूखा  ग्रस्त  बीजापुर,  कर्नाटक  के  पानी  का
 पता  लगाना

 7i9.  श्री  दया  राम  शाक्य :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  केन्द्रीय  भूमिगत  जल  बोर्ड  ने

 अनवे षी  छिद्रण  के  माध्यम  से  कर्नाटक  राज्य

 के  सूखाग्रस्त  बीजापुर  जिले  में  पानी  का

 का  पता  लगा  लिया  हैं;

 (ख)  यदि  हां,  तो  क्‍या  बोर्ड  का  विचार

 अन्य  सूखाग्रस्त  क्षेत्रों  में  भी  इसी  प्रकार  के

 कार्यवाही  करने  का  हें;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ? हैं

 कृषि  और  सिचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाला)  :  (क)  जी  हां  1

 बोर्ड  +  मार्च,  §=6977  तक  जिले  के  कल
 723  वर्ग  कि०  मी०  क्षेत्र  में  से  380

 वर्ग  कि०  मी  ०  क्षेत्र  में  क्रवार  भ्‌  जल  विज्ञान
 संबंधी  सर्वेक्षण  पूरा  कर  लिया  है  ।

 इस  के  अतिरिकत्त,  जिले  के  चुनीदा  भागों  में

 4000  वर्ग  कि०  मी०  क्षेत्र  का  तीब्र  प्रारम्भिक
 सर्वेक्षण  और  ग्राम्य  जल  सप्लाई  अन्‍्वेषणों
 के  अन्तर्गत  लिया  गया  है  |

 बोर्ड  इस  समय  भूमिगत  जल  के

 संभावित  स्तर  को  अंकित  करने  के  लिए  क्षेत्र
 में  समन्वेषणी  वेघन  कार्य  कर  रहा  है  ।
 अब  तक  4  समन्वेष्री  और  1 छोटे  छिद्गर  का
 वेधन  कार्य  किया  गया  है  ।  वेधन  किए
 चेघ  छिद्रों  की  गहराई  60  से  00
 मीटर  तक  और  इन  से  पानी  की  उपलब्धि
 प्रति  घनटा  लगभग  3000  से  6000
 गैलन  (13500  से  27000  लिटर  प्रति

 'घष्टा  है  ।  समल्वेषी  चेधन  ;  कार्य
 को  आगे  जारी  रखा  जा  रहा  है।
 इन  अन्वेषणों  से  प्राप्त  हुए  परिणामों  के
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 आधार  पर  संसाधनों  के  विकास  के

 संबंध  में  विस्तार  से  सिफारिश  की  जाएगी  t

 (ख)  जी  हां,  |  वर्ष  i977-78  के

 दौरान  बोर्ड  का  कर्नाटक  के  बीजापूर,

 सुलबगं  और  रायचुर  जिलों  में  प्रत्येक  में

 क्रवार  भूजल  विज्ञान  संबंधी  सर्वेोक्षों
 के  अन्तर्गत  500  वर्ग  कि०  मी  ०  झतिरिकत्त
 क्षेत्र  लाने  का  कार्यक्रम  है  ।  केन्द्रीय

 भूमिगत  जलबोर्ड  ने  अपनी  भारत  कनाडा

 भूमिगत  जल  परियोजना  के  अंतर्गत  गुलबर्ग
 जिले  के  229  वर्ग  क्ि०्मी०  क्षेत्र

 में  जल  संतुलन  संबंधी  अध्ययन  पहले

 पूरे  कर  लिए  हैं।  बोर्ड  ने  क्षेत्र  में  उपलब्ध

 अधिशेष  गतिशील  संसाधन  का  उपयोग

 करने  के  लिए  529  खोदे  जाते  वाले  तथा

 खोदे  जाने  वाले  वेध  कुओं  के  निर्माण  की
 सिफारिश  की  हैं  |  वर्ष  978-79
 के  दौरान  इस  जिल  में  और  समन्वेषी  कार्य

 करने  का  विचार  है  |  अगल  पांच  वर्षो

 की  अवधि  में  (i978—g83)  के  दौरान  ही
 केन्द्रीय  भूमिगत  जल  बोर्ड  का  राज्य  के

 सब  सूखाग्रस्त  क्षेत्रों  में  वेधन  कार्य

 करने  का  विचार  हैं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  होता  ।

 जिला  गिरिडीह,  बिहार  के  लिए  सिंचाई
 बोजना

 1720.  श्री  रोतलाल  प्रसाद  वर्मा  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  के  सिंचाई  विभाग  में

 हजारीबाग  के  अधीक्षक  अभियंता  और

 मुख्य  अभियंता  ने  बिहार  के  गिरिडीह
 जिल  में  योजना  के  प्रावकलन  और  नक्झे

 कु
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 केन्द्रीय  सरकार  के  पास  स्वीकृती  के  लिए
 भेजे  है ंऔर  इस  जिले  में  10 अन्य  जला-

 शय  योजनाएं  भी  हैं;

 (ख)  क्‍या  गिरिडीह  जिले  के  औ्ौद्यो-

 'गिक  दृष्टि  से  पिछड़े  क्षेत्र  में  करषि  विकास  के

 लिए  सिंचाई  क॑  यह  महत्वपूर्ण  योजना  है;

 श्र

 (ग)  यदि  उपरोकत्त  मार्गों  का  उत्तर

 स्वीकारात्मक  है  तो  क्‍या  सरकार  इसे

 प्राथमिकता  देकर  णीघ्र  क्रिपान्वित  के

 लिए  स्वीकृति  प्रदान  करेंगी  ?

 कृषि  और  सिचाई  मन्त्रो  (श्रो  सुरजीत

 सिह  बरनाल/)  :  (क)  बिहार  सरकार  ने

 वोकसी  जलाशय  स्कीम  प्रस्तुत  की  हैं
 जिस  में  56.2  लाख  रूपये  की  अनुमानित
 लागत  पर  बिहार  के  गिरिडीह  जिले  में

 बेरुनी  बनास  में  85i0  हैक्टेयर  खरीफ  ओर

 10  हैक्टेयर  रबी  की  सिंचाई  की  परियोजना

 की  गई  है  ।  केन्द्रीय  जल  झायोग  में  राज्य

 सरकार  के  साथ  सलाह  करते  हुये  इस

 स्कीम  की  जांच  की  जा  रही  है  1  इस

 जिले  की  अन्य  जलाशय  स्कीमों  के  प्रस्ताव

 राज्य  सरकार  से  प्राप्त  नहीं  हुए  हैं  1

 (ख)  और  (ग).  सिंचाई  राज्य

 विषय  है  और  सिंचाई  परियोजनाओं  के

 आयोजन,  अन्वेषण,  उन्हें  तैयार  करने,

 उन  के  क्रियान्वयन  और  उन  को  प्राथमिक-

 ताएं  निर्घारित  करने  का  काम  राज्य  सरकार

 द्वारा  किया  जाता  है  ।

 खाद्य  नीति  बौर  कृषि  विकास  कार्यों  का  इहययपन

 करने  के  लिए  अ्मरोकोी  दल  का  दोरा

 1721.  श्री  ब्रज  भूषण  तिवारी  :  क्‍या

 कृषि  शौर  सिंचाई  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  जेम्स  पी०”  ग्रान्ट *  के

 नेतत्व  में  i5  सदस्यीय  एक  अमरीकी

 दन  खाद्य  नीति  एवं  क्रषि  विकास  कार्यो  पर
 अध्ययन  करने  के  लिए  भारत  आया

 था,

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  तथ्य

 क्‍या  हैं;

 (ग)  क्‍या  इस  दल  द्वारा  सौर  ऊर्जा

 एवं  कृषि  अनुसंधान  के  क्षेत्र  में  दीघंकालीन
 अमरीकी  सहायक  परिधोजना  आरम्भ

 करने  का  प्रस्ताव  है;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार

 की  क्या  प्रतिक्रिषा  है?

 कृषि  और  सिंचाई  मंत्री  (श्री  सुरजीत
 सिह  बरनाला)  :  (के)  से  (घ).
 ग्रमरीका  के  समुद्रपार  विकास  परिषद्‌  (एक
 गैर-सरकारी  संगठन  )  का  प्रतिनिधित्व

 करने  वाले  श्री  जेम्स०  पी०  ग्रान्ट  ने  जून,
 977  में  भारत  का  दौरा  किया  और
 ब्राथिक  विकास  के  विभिन्न  पहलुग्नों  आदि

 सामान्य  विषयों  पर  विचार-विमर्श
 किया  |  तथापि  अमरीकी  सरकार  की  ओर
 से  उन  की  सहायता  देने  की  पेशकश  का

 प्रश्न  ही  नहों  होता  1

 Cositlier  Education

 1722.  SHRI  BALASHEB  VIKHE
 PATIL  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  reasons  why  education  is
 becoming  costlier  day  by  day;  and

 (b)  what  steps  Government  propose
 to  check  this?

 THE  MINISTER  OF  EDUCATION,
 SOCIAT,  WELFARE  AND  CULTURE
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 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  ang  (b).  So  far  the  stu-
 dents  are  concerned  it  may  not  be
 correct  to  say  that  education  is  be-
 coming  costlier  day  by-day.  Educa-
 tion  in  classes  I-V  is  already  free  in
 government  schools  and  in  schools  run
 by  local  bodies  in  all  parts  of  the
 country.  It  is  also  free  in  Classes  VI-
 VIII  in  all  States  excerpt  for  boys  in
 Orissa,  Uttar  Pradesh  and  West  Ben-
 gal.  Here  also  these  States  propose
 to  extend  free  education  for  boys
 upto  the  VIII  shortly.  Provided  the
 necessary  funds  are  available.  Apart
 from  this  Government  are  providing
 scholarships,  midday  meal  and  other
 concessions  at  various  levels.  It  is
 also  helping  in’  establishing  Book
 Banks  and  in  providing  papers  etc.
 to  produce  cheaper  textbooks  and  sta-
 tioneries.  However,  the  general  costs
 of  articles  have  gone  up  with  the
 rise  in  the  normal  cost  of  living  and
 Government  are  aware  of  the  needs  to
 keep  down  the  cost  of  education  es-
 pecially  for  the  vulnerable  sections  of
 the  population.  The  Government  in-
 vestment  in  education  has  increased
 considerably  alongwith  the  efforts  in
 the  recent  vears  to  reduce  the  cosis  tor
 the  students.

 नये  कालेज  खोलने  के  बारे  में  नीति

 L72si  श्री  केशवराव  घोंडगे  :  क्‍या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  कितने  राः्यों

 ने  नये  कालेज  स्थापित  करने  के  प्रस्ताव

 केन्द्रीय  सरकार  को  भेजे  हैं  और  इस  बारे

 में  सरकार  की  क्‍या  नीति  है  7

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (डा०  प्रताप  चन्द्र  चन्द्र  )  :  नये

 कालेज  स्थापित  करने  के  लिए  राज्य  मरकारों

 को  विश्वविद्यालय  अनुदान  आयोग

 अथवा  केन्द्रीय  सरकार  से  मंजूरी  लेने  की

 आवश्यकता  नहीं  है  ।  सरकार  का
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 विचार  है  कि  उस  शिक्षा  से  सम्बन्धित

 सुविधाओं  का विस्तार  अनियोजित  ढंग  से

 नहीं  किया  जाना  चाहिए  और  यह  कि  नये
 कालेज  स्थापित  करने  से  पहले  उपलब्ध

 सुविधाओं  को  ध्यान  में  रखते  हुए  क्षेत्र
 विशेष  की  उच्च  शिक्षा  सम्बन्धी
 ग्रावश्यकतञों  का  पर्याप्त  सर्वेक्षण  किया
 जाना  चाहिए  ।

 विश्वपुरी,  महाराष्ट्र  में  उठाऊ  सिचाई  योजना

 1724.  श्री  केशवराव  घोंडग  :  क्‍या

 कृषि  और  सिंचाई  मत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  ने  महाराष्ट्र
 के  मराठवाड़ा  डिवीजन  में  नन्देड  के
 निकट  विश्वपुरी  के  लिए  उठाऊ  सिचाई
 योजना  का  अनुमोदन  कर  दिया  है;

 (ख)  इस  योजना  का  कार्थ  बन्द
 कर  देने  के  क्‍या  कारण  हैं  जब  कि  इस
 के  लिए  धनराशि  मंजूर  की  जा  चुकी
 है  ;  और

 (ग)  क्‍या  सरकार  ने  राज्य  सरकार  को

 इस  योजना  पर  कार्य  न  शुरू  करने  का
 निदेश  दिया  है  ?

 कृषि  और  सिचाई  मन्‍्त्रालय  मे  राज्य
 मन्त्री  (श्री  भानु  प्रताप  सिह)  :  (क)
 और  (ख):  लोग्नर  गोदावरी  परियोजना,

 (इश्तपुरी  लिफ्ट  सिंचाई  स्कीम  )  की

 जिसे  नस्देड  के  निकट  स्थित  विश्वपुरी  के

 लिए  लिफ्ट  सिंचाई  स्कीम  भी  कहा  जाता

 @;  परियोजना  रिपोर्ट  महाराष्ट्र  सरकार
 से  केन्रीय.  जल  आयोग  में  अक्तूबर,
 975  में  प्राप्त  हुई  थी  |  केन्द्रीय
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 जल  आयोग  की  टिप्पणियां  राज्य

 सरकार  को  जुलाई,  §=89976  और

 नवम्बर,  976  4  भेज  दी  गई  थी।

 राज्य  सरकार  से  उकत्त  टिप्पणियों  के

 उत्तर  की  प्रतीक्षा  की  है  ।

 महाराष्ट्र  सरकार  ने  सूचित  किया  है
 कि  गोदावरी  नदी  के  जल के  बारे  में  9

 दिसम्बर,  975  को  हुए  समझौते  के  संदर्भ

 में  संशोधित  स्कीम  राज्य  सरकार  के

 विचाराधीन  है  और  उक्त  स्कीम  को  अभी

 प्रशासनिक  रूप  से  अनुमोदित  किया

 जाना  है  ।  इसलिए  राज्य  सरकार  ने

 उकत्त  स्कीम  पर  निर्माण  कार्य  आरम्भ

 नहीं.  किया  है  हालांकि  स्कीम  के  लिए
 बजट  में  व्यवस्था  कर  दी  गई  है  ।

 (ग)  जी,  नहीं  ।

 Development  of  Fishery  in  Qanya
 Kumari,  Tamil  Nadu

 1726.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  _  pleased’  to
 state:

 (a)  the  total  amount  of  money
 spent  by  the  Central  Government  for
 the  development  of  fisheries  in  Kanya-
 kumarj  District  of  Tamil  Nadu  during
 the  last  three  financial  years;  and

 (9)  the  results  achieveg  thereof?

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  (a)  No
 money  was  spent  by  the  Central  Gov-
 ernment  for  the  development  of  fish-
 eries  in  Kanyakumari  District  of
 Tamil  Nadu  during  the  last  three
 financial  years.

 (b)  The  question  does  not  arise.

 2I4

 Development  of  Urdu  Language

 1728.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  the  steps,  if  any,
 which  have  been  or  are  being  taken
 for  the  development  of  Urdu  languege
 and  Urdu  culture  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SIiRI-
 MATI  RENUKA  DEVI  BARAKA-
 TAKI):  The  Government  are  promot-
 ing  the  gevelopment  of  Urdu  language
 and  Urdu  culture  by  setting  up  the
 Bureau  for  Promotion  of  Urdu,  which
 is  publishing  academic  literature  in
 Urdu.  The  Government  are  also  assis-
 ting  National  Book  Trust  and  Sahitya
 Akademy  as  well  as  various  voluntary
 organisations  engaged  in  the  task  of
 promotion  of  Urdu.  The  National
 Book  Trust  has  been  publishing  books
 on  various  topics  including  Indian  His-
 tory,  Culture  and  Children’s  Litera-
 ture.  The  Sahitya  Akademi  has  also
 brought  out  a  number  of  books  which
 comprise  literary  and  general  books.
 Besides  the  Akademy  has  given  aw-
 ards  to  distinguished  Urdu  writers.
 Training  is  also  being  conducted  to
 prepare  Urdu  teachers  in  Regional
 Training  Centres  (under  Central  In-
 stitute  of  Indian  Languages)  establish-
 ed  at  Solan  and  Patiala  by  the  Gov-
 ernment  of  India.

 U.G.C.  Grants  to  Universities

 1729.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  facts  about  the  amounts  of  the
 grants  made  by  the  U.G.C.  for  the  Cen-
 tral  and  State  Universities  during  the
 period  1969-70  to  1973-74;

 (b)  break-up  of  the  grants  per  stu-
 dent  per  annum  during  the  same
 period  for  the  Certrai  and  State  Uni-
 versities;

 Lie od
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 (c)  break-up  of  the  enrolment  of
 students  for  each  University  during  the
 same  period;

 (d)  break-up  of  the  similar  figures
 for  the  colleges  for  the  same  period;

 _and

 (e)  the  rationale  behind  the  differen-
 lia]  of  such  expenditure?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  According  to  the  informa-
 tion  furnished  by  the  University

 -Grants  Commission,  the  total  amount
 of  grants  released  to  Central  Universi-
 ties  and  State  Universities  during
 I°69-70  to  1973-74  are  Rs.  224.32
 lakhs  and  Rs.  4907.60  lakhs  respec-
 tively.

 (b)  Grants  to  Universities  and  Col-
 Jages  are  not  santioned  on  an  annual
 per  student  basis.

 (c)  and  (d).  The  enrolment  in  each
 ‘University  and  all  the  Colleges  affi-
 liated  to  them  during  the  period
 1969-70  to  1973-74  is  given  separately
 in  the  statement  laid  on  the  Table  of

 ‘dhe  House,  [Placed  in  Library  See  No.
 “LT-93/77].

 (e)  Does  not  arise,
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 Grants  to  Jawaharlal  Nehru  Univer-
 sity  and  Visvabharati  University

 1730.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  among  the  Central  Uni-
 versities,  Jawaharlal  Nehru  University,
 enjoys  higher  annual  grant  and  Visva-
 bharati  University  gets  lowest  grant
 per  annum  from  the  UGC:

 (b)  if  so,  facts  about  (i)  enrolment
 of  students,  (ii)  tctal  grants  made,  and
 (iii)  per  capita  expenditure  made  for
 the  students  in  regard  to  the  two  Uni-
 versities  during  the  period  of  Fourth
 Plan;  and

 (c)  the  reasons  for  such  higher  ex-
 penditure  for  JNU?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-

 DER):  (a)  The  annual  maintenance
 grant  given  to  Jawaharlal  Nehru  Uni-
 versity  is  less  than  that  of  Aligarh,
 Banaras  and  Delhi  Universities,  but  it

 is  higher  than  that  of  Visva-Bharati,
 The  other  Central  Universities  at
 Shillong  and  Hyderabad  are  at  pre-
 sent  getting  Plan  grants  only.  The
 respective  figures  of  maintenance
 grants  during  1976-77  are  as  follows:

 (Rupees  in  Lakhs)

 Aligarh  Muslim
 University

 Binaras  Hindu
 University

 7I7059  557950

 Dethi  Jawaharlal  Nehru  Visva-
 University  University  Bharati

 365.00  65.00  45.00
 ee

 (b)  and  (c),  Two  Statements  show-
 -ing  the  grants  paid  by  the  University
 Grants  Commission  to  the  two  Uni-
 versities  during  the  Fourth  Plan  as
 also  the  enrolment  are  laiq  on  the

 “Table  of  the  House.  [Placed  in  Library
 See  No.  LT-94/77}

 The  total  grants  paid  to  Jawahar-
 lal  Nehru  University  during  the

 Fourth  Plan  include  substantial  non-
 recurring  expenditure  of  a  capital  na-
 ture  like  acquisition  and  development of  Jand,  construction  of  buildings,
 equipment  etc.  Therefore.  a  compari- son  of  per  capita  expenditure  on  the
 basis  of  total  grants  paid  to  these  two
 Universities  during  the  Fourth  Plan
 will  not  be  appropriate.
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 Number  of  Teachers  Employed  by
 Central  Universities

 1731.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  break-up  of  the  figures  of  tea-
 thers  employed  in  different  Central
 Universities:

 (b)  break-up  of  the  figures  of  the
 students  enrolled  by  these  Universities
 during  the  years  1974-76;

 (c)  per  capita  expenditure  on  siu-
 dents  of  different  Central  Universities;
 and

 (d)  the  rational  behing  differentials
 about  such  expenditure?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  (a)  and  (b).  According  १0  the
 information  furnished  by  the  Univer-
 sity  Grants  Commission,  the  break-up
 of  the  figures  of  teathers  employed  in,
 and  of  students  enrolled  by,  the  Cen-
 tral  Universities  quring  ‘1974-75,  and
 ‘1975-76  is  as  follows:

 Name  of  the  University’

 1974-75,  1975-76

 Teachers  Sutdents’  Teachers  Students:

 Ahgarh  Muslim  University

 Banaras  Hindu  University

 Delhi  University

 Visva-Bharati,  .

 North-Eastern  Hill  University

 Huderabad  University

 Jawaharlal  Nebrui  University.

 879  8826  906  9596

 TI99  I34I5  7060  TIQI>
 599  73643  574  Ql  lg

 330  7538  348  157g;
 40  285  57  403

 *  *  2  47
 2I0  2720  235  2939

 *Hydecrabed  University  Act  came  inte  force  coly  with  eficct  frem  9-re-074.

 ~m(c)  and  (d).  The  expenditure  on  a

 University  depends  on  the  stage  cf  its

 development,  facilities  provided  by  it,
 which  vary  from  one  University  to

 another,  and  also  on  the  type  of  the

 University.  While  some  of  the  Cen-
 tral  Universities  provide  facilities  for

 Medical  Engineering  and  Agricultural

 education,  others  do  not.  Similarly
 some  of  these  Universities  are  unitary,
 and  residential  to  a  great  extent  while

 others  are  affiliating,  with  arrange-
 ments  for  sharing  teaching  and  _  re-

 search  facilities  at  post  graduate
 level.  Any  comparison  of  the  per  ca-

 pita  expenditure  between  the  various
 Central  Universities  will  not  there-
 fore  be  realistic.

 Starvation  Deaths  in  Bihar

 1732.  SHRI  0.  V.  ALAGESAN:

 SHRI  L.  L.  KAPOOR:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pvieased  to-
 state:
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 (a)  whether  attention  of  Government
 has  been  drawn  to  the  reported  three
 famine  deaths  in  ithe  month  of  Octo-
 ber  in  the  State  of  Bihar  and  if  so,
 how  far  this  is  true;

 (b)  whether  the  famine  deaths  have
 occurred  this  year  in  some  other  States
 also;  and

 (c})  if  sc,  which  are  the  States  that
 have  faced  famine  and  what  steps  have
 been  taken  to  help  them?

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNALA):  (a)  to  (ce),  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  on
 receipt.

 श्री  युबराज  (कटिहार  ):  यह  जो  भूमि
 सम्बन्धी  सवाल  अभी  समाप्त  आपने

 किया  हैं  और  जिस  पर  आप  ने  हम  लोगों

 को  प्रश्न  पूछने  की  अनुमति  नहीं  दी  है

 यह  पूरे  देश  का  सवाल  है  और  पूरे  देश

 के  पैमाने  पर  बेदखलियां  हो  रही  हैं।  लैंड-

 सीलिग  एक्ट  भी  जो  तमाम  राज्यों  में  लागू
 हैंवे  भी  बहुत  डिफेक्टिव  हैं।  भूमि
 सम्बन्धी  विवादों  को  ले  कर  भमिद्दीनों  के

 खून  तक  हो  रहे  हैं।  यह  बहुत  बड़ा
 सवाल  है  ।  मैं  प्रार्थना  करता  हूंकि
 आप  इस  पर  हाफ  -एन-प्रवर  की  डिसक्शन

 की  अनुमति  दें  ।

 MR.  SPEAKER:  Let  us  see.  You
 may  ask  for  a  half-an-hour  discussion.
 I  will  consider  it.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  have  given  a
 notice  and  I  would  like  to  make  a  sub-
 mission  on  the  same.  Then  you  can
 give  your  ruling.

 MR.  SPEAKER:  About  what?

 SHRI  JYOTIRMOY  BOSU:  About
 the  Adjournment  motion.
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 MR.  SPEAKER:  If  you  want,  you
 can  come  and  discuss  with  me  in  my
 Chamber.

 SHRI  JYOTIRMOY  BOSU:  I  only
 want  to  make  a  submission.

 MR.  SPEAKER:  No,  not  in  the
 House,

 SHRI  JYOTIRMOY  BOSU:  Under
 the  provisions,  I  have  given  another
 notice.

 MR.  SPEAKER:  Mr.  Bosu,  I  am  on
 my  legs.  Please  hear,  this  is  the  direc-
 tion  given  by  the  Speaker  earlier.
 This  is  what  it  says:

 “Once  a  Member  is  inforined  of
 the  Speaker's  decision  withholding
 his  consent,  no  discussion  or  point
 shall  be  permitted  to  be  raised  in
 the  House,  either  on  the  subject-
 matter  of  the  notice  or  on  the  rea-
 son  for  disallowing  thereof.  Tf,
 however,  the  Member  desires’  to
 make  a  submission  to  the  Speaker
 to  reconsider  his  decision,  the
 Speaker  will  be  glad  to  see  the
 Member  concerned  in  his  Chamber
 Jater  guring  the  day  or  consider  any
 written  representation  that  the
 Mer-ber  may  make.”

 SHRI  JYOTIRMOY  BOSU:  I  have
 something  more  tn  say  on  this.
 If  you  kindly  refer  to....

 MR,  SPEAKER:  Don’t  record.

 SHRI  JYOTIRMOY  BOSU....**
 Am  I  saying  anything  unparliamen-
 tary?  Under  what  rule  are  you  say-
 ing  that  it  should  not  go  on  record?

 MR.  SPEAKER:  The  rule  is  that
 nobody  can  speak  without  the  consent
 of  the  Speaker.

 **Not  recorded.
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 SHRI  DINEN  BHATTACHARYA
 (Serampore):  Whatever  you  say,  that
 is  going  on  record.  Whatever  I  say  is
 not  going  on  record.  Under  what
 rule?

 PROF.  P.  5.  MAVALANKAR  (Gan-
 dhinageyr):  On  a  point  of  order,  Sir.  If
 you  do  not  permit  a  member  to  speak,
 he  must  sit  down.  If  he  persists  in
 speaking,  vou  say,  “do  not  record”.  But

 I  am  watching  tnat  whatever  you  are
 saying  is  Zoing  on  the  record.

 MR.  SPEAKER:  I  have  asked  them
 not  to  record  anything.  If  they  re-
 cord  it,  I  wilt  have  to  take  action.
 That  is  all  I  can  say.  Not  even  what
 I  say  shoutd  be  recorded.

 (Intersuption’)

 SHRI  JYOTIRMOY  BOSU:  Let  me
 Zo  on  record  saying  that  you  are  ex-
 ceeding  your  jurisdiction.

 MR.  SPEAKER:  All  right.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  We  have  given  notice  for  an
 adjournment  motion.  What  I  am  sub-
 mitting  that  it  is  a  very  serious  matter,
 especialiy  when  million  of  pecple  in
 the  States  are  affected.  and  thousands
 of  peowle  have  died,  and  this  Govern-
 ment  is  more  interested  in  cnaking
 political  capital.

 MR.  SPEAKER:  Please  don’t  re-
 cord.

 SHRI  VAYALAR  RAVI**

 SHRI  C.  M.  STEPHEN  (Idukki):
 There  is  an  adjournment  motion  given,
 Is  it  the  position  that  vou  have  rejec-
 ted  it,  or  is  it  under  your  considera-
 tion?

 MR.  SPEAKER:  The  adjevrnoment
 motion.  as  such,  is  rejected.  Sw  far  as
 the  question  as  to  what  steps  are  ta
 be  taken  for  discussing  the  matter,  it
 will  be  censidered.  If  necessary.  we
 will  also  have  a  discussion.

 **Not  recorded.
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 SHRI  C-  M.  STEPHEN:  We  have
 also  given  an  adjournment  motion.  I
 have  not  received  any  intimation  as  to
 whether  it  has  been  accepted.

 MR.  SPEAKER  Your  motion  came
 at  i.50,  long  after  I  came  here.

 SHRI  C.  M.  STEPHEN:  Js  it  under
 consideration?

 MR.  SPEAKER:  Yes.
 SHRI  VAYALAR  RAVI:**

 i2.20  hrs.

 PAPERS  LAID  ON  THE  TABLE

 PROCLAMATION  BY  PRESIDENT  KEVOKING
 EARLIER  PROCLAMATION  IN  RELATION  TO

 THE  STATE  oF  NAGALAND

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  CHARAN  SINGH):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Proclamation  (Hindi  and  English  ver-
 sions)  dated  the  25th  November,  977
 issued  by  the  President  under  clause
 (2)  of  article  356  of  the  Constitution
 revoking  the  Proclamation  issued  bv
 the  President  on  the  22nd  March,  975
 in  relation  to  the  State  of  Nagaland.
 published  in  Notificatio,  No.  G.S.R.
 7l9(E)  in  Gazette  of  India  dated  the
 25th  November,  1977,  under  article
 356(3)  of  the  Constitution.  [Placed
 in  Library.  See  No.  LT-77/77.]

 CERTIFIED  ACCOUNTS  AND  AUDIT  REPORT
 OF  UNIVERSITY  OF  DELHI  FOR  1975-76

 AND  A  STATEMENT

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  lay  on  the  Tabie:—

 (I)  (i)  A  copy  of  the  Certified
 .Acccunts  (Hindi  and  English  ver-
 -ions)  of  the  Univeritv  of  Dethi  for
 the  vear  1975-76  together  with  the
 Audit  Report  thereon.

 (i)  A  statement  (Hindi  and
 English  versions)  explaining  the
 reasons  for  qelay  in  laying  the  above
 prpers.  [Placed  in  Library,  See
 No.  LT-i78/77.]
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 (2)  0  copy  of  the
 Accounts  (Hindi  version)*  of  tne
 Indian  Institute  of  Technology,
 Bombay,  for  the  year  1975-76  along-
 with  the  Audit  Report  thereon,
 under  sub-section  (4)  of  section  23
 ot  the  Institutes  of  Technology  Act,
 96l.  [Placed  in  Library.  See  No.
 LT-79/77.]

 Certified

 (3)  (i)  A  copy  of  the  Report
 (Hindi  and  English  versions)  of  the
 Executive  Committee  of  the  Trustees
 of  the  Victoria  Memorial  Hall.
 Calcutta  for  the  year  1976-77
 together  with  the  Certified  state-
 ment  of  accounts,

 (ii)  A  statement  (Hindi  and
 English  versions)  explaining  that
 Government  are  in  agreement  with
 the  above  Report.  {Placed  in
 Library.  See  No.  LT-80/77.]

 NOTIFICATIONS  UNDER  DELHI  SALES-TAX
 Act.  Customs  AcT  AND  CENTRAL  ExcISE

 RULES

 THE  MINISTER  OF  STATE  !N  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  Sir,
 on  behalf  of  Shri  Zulfiquarulla,  I  beg
 to  lay  on  the  Table:

 qd)  A  copy  of  the  Delhi  Sales  Tax
 (Secong  Amendment)  Rules,  977
 (Hindi  and  Engiish  versions)  pub-
 lished  in  Notification  No,  F.  4(55)/
 77-Fin.(G)  in  Delhi  Gazette  dated
 the  l6th  November,  l977,  under
 section  72  of  the  Delhi  Saies  Tax
 Act.  1955.  [Placed  in  Library.  See
 Ne.  LT-8/77.

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  =  Englisao
 versions)  under  section  59  of  the
 Customs  Act,  962:—

 (i)  GS.R.  No.  572  published
 in  Gazette  of  India  dated  the  l2th
 November.  977  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R.  Nos.  708(E)  and
 709(E)  published  in  Gazetie  of
 India  Gated  the  9th  November,
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 977  together  with  an  explsnatory
 memorandum.  [Placed  in  Library.
 See  No.  LT-82/77.]

 (3)  A  copy  each  of  the  fo‘lowing
 Notifications  (Hindi  and  Engtish
 versions)  issued  under  the  Central
 Excise  Rules,  944:—

 (i)  G.S.R.  No.  608(E)  publish-
 ed  in  Gazette  of  India  dated  the
 l2th  September,  977  together
 with  an  explanatory  memorandum,

 (ii)  G.S.R.  No.  72(E)  publish-
 ed  in  Gazette  of  India  dated  the
 2lst  November,  977  together  with
 an  explanatory  memorandum.

 [Placed  in  Library.  See  No.  LT-
 1183/77.]

 2.24  hrs.

 MESSAGE  FROM  KHAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya
 Sabha:

 “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the  24th
 November,  1977,  agreed  without  any
 amendment  to  the  Inland  Steam-
 vessels  (Amendment)  Bill,  1977,
 which  was  passed  by  the  Lox  Sabha
 at  ifs  sitting  held  on  the  !6th  Novem-
 ber,  1977."

 2.25  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE
 FOURTEENTH  REPORT

 SHRI  C.  M.  STEPHEN  (Idukki):  I
 beg  to  vresent  the  Fourteenth  Report
 of  the  Public  Accounts  Cominittee  on
 paragraphs  13,  15,  16,  17,  8  and  20
 relating  to  Telephone  Exchanges  in-
 cluded  in  the  Report  of  the  Comp-

 *The  Certified  Accounts  alongwith  the  Audit  Report  thereon  (English
 version)  were  laid  on  the  Table  on  the  20th  June,  1977.
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 ‘eller  and  Auditor  General  of  India
 for  the  year  ‘1014-75,  Unidn  Govern-
 ment  (Posts  and  Telegraphs)  :elating

 to  the  Ministry  of  Communications

 Thee  bre.
 PETITION  RE.  GRESHAM  AND
 CRAVEN  OF  INDIA  (PRIVATE)
 LTD  (ACQUISITION  AND  TRANS-

 FER  OF  UNDERTAKING)  BILL

 SHRI  DINEN  BHATTACHARYA
 (Seranpore)’  I  beg  to  present  a

 petition  signed  by  Shri  Sukumar
 Chowdhury  and  others  regarding  the
 Gresham  and  Craven  of  India  (Pri-
 vate)  Limited  (Acquisition  and  Trans-
 fer  of  Undertakings)  Bill,  977

 1227  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 Sfventy  Reporr

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  I  beg  to
 move

 “That  this  House  do  agree  with
 the  Seventh  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  24th  November
 4i9TT”

 MR  SPEAKER  The  question  is

 “That  this  House  do  agree  with
 the  Seventh  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  24th  Nuvember
 ‘1977  "

 AGRAHAYANA  T,  १७०  (SAKA)  Water  (Prevention  226
 and  Control  of  Pollution  024३  Bill

 ‘teag  hrs  )
 SUPREME  COURT  (NUMBER  OF

 JUDGES)  AMENDMENT  BILL.*
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  I  beg  to  move
 fo.  leave  to  introduce  a  Bill  further
 to  amend  the  Supreme  Court  (Number
 of  Judges)  Act  956

 MR  SPEAKER.  The  question  is*
 ‘That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Supreme  Court  (Number  of  Judges)
 Act  १958  "

 Ihe  motion  was  adopted.
 SHR]  SHANTI  BHUSHAN,  I  intro-

 duce  the  Bull

 42.30  hra.
 WATER  (PREVENTION  AND  CON-
 TROL  OF  POLLUTION)  CESS  BILL

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  SUPPLY  4ND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT)  I  beg  to  move  **

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  a  cus,  on  water
 consumed  by  persons  carryimg  on
 certain  industries  ang  by  local  autho-
 ies  with  a  view  to  augment  the
 resources  of  the  Central  Boarg  and
 the  State  Boards  for  the  ,.evention
 and  contiol  of  water  pollution  con-
 stituted  under  the  Water  (Preven-
 tion  and  Control  of  Pollution)  Act,
 4974  be  taken  into  consideration,”

 Parhament  enacteg  the  Water  (Pre-
 vention  and  Control  of  Pollution)  Act,
 1974  under  article  252  of  the  Consti-
 tution  with  a  view  to  control  the  pol-
 lution  of  rivers  and  streams  Under
 the  above  Act,  a  Central  Board  and
 State  Boards  of  Prevention  and  Con-
 trol  of  Water  Pollution  have  been  set
 up  fo  ensure  that  the  domestic  and
 industial  effluents  are  not  allowed  to
 be  discharged  into  the  water  courses

 *Published  in  Gazette  of  India,  Extraordinary,  Part  I,  Section  2
 dated  28-11-1977.

 **Moved  with  the  recommendation  of  the  President
 2628  LS—s
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 {Shn  Sikandar  Bakht)
 without  proper  trealment,  As  per  the
 provisions  of  the  Act,  the  Central
 Govermment  and  State  Governments
 have  to  provide  funds  to  the  Central
 Board  ang  the  State  Boards  respective-
 ly  for  implementing  the  provisions  of
 the  Act.  However,  due  to  pressure  on
 the  limited  resources,  the  Governments
 are  not  able  to  provide  adequate  funds
 to  the  Boards,  with  the  result  that  the
 work  of  water  Pollution  contro]  is  not
 being  done  as  effectively  ag  ctuld  be
 desired  Hence,  the  need  for  the  pre-
 sent  legislation  to  provide  adequate
 funds  to  the  Boards  to  perform  their
 functions

 As  per  the  present  Cess  Bill,  it  is
 proposed  to  levy  a  cess  on  local  autho-
 rities  and  on  certain  specifled  indus-
 tries  Industries  which  do  not  pollute
 the  water  courses  have  been  excluded
 The  basig  for  levying  the  cess  is  the
 water  consumed  by  the  industry  aad
 local  authority  because  it  is  not  possi
 ble  easily  to  measure  the  discharge
 For  this  purpose,  water  use  has  »een
 categorised  into  four  groups  For  the
 water  used  as  a  cooler  in  industries
 the  rate  has  been  kept  at  the  mim
 mum  ie  075  paise  per  kilolitre  For
 domestic  use,  at  is  one  pase  per  kl)
 litre  For  other  industrial  uses  the
 rate  has  been  kept  at  2  paise  and
 24  pase  per  kilolitre  depending  on
 the  quality  of  the  effluents  discharged

 It  bas  been  proposed  that  an  in
 centive  of  70  per  cent  rebate  be  given
 for  putting  up  treatment  plants  to
 local  bodies  and  industries  if  they  pul
 up  treatment  plants  to  the  satisfac
 tion  of  the  State  Boards  It  is  hoped
 that  industries  and  local  bodies  will
 put  up  more  treatment  plants  with  a
 view  to  avail  of  this  rebate

 For  the  present,  the  Cess  Bill  w.ll
 apply  to  only  such  States  which  have
 adopted  the  Water  (Pollution  and  Con-
 trol  of  Pollution)  Act  i974  All  ihe
 States  which  have  not  yet  adopted  the
 Act  are  being  persuaded  to  do  so  to
 achieve  uniformity  and  co  ordination

 NOVEMBER  38,  पा  ह.  Control  1.
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 in  water  pollution  control  measures
 throughout  the  country.

 Based  on  the  area  and  level  of  in-
 dustiialisation  and  climatle  conditions
 various  States  have  been  categorised
 into  three  group  It  is  estimated  that
 the  expenditure  for  the  Boards  in  the
 big  States  ke  Andhra  Pradesh,  Bihar,
 U  P  etc,  will  be  about  Rs  22  lakhs
 per  year  and  for  medium  and  small
 States  about  Rs  i25  lakhs  and  Rs  5
 lakhs  respectively  Based  on  these
 calculations  if  is  estimated  that  the
 total  expenditure  will  be  of  the  order
 of  about  Rs  35  crores  a  year  The
 revenue  from  the  propoted  ceas  is
 also  Likely  to  be  about  Hs  ३4  crores
 I  may  also  clarify  at  this  juncture  that
 it  us  not  obligatory  on  the  part  of  the
 Central  Government  to  finance  the
 Siate  Boards  As  per  the  974  Act,  the
 State  Governments  themselves  have  to
 finance  these  Boards  However,  the
 purpose  of  the  above  Cess  Bill  tq  only
 to  augment  the  resources  of  the
 Boards  to  enable  them  to  function
 effectively  If  the  cess  collected  by  any
 State  Governmesnt  is  less  than  the  re
 quirements  of  that  State  Board  it  i°
 for  that  State  Government  to  meet  the
 deficit  Sir  this  Bill  is  not  only  a  sort
 of  imposition  alone  but  it  is  also  a  sor?
 of  incentive  to  the  polluting  industries
 to  reduce  their  polluting  activities  To
 that  extent  the  amount  of  cess  payable
 by  them  would  also  be  reduced  In
 the  proces,  the  cess  would  enable  the
 Central  and  State  Boards  to  get  nome
 revenue  to  carry  out  scientific  and
 administrative  measures  80  necessary
 to  control  whatever  water  pollution
 does  come  about  inevitably

 I  am  sure  that  all  of  us  agree  on  the
 need  for  taking  immediate  and  effec-
 hve  steps  to  contro]  water  pollution  in
 the  country

 I  move
 MR  SPEAKER  Motion  moved

 “That  the  Bill  to  provide  for  the
 levy  and  collection  of  a  cess  on  water
 consumed  by  persons  carrying  on
 certain  industries  and  by  loca)
 authorities,  with  view  to  augment  the
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 resources  of  the  Central  Board  and the  State  Boards  for  the  prevention
 and  control  of  water  pollution  con
 stituted  under  the  Water  (Preven tion  and  Contro]  of  Pollution)  Act
 ‘1974,  be  taken  into  consideration  '
 SHRI  P  RAJAGOPAL  NAIDU

 (Chittoor):  Hon'ble  Speaker,  this  Act
 Wis  passed  In  79704  It  has  been
 applied  to  States  like  Assam  Bihar
 Gujerat,  Haryana,  Himachal  Pradesh,
 Jammu  &  Kashmir,  Karnataka  Kerala,
 MP,  Rajasthan,  Tripura  and  West
 Bengal  It  is  stated  in  that  that  it
 will  be  applied  to  other  States  when
 they  pass  resolutions  as  per  the  Arh-
 cle  in  the  Constitution

 The  Minister  has  not  said  whethe
 it  hay,  been  applied  to  other  States  also
 If  not,  what  is  the  action  he  is  going
 to  take

 The  other  thing  is  that  there  is.
 provision  for  formulating  joint  boarcs
 The  Minister  has  not  said  anything
 about  these  jolnt  boards,  whether  they
 have  been  set  up  or  not  and  what  has
 been  done  in  that  regard

 This  Act  deals  with  water  pollut  on
 only  Now  because  of  urbanisation  and
 industrialisation  there  is  air  pollution
 and  sound  pollution  also  Therefore
 this  Act  is  so  amended  as  to  include
 air  pollution  and  sound  pollution  also
 so  that  these  are  controlled

 The  UNO  report  says  that  metallu
 gical  industry  in  India  is  creating
 8  menace  to  water  and  air  pollu-
 tion  They  have  very  particularly
 pointed  out  about  air  pollution  also
 Their  report  says  that  all  types  of
 toxic  chemicals,  oils,  carbon  dioxide,
 Carbon  monoxide  are  emanating  from
 cars  and  trucks  that  ply  on  our
 streets  Gases  and  exhaust  fumes
 emanate  from  vehicles,  gulphur
 dioxide,  insecticides,  DDT,  all  these
 are  creating  havoc  Smce  the  auto-
 mobile  industries  are  increasing,  we
 have  to  see  that  air  pollution  is  avoid-
 ed

 Now,  I  want  to  say  one  thing  Sewege
 pollution  has  become  very  dangerois
 Especially  in  our  towns  there  is  no

 Pollution)  Cess  Bull
 facility  Therefore,  this  is  polluting the  rivers  which  are  by  the  side  of
 the  tewns  The  Central  Government
 should  coodinate  with  the  Btate  Gov-
 ernments  in  order  to  see  that  this
 sewage  pollution  is  avoided  and
 drainage  facilities  are  given  in  the
 cities

 Sir,  in  this  Bill  distilleries  are  not
 added  In  Chittoor  there  is  a  distillery
 factory  which  leaves  fumes  into  the
 river  and  that  spoils  the  whole  water
 with  the  result  that  the  people  im  ine
 town  are  not  able  to  get  fresh  water
 Therefore  in  the  Bill  distilleries
 should  also  be  added

 When  you  are  giving  licences,  the
 officer,  should  be  very  careful  in  iasu-
 ing  licences  Unless  they  provide  anti-
 pollution  measures  m  industries  licen-
 ces  shoulg  not  be  given  When  _  this
 Act  was  being  enacted  in  this  House
 the  Mimster  ,aid  that  a  machinery
 would  be  set  up  to  see  the  anti  pollu
 tion  measures  I  do  not  know  whether
 there  ig  any  machinery  It  is  not  at
 all  working  Therefore  implementation
 ls  quite  necessary  not  only  the  Act
 The  hon  Minister  should  see  that  thc
 Act  is  implemented  in  all  the  States
 It  must  apply  to  all  the  States  If  it
 is  necessary  he  must  persuade  the
 other  States  also  to  pass  a  resolution
 as  per  the  Constitution  and  see  rhat
 it  is  applied  umiformly  throughout  the
 country

 MR  SPEAKER  There  is  an  amend.
 Ment  for  circulation  in  the  name  of
 Shri  Hukamdeo  Narain  Yadav  Is  he
 moving  the  amendment?  He  ig  not
 present  So  it  is  not  moved

 st  quien  (कागड़ा )  =  झध्यक्ष
 महोदय,  जहा  तक  इस  बिल  का  महत्व  है,
 द.  तो  बहुत  ही  बडा  है  झौर  इस  बिल  की
 बहुत  प्रावश्यकता  थी  लेकिन  मैं  मत्ती
 महोदय  की  खिदमत  में  यह  कहना  चाहता
 हूं  कि  इस  बिल से  जो  हमारे  आबजेक्टिव्ज
 है,  वे  सारे  के  सारे  पूरे नहीं  हो  सकते |  पोल्यू-
 शत  का  जहां तक  सवाल  है  यह  प्रावश्यक
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 नहीं  है  कि  जिन  इंडस्ट्रीज  का  नाम
 मैश्यूल्द  में  लिखा  ह्भा  है,  उन  में  पानी
 को  ढ्वीद  कर  के  नवियों  या  दरियाभों  मे
 डाला  जाएगा  ,  ताकि  पोल्यूशन  न  हो,
 केवल  इंडस्ट्रीज  तक  ही  पोल्यूशन  का  मसला
 सीमित  है,  झाज  हमारे  देहातो  मे  भी

 पल्यूशन  का  मसला  है  |

 2.37  hrs,

 [Mr.  Derury-Speaker  in  the  Chair]
 मैं  लञास  कर  हिमाचल  प्रदेश  के  इलाको

 की  बात  कहना  चाहता  हु  |  वहा  के
 लोगे  जो  दरयाश्रो  या  गड़ढों  का  पानी  पीते

 हैं,  यह  डाइलूटेड  होता  है  क्योंकि  कार-
 खाने  दरियाशों  के  नजदीक  लगे  हुए  है
 जिन  का  जहरीला  मादा  पानी  में  जा  कर
 शामिल  होंजाता  है  1  वहा  पर  ऐसे  गाव
 हैं,  जहां के  लोगों  को  हमेशा  वह  डाइलूटेड
 पानी  पीना  पड़ता  है  क्योकि  उन  को

 फ्रेश  डिकिंग  वाटर  मुहस्या  नहींहोता  है।
 बह  पाती  इतना  गदा  होता  है  कि  उसमे
 कीड़े.  पड़े  रहते  है  और  मविखया  पड़ी

 रहती  हैं  ।  कही  कही  पर  तो  जहरीले  जान-
 बर  रहते  हैं  a  ऐसा  गदा  पानी  उत  लोगों  को
 पीना  पड़ता  हैं  ।  इस  का  एकतरफा  हल
 यह  है  कि  एक  काम्प्रीहेसिव  चीज़  इस
 बारे  मे  लाई  जाती  जिस  में  उन  सब
 बातों  को  लाया  जाता,  जहा  पोल्यूशन  का
 मामला  झाता  है  जैसे  प्रभी  एक  माननीय
 सदस्य  ने  कहा  हैं  कि  बहुत  सी  जगह  ऐसी
 हैं  जहां पर  ड्रेनेज  सिस्टम  नहीं  हैं,  जहा
 पर  सीवरेज  सिस्टम  नहीं  है  अर
 जहां  पर  ये  नही  होते  है  बहा  पर  जितनी
 भी  गल्दगी  होती  है,  उस  सब  को  नदियों
 झौर  दरियाप्रों  मेडाल  दिया  जाता  है  ।
 इस  को  रोकने के  लिए  क्‍या  इन्तज़ाम  है  |
 तो  मेरा  कहता  यह  है  कि  इस
 तरह  का  एक  कास्श्रीहेंसिव  बिल  झाना  चाहिए
 जिस  से  पोल्यूशन  का  जो  मसला  है,
 बह  सर.)  का  सब  हल  किया  जाए  प्रौर
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 पोल्यूशन  को  एरेस्ट  किया  जा  सके,
 कल्ट्रोल  किया जा  सके  ।  देहातों में  लोग
 जो  मटियाला  ौर  जहरीला  पाती
 पीते  हैं,  उत्त  को  रोकने  का  इंतजाम  होना
 चाहिए  |  इस  के  लिए  झगर  सेस  लगाना
 चाहे  तो  बेंशक  लगाने  लेकिन  लोगों  को
 साफ  डिकिंग  वाटर  पीने  को  मिलता
 चाहिये  ।  हमारी  जनता  सरकार  झगर  चाहती
 है  कि  7  साल  के  भन्दर  या  io  साल  के
 प्रन्दर  सभी  लोगों  को  साफ-सुथरा  पानी
 पीने  को  सिले  और  उस  के  लिये  अगर  सरकार
 के  पास  'रिसोसेंज  नहीं  है,  तो  उस  को
 भ्गर  सेस  लोगों  पर  लगाना  भी  पड़े
 तो  लगाना  चाहिए  ताकि  कम  से  कम
 l0  साल  के  श्न्दर  लोगों  को  भ्रनडाइ-

 लूटेड  वाटर  और  बिल्कूल  फ्रेश  वाटर
 पीने  को  भिले  ।  मैं  समझता  हू  कि
 इस  मसले  का  हल  सरकार  करेगी।

 जहा  तक  इस  बिल  का  सवाल  है,
 मैं  समन्नता  हु  कि  यह  एक  बहुत
 अच्छा  बिल  है  और  इस  से  देश  के  एक
 मसले  का  हल  हो  जाएगा  ।  जहा  तक  देश

 में  पोल्यूशन  के  पूरे  मसले  का  सवाल  है
 जैसा  हमारे  एक  भाई  ने  कहा  है  कि

 एप्रर  पोल्यूशन  है  या  दूसरा  कोई  पोल्यूशन
 है,  उस  को  सब  तरफ  से  रोका  जाएगा,  तो
 मैं  समझता  हूं  कि  इस  से  हमारी

 हूल्‍थ पर  भ्रच्छा  असर  पडेगा  ।  इसलिए

 पोल्यूशन  का  एक  कम्प्रीहेसिव  बिल  आझाना

 चाहिए  ।  यह  पोल्यूशन  चाहे  एयर  का

 हो,  वाटर  का  हो,  सीवेज  का  हो,
 डेनेज  का  हो  इस  सब  को  कंट्रोल  किया  जाए।
 इस  काम  में  लोगो  का  सहयोग  भी  लिया

 जाए  लोग  इस  मे  कोप्राप्रेट करते  के  लिए
 तैयार  हैं  क्योंकि  सेहत  पर  इसका  भसर

 पडता  है  |
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 इस  कासून  का  मकसद  बहुत  भच्छा है  ।
 लेकिन  इस  मामले  में  कम्प्रीदेसिव  कालून
 बनाने  की  जरूरत  है।  जहा-जहा  भी  पीने
 के  पानी  का  मसला  है  उसको  हल  किया
 जाएं,  तभी  जाकर  इस  बिल  के  प्राब्जेक्टिव

 पूरे  हो  सकते  हैं।

 DR  SARADISH  ROY  (Bolpur)  Vr
 Deputy-Speaker,  I  welcorre  this  Bill
 After  passing  the  Water  Control  Act,
 this  Bill  has  come  after  three  years
 During  the  last  three  years  practically
 nothing  has  been  done  to  control  pol-
 lution  of  water  Only  some  symbolic
 steps  have  been  taken  and  we  have
 geen  that  pollution  of  water  is  causing
 damage  to  the  human  be  gs  Even
 animals  have  died  due  to  using  this
 polluted  water

 While  I  congratulate  the  hon  Minis
 ter  for  this  Bill  I  find  that  there  are
 certain  provisions  which  are  very
 dangerous  In  imposing  this  cess  the
 Government  has  thought  to  impose
 this  cess  even  on  the  domestic  use
 of  wate:  Certain  relaxations  have  been
 given  to  the  industry  The  Bill  pro
 vides  that  any  industry  which  has  a
 provision  for  a  plant  for  treating
 effluent  will  get  a  rebate  of  70  per
 cent  of  the  cess  We  have  seen  so
 many  effluent  treatment  plants  They
 have  establishid  them  only  because
 of  the  rigour  of  law  With  that  plant
 they  get  arebate  for  treating  effluence
 Further  more,  with  a  provision  of  the
 plant  in  the  industry,  they  may  not
 properly  treat  the  effluents  so  that
 these  discharges  from  these  industries
 may  not  be  completely  free  or  reason
 ably  free  from  the  polluted  water
 Even  then  they  will  get  a  rebate  of
 70  per  cent  On  the  other  hand  the
 household  consumers  will  be  taxed  at
 the  rate  of  one  paise  per  kilo  litre  It
 May  be  said  this  2s  a  very  small
 amount  But  we  know  the  Congress
 Government  imposed  a  very  small
 amount  of  excite  duty  on  bid:  At
 that  tyme,  the  present  Rulng  Pariy
 made  a  move  against  that  imposition
 Bil.  Now  they  are  in  the  Treasury
 Benches  They  have  Increased  that
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 excise  tax  several  times  So,  we
 have  got  some  apprehension  about  it.
 |  appeal  to  all  sectlons  of  the  House
 to  consider  it  carefully  and  this  pro-
 vision  of  imposing  cess  on  the  dome+-
 tic  use  of  water  should  be  deleted  in
 this  Bill

 There  are  so  many  advantages
 given  to  the  industry  There  is  a
 penalty  clause  There  is  one  section
 relating  to  interest  for  delay  In  pay
 ment  of  the  cess  What  is  the  rate
 of  interest?  It  is  only  ‘1g  per  cent  As
 far  as  industries  are  concerned,  when
 they  borrow  money  from  banks,  they
 have  to  pay  interest  at  the  rate  of
 5-l6  per  cent  but  if  they  delay  the
 payment  of  this  cess,  they  will  have
 to  pay  interest  only  at  the  rate  of  2)
 per  cent  And  so  it  will  be  very
 difficult  to  realise  this  cess  Unless
 the  percentage  of  interest  ig  increased
 more  than  the  bank  rate  of  interest,  lt
 will  not  be  possible  to  realise  this  cesa
 imposed  on  the  industry  in  time

 Then  there  is  another  provision  for
 non  payment  of  penalty  and  delay
 Then  theie  i8  a  provision  for  giving
 false  returns  There  is  a  provision  for
 penalty  namely  imprisonment  which
 may  extend  to  six  months  or  fine
 which  may  extend  to  one  thousand
 tupees  or  both  Only  ‘sample  im-
 prisonment’  is  provided  for  in  the
 Bill  These  are  some  of  the  pro-
 blems

 One  of  the  hon  Members  has  men
 tioned  that  while  imposing  the  cess
 on  some  of  the  industries,  distillery
 has  been  excluded—from  these  I5
 items  which  are  mentioned  for  im-
 position  of  the  cess.  {  also  find  that
 rayon  is  not  included  The  effluents
 discharged  by  the  rayon  factory
 cause  very  much  pollution  [  have
 seen  this  in  Nagda  in  Birla’s  Gwalhor
 Rayon  Factory  Because  of  discharge
 of  effluents,  not  only  human  beings
 but  even  ammmals  die  But  there  is
 no  provision  for  imposition  of  cess
 in  the  case  of  rayon  I  do  not  know
 whether  rayon  8  included  in  the
 textile  industry  or  chemical  industry.
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 Tf  it  as  included,  it  is  good.  I  want the  Minster  to  clarify  whether  rayon 8  inctuded  in  the  textile  industry  or
 not

 Lastly,  I  again  want  to  say  that
 this  cess  imposed  on  domestic  use  of
 water  should  be  done  away  with  7
 hope  all  sections  of  the  House  will
 agree  with  me  in  this  It  may  seem
 a  very  small  amount—one  paise  per kilo  litre—but  once  it  is  allowed  to
 be  Imposed,  in  course  of  time  it  will
 go  On  increasing  and  will  be  a  burden
 on  the  local  authorities  and  domestic
 users,

 With  these  words,  I  conclude  I
 would  once  again  say  that  the  cess  on
 domestic  use  of  water  should  be
 deleted  There  are  certain  amend-
 ments  which  should  be  consideied
 and  accepted

 श्री  विजय  कुमार  मलहोत्ा  (  दक्षिण
 दिल्‍ली  )  उपाध्यक्ष  महोदय,  यह  जो  सैस
 लगाने  वाला  बिल  पेश  किया  गया  है  मै
 समझता  हु  कि  इसकी  जरूरत  तो  थी  ही  परन्तु
 हिन्तुस्तान  से  एनविरनमेंन्टल  पाल्यूशन  के
 बारे  मे ंजितना  हम  को  चिन्तित  होना  चाहिये
 जितना  इस  की  तरफ  हमे  ध्यान  देना  चाहिये
 लगता  है  कि  उस  के  बारे  में  हम  बहुत हो  बेखबर
 हैं  ।  इस  समय  वाटर  पाल्यूशन,  एयर  पाल्यूशन
 हसान  के  लिए,  इ  यूमनबीहरज्  के  लिए,
 गम्भीर  मैनैस  है मौर  शायद  दुनिया  में  दूसरे
 देशों  में  जितना  इस  पर  ज्यादा  ध्यान  दिया  जा
 रहा  है  उसका  एक  फ्रिज भी,  एक  छोटा
 पा  हिस्सा  भी  हमारे  देश  में  नहीं  दिया  जा
 रहा  हैं  |  19748  यह  बिल  पेश  हुभा
 था  ।  उस  चक्त  की  ध्णर  पाप  स्पीचेज्ञ  पढ़े
 पालिपासेट  की  तो  प्रापको  पता  अलेगा  कि
 उनमे  यह  कहा  गया  था,  नगषनंमेट
 बैंचिज़  की  तरफ  से  एश्योर  किया  गया  था
 कि  इस  दौदान  में  में  म ेकदम  उठाए  जाएगे
 बौर  प्राने  से  किसी  भी  इंडस्ट्री  को  नदी  के
 कारण  लगने  नहीं  दिया  जाएगा  धौर
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 feet  को  wh

 वाटरको  पाश्थूव  करने  नहीं दिया  जाएगा  प्रौर  इस  चीज  को
 देखना

 उस  इडस्ट्री  की  जिम्मेदारी  होगी  t

 उपाध्यक्ष  महोदय,  झयर  शाप  पिछले
 तीन

 साल  के  काम  को  देखे  तो  मैं  समझता

 हू
 कि

 बह  बहुत  ही  प्रसन्‍्तोषजनक रहा  है.  |
 सन्द्रल  बोर्ड  का  हो  या  स्टेट  बोर्ड ञ  का  हो
 यह  देख कर  हैरानी  होती  है  कि  किस
 तरीके  से  उन्होने  क्रिमिनल  नैम्ल्लिजेंस
 इस  मामले  में  दिखाई  है।  i962%  पहले
 पहुल  इस  पालियामेट  मे  यह  मामला  डिस-
 कस  हुप्राधा  ।  बारह  साल  के  बाद  एक
 एक्ट  बना  ढ।  बारह  साल  इस  में  लग  नए  |
 कमेटी  बनाई  गई,  कमेटी  बनने  के  बाद  इसकों
 सर्क्यूलिट  किया  गया  शौर  करते-करते  बारह
 साल  लग  गए  ny  बारह  साल  के  बाद  भी  जो
 बोर्ड की  1976-77,  की  रिपोर्ट  है  उसमे  जो
 नाते  उन्होंने  कही  है  उन  ले  बह  साबित
 हो  जाता  है  कि  किस  तरीके  से  बहू  काम  कर
 रहे  ई।  पहली  बात  तो  उन्होने  यह  कही
 है

 “The  Board  has  now  completed
 Preparation  of  the  inventory  of
 relevant  industries  within  the  Union
 territory  of  Delhi  and  Daman  des-
 Pite  mherent  difficulties  The  deli-
 neation  of  effluent  characteristics
 and  effluent  standards  including
 their  control  measures  are  in  the
 advanced  stage  of  completian  "

 sat?  तैयारी  ही  कर  रह ेहैं  कि  किस-
 किस  ्ब्स्ट्री  के  बारे  में  प्रैपरशज  की  जाए  |
 सारी  दुनिया  मे  इस  के  ऊपर  बहुत  काम  हो
 चुका  है,  बहुत सी  कमिशंज़  बन  न्च्की  है,  कई
 जगह  एक्ट  बन  चुके  हैं।  बहा  से  धाप  को
 करी  कराई  सामग्री  मिल  सकती  थी  ।

 उसकी  जरूरत  नहीं  है  ।  इस  में  प्रापको
 तीन  साल  नहीं  लगने  चाहिये  थें।

 फिर  इस  में  यह  कहा  थ्या  है  :
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 “Many  amendments  to  the  i974
 Act  have  been  recommended  by  the
 Central  Board  to  the  Government  of
 India  on  the  basis  of  the  working  of
 the  Act  It  is  hoped  that  these  amend-
 ments  will  be  passed  early  for  effec-
 tive  enforcement  of  the  Act,  provi-
 sions”

 977 8  शुरू  में  यह  बात  कही जा  रही  है  1

 झच्छा  होता  कि  मत्री  महोदय  यह  बताते  कि

 जो  सिफारिशे की  थी  उत  को  कब  तक  सशोघन
 हारा  लागू  कर  रहे  हैं,  क्योंकि  एक  तरफ
 झाप  खुद  कह  रहे  है  कि  उनके  बिना  हम
 काम  नहीं  कर  पा  रहे  हैं|

 शक  सब  से  सीरियस बात  यह  है  कि

 “Notice  has  been  served  on  575
 industries  located  in  Union  Terrrto-
 nes  for  non-complying  with  the  pro-
 visions  of  Section  25  and  26  of  the
 Act”

 575  इ  डस्ट्रीज़  को  नोटिस  दिया  परन्तु  क्या  हुआ
 “No  prosecution  was  launched  under
 any  provisions  of  the  Act  during  the
 year”  197431977  तक  एक  प्रोसीक्यूशन

 सेन्ट्रल  बोर्ड  या  स्टेट  बोर्ड  ने  नहीं  किया,
 भौर  लोगो के  लिये  पीने  का  पानी  प्रशुद्ध  करते
 जा  रहे  हैं,  एफ्लूएऐंट  को  नदियों  मे  गिरा
 कर  हजारों  क्‍्रादभियों  की  जिन्दगी  से  खेला
 जा  रहा  है  1  एक  भी  प्रोसीक्यूशन  सेन्ट्रल
 या  स्टेट  बोयस  ते  नही  किया  575
 इडस्ट्रीज  को  नोटिस  दिया  गया,  ठीक  है
 उस  में  समय  लगता  है,  दी,  तीन  साल
 बीत  गये,  पहला,  दूसरा  भौर  तीसरा
 रिमाइन्डर  भी  दिया  गया,  उसके  बाद  भी
 बडेन्‍बडे  इडस्ट्रियलस्ट्स  का,  जिमके  पास
 बहुत  पैसा  है  जो सब  लोगो  को  खरीद
 सकते  हैँ,  उनका  ोसीक्यूशन  न  करना

 मैं  -समलता  हूं  कि  यह  बहुत  ही  अपराध-
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 उससे  बहुत  ज्यादा  खराब  हालत हो  गई  है।
 प्रौर  उसके  बाद  भी  हस  एक्ट  से  जो  फ़ायदा
 होना  चाहिए  था  वह  नही  हुआ  ।  मल्री

 महोदय  ने  बताया  कि  साढ़े  तीन  करोड़
 रुपया  इस  सेस  के  लगाते  से  झायेगा  |
 लेकिन  यह  रुपया  तो  इन  बोर्डस के के
 प्रधिकारियो  की  तनख्वाह  देते  मे  हो  लग
 जायेगा  ।  जो  काम  हैकि  वहा  पर  एक्शन
 लेना  भौर  ऐफ्लूऐट  को  खुद  टीक  करता उसके
 बारे  में  क्‍या  कार्यवाही  की  जायगी  हू  साफ
 होता  चाहिये  |

 दिल्‍ली  मे  प्राइवेट  इडस्ट्रीज़  के  ऐफ्लूऐट
 की  वजह  से  यमुना  ने  पानी  में  कोई  मछली
 जिन्दा  नहीं  बचपा  रही  है।  कोई
 जमाना  था  कि  लोग  यमुना  रोज  नहाने
 जाते  थे,  उसके  पानी  को  पवित्र  समझ  कर
 पीते  थे,  भ्रौर  गगा  तथा  ययुना  के  पानी  को
 अमृत  तुल्य  मानते  थे  ,  लेकिन  आज

 यमुना  के  झन्दर  हर  सीज़न  में  मछलिया
 मर  जाती  हैं।  इन्सानों की  क्‍या  हालत
 होगी  जो  उसी  पानी  को  पीते  हैं  इसका  प्रनु-
 मात  प्रासानी  से  ग्राप लगा  सकते  हैं।
 क्योकि यही  पानी  झोखला  में जा  कर  लोगो

 को  पीने को  मिलता  है.  जिसकी  वजह से
 लोगो  को  जौडिस  होती  है  पौर  दसरे  फीवर्स
 होते  हैं.  प्रौर  कम्पुनिफेबिल  डिजिजज़ि
 बढती  हैं।  यमुना  की  जो  हालत  दिल्‍ली मे
 है,  वही  हालत  गंगा  की  हुबली  मे  चल

 रही  है  जिसमे  मछलिया  नहीं  रह  पा  रही
 रही  हैं  ।  तो  प्राइवेट  इडस्ट्रीज  को  नदियों
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 [att  दिजय  कुमार  मल्होता]
 में  एफ्लुऐंट  गिराने से  रोका  जाना  चाहिये।
 क्या  बात  है  कि  जो  पब्लिक  सैक्टर  प्रन्डर-
 देकिग्स  है  वह  इस  बारे  मे  कोई  कदम  क्यो  सही
 उठा  रही  हैं?  जितनी  भी  सरकारी
 झस्हरटेकिस  हैं.  कैमिकल्स,  मैटलर्जीकल
 प्रोडक्ट्स  की,  पेपर  की  और  ड्ग्स  की  इत
 सब  का  ऐफ्लूऐट  नदियों  के  पानी  में  जा
 रहा  है  भौर  कोई  ऐक्शन  झभी  तक  उनके
 खिलाफ  नही  लिया  गया  ।  पिछली  सरकार
 ने  तो  लापरवाही  की,  यह  ठीक  है  कि  जनता
 सरकार  को  बाये  हुए  प्रभी  थोड़ा  ही  समय

 हुआ  है,  लेकिन  सरकार  को  इस  बारे  में
 सक्रिय  कदम  तो  उठाने  चाहिये  |  दिल्ली  में
 डी०  डी०  टी०  फैक्ट्री  का  सारा  ऐफ्लूऐंट  यमुना
 में  जाता  है  जिसको  वजह  से  मछलिया  मर
 जाती  है,  पानी  पीने  के  नाकाबिल हो  जाता
 है  जितनी  घौर  इंडस्ट्रीज  भी  है  उनके
 लिये  कई  ऐसी  थीज़  नहीं  की  गई  जिसकी
 बजह  से  पानी  को बुचित  होने  से  रोका
 जा  सके।

 कछ  जगही  पर  प्लाट्स  लगाये  गये  है,  पर
 बहु  प्लान्ट  शो  पीस  की  तरह  से  ही  है।  उस
 प्लान्ट  को  चलाने  मे  जितना  रुपया  खर्च
 होता  है  कोई  इडस्ट्री  उतना  खर्च  नही
 करना  चाहती  है,  भौर  पब्लिक  इडस्ट्रीज
 भी  नहीं  खर्च  कर  रही  है  जिसकी  वजह
 से  वह  प्लान्ट्स  शो  पीसेज  की  तरह  से  पड़े

 हुए  हैं।  जो  कार्यवाही  होनी  चाहिये  बह  कार्य-
 वाही  उस  तरीके  से  नहीं  की जा

 रही  है  1

 इस  ऐक्ट  के  बनते  ने  बाद  झोखला  के
 पास  नई  इइस्ट्रियल  दटाउनशिप  बनायी
 गयी  जिसका  ऐफ्लूऐट  यमुला  में  जा
 कर  गिरेगा  |  यहा पर  इस  ऐक्ट  को
 इसलिए  बनाया  गया  था  ताकि  नदियों  के
 किनारे  कोई  इंडस्ट्री न  बतते  दी  जाये  भौर
 उनको  दूर  जगहों  पर  बनाया  जाय ।
 लेकित  i974  के  arei976  %  ही  पूरा
 का  पूरा  गमुना  के  किनारे  इतना  बडा
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 इृदस्ट्रिवल  टाउमशिप  ना  दिया  बबी  है  ।
 न्ौर  उसके  बाद  उसका  सारा  दूषित  जल
 भी  वहा  गिरेगा,  तो  बको  क्‍या  हालत
 होगा,  यह  भी  प्राप  प्रस्दाजा  लगा  सकते
 है

 इसी  तरह  से  समृद्र  के  कितारे-किनारे
 t0-l0  मील  तक  मछलिया  मर  रही  हैं
 झौर  जो  वहा  के  मछिषारे  है,  उनका  काम
 खत्म  होरहा  है  चौर  उनकी  हडस्ट्रीज
 पूरी  तरह  से तबाह  हो  गई  हैं।

 इस  +  साथ  ही  यू०  एन०  आग  की  रिपोर्ट
 है,  स्टाक  होम  में  एक  बड़ी  भारी  कान्फेंस
 हुई,  एक्स-प्राइम  मिनिस्टर  वहा  गईं
 और  उन्होंने  प्राइवासन  दिया  कि  यह-यह
 करने  जा  रहे  हैं  लेकिन  उसके  बाद  एक
 भी  कदम  नहीं  उठाया  गया  1

 इस  एक्ट  में  साढ़े  तीन  करोड़
 झपया  बहुत  छोटी  रकम  है  ।  पब्लिक
 अहरटेकिरज़  मे  करोडों  पो  लगते  वाले
 है।  प्रगर  इसको  जाप  एटामसिक  वारफेपर
 से  ज्यादा  सीरियस  बात  समझते  है,  तो
 यह  छोटी  सी  रकम  रखत।  दृ  यमन  बीइग्स
 के  प्रति  बड़ी  मीननैस  है  1  उसके
 लिये  5,  7  लाख  रुपया  रख  देते  और  सारे
 हिन्दुस्तान  में  3  करोड  रुपया  शोज  को  दे
 देते  से  काम  नहों  चल  सकता  है।
 गवर्नेपेट  को  बहुत  ज्यादा  झापा  स्व  करता
 पड़ेगा

 amt  हिंतुस्तान  पे  5  लाख  के  करीब
 देहात  ऐसे  हैं,  जिन  ते  पोटेबल  वाटर  ही  नहीं
 है  ।  इसने  बड़े  इना  से  पोर्टल  वाटर  को  ते
 होते  की  प्राभरनम  को  मत़ी  महोदय  ज्यादा
 सोरियसली  ले  ।  यह  हीक  हैं  कि
 अब  यहू  कार्य  बक्से  एड  हाउसिंग  में  द. है
 गया  है  लेकिन  शुरु  में  यह  सारा  मामला
 हैलथ  मिनिस्ट्री  मेथा  ।  बहा  बहुत  हो
 टेक्निकल  चौर  साइंस  को  बोजें  हैं,
 उनको  इस  के  साथ  एसोशियेट  करके
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 एक  लैल पर सारे पर  सारे  एन्वायरनमैंटल  पोल्यू-
 भन  के  लिये  भौर  वाटर  पोत्यूशन  के  लिये
 एक्शन  लेना  चाहिए  1  टाइम  फिक्स
 कर  देता  चाहिये,  जो  इडस्ट्री  उस के
 भीतर  '्लान्ट  न  बगाये  ,  उन  इडस्ट्रीज
 को  बन्द  कर  दिया  जाये  ।  उन  पर  ज्यादा
 मेहरबानी  दिखाने  की  जरूरत  नहीं  है  t
 सिर्फ  इसलिए  कि  इडस्ट्रियल  प्रोडक्शन
 बढ़े,  उसके  लिए  हिन्दुस्तान  के  लाखो,
 करोडो  लोगों  की  जिन्दगी  +  साथ  खिलवाड़
 गलल  बात  है  ।  मै  चाहूगा  किमिनि-
 स्टर  साहब  इस  हाउस  को  एश्योर  करे
 ॥: उ  वह  उसी  सीरियसनैम  से  दस
 प्रावलम  को  लेगे  ,  जिस से  यह  सारी
 दुनिया  मली  जा  रही  है  ।

 (Ahmednager)  I  welcome  this  Bill
 There  should  be  no  quarrel]  as  far  as
 the  provisions  of  the  present  Bill  are
 concerned  But,  as  the  previous  spea-
 kers  had  mentioned  unfortunately  we
 as  Indians  have  not  been  alive  to  this
 problem  I  am  not  trying  to  blame  this
 government  because  even  the  previous
 Congress  Governments  could  not  do
 much  Sir  this  cannot  pe  a  party  issUe
 as  such  It  has  much  large  implications
 as  far  as  the  country  is  concerned  We
 as  a  country  and  as  a  nation  have  not
 been  alive  to  this  problem  because  we
 have  not  recognizeg  how  much  damage
 and  harm  can  be  done  to  our  social  )ife
 a8  a  result  of  pollution  Even  confining
 ourselves  for  instance  to  the  pollution
 of  water  the  water  rollution  in  this
 country  has  created  so  many  health
 hazards  and  our  whole  appioach  I
 think  is  not  in  the  right  direction  On
 the  one  side  we  are  spending  hundrea-
 ds  of  crores  of  rupees  for  improving
 the  health  of  our  people—!  am  not  say-
 ing  that  we  should  not  spend  money
 for  improving  the  health  of  the  people
 but  to  my  mind  if  there  is  a  polluted
 water  and  there  is  no  pure  and  whole-
 some  drinking  water  available  to  the
 population  I  think  the  hundreds  of
 crores  of  rupees  we  shall  be  spending
 for  improving  the  healtn  of  the  people,
 would  be  simply  wasted
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 it  in  various  ways  as  to  how  to  .m-
 prove  the  rural  health  This  projects  is
 in  my  constituency  What  I  would  like
 to  say  is  that  he  has  tried

 प्  to

 me

 sys

 gz

 es  ner य्  ried

 |

 beget people  that  the  people  whose  heal
 has  improved  on  account  of  the
 ment  go  back  drink  the  polluted
 and  again  fal]  mck  and  come  to
 for  treatment  Therefore,  instead
 spending  money  for  curing  reople,
 should  be  prepared  to  spend  for  pre-
 vention  and  I  entirely  share  the  views
 of  Shn  Malhotra  who  hag  spoken  be-
 fore  me  He  said  this  Rs  35  crores  is
 totally  inadequate  In  fact  in  this

 Z
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 प्

 on  account  of  polluteq  water  pollution
 of  air  and  other  health  hazards  which
 come  out  ag  a  result  of  pollution  Us-
 fortunately  such  studies  are  not  there

 3  hrs
 In  USA  the  Environmental  Protec-

 tion  Agency  has  estimated  I  am  refer-
 ring  to  air  pollution  the  economics  of
 it  the  damage  that  occurs  as  a  result
 of  the  air  and  water  pollution  If  we
 spend  more  I  do  not  think  this  ex-
 penditure  is  likely  to  be  infructuous

 In  USA  the  Environmental  Protec-
 tion  Agency  has  estimated  that  air  ol-
 lution  causes  an  annual  loss  of  ‘3  0
 billion  from  sickness  losg  of  working
 tume  medical  bills  and  premature  death
 Damage  to  crops  and  vegetation  is
 estimated  at  another  $100  million  a
 year  damage  to  a  variety  of  materials
 at  $470  billion,  and  damage  to  resi-
 dential  property  at  $520  billion,  an-
 nually  The  total  estimated  cost  of  alr
 pollution  according  to  CPA  _  thus,
 comes  to  ‘$1610  billion  per  annum
 As  against  this,  the  cost  of  total  air
 pollution  control  ig  estimated  to  add
 up  to  $1065.  billion  a  year  Thus  based
 on  available  estimates  air  pollution
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 (Shri  Annasaheb  P  Shinde]
 control  can  gererate  a  net  gain  of
 $545  talbon  every  year,  for  the  Ameri-
 can  people

 I  think  if  similar  steps  are  not  un-
 dertaken  in  our  country,  the  picture
 will  be  much  more  disastrous,  and  per-
 baps  much  more  favourable  if  we  are
 prepared  to  spend  a  little  more

 MR  DEPUTY  SPEAKER  How  long
 will  you  take”

 SHRI  ANNASAHEB  ए  SHINDE
 Five  minutes  more

 MR  DEPUTY  SPEAKER  You  may
 continue  after  lunch
 13  08  bre

 The  Lok  Sabha  adjourned  for  lunch
 tll  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  atfer
 lunch  at  ten  minutes  past  Fourteen  of
 the  Clock

 [Dr  SusHtta  Nayar  in  the  Chair]
 SHRI  ANNASAHEB  P  SHINDE

 Madam  Chairman  I  am  glad  that  I  am
 the  first  person  to  speak  when  you
 are  in  the  august  Chair  and  I  congra
 ulate  you

 डा०  मुरक्तो  मनोहर  ज्लोझो  (झलमाडा)
 सनज्नापति  महोंदया,  मैं  श्राप  वा  स्वागत
 करता  हु  1

 SHRI  ANNASAHEB  P  SHINDE  I
 was  saying  that  prevention  is  better
 than  cure  What  is  the  fun  in  spend
 img  hundreds  and  crores  of  rupees
 for  curing  people  who  suffer  due  to
 drinking,  unwholesome,  poliutted
 water?  I  was  basing  my  argumeut
 en  the.  research  work  carried  in  my
 constituency  by  Dr  Arole  whose
 work  has  been  recognised  by  the
 WHO  I  wish  the  hon  Minister  were
 in  a  postion  to  orgamse  his  own
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 research  and  worked  ouf  the  econo-
 mies  of  prevention  of  pollution  so
 that  he  will  not  come  before  the
 House  om'y  for  raising  a  few  crores
 of  rupeey  for  this  purpose  because
 Rs  3—5  frores  are  not  going  to  make
 a  dent  on  the  problem  at  all

 Secondly  our  expeiience  is  that  we
 create  departments  and  raise  moneys
 but  80  per  cent  of  our  budget  goes
 to  give  the  salary  of  the  staff  We
 support  your  intention  to  implement
 the  provisions  of  the  974  Act  but  I
 do  not  think  that  your  intention  is
 going  to  be  fulfilled  because  you  arc
 not  raising  adequate  resources  for
 this  purpose  You  wili  require  much
 more  resources  and  we  will  support
 you  This  is  not  a  party  issue,  the
 whole  House  will  support  you  But
 you  have  to  be  clear  on  this  issue
 from  the  amounts  that  you  raisc,
 only  20  per  cent  will  be  spent  on  the
 salary  of  staff  and  the  rest  80  pec
 cent  will  go  im  for  imputs  to  provide
 preventive  measures  [  am  not  sug-
 gesting  a  separate  ministry  but  ols
 a  separate  department  for  environ
 mental  improvement  in  this  country
 There  should  be  some  rational  re-
 organisation  of  the  department  We
 have  respect  for  Mr  Sikandar  Bakht
 and  if  the  department  of  science  and
 technology  or  the  Health  Minustry
 is  given  to  him  I  have  no  quarrel
 But  this  department  is  to  be  part  of
 either  the  Health  Ministry  or  the
 department  of  science  and  techno
 logy

 This  matter  s  not  confined  to  in-
 dustrial  effluent,  or  to  muncipal  or
 corporation  drainage  sewage,  etc
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 For  instance,  if  we  go  to  Srinagar,
 there  are  no  industries  as  In  Bombay,
 or  Calcutta  I  was  in  Srinagar  three
 weeks  ago  and  I  found  that  Dal  ‘ake
 was  in  such  a  condition  that  it  could
 not  be  called  a  lake  Similarly  Andhra
 friends  know  that  we  have  one  of  the
 most  wenderful  sights  in  the  country

 fm  Kolleru—Kolleru  lake,  but  if  the
 present  position  continues  it  8  likely  to
 be  spolled  and  it  will  ciszappear  and
 future  generation  are  not  likely  to  see
 this  there  will  be  no  birds  no  eco
 system  Even  when  the  974  Bill  was
 brought  before  Parliament  by  my  party
 lt  Was  incompete  ynd  inadequate  A
 much  more  comprehensive  Bul)  will
 have  to  be  brought  forward  for  con-~
 trolling  air  pollution  as  was  suggested
 by  Shn  Rajagopala  Naidu  Noise  and
 sound  pollution  are  part  of  thai
 The  matter  is  so  serious  that  it  is
 affecting  plant  life  animal  hfe  and
 human  beings  fFortunetely  in  our
 country  there  is  still  some  time  to
 adopt  gome  measures  The  World-
 famous  environmentalist  Mr  Hans-
 joerg  Oeltzschner  says

 “Man  altered  nature's  physiog-
 nomy,  he  hardly  left  a  sole  species
 of  amma]  intact  Thig  is  the  reason
 why  about  200  species  of  mammals
 and  birds  belonging  to  the  family
 of  superior  vertebrate,  were  extinct
 within  the  last  2009  years,  80  of
 them  have  vanished  irretrievably
 over  the  last  400  years,  half  of
 them  within  the  last  50  years  An-
 other  550  species  of  mammals  and
 birds  have  become  rare  or  are  be~
 ing  threatened  by  imminent  ex~
 tinction  =

 Only  today  there  is  a  news  item
 appearing  in  the  Netional  Herald
 which  says

 “Crisis  of  Himalayan  eco-system.
 Many  of  the  unique  Himalayan
 wild  animals  and  birds  may  become
 extinct  in  the  next  twenty  years  if
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 urgent  conservation  methods  are
 not  taken”

 Ultimately  this  problem  has  to  be
 viewed  not  an  isolation  as  ig  being
 done  at  present,  but  as  a  whole
 Conservation  of  nature  ys  also  one  of
 the  very  important  aspects  of  pre-
 venting  pollution  of  nature  For  in-
 stance,  take  conservation  of  our  grass-
 lands  What  is  happening  now  is  our
 grasslands  are  tampered  with  by  ani-
 mals  and  human  beings  Land  ero-
 won  takes  place  which  creates  con-
 ditions  whereby  no  vegetation  is
 there  and  lakes  get  silted  Lakes  go
 out  of  use  and  all  kinds  of  unhealthy
 and  unhygienic  conditions  are  created.

 All  efforts  at  prevention  of  pollu-
 tion  will  be  useless  unless  the  popu-
 lation  growth  is  reduced  to  l  per
 cent  It  is  not  my  wew  alone  All
 over  the  world  the  scientists  have
 come  to  the  conclusion  that  the  globe
 being  limited  if  population  growth
 rate  1s  not  reduced  to  |  per  cent,  all
 efforts  at  pollution  prevention  will
 not  produce  any  result  We  may
 spend  छ  thousand  crores  but  nothing
 will  happen  Mr  Malhotra  rightly
 pointed  out  that  in  this  country  Gan-
 ges  water  and  other  rivers’  waters
 were  considered  to  be  sacred  But
 now  they  are  all  polluted  I  am  not
 blaming  anybody  in  particular  There
 as  No  effort  to  educate  the  people
 Even  canal  water  is  undrinkable
 People  wash  everythmg  in  the  canals
 and  the  people  down  below  suffer
 Tt  is  an  important  problem  because
 the  poor  people  become  more  prone
 to  diseases  as  a  result  of  environ-
 mental  pollution  Therefore,  a  com-
 prehension  Bill  has  to  be  brought  be-
 fore  the  House  The  frame-work  of
 even  the  974  Bill  was  defective  and
 it  hag  to  be  improved  upon  What
 ig  the  harm  in  providing  for  strin-
 gent  punishment  for  polluters,  parti-
 cularly  industria]  polluters?  The  in-
 dustrialists  earn  crores  of  rupees  at
 the  cost  of  the  society  but  they  do
 not  take  any  steps  for  preventing
 pollution  which  causes  harm  to  pub-
 lic  health  Not  only  the  punishment
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 has  to  be  made  severe,  but  it  should
 not  be  the  government’s  responsibl-
 lity  entirely.  Any  municipality  or
 private  industry  polluting  the  en-
 vironment  should  be  made  responsi-
 ble  for  reporting  it  voluntarily  to  the
 concerned  authorities.  And  if  the
 report  is  mot  coming  voluntarily,  I
 think  it  should  be  penalized.  I  think
 there  should  be  a  law  for  taking  the
 municipalities  or  district  boards  to
 task  if  they  don't  report.  Such  8  pro-
 vision  is  also  necessary,  so  that  Go-
 vernment  can  take  action  against
 them.

 In  this  connection,  I  would  sug-
 gest  that  a  law  has  to  be  made  where
 by  an  independent  citizen  should  be
 able  to  prosecute  any  industrial  oon-
 cern  or  municipality  jf  it  5  causing
 water  pollution.  Only  if  it  is  made
 a  cognizable  offence,  can  the  citizen's
 interest  will  be  protected  Govern-
 ment  departments  alone  will  not  be
 in  a  position  to  take  action.  Only
 then  will  people’s  interests  be  pro-
 tected.  One  more  point  ig  that  steps
 have  to  be  taken  for  the  protection
 of  forests,  because  the  eco-system  has
 to  be  preserved  in  better  condition,
 there  should  be  congenia]  conditions
 for  human  life.  Conservation  of
 forests,  prevention  of  water  and  eir
 pollution  and  clean  villages  are  neces-
 sary.  The  public  latrine  arrange-
 ments  in  the  villages  should  be  well
 Planned.  All  this  has  to  be  viewed
 together  and  necessary  steps  taken,
 and  a  comprehensive  law  enacted  for
 this  purpose.

 With  these  few  suggestions,  I  wel-
 come  this  bill.  I  have  no  quarrel
 with  the  steps  suggested.  I  only  wish
 that  the  Minister  takes  steps  to  im-
 plement  the  law  rigorously,  so  that
 the  interests  of  the  country  and  of
 the  future  generations  is  protected.

 Water  (Prevention  NOVEMBER  mm,  wr  and  Control  a  '

 .  Pollution)  Cess  Bill
 —

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra):  This  bill  hag  been
 brought  forward  to  raise  funds  for
 the  implementation  of  the  water
 (Prevention  and  Control  of  FPollu-
 tion)  Act,  ‘1974  which  we  passed
 about  3  years  ago.  Going  through
 the  Annual  Report  of  the  Central
 Board,  we  find  that  there  are  more
 of  ™meetings  and  programmes,  but
 little  of  performance.  Actually,  the
 report  is  silent  on  what  measures
 have  actually  been  taken  so  far,  for
 the  elimination  or  contro]  of  pollution.
 As  was  pointed  out  by  Mr.  Malhotra,
 only  notices  have  been  served  on  the
 defaulters,  but  no  indication  of  action
 has  been  taken.

 This  programme  requires  not  only
 punitive  action,  but  also  a  lot  of  edu-
 cation  of  the  citizen  in  this  regard;  so
 that  pollution  can  be  avoided,  Only
 some  projects  have  been  specified
 here.  I  find  that  Jamuna  is  also  one
 of  the  rivers  taken  up  for  study.  But
 I  wonder  what  progress  hag  been
 made  in  thig  direction.  Yamuna  is
 a  sacred  river,  but  at  Agra  it  has
 now  become  a  cess-pool.  Its  sacred-
 ness  is  छ  thing  of  the  past.  We  do
 not  have  even  sufficient  water  to
 bathe  or  perform  sacred  rites  or
 throw  the  ashes  of  the  dead  bodies,
 because  the  major  part  of  the  sewage
 of  the  city  goes  into  the  river  in  apite
 of  the  construction  of  sewerage  lines
 Barely  a  streak  of  fish  water  is  left
 in  the  river  bed  as  the  river  ig  all
 tapped  at  Tajewala  or  Okhla.  There
 is  very  little  water  even  for  drink-
 ing  in  the  city.  I  can  understand  the
 utility  of  canals  and  things  like  that.
 But  ig  7  very  desirable  that  the  river
 itself  should  be  dry,  and  all  the  pollu-
 tion  that  comes  from  the  city  or  from
 the  factories  in  Delhi  and  other  inter-
 mediate  stations  be  allowed  to  flow
 through  that  river?  This  tg  the  con-
 dition  in  which  people  downstream

 line.  They  cannot  draw  water  for
 drinking  or  domestic  purposes,  for  the
 city  of  Agra.  The  bed  is  completely
 dry  and  there  is  no  water  left.  I  do  not
 know  what  work  bas  been  done  80
 far  to  stop  the  pollution  of  this  river.
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 One  thing  which  strikes  me  as  very
 pecullar  is  this  We  are  building
 hotel  after  hotel  for  the  tourists  that
 are  coming  But  what  is  the  con
 ditzon  of  the  city  its  environments
 which  the  vistorg  see?  Crores  of
 rupees  are  spent  on  beautification  but
 no  attention  has  been  paid  about
 the  foul  atmosphere  that  pervades
 all  around

 So  far  ag  this  Bill  is  concerned  I
 do  support  it  But  as  my  friends
 have  said  it  is  a  very  major  problem
 which  is  not  confined  to  water  alonr
 it  is  an  international  problem  It  iv
 quite  true  that  it  cannot  be  solved
 by  stringent  punishment  only  a  lot
 of  educative  propaganda  has  to  :e
 carried  on  hygiene  and  Sanitation
 should  form  part  of  tke  curmculum
 from  the  primary  classes  onwards

 While  it  is  question  of  preventing
 pollution  of  water  strangly  tnough
 we  are  levying  a  cess  on  the  consum
 ption  of  water  itself  instead  of  on
 the  pollutants  Water  is  natures
 most  cleansing  agent  a  non  pollutant
 and  also  a  disinietant  By  this
 measure  we  are  taxing  the  municipa
 lines  who  are  already  leving  house
 tax  The  result  of  this  tax  will  be
 that  every  one  will  try  to  economist
 on  water  which  in  turn  will  result
 im  more  concentiation  of  pollutants
 I  do  not  know  why  we  cannot  think
 of  any  better  way  than  taxing  the
 water  itself  which  is  one  of  the  basi.
 necessities  of  life  As  I  said  for
 the  poor  man  it  is  the  best  cleaning
 agent  and  we  are  ta  ing  that  ihe
 tax  should  be  levied  on  the  pollutant
 or  effluent  Since  the  industrie,  are
 the  misc‘uef  maker  they  should  c:e
 asked  to  set  up  plants  for  treating  tte
 water  so  that  no  effluent  pollutes  the
 water  Those  who  do  not  comply
 with  this  should  be  penalised

 Therefore  I  do  not  understand  the
 rational  for  taxing  pure  water  It  3
 neither  reasonsable  nor  desirable
 That  is  my  objection  to  the  Bil
 I  therefore  support  the  amendments
 of  Shrimati  Rangnekar  which  says
 that  the  municipal  corporations  and
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 local  bodies  should  not  be  penalised
 by  this  ceas,  because  then  they  will  be
 passing  it  on  to  the  consumers,  Se
 the  result  will  be  the  oppomte  of  what
 we  desire  by  the  levy  of  this  cess
 Therefore  I  would  certainly  plead  with
 the  hon  Minister  to  find  out  some
 other  way  of  raising  this  money
 Because  in  any  case  the  amount  will
 be  imadequate  As  pointed  out  oy
 some  friends  Re  3  crores  will  be  abso-
 lutely  inadequate  for  dealing  with  this
 problem  So  we  should  raise  this
 revenue  by  other  means  by  taxing  the
 pollutants  and  not  water  which  um  a
 basic  necessity  of  life

 MR  CHAIRMAN  Only  one  hour
 has  been  allotted  for  this  Bill  and  we
 have  already  taken  45  minutes  So  I
 am  sorry  I  will  have  to  call  the  bor
 minister  to  reply  Then  we  will  have
 to  take  up  the*clause  by  clause  con
 mderation  which  will  take  some  tune

 st  उप्रसेन  (देवरिया)  इसका
 टाइम  बढ़ा  दिया  जाये  ।

 MR  CHAIRMAN  I  am  in  the  hands
 of  the  House  Mow  much  extension
 of  time  do  you  want?

 et  सिकल्‍यर  बख्त  महोदया,  मेरा
 ब्यान  है  कि  कही  गलतफहमी  हो  गई  है,
 इस  के  लिये  2  घटे  एलाट  हुए  है  ।  बाद  में
 एक  चहा  पशौरकरदिया  गमा  है  ।

 सभापति  श्रहोदय.  स्‍भगर
 दिया.  है  ता  ठीक  है  ।

 SHRI  CHITTA  BASU  (Barasat)  I
 shall  be  very  brief

 महू  कर

 MR  CHAIRMAN  The  less  time  yeu
 take  the  better  Not  more  than  eight
 minutes

 SHRI  CHITTA  BASU  There  is
 hardly  any  dissenting  voice  in  the
 House  so  far  ag  the  Statement  of  ob-
 jects  and  Reasons  of  the  Bill  goes
 However  it  appears  to  me  that  the  Bill
 has  been  framed  in  such  a  way  that



 a5:  Water  (Prevention  NOVEMBER  26,  19tT  and  एलामि ए,  of  952

 [छाल  Chitta  Basu]

 nister  to  Clause  l4  which  reads:
 “No  court  shall  take  cognizance

 of  an  offence  punishable  under  thie
 section  save  on  a  complaint  made  by
 or  under  the  authority  of  the  Central
 Government"
 That  means  that  even  if  a  State

 Board  or  any  other  orgamisation  finds
 that  certaun  agencies  have  committed
 an  office,  they  cannot  go  to  court,  it  is
 only  the  Central  Government  which
 can  do  it,  which  means  that  you  want
 to  protect  the  offenders,  the  vested  in
 terests  of  our  country,  who  are  res-
 ponsible  for  the  pollution  of  water

 You  also  propose  to  impose  &  ९०88
 on  the  municipalities,  corporations  anc
 other  organisation  which  are  supply-
 ing  free  and  pure  water  to  the  people
 lf  the  cess  is  to  be  levied  on  a  mum
 cipalty  or  a  corporation  ultimate!  y
 that  will  be  realised  by  them  from  the
 consumers  who  ate  the  citizens  the
 taxpayers  So,  it  will  finally  fall  on
 the  ordinary  poor  people  I  am  very
 Much  opposed  to  this  Therefore,  uf
 resocurces  are  to  be  mobilised  the  net
 may  be  spread  wider  among  the  indus-
 tralsts  and  orgamsations  which  are
 really  responsible  for  pollution

 My  third  point  is  that  the  whole
 scheme  of  things  shows  that  every  pie
 of  it  will  be  collected  and  depomted  in
 the  Consolidated  Fund  of  India  and
 then  the  Government  will  determine
 the  proportion  in  which  the  State
 bodies  or  the  State  Governments,  as
 the  case  may  be  will  get  the  amount
 from  the  total  amount  collect-
 ed  Here,  I  raise  question  of  princi
 ple  It  hag  been  the  general  ex
 perience  that  the  collection  from
 the  State  is  sometimes  more  than
 what  is  transferred  to  the  States
 There  i8  constant  conflict  between  the
 Central  system  of  devolution  of  re
 sources  and  the  States  I  bave  got
 the  facts  to  prove  it  But  this
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 ig  mot  the  ocession  to  «mter  into  pole.
 mics  or  national  debates  on  that  small
 affairs.  I  strongly  feel  that  the  sub-
 yect  matter  of  devolution  of  the  resour-
 ces  mobilised  by  way  of  imposing  a
 cess  under  the  Bill  and  the  principle
 by  which  the  devolution  shall  take
 place  should  be  incorporated  in  tbe
 Bill  itself

 I  have  given  an  amendment  to  the
 effect  that  there  should  be  devolution
 of  resources  on  the  basis  of  75  per  cent
 of  the  collections  going  to  the  collect-
 ing  States  and  25  per  cent  going  to
 the  Centre  That  wil  help  the  collect
 ing  States  out  of  a  cess  fund,  to  do
 somethng  for  the  benefit  of  the  peopie
 and  even  for  the  consumers  who  cor-
 sume  drinking  water

 ‘There  ig  a  general  slant  in  favour  of
 industrialists  even  in  the  case  of  penal
 ty  On  the  question  of  devolution
 of  the  amounts  collected,  this  Bull
 should  conta  a  provision  stating  in
 categorical  terms  the  principle  of  de-
 volution  of  the  resources  The  cess  on
 the  Municipal  Corporations  and  the
 Mumucipalities  should  be  omitted  That
 will  make  the  object  of  the  Bull  better
 and  that  will  be  appreaated  by  the
 entire  House

 With  these  comments,  I  support  the
 Bull

 "SHRI  A  MURUGESAN  (Chidam-
 baram)  Madam  Chairman,  on  behalf
 of  my  party  the  All  India  Anna  Dravi~
 da  Munnetra  Kazhagam  I  rise  to  say
 a  few  words  on  the  Water  Prevention
 and  Control  of  Pollution  Cess  Bl
 i977  This  Billis  a  very  important
 legislative  measue  This  should
 have  been  introduced  many  years  ago
 I  am  happy  that  at  least  now  the  Gov
 ernment  have  thought  of  bringing
 forth  this  Bill

 The  industries  use  the  water  for
 increasing  and  augmenting  their  pro
 duction  After  their  use  is  over,  the
 polluted  water  i9  poured  into  the
 rivers  and  streams,  which  affect  the
 public  health  of  the  nation  The
 health  of  the  future  generations  is  in

 *The  original  speech  was  delivered  fn  Tami
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 jeopardy.  Where  there  are  no  rivers
 or  streams,  such  polluted  water  i5
 allowed  to  stagnate  in  public  places
 The  parent  Act  was  passed  in  974  So
 far  only  5  States  have  been  impue-
 Menting  the  provisions  of  this  Act  I
 would  lize  to  know  why  the  remaining
 States  have  not  been  directed  to  :m-
 Plement  this  Act.  I  would  hike  to
 paint  out  that  on  account  of  paucity
 of  resources  the  State  Governments
 are  not  able  to  effectively  implement
 the  provisions  of  the  Act  Now  a  cesi
 is  being  levied  through  this  Bill  and
 the  amount  thus  collected  will  he
 given  to  the  State  Boards  You  «ind
 ly  look  the  rates  of  cess  given  in  Sche
 dule  II  of  the  Bill  Three-quarters  of  a
 paisa,  |  paisa,  2  palsa  ang  25  paisa
 per  kilo  htre  of  water—these  are  the
 rates  of  cess  proposed  in  this  Bull
 The  industralists  have  amassed  wealth
 at  the  cost  of  their  workers  and  the
 public,  after  utussing  pubhe  property
 lke  water  for  their  aggrandisement
 They  have  no  interest  in  the  welfare  of
 their  own  workers  You  can't  expect
 them  to  take  Interest  in  the  welfae
 of  the  public  In  fact,  I  demand  ihat
 they  should  be  punished  for  jeopardis-
 ing  the  public  health  by  sending  pollut-
 ed  water  m  the  rivers  and  streams  !
 also  demand  that  the  rates  of  cesg  in
 Schedule  II  should  be  revised  by  in-
 creasing  the  ceas  per  litre  to  ‘hree
 paise,  four  paise,  eight  pause  and  ten
 paise  The  Central  Government  shoul
 also  depute  technically  tramnes  ard
 experienced  officials  to  the  States  for
 tackling  this  menace  to  the  public

 It  i8  anticipated  that  an  amount  of
 Rs  3.5  crores  would  be  raised  througt
 this  cess  This  is  such  a  paltry  sum
 that  it  looks  sugar  candy  being  offered
 to  a  hungry  elephant  An  an  examol,
 I  would  like  to  point  out  that  to  purif:
 the  oolluted  water  poured  into  *ivel
 Amaravathi  in  Tamil  Nadu  from  thé
 Paper  Pactones  a  few  lakhs  of  rupee>
 would  be  needed  You  can  imagine
 the  magnitude  of  the  problem  and  the
 masmve  money  required  for  this  pur
 pose  Similarly,  besides  affecting  the
 health  of  the  people  living  7  Madias
 City,  the  polluted  water  from  the  in-
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 dustries  around  the  city,  which  goes
 into  the  Bay  of  Bengal,  take  the  toll  of
 marine  wealth  to  the  value  of  several]
 hundreds  of  crore  of  rupees.  To  purify
 the  sea  water  again  several  crores  of
 rupees  are  required  Bearing  this  in
 mind  I  have  suggested  that  the  rates
 of  cess  proposed  in  this  Bull  must  be
 increased  by  four  times

 With  these  words  I  end  my  speech

 to  रामजी  चहु  (भागलपुर  )
 सभातति  महोदया,  मेरा  एक  संशोधन  भी
 इस  बिल  के  सम्बन्ध  में  है  जो  माननीय  मत्री
 जी  को  प्रव  प्रतीत  हो  रहा  होगा  कि  कितना
 गमुचित  है।  इतनी  बडी  समस्या  के  लिए
 श्राप  तीन  करोड  की  एक  छोटी  राशि  उगाहना
 चाहते  है  तो  यह  तो  केवल  एक  रस्म  भ्रदामगी
 बरना  जाहते  है  प्राप  जानते  है  कि
 जल  प्रदूषण  की  समस्या  कितनी  गभीर  समस्या
 है  यह  संनस्पा  जीवन  की  सतरध्या  है  शौर
 आहार  की  समस्या  है  और  खास  कर  सोबर्म
 का  समस्या  है  -  माननीय  समापति
 महोदया  को  मालूम  है  बप्रोकि  वे  स्वय  एक
 बहुत  प्रख्यात  चिकित्मिका  रहो  हैं  कि
 पह  जल  प्रदूतण  मौर  बाय  प्रदूषण  की  समस्या
 विश्व  के  मानस  पर  एक  बहुत  बड़ा  गभीर
 सकट  उ+स्थित  कर  रही  है  1  प्राप  देखे
 कि  केव  न  ग्रेटर  बाम्बे  के  पन्दर  908  मिलियन
 लीटर  गन्दी  चीज  समुद्र  में  प्रति  दिन  जाती
 है।  यही  नही,  जौर  भी  इस  के  इतन  दर्दनाक
 कडे  है  जिन  7  देख  कर  काई  भी  झादमी
 काप  सकता  है  ।

 भारत  वर्ष,  जहा  तक  मढठनों  उत्पादन
 का  प्रश्न  है  विश्व  में  तवा  स्थान  रखता  है--
 जौर  बहा  35  प्रतिशत  मछलिया  नदियों  मे
 पकडी  जाती  है  ।  वह  नदिया  पहले  कितती
 पवित्र  थी  और  याज  जल  प्रदूषण  के  कारण
 कितनी  गन्दी  हो  रही  हैं,  यदि  समय
 रहता  तो  ह  एक  एक  शहर  के  प्राकड़े  भ्राप  के
 सामने  रखता  जहा  कि  भव  ये  सारी  मछलिया
 जन  प्रदूषण  7  कारण  नष्ट  हो  रही  है  ।
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 दि ०  रामजी  सिंह]
 ag  जल  प्रदूषण की  समस्या  केवल  जीवन

 की  समस्या  ही  नही  है  बल्कि  भाहार  की  भी
 समस्या  है  भौर  इसीलिए  इस  को  केवल
 रस्म  प्रदायगी  के  रूप  मे  माननीय  मत्री  जी
 ने  रखें ।  हमारे  कई  प्रनुभवों  मित्रों  ने
 स्पध्ट  कहा  है  कि  तीन  करोड़  की  लेबी  इस
 से  उत्पन्न  करते  से  कुछ  नही  होगा  -  इसलिए
 मैंने  जो  सशोधन  रखा  है  जिस  में  थोढा
 थोडा  दो  दो,  चार  चार  पसे  हैम  रखे  है,  उस
 को  प्राप  ही  पर  छोड  दिया  है  t  भाप  देखें  कि
 962  में  इस  के  किए.  कमेटी  बनी  थी  ।
 969  में  बिल  लाया  गया  था  ।  लोक  सभा

 में  धौर  i974  में  कातृत  बना  जिस  में
 977%  सशोधन  करना  पड  रहा  है  t  तो

 जरा  सोच  समझ  कर  सशोधन  करे  क्योकि

 जिस  तरह  से  पैसे  की  कीमत  घट  रही  है
 उस  को  देखते  हुए  कटी  6  महीने बाद  फिर

 भाप  को  सशोधत  न  करता  पड़े  ।  मुमे  बड़ी
 लुसी  है  कि  राष्ट्रपति  महोदय  ने  हमारे
 सशोघत  के  सम्बन्ध  में  स्‍्तरीकृति  दी  है  भौर

 मुझे  विश्वास है  कि  हमारे  माननीय मली  जी
 भी  इस  को  मान  लेंगे  जिस  मे  मैंने  बहू  स्पण्ट
 लिखा  है  कि  आवश्यकता  पढ़ने  पर  झाप
 उस  सरतार्ज  को  ज्यादा  से  ज्यादा  बढ़ा  सकते
 हैं।

 मैं  प्राप  से  क्‍या  कह,  ये  भ्रौद्योगिक  जगहे
 जितनी  भी  हैं  एक  एक  जगह  कितनी  क्तिनी

 दुर्घटताए  हुई  हैं  ।  भागलपुर  मुगेर  क्षेत्र
 में जहां  बरौती मे  थर्मल  पावर  स्टेशन है
 वहां  एक  जगह  जब  नजदीक  से  रिफाइनरी
 से  बिवैला  तेल  ककने  लगे  तो  समूचे  सौ  मील
 तक  नदी  में  वह  तेल  हेल  गया  ।  जिस
 गंगा  ft  का  पवित्र  पाती  लेकर  मालवीय  ait
 लद॒न  जाते  थे  भौर  महीनों  तक  वह  पानी  शुद्ध
 रहता  था  वह  गगा  का  पानी  झाज  शूद्ध  नहीं
 रहा  ।  इसलिए  मे  झापने  माध्यम  से
 मक्नी जी जी  से  कहना  चाहगा कि  भाप  इसको
 चाहे  जिस  दृष्टिकोण  से  देखें,  चाहे  जीवन  रक्षा

 वृष्टिकोण से  देखें  या  आहार  की  समस्या  के

 दृष्टिकोण  से  देखें  ,  974  के  ऐक्ट  के
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 ware मे  जब  संखंद  में  डिबेट wr  रही  थी
 तो  हमारे  जो  बयाली  भाई  हैं  मछली  जाने
 बले  उन्होंने  कहा  था  कि  मछली  केवल
 बंगाली ही  नही  खाते  हैं  लेकिन  जल  प्रदूषण
 के  कारण  भाहार  के  लिए  मछली  भी  उपलब्ध
 नहीं  हो  सकेगी  ।  जल  प्रदूषण के  कारण
 समुद्र के  किनारे  बहुत  द्र  तक  मछलिया  नहीं
 मिल  रही  हैं  ।  इस  प्रकार  जीवन  रक्षण
 के  साथ  साथ  प्राहार रक्षण  की  समस्या  भी
 हमारे  सामने है

 तीसरी  समस्या  सौंदर्य  के  प्रदूषण  की
 हैं।  गगा,  यमुना  भौर  झन्य  नदियों  की
 हमारे  प०  जवाहर  लाल  नेहरू  तथा  झन्य  ह | अ
 बड़े  लोगो  ने  गौरव  गाधायें  गाई  थी  उन
 नदियों  का  सौंदर्य  श्राज  जल  प्रदूषण  के  कारण
 नष्ट  हो  रहा  है।  इसलिए  मुझे  विश्वास
 है  मत्री  बी  इस  समस्या  को  जरा  यम्भीरता
 सेलेगे।  इस  सम्बन्ध  मे  भ्रौद्योगिक  इकाइयां
 पर  किसी  प्रकार  के  रहम  करने  की  जरूरत
 नही  है।  वें  बहुत  ही  प्रधिक  शोषण  कर
 चुके  है।  जितनी  भी  बे  गदगी  करे  उससे
 प्रधिक  उनसे  टैक्स  लिया  जाये  ताकि  इन
 नदियों  को  साफ  रखा  जा  सके  ।  हमारे
 यह  राची,  हजारीबाग  इलाके  में  धौर
 रामगढ़  इलाके  में  कारखानों  से  जो  केमिकल्स
 निकलते  है  उससे  हजारों  एकड़  ज़मीन  गन्दी
 हो  रही  है  ।  इसलिए  यह  समस्या  बहुत
 ही  गम्भीर  हैं।  मुझे  पूर्ण  बिश्वास है  कि
 मत्री  जी  मेरे  सशोधनों  को  स्वीकार  कर  लेंगे
 ताकि  आये  चल  कर  सरकार  को  सुविधा  हो
 सके  1  प्राय  श्रौद्योगिक  इकाइयों  से  प्रधिक
 पैसा  ले  ताकि  जल  प्रदूषण  से  हमारे  जीवन  पर,
 हमारे  झाहार  पर  झौर  प्राकृतिक  सौंदर्य  पर
 कोई  खतरा  न  पहुंचे  ।

 थनों  लक्ष्मी  तारायरत  भायक  (खजुराहो  )
 पाननीया  समानेद्वी  जी,  जल  (प्रदूषण
 निवारण  तथा  तिथत्रण)  उपकर  विधेयक  के
 सम्बन्ध  से  मैं  इतता  ही  कहना  चाहता  हू
 कि  मनुष्य  के  लिए  भोजत  जरूरी  है  लेकित
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 जससे  ज्यादा  जरुरी  है  कि  उसको  स्वच्छ
 * “साती  शिले।  प्रंगर  मंनुष्य'  को  स्वच्छ  पाती

 नहीं  मिलेगा  ती  उसका  स्वास्थ्य  कभी  ठीक
 ' नहीं  रहेगा  ।  जैसा  भी  एक  मतनीय

 शदस्य ने कहा, ने  कहा,  कोई एक  शहर  नही,  भारतवर्ष

 में  नेकों ऐसे ऐसे  शहर है  जहां  पर  जो  हैँ  उद्योग
 '  चलाये  जाते  हैं  बड़े  बड़े  पूंजीपतियो  के  द्वारा

 उस  कारखानों  का  जो  पाती  निकलता  है
 चह  इतना  दृषित  होता  है  कि  बह  पानी  जहा
 भी  नदी  या  जमीन  पर  गिरे,  उतसे  जनता

 '  को  बडी  हानि  पहचती  है।  उनके  जीवन
 पर  उसका  बहुत  बुरा  प्रसर  पडता है  ।  मैं
 आपके  समक्ष  मध्य  प्रदेश  की  बात  रखना

 '  चाहता  हु  ।  प्राज  मुन्ने  याद  झाता  है  भाई
 भैरो  भारती  जो  कि  नागदा  में  रहते  थे  वे

 'झब  गुज़र  चुके  है,  वे  मौसा  में  गिरफ्तार  हुए
 थे  शौर  गिरफ्तारी  के  समय  में  ही  चल  बसे  ,
 उस  नागदा  में  बिडला  जी  का  कारखाना  चल

 रहा  है  और  बहा  इतना  दूषित  पानी  बहता
 है  जिससें  फसलें  तक  खराब  हो  जाती  है
 उस  पानी  को  सोन  नदी  में  डाल  दिया  जाता
 है मौर  उसी  पानी को  लेकर  लोग  पीते  है  स्नान
 करते  है  ।  बिडला  जी  का  जहां  इमलाई  से  पेपर
 का  धारखाना  है  वहा  का  पानी  छिपरा  नदी
 में  गिरा  दिया  जाता  है  7  मध्य  प्रदेश
 विधान  सभा  में  कई  बार  विधायकों  ने  इस
 सवाल  को  उठाया  लेकिन  पश्राजतक  सरकार
 ने  उस  पर  कोई  ध्यान  नहीं  दिया  है।  मै
 सभक्तता  हूं  कि  केवल  कर  लगा  देने  से  ही
 दूषित  पाती  की  समस्‍या  को  हल  नहीं  किया
 जप  सकता  है  ।  वह  दूषित  पाती  कही  भी

 नवी  में  या  कही  भौर  डाला  जायेगा  उससे

 नुकसान  पहुंचेगा  ।  मैं  चाहता  हूं  कि

 दूषित  पानों  कहां  डाला  जाये  इसकी  ठीक

 व्यवस्था  की  जाये  ।  केवल  टैक्स  लगा  देने

 से  इस  समस्या  का  समाधान  नहीं  होगा  |

 भारत  के  किसी  भी  करणाने  से  कही  पर

 दूषित  पानी  लिकलता  है  तो  उसके  बचाव

 की  व्यवस्था  होनी  चाहिए  शौर  दूषित  पानी

 9088  LS—9
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 किसी  तरह  से  भी  उपयोग  में  नहीं  प्राना
 चाहिए  ।  उसकी  व्यवस्था  होनी  चाहिए
 प्रौर  झगर  कोई  भी  कारखाने  का  मासिक
 सरकार  की  झाज्ञाशों  का  उल्लंघन  करता  है,
 तो  उसको  दंडित  करना  चाहिए  |  इस्र  में
 कहा  गया  है  कि  प्रगर  कोई  उपकर  नहीं  देवा
 घ्ौर  उस  की  जानकारी  में  बहू  ठीक  नहीं
 होगा,  तो  उस  को  कुछ  कम  भी  किया  जा
 सकता  है।  इस  तरह  से  दिलाई  से  काम  नहीं
 चलेगा  ।  हम  यह  देखते  है  कि  जो  गरीब
 प्रादयगी  है,  साधारण  झादमी  है,  उन  के
 लिए  तो  कानूनों  का  पालन  बड़ी  सस्ती  से
 होता  है  लेकिन  जो  बड़े  बडे  प्रादमी  देश  पर
 छाये  हुए,  है  ,  उन  पर  कानूनों  का  पालन
 सख्ती  से  नही  होता  ।  प्रगर  देश  के  स्वास्थ्य
 को  ठीक  रखना  है,  तो  पानी  की  सुरक्षा  जरूर

 होनी  चाहिए  1

 इतना  कह  कर  मैं  समाप्त  करता
 ह

 SHRI  K  A  RAJAN  (Tuchur):  I
 do  pot  want  to  speak  much  on  thi»
 subject  within  the  limited  time  at  my
 disposal

 The  original  enactment  which  was
 made  in  794  the  government  now
 consider  1s  in  sufficient.  If  you  go
 through  the  whole  history  of  pofiu-
 tion,  you  will  find  that  wheréver
 industrial  complexes  have  come  up,
 there  5  a  hue  and  cry  from  the
 people,  especially  the  farmers  and
 agriculturists  against  this  menace™of
 pollution.  The  question  is  one  of
 implementation  It  is  the  industria-
 lists  who  are  the  people  mainly  res-
 ponsible  for  these  things.  My  feelumz
 is  that  even  though  with  good  inten-
 tions  we  pass  this  Bill  and  augment
 the  resources,  the  cess  that  is  going  to
 be  imposed  on  the  local  authorities
 and  industries  will  ultimately  fall  on
 the  common  man  and  it  is  really  the
 poor  people  who  have  to  bear  the
 whole  burden  and  the  industrialists
 who  are  actually  responsible  for  this
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 pollution  will  go  scotfree  If  you  take
 my  Kerala  State,  the  Birlas  have  put
 up  a  rayon  factory  near  Mavoor  and
 ihe  effluents  of  the  factory  are  empti-
 ed  in  the  nearby  river  whereby  a  lot
 of  fish  die  The  fishermen  could  not
 fish  plants  ang  animal  life  are  facing
 destruction  and  there  is  a  hue  and

 y  from  the  people  The  industria-
 lists  had  not  even  the  courtesy  to
 give  relief  to  the  affected  people

 All  these  things  have  to  be  kept  in
 \vuiw  and  I  think  unless  the  Bill  75
 atrengthened  on  these  lines,  it  will
 se!Ve  no  purpose

 at  कुप् नन  (दवरिया  )  सभापति
 महोदया  एस  विधेयक  मे  जां  उद्देश्य  श्ौर
 कारणों  क  क्थनलिखा  हुआ  है  वह  बहुत
 ही  सीमित  है  ।

 पहली  बात  जा  मैं  शाप  के  द्वारा  माननीय
 सत्री  जो  मे  साप्रह  निवदन  करना  चाहता
 %  वह  यह  हैं  कि  हमार  तमाम  ससद  सदस्या  ने
 जिन्होंने  इस  'बिवाद  में  भाग  लिया  हे  जॉ
 सुझाव  दिय  है  उन  का  महनजर  रखते  हा
 माननोय  गती  जी  को  डस  विधेयक  वी  परशिवि
 का  बढातगा  वाहिए  |  झ्गर  इस  खिव  बे
 स्कोप  का  विस्तार  नही  कया  जाएगा
 ता  जा  ar  उस  विशाल  भारत  दश  #  ७०७
 करोड़  जतता  क॑  लिए  चाहते  हैँ  वह  नाभ
 हम  उसे  तहीं  पहुला  सकेगे।  ाप  जानती
 है  कि  हमार  नता  डा०  लाहिया  ने  यह  कहा
 ला  कि  इस  देश  म॑  दरियाआ  का  नदियां  का
 साफ  करों  |  वें  इस  बात  पर  बहुत  जोर
 देते  थ॑  कि  नदियों  की  सफाई  बहुत  जरूरी

 है।  गगा  क्‍यों  पविव है  ।  गया  गयोत्री
 से  निकल  १र  तमाम  झच्छे  मिनरल्स,  खान  और
 खदानों  क।  पार  करती  हुई  हरि  की  पीडी
 पर  भगीरथ  के  भगीरथ  प्रयत्तों  क  बाद

 बहुचती  है  तो  बहुत  पवित्न  मानी  जाती  है
 लेकिन  चल ते  चलत॑  जब  वह  कानपुर  पहुचती  है
 तो  ट फका  का  जूता  बनाने  वाला  मालिक
 उच् म  कारलात  की  गन्दगी  फैताता  है,
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 भौर  वहां  पर  यह  पाती  पीने  लायक  तहीं
 रहता  है।  झापने  एक  तो  पैसा  लीटर  सेस
 लगा  विया।  इस  से  क्‍या  बनने  वाला  है  ।
 जब  तक  यमुना  मे  दूसरी  नदियों  में  पानी  ठीक
 क्र  के  न  छोडा  जाए,  तब  तक  इस  से  काम
 चलने  वाला  तहीं  है  ।  इस-के  लिए  जिला
 परिषद या  बोर्ड  की  कोई  जरूरत  नहीं  है  ।
 झाज  उत्तर  प्रवेश  में  एयर  कार्पोरेश्न
 ट्रात्सपोर्ट  कार्पोरेशन  दूयूववेल  कार्पोरेशन
 शौर  इसी  तरह के  43  कार्पोरेशन बने  हुए
 है  ।  मेरा  कहना  यह  है  कि  इस  क॑  लिए  आप
 एक  स्वायत्तशासी  कार्पोरेशत,  इण्डिपेष्डेंट
 कार्परिशन  बनाए  ।  विदेशों  मे  वाटर  पोल्वूशन
 को  खत्म  करने  के  लिए  जो  कार्मवाही  की
 गई  है  बसी  ही  झाप  कीजिए  ।  वहा  बर
 कन्द्र  की  तरफ  से  एक  से  दृल  कापारेशन
 हाती है  और  उस  क॑  अधीन  राज्य  ग्पोरिश्न
 है  और  उन  को  है ट्रल  बजट  से  पैसा  दिया
 जाता  है  और  उन  को  अपने  पैरो  पर  खड़ा
 किया  जाता  है  |  प्राप  भी  उन  को  से ढल
 बजट  से पैसा  दीजिए ।  §=6974  वा  जीनेन
 हमार॑  उत्तर  प्रदेश  म  जागू  है  मगर  वहा  पर
 इस  /€  बार  म॑  क्या  फ्या  गया  है  भगवान
 जाने  ।  हम  उस  सो  कोई  जानकार।  नहीं
 है  ।  और  पाता  गन्दा  होता  चला  जा  रहा
 है  1

 मैं  एक  दुसरा  सुझाव  दना  चाहता  हू
 जिन  उयोगो  को  प्रापने  लिखा  है  उनमे

 प्राप  डिसह्टिलरी  कां  भी  सम्मिलित  कर

 लीजिए  ।  मेरे  जिल ेमें  कप्तानगज मे  एक
 डिस्टिलरी  है।  उसकी  सारी  गन्दगी  नदियों

 में  जाती  है  जिससे  उपकी  मछलिया मर  जाती

 हैं  और  जो  लोग  उस  पानी  को  पीते  हैं  में

 भी  बाद  में  मरते  है  ।  इसलिए इस  उद्योग

 को  भी  भाप  जोढ  लीजिए  क्योकि  इससे  जो

 गदा  पानी  सिगलता  है  वह  दूषित  शौर

 विषैला  होता  है  ।
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 तीसरी  बात  मैं  इस  विषय  में  निवेदन
 करना  चाहता  हूं  कि  यह  हेक्स  कम  होना
 चाहिए  भौर  जैसा  कि  हमारे  साथी  ने  कहा
 इसमे  सरकारों  का  भी  कूम  प्रनुपात  होना

 चाहिए  ।  गर  राज्य  सरकारें  75  फीसदी
 प्रपना  अनुदान  दे  तो  केन्द्र  को  भी  25  प्रतिशत

 प्रनुदान  देना  चाहिए  ।  खास  कर  के  जो

 घरेलू  पीने  का  पात्री  इस्तेमाल  होता  है  उस
 पाती  पर  काई  टेक्स  न  लगाया  जाए  |  पहले
 जब  दूध  बेचने  वालों  का  झगड़ा  हो  गया  तो
 बीच  की  जो  कमी  थीं,  उसके  भनुयात  को
 केन्द्र  की  सरकार  ने  पूरा  किया  |  इसलिए
 जो  घरेलू  इस्तेमाल  मे,  घरेलू  कामकाज  में
 जो  पानी  इस्तेमाल  कया  जाए  उसके  लिए
 राज्य  मरकारो  को  भी  मदद  करनी  चाहिए
 प्रौर  केन्द्रीय  सरकार  को  भी  कुछ  वह
 करना  चाहिए  |  हमारे  देश  में  केवल  20
 फीसदी  पानी  वा  युटिलाइजेशन  हाता  है
 जबकि  दुनिया  के  दशों  में  १0-90  प्रतिशत
 तब  पानी  का  यूटिलाइजे  जन  होता  हैं  । इसलिए
 कोई  ऐसी  याजना  बतायी  जाए  जिससे  हमारे
 देश  मे  भी  अधिक  से  पंधिव  पानी  का

 यूटिलाइजेशन  हो  सबे ।  मोतरमा  मलिकाए
 ्राजम  ती  यरकार  ने  दस  पर  कुछ  ध्यान
 नहीं  दिया  ।  यह  तो  दिया  नि  हम  am
 झ्रौर  कावेरी  ा  मितायेगे  तो  विन  उरा  में काम
 कुछ  भी  नहीं  आ  म  3  मीद  है  फि  मत्री
 जी  इस  झोर  ध्यान  देंगे  भ्रौर  भ्रच्छा  पानी
 लोगा  की  देगे  जिससे  लोग  IT  र्वास्ध्य  खराब
 नही  होगा  |

 मैं  एक  बात  और  इस  बविपय  में  कहना
 चाहता  हु  |  इस  विषय  का  एक  झलग  मल्लालय
 होना  चाहिए  ।  इसको  किसी  मेडिकल  मिनिस्ट्री
 में  या  मत्नी  जी  के  मत्नालय  से  सबधित  नहीं
 करना  चाहिए  |  इसका  एक  भ्लग  मन्नालय

 होना  चाहिए  ।  ये  जो  हमारे  जीवन  में
 समधित  चीजे  है,  पानी,  हवा  और  खाद्य,  ये
 सब  कीजे  हमे  शुद्ध  मिलनी  चाहिए  भौर  बह
 तभी  हो  सकता  है  जबकि  इतका  एक.  अलग
 अन्नालिय  हो  t  इसलिए  मैं  चाहता  हू  कि  मत्री
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 जी  मेरे  सुझाव  को  मान  लें  1  इससे  जो  पोल्युशन,
 मोडरनाइजेशन  की  वजह  से  हो  रहा  है,
 बह  झागे  चल  कर  नहीं  होगा  ।  सलिए  मै
 माग  करता  हु  कि  इसका  एक  प्रलग  मंत्रालय
 हो  जिसमे  प्रगले  पाच  सालो  में  हमके  नतीजे
 सामने  भ्राए  ।  जिस  तरह  से  फिएट  गाड़ी  को
 ट्रापपोर्ट  शौर  बडी  बसे  बनाने  के  मंत्रालय
 से  सर्वाधत  कर  दिया  जाता  है,  इस  काम  को
 भी  किसी  और  मत्नालय  से  सम्बद्ध  ०  किया
 जाए  ।  इससे  हमारा  काम  चलने  वाला  नही
 है  ।  इसलिए  4  चाहता  हु  कि  इसका  एक
 झलग  मतालय  बनाया  जाए  जिससे  हमे  शुद्ध
 हवा  शुद्ध  पानी  झौर  शुद्ध  खाने  को  मिल  सके  ।
 यह  लोगो  का  बर्थ  राइट  है  1  इसको  दिये
 बिता  किसी  भी  जनतत्नीय  सरकार  का  काम
 नहीं  चल  सकता  है  ।  मुझे  झाशा  है  जब  मती
 जो  पस  विधेयक  की  परिधि  को  बवायेगे  तो
 इन  चोजो  का  इसमें  सम्मिलित  कर  लेणे

 शो  राममति  (बरली)  में  मत्री  जी
 का  हयात  इस  भौर  झाकर्षित  करता  चाहता
 ह  कि  भारतव्फ  में  नदियों  को  घाभिक  दृष्टि
 में  देखा  जाता  है  |  विदेशों  में  शौर  पश्चिम
 के'  मल्का  में  नदिया  को  इस  दृष्टि  से  नहीं
 देखा  जाता  है  ।  हमारे  यहा  लोग  समझते
 है  कि  दरिया  में  नहान  से  मे  मुक्ति  मिलेगी  1
 में  जिस  इचाये  से  आता  7  उस  इलाके  में
 रबड़  की  फेक्ट्री  है,  सृगर  की  फेक्ट्री  है।  उन

 सब  का  पाती  जाकर  रामगगा  में  पहचता  हैं
 श्रौर'  प्रल्टी-मेटली  वह  पानी  गगा  में  जाकर

 मिलता  है  t  उसी  पानी  को  लोग  पोते  हैं,
 जानवर  पीते  हैं  ।  उससे  तिल्‍ली  की  बीमारी,
 पीलिये  की  बीमारी,  जिगर  की  बीमारिया
 हा  करती  हैं  |  इसको  लोग  जानते  नहीं  1
 लेकिन  जब  बीमारिया  फैल  जाती  हैं  तब  पता
 चलता  है  ।  मैं  कहना  चाहता  हू  कि  यह  जिम्मे-
 दारी  हर  कारखाने  की  है।  जब  वह  कारखाना
 लगता  है,  रुपया  पैदा  करता  है  तो  उत्का
 यह  कर्त्तव्य  भी  हो  जाता  है  कि  वह  पत्ती  को
 साफ  करे,  उस  पानी  को  फिर  से  इस्तेमाल
 करे,  उसे  दरिया  मे  डालने  की  जरूरत  नही  है।
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 उसका  रीयूटिलाइजेशन  होना  चाहिये  1
 सरकार  की  इस  चोज  को  देखना  जिम्मेधारी
 तो  है  ही  उस  कारखानेदार  वी  भी  यह  जिस्में-
 दारी  है  कि  वह  देखें  कि  पानी  का  दुबारा
 इस्तेमाल  हो  और  उस  गन्दे  पानी  को  दरिया
 में  बहा  न  दिया  जाए।  सराहर  टैक्स  लगाए
 लेकिन  उसने  साथ  साथ  न  पर  जिम्मेदारी

 भी  डाले  ।  प्रापको  इस  चीज  को  गैडेटरी
 बना  देना  चाहिये  ताकि  कोई  उससे  बच  पर
 जाने  त  पाए  |

 8  hrs

 जगह  जगह  पर  झाज  इडरद्रीज  लगी
 हुई  है।  मैं  चाहता  #  कि  वहा  पर  अलग  झलग
 लेबोरेटटीज  खोली  जानी  चाहिये  |  मोगदल
 जेबोरेटरीज  भी  आपकों  खालना  चाहिये
 यनिवर्सिटिया  बौर  कलेजा  म  जहा  पर
 साइस  क्लासिस  है  वहा  बे  विद्याथिया  का
 और  उनका  भी  आपकों इस  काम  म  एसामिएट
 बरना  चाहिये  शौर  बहा  पर  छाबा  को  इस
 चीज  का  भिखाना  चाहिये  ।  इसस  जागे  चत
 कर  उनके  लिए  नौकरिया  पाने  का  क्कौप

 खुलेगा  ।

 हमारे  देश  में  एक  दो  नहीं  हजारा
 इडस्ट्री  है।  टेक्सटाइल  फाइबर  भिधेटिक्स
 फार्मास्यटिकल्ज  मेटन  अ्ार्गेनिष  केमिबल्ज

 फूड  प्रासेसिंग  पैट्रो  इंडस्ट्रीज  हेबी  कौमिक्ल्ज
 ढुकटर  ब्रलकोहल  झादि  न  जाने  क्तिनी  तरह
 की  इ-डस्ट्रीज  हमारे  देश  मे  है।  उनके  जरिये
 कितना  पानी  दूषित  होता  है  उसका  प्रदाजा
 लगाना भी  बहुत  मश्किल  है।  जो  एनविरनमैंटल

 पाल्पूशन  हो  रहा  हैं  इस  पर  रोक  लगाना
 भी  इस  बिल  का  उद्देश्य  हाना  चाहिये  ।
 कानपुर  बम्जई  श्रहमदाबाद  श्रादि  जो  बड़े
 बड़े  शहर  हैं  उनदे  अदर  श्राज  फैक्टिया  खल
 गई  हैं  पचास  पचास  शौर  साठ  सा5  खुल
 गई  है  भौर  उन्होंने  वातावरण  को  और  पानी
 को  गदा  कर  रखा  है  ।  इस  पर  रोक  लगती
 चाहिये  तकि  लोगा  का  वॉस्थ्य  प्रच्छा  हो  ny
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 यह  जो  जद्देश्य  है  प्रगर  यह  पूरा  नहीं  होता
 है  तो  हमारी  जितनी  एफर्टस  है  वे  सब  बेकार
 जाएगी  |

 एक  ही  बात  मुझे--कहनी  थी  ।  हडस्ट्रीज
 जब  फायदा  उठाती  है  चीज  बनाकर  झौर
 पानी  भ्रादि  का  गदा  करती  हैं  वे  साफ  भी
 करे  फिर  उस्तमाल  भी  करे श्रौर  दरिया  में
 उस  पानी  को  बहा  न  दे  ।  इन  शब्दों  के  साथ
 मैं  इसका  समर्थन  करता  हू  ।

 क्रो  युबराज  (कटिहार)  जन  (प्रदूषण
 निवारण  तथा  नियन्षण)  उसका  विधेयक
 977  बहुत  ही  सावजनिब  ह्ति  था  विधयक

 है  पौर  मैं  उसका  समथन  बरता  है  1
 इसक  उपबधा  क  त्रियान्वयन  दल  ां  बन्द्रीय
 तथा  राज्य  बाई़ों  हतु  निधि  की  यवस्था  की
 गई  है  ।  उद्यागपति  जा  नंदा  क  पाती  का
 गदा  करत  2  उनका  ऐसा  बरतने  स॑  रोबन
 के  लिए  यह  उचित  ही  था  fi  कछ  प्रावधान
 किए  जात  आऑर  यर्ार  कदम  उठाए  जात  I
 af  साधारण  नंगरपाजिबाय  या

 स्थुनिसिपत  बारणारणन  जा  झाज  देश
 में  काम  कर  गहेह  हि;  कापी  प्रगिकसित  है
 वे  गन्दगी  का  साफ  नहीं  ब्रा  पात  उचित
 व्यवस्था  जनहित  की  तहीं  क्र  पाले  बन्द्रीय
 सरकार  भी  उनका  पर्याप्त  अनुदान  नहीं
 देती  है  ।  ये  जो  छाटी  छाटी  नगरपालिबाये  है
 या  कारपारेशनज  है  मैं  चाहता  र्  उनका  ta
 उपबर  ससे  मक्‍त  कर  दिया  जाए  ।

 आपने  एक  केन्द्रीय  शीर  र/ज्या  म  बाड़
 बनाया  है  केन्द्रीय  बाई  की  तरफ  स  लैबोरेटरी

 खुली  है  और  जब  तक  बह  अपनी  राय  नहीं
 द  देती  है  क।ई  प्रासीक्यूणन  नहीं  हो  पाण्गा  1
 जा  स्थानीय  लबारेटरीज  हैं  स्टेट  बाईंज  की
 वे  एक  तरफ  सै  डिफेक्ट  /  कैस्पीय  बार्ड  ही
 उनको  सलाह  देगा  तकनीकी  सहायता  उनकी
 करेगा  और  उनका  मार्ग  दर्शन  बरेगा  |  यह
 सालह  सदस्या  वा  जां  राज्य  बोई  है  उसक
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 पास  जो  झपनी  लैबोरेंटीज  हैं  उनकी  जो  राय

 है  उसके  मुत्ताबिक  उनको  इजाजत  तो  होती
 चाहिये  कि  वे  दोपी  इडस्ट्रियलस्ट्स  को

 प्रामोकक्‍्पूट  कर  सके  ।  चूकि  नदियों  के  किनारे
 उद्योग  लगाए  जते  हैं  इस  कारण  से  नदियों
 का  पाती  गन्दा  हो  जाता  है  |  साधारण  गाव
 का  ादनी  नदी  या  तालाब  से  पानी  लेता

 है  ।  श्राज  भी  हमारें  दश  में  एक  डेढ  लाख
 बस्तियों  मे  पीने  के  पानी  का  कोई  प्रबंध
 नहीं  है  |  वहा  के  गरीब  प्रादमी  तालाबों  या
 छोटी  बडी  नदियों  से  ही  पानी  लेते  है  i  कई
 उद्योग  है  जा  दरियाप्रों  के  किनारे  लगे  है  ।
 बरोनी  का  प्राप  'फरटिलाइजर  कारखाना
 देख  ले  1  हगली  के  किनारे  कलकत्ता  और
 ब्रालनमोल  के  वीच  डेड  दो  मौ  उद्योग  लगे

 हुए  है  ।  दर्गापुर  का  कारखाना  दामोदर  के
 किनारे  है  1  बह  दामोदर  नदी  और  गगा  के
 फिनारे  बरोनी  फटिलाइजस  है,  या  जो
 क्रेमिकल्स  के  दुसरे  कारखात  हे,  था  श्रायल

 रिकाटनरीज  है  (ह  बड़ौदा  में  माही  नदी
 है  या  परियार  नदी  केरल  में  है  जहा  सैकडो
 उद्योग  है,  यह  तमाम  उद्योग  नदियों  के  पाती
 जो  प्रदूषित  करते  रहते  है  a  तो  इत  पर  जो
 उपकर  लगाने  की  बात  हैं  वह  भौर  झधिक

 नगाना  चाहिये  |  हम॑  केवल  उपकर  लगाकर

 ही  सतुष्ट  नहीं  होना  चाहिये,  बल्कि  ऐसे
 |  उद्योग  जो  जल  को  प्रदूषित  करते  है  या  एसे

 उद्योगपति  जिनको  स्थानीय  लोगो  की

 बठिनाइयों  और  प्रावश्यकताधों  का  कोई

 ब्याल  नहीं  है  शौर  व्यक्तिगत  मुनाफ  के  लिये

 जा  लोग  जल  को  प्रदूषित  करते  हैं,  लेकिन

 समाजवादी  देशो  में  जल  के  प्रदूषण  को  ऐसी
 पमस्या  नहीं  हैं,  वहा  जल  का  प्रदूषण  नहीं

 15  पाते  हैं,  लेकिन  जहा  व्यक्तिगत  उद्योग  है
 बहा  पर  कोई  नियत्नणण  नहीं  है,  तो  उत  पर

 पडोर  नियवण  की  जरूरत  है  ।  बह  उद्योगपति
 चीन  करोड़  क्या  सरकार  का  30  करोड़  Fo

 Pollution)  Ces;  Bill
 भी  दे  देगें  ।  इसलिय  कठोर  दड  की  भी
 ्रावश्यकता  है  ताकि  पेय  जल  को  वह  प्रदूषित
 न  कर  सके  1

 लिर्माण  प्रोर  झावात  तथा  पूर्ति  ह ६,
 पुनर्थास  मज्री  (६.3  लिकलदर  बस्त)  सदर
 साहिबा,  यह  बात  तो  बेहद  इत्मीनाल  का,
 बायस  है  कि  सभी  प्रातरेबिल  मेम्बर्स  इससे
 मुत्तफिक  है  कि  वाटर  पौल्यूशन  को  रोकना
 चाहिये  |  यह  बिल  पास  न  किया  जाय,
 इसकी  मुखालिफत  किसी  मेम्बर  ने  नहीं
 की,  इसके  लिये  मैं  इस  हाउस  के  मेम्बर्स
 का  शुक्रगुजार  हू  ।  इसके  लिये  भी  शुक्रगुजार
 ह  कि  जिन  भेम्बर्स  ने  इस  बिल  में  दिलचस्पी
 ली  है  शौर  काफी  प्रच्छे  सुझाव  दिये  है  1  बाते
 ्स  कदर  कही  गई  हो  सकता  है  कि  कोई
 बात  जवाब  के  वगैर  रह  जाय  ।  मैं  झानरेबिल
 मेम्बर्स  को  यकीन  दिलाना  चाहता  ह  कि  87

 बहुत  तवज्जह  और  तफ्सील  से  हर  एक
 की  तकरीर  सुनी  है  शोर  जिस  फ़िल्म  के
 तामीरी  सुझाव  सामने  दाये  है  उनको
 नोट  किया  है  1  लेकिन  बहुत  सार  सुझाते
 कोमन  रहे  हैं  7  कुछ  एसे  सुझाव  हो  सकव
 है  जिनके  बारे  मे  मै  कह  सक,  उसके  लिये
 माफी  चाहता  हू  t

 पहले  तो  मै  कुछ  इनफरादी  बातों  का
 जिक्र  करना  चाहता  हु  :  एक  साहब  ते  कहा
 कि  रेयान  शड्पूल  में  मौजूद  नहीं  है।
 शहूपूल  मे  टैक्‍्सटाइल  का  जिक्र  किया  गया
 है  और  उसमे  रेयान  प्रा  जाता  है  t  टेक्सटाइल
 धडस्ट्री  शडयूल  के  नम्बर  0  पर  है  t  इसी
 तरह  से  किसी  साहब  ने  डिस्टिलरी  का  जिक
 किया  था  |  तो  वह  भी  शड्यूल  5  न०
 पर  झा  जाती  है

 Processing  of
 product  industries.
 5.08  brs.

 {MR  Deruty-Sreaxer  का  th,  chair]

 land  yegetable
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 हमारे  एक  मोहतरम  दोस्त  ते  जिक्र
 किया  कि  जमुना  के  पोल्यूशन  से  बेहद  इजाफा
 ह ैजो  उस  कदम  से  हमा  है  जो  उत्तर

 प्रदेश  गवर्नेमेट  ते  नोयदा  के  नाम  से  एक
 बड़ी  इडस्ट्रियल  एस्टेट  कायम  की  है  ny  नोयडा
 का  कामम  करना  जमुना  के  पानी  को  खराब
 करने  के  लिय  ही  नहीं  है,  बल्कि  नेशनल
 केपिटल  रीजन  का  भी  उल्लंघन  किया  गया
 है,  और  भ्रफत्तोसताव  है  t  लेकिन  अ्रभी  इसके
 लिय  कहता  मुश्किल  हैं  कि  क्‍या  कदम
 उठाया  जाता  है  उसकी  एक्टिविटी  न  हो,

 क्योकि.  वह  एक  'फुलफूमेजड  इडस्ट्रियल
 टाउन  है  ।

 दो,  एक  बातों  में  जिक्र  किया  गया  है
 एयर  पौल्यूशन  के  बारे  मे  -  कमप्रीहेसिव
 पौल्यूशन  का  जिक्र  किया  गया  है  1  ता  मैं
 कहना  चाहता  हे  कि  एयर  पौल्यूशन  के  बारे
 में  एक  बिल  कैबिनट  ने  पेश  कर  दया  गया  है
 जो  बहुत  जल्दी  पालियामेट  के  सामने  प्रा
 जायेगा  ।  जो  प्रमेडमेट्स  ब्लाई  है,  उत  पर
 जो  तजबीजे  है,  उनके  मृताल्वि  में  इतना
 ब्रज  कर  देना  चाहता  हू  वि  उन  ब्रमेडमेट्स
 को  एक  साथ  लूगा  ।

 मैं  भ्पने  साथी  ero  राय  स  अर्ज  कर
 देना  चाहता  ह  कि  बोर्ड  का  काम  तो  है  ही
 मानीटर  करना,  पोन्यूणन  द्रीटसट  को  रोकना
 नही  है  बल्कि  प्लाट  लगाना  है  |  यह  समझ
 लेता  कि  बोर्ड  प्रगर  कायम  है,  भौर  प्लाट
 लगा  किया  तो  प्राइन्दा  कभी  यह  तवज्जह
 नहीं  की  जा  सकती  कि  ट्रीटमेट  प्लाट  लगाने  के

 वाबजूद  पाती  पाल्यूट  हो  रहा  है  या  नही,
 हू  गलत  बात  है  ।

 यह  जिक्र  किया  गया  है  कि  यह  साढ़े
 3  करोड  का  जो  सैस  है,  इससे  रैवन्यु  मिलेगा

 या  उसका  खर्चा  होगा  ।  मैं  भर्जे  करना  चाहता

 हु  कि  यह  सिर्फ  एडमिनिस्ट्रटिव  खर्च  के  लिये

 है  1  इस  साढे  3  करोड के  जरिये  प्लान्ट  नही

 NOVEMBER  28,  i977  and  Control  of  268.
 Pollution)  Cess  Bill

 लगाई  जा  सकतो  प्याट  के  लिप  सो  फाल्यूटर
 का  काम  होगा  कि  वह  प्लान्ट  लगाये  |

 SHRI  ANNASAHEB  P  SHINDE
 Will  you  not  provide  for  research  out
 of  this?

 SHRI  SIKANDAR  BHAKT  Yes,
 certainly  We  will,  because  that  part
 which  is  coming  to  the  central  board
 will  be  employed  to  do  research  work
 The  cential  board  is  looking  after
 Union  territories  ang  some  part  will
 be  spent  on  research  too

 Now  the  major  objections  iaised
 are  included  in  the  amendments  that
 have  been  tabled

 मैंने  ग्रमड  मंटस  का  कनासिफ़राई  कर  किया
 है  ।  जनरल  प्रिसिउत्ज  के  बार॑  मे  मैं  बहुत
 ज्यादा  श््जं  नहीं  करना  चाहता  माटी  माटी
 बाते  तो  भरा  ही  जाबगी  उसलिय  उनका  नदीं
 रख  रहा  2  |

 क्षी  युवराज  गुद्धिचरण  के  लिय  पानी
 सबसे  जरूरी  चीज  है  उस  प*  भी  श्राप  सैस
 लगा  यह है  |

 श्री  सिकन्‍दर  द... ह  मैन  अर्ज  क्या  था
 कि  जो  पात्री  डिस्चार्ज  हाता  है  उसकी
 करीब  करीब  मनासिबत  जां  पानी  कज्युम
 होता  हे  उससे  हांती  है  |  क्योकि
 डिस्चार्स  षिये  गये  पाती  का  एक्यूर-
 टली  नापता  बिस्कुत  नामुमक्नि  है  इसलिये
 यह  तय  हुआ  है  वि  जा  पानी  कज्यूम  हुआ है
 उसको  नापते  का  एक  तरीषा  हमारे  पास
 है,  उस  पर  सैस  लगा  दिया  जाये  |  मगर
 बह  ध्ाउट  श्राफ  प्रपोर्शन  होने  का  सवाल

 नही  है  t  बुनियादी  सैस  पाल्यूशन  पर  ही  है
 क्योकि  डिस्चार्जड  बाटर  एक्यूरेटली  नापना

 मुमकिन  नहीं  हैं,  इसलिये  उसको  रखा

 है  1

 एक  माननीय  सदस्य  जो  उद्योगपति
 प्रपना  ही  पानी  लेते  हैं,  उसका  कया  होगा  ?
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 ot  लिकम्यर  wet  उपाध्यक्ष)  महोदय,
 मैं  यह  भर्ज  कर  रहा  था  कि  अ्रमेडमेट्स  1  से
 qd.  तक  शौर  चौथी  लिस्ट  में  प्रमेडमेट
 I8  श्रोर  छटी  लिस्ट  में  अमेडमेट  21,  यह

 सव  एक  ही  चीज  से  सबन्ध  रखते  ह  |  यह

 मेह मेट्स  सजैस्ट  करते  है  कि  जो  डामैस्टिक
 यूज  के  लिये  पानी  पर  सैंस  लगाया  जा
 रहा  है.  वह  न  लगाया  जाये  ।  इसमें  दा  बाते
 काबिलेतवज्जह  है  ।  एक  तो  यह  कि  किसी
 साहब  a  इससे  उत्कार  नहीं  किया  कि
 डामैस्टिव'  यूज  में  जो  पाती  श्ाता  है  उससे
 भी  पात्यशन  हाता  है  1  झगर  इसका  छाड़ा
 जायेगा  सिर्क  उडस्ट्रीज  पर  लगाया  जायेगा
 तो  यह  डिस्क्रिमिनेशन  हागे।  |

 एक  साननीय  सदस्य  कया  डिस्त्रीमिनशन

 हाता ही

 श्री  सिकल्‍दर  बहत  एवं  पाल्यटर  का
 छोटेगे  आर  दूसरे  पर  सस  लगागेंगे  हमारी
 गाय  हे  बि,यह  डिस्क्रिमिनंशन  होगा  |  आपका
 अ्रस्यत्य।२  है  जा  चाहे  राय  बनाये  |

 श्री  बोस  प्रकाश  हवागी  (वहराद  ,)
 इम  पानी  फा  सबन्ध  पाल्यूणन, स  हें  या,  हर
 पाना  से  है  ।

 श्रो  सिकनन्‍दर  बख्त  पाती  उम्तमारा  हारने
 4  बात  पाल्यूट  हाता  है  a  हम  यह  समझते;
 For  ag  मसक्नि  नहीं  जगा,  सनासिब  नही
 हाशा  कि  एक  पाल्यूटर  को  'छोड़वर  दूसर
 पर  सस  लगाय।  जायें  |  यह  जरूर  है  कि
 इडास्ट्रियल  पात्यूशन  पर  जो  सैस  सजेस्ट  किया
 गया  है  वह  2  पैस  से  ढाई  पैसेप्रति  किलोमीटर
 सजैस्ट  फिया  गया  है  भौर  डोमस्टिक  इस्तेमाल
 के  लिये  जो  सज्ैस्ट  विया  गया  है  बह  2  पैसे
 फी  किलोजिटर  सजैक्ट  किया  गया  है।  इसका
 इन्हिसार  क्यालिटी  झाफ  एफूलएस  पर  है  1
 यह  तस्लीम  किया  गया  है  कि  डोमैस्टिक  इस्ते-
 माल  के  बाद  पानी  मे  एफलुएन्स  कम  होता  है,
 जब  कि  इडंस्ट्रियल  यूज  के  बाद  वह  ज्यादा
 होता  हैं  ।  वहा  भी  यह  फर्क  रखा  गया  है  कि
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 क्वालिटी  झाज  एफूलुएन्स  क्‍या  है  और  उसी
 के  लिहाज  से  दो  से  ढाई  पैसे  फी  किलों-लिटर
 तक  सैस  लगाया  गया  है  t

 भरी  श्रोम  प्रकाश  त्यागी  घर  के  इस्तेनाल
 के  पानी  पर  सैस  लगाने  से  गवर्नमट  बी  बड़ी
 भारी  बदनामी  होगी  1  घर  वे  इस्तेमाल  के
 पानी  से  पालूशन  होता  है  यह  बात  समझ
 में  नही  ग्राती  है  |  इडस्ट्रियल  धूनिटग  पर
 बेशक  सैस  लगाया  जाये  |

 क्री  सिकन्दर  बह्त  मुझे  श्रफसोस  है
 कि  जिन  एमेडमेटस  का  मैं  ने  जिफ़  किया  है
 उन्हें  मै  मन्जूर  नही,कर  सक्‌गा  1

 MR  DEPUTY-SPEAKER:  Accept-
 ing  oD  not  accepting  any  amendment
 will  come  later,  in  the  second  read-
 ing,

 गनी  सिकन्दर  बरत  कु  सचालल
 एमडमटस  नन  5  और  i9  से  मिलते  है।
 कस्टीट्यूशने  के  ओटिवल  it4(a)  क॑
 मृताबिक  कानसालिडेटिड  फड़  आफ  इंडिया
 से  काई  रूपया  एश्राप्रिएट  न  कया  जा  सक्‍ता
 है,  जब  त्तवा  कि  इस  ब'  लिए  कोई  ला  न  पास
 क्या  जाये  t  लेकिन  श्री  चित्त  बसु  के  एसेड-
 ट  में  एप्रोप्रिएणन  करत  वाले  ला  के  ्
 काई  प्राविजन  नहीं  है  ।  उन्होंने  25  परसेट
 बौर  75  परसेट  की  जो  बात  कहीं  है,  एस
 प्राटिकन  के  मुताबिक  यह  मसकिन  नहीं  है  कि
 उस  पर  अमल  हो  से  |

 श्र  म  श्री  राजगापालन  ने  यह  फरमाया
 था  कि  यह  कानून  समी  स्टेटस  भे  लागू  होना
 चाहिए  t  मैने  इन्ट्रोडकटरी  स्पीच  मे  प्रर्ज
 किया  था  कि  सात  स्टेट्स  ऐसी  है,  जिन्होंने
 974  के  एक्ट  को  मन्‍्जूर  नहीं  किया  है
 तामिलताडू,  महाराष्ट्र,  उद्दीसा  नागालेड
 मणिप्र,  मेघालय  और  सिक्किम ।  उन्हे
 पर्मुवेड  किया  जा  रहा  है  कि  वे  इसे  मन्जूर  बर
 ले  ।  तब  सब  स्टेटस  मे  थूनिफामिटी  हो  जायेगी  ।
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 [at  सिकन्दर  बख्त]
 मेरा  खाल  है  व  शायद  ऐसो  काई  बात

 नही  रह  गई  है  जिप  का  मुझ  जिन  करना
 चाहिए  था  ।  ष्स  लिए.  मेरी  दर्खपास्त  है  कि
 इस  बिल  का  इस  शक्ल  मे  पास  क्या  जाय  |
 जैगेरल  एनवायरनमेटल  पालूशन  का  खित्र
 किया  गया  है  1  एयर  पातशन  वे  बार  से  बिल
 केवितरेट  के  सामने  पेश  कर  दिया  गया  दे  ।
 वहा  से  प्राते  के  बाद  मैं  उम्मीद  करता  हू  कि
 बह  बचत  ज  दी  दप  हाउस  भ  झा  जारगा  ।
 दमे  उम्तोद  है  कि  मेम्बर  साहबान  दस  चिन
 वा  गास  बर्ने  की  जया  करंग  ।

 MR  DEPUTY-SPEAKER  The
 question  is

 That  the  Bill  to  provide  for  the
 levy  and  collection  of  a  cess  on
 water  consumed  by  persons  carly-
 ing  on  certain  industries  ang  by
 local  authorities  with  a  view  to
 augment  the  resources  of  the  Cen-
 tral  Board  and  the  State  Boaid.  for
 the  prevcntion  and  contro!  of  watcr
 pollution  constituted  under  the
 Water  (Prevention  and  Control  of
 Pollution)  Act  974  be  taken  into
 consideration

 The  motion  wa,  adopted
 MR  DEPUTY-SPEAKER  Now

 about  Clause  2  Mis  Rangnekar  1s
 not  present  The  question  35

 That  clause  *  stand  part  ¢f  the
 Bill

 The  motion  wa,  adopted
 Clause  2  way  added  to  the  Bill

 MR  DEPUTY-SPEAKER  Now
 Clause  3  Mrs  Rangnekar  55  not  here
 There  ate  some  other  amendments
 Dr  Ram:  Singh  are  you  moving  your
 amendment’  First  of  all  you  must
 make  up  you:  mind  whether  ,ou  war  ,
 to  move  it  or  not

 DR  RAMJI  SINGH
 the  same  side

 MR  DEPUTY-SPEAKER  I  think
 vou  are  not  moving  it  I  take  it
 like  tiat  Now  about  Shri  Yuvraj

 We  are  on

 NOVEMBER  28,  977  and  Control  of  272
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 SHRI  YUVRAJ  I  withdraw  :t.

 MR  DEPUTY-SPEAKER  The
 question  is

 “That  Clause  3  stand  part  of  the
 Fall”

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill
 MR  DEPUTY-SPEAKER  Now

 Clause  4  Mrs  Rangnekar  is  not  here
 The  question  i5

 That  Clause  4  stand  part  of  the
 Bill

 The  motion  was  adopted
 Claus:  4  was  added  to  the  Bill

 MR  DEPUTY-SPEAKER  Clause
 5  Mis  Rangnekar  i  not  here

 The  question  5
 That  Clause  5  stand  part  of  the

 Bill
 The  motion  was  adopted

 Clause  5  was  added  to  the  Bill
 MR  DEPUTY-SPEAKER  The

 questeun  34
 That  Clause  6  stand  part  of  the

 Bill
 Ihe  motion  wus  adopted

 Clause  6  was  added  to  the  Bull
 MR  DEPUTY-SPEAKER  Clause

 7  Dr  B  N  Singh  is  also  not  here

 The  question  is
 That  Clause  7  stand  part  of  the

 Bill
 The  motion  was  adopted

 Clause  7  was  added  to  the  Brll

 Clause  8  (Crediting  proceeds  of  cess
 to  Consolidated  Fund)  of  Indu  and

 tippheation  thereof)
 MR  DEPUTY-SPEAKER  Clause

 8  Mr  Chitta  Basu,  your  amendment
 Mo  ५५  ४६  not  wdmsited,  beceuse  Uae
 President  has  withheld  his  permission
 Do  you  want  to  move  your  amend-
 nent  No  57
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 SHRI  CHITTA  BASU  Yes,  Sir  I
 beg  to  move.

 “Page  3—
 omit  lines  25  to  28’  (15) t

 MR  DEPUTY-SPEAKER  The
 question  35

 Page  3—
 omit  lincg  25  to  28"  (15)

 The  motion  was  negatrved

 MR  DEPUTY-SPEAKER  The
 question  is

 ‘That  Clause  8  stand  part  of  the
 Bill  '

 The  motion  was  adopted

 Clause  8  was  added  to  the  Bull

 Clauses  9  to  3  were  added  to  the  Bill
 Clause  4  (Penalty)

 MR  DEPUTY-SPEAKFR  Now
 about  clause  4

 SHRI  CHITTA  BASU  be,  to
 move

 “Pape  4—
 mit  lines  38  to  40  (If)

 MR  DEPUTY-SPEAKER  The
 question  is

 Page  4—
 omit  lines  38  to  40"  (16)

 The  motton  was  negatived

 SHRI  CHITTA  BASU  I  wanted
 to  listen  to  the  Minster  as  to  why
 he  has  pot  accepted  at

 MR  DEPUTY-SPEAKER
 aheady  explained

 SHR]  CHITTA  BASU  MMi  Leputy-
 Speaker  Sir,  you  have  prevented  the
 Minster

 He  has

 MR  DEPUTY-SPEAKER  I  have
 not  prevented  anybody  The  Minister
 has  been  talking  about  every  amend-
 ment,  evén  before  they  were  moved
 “What  was  preventeq  was  the  ac  ep-
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 tance  or  rejection  of  the  amendments
 before  they  were  moved  He  talked
 about  the  amendments  all  mght

 SHRI  SIKANDAR  BAKHT  I  think
 I  have  already  said  it  Probably  he
 has  missed  it  This  provision  has
 been  made  with  a  view  to  avoiding
 irivolous  plaints  by  u  ted
 People  before  civil  courts,  which  wilt
 iesult  yn  unnecessary  litigation  Since
 State  Boards  and  Cential  Boards  are
 the  only  authorities  to  assess  ang  to
 determine  whether  an  offence  ha?
 been  committed  under  this  Act,  they
 alone  should  refer  the  matter  to  the
 court

 MR  DEPUTY-SPEAKER  The
 amendment  to  thi,  cluuse  has  already
 been  rejected

 MR  DEPUTY-SPEAKER  The
 question  is

 “That  clause  4  stand  pait  of  the
 Bill

 The  motion  was  adopted

 Clause  4  was  added  to  the  Bull
 Clause  ्  to  l7  were  added  t>  the  Bill
 Schedules  I  and  II  were  added  to  the

 Bil
 Clawse  ]  the  Enacting  Formula  and

 the  Title  were  added  to  the  Bill
 SHRI  SIKANDAR  BAKHT  I  bee

 to  move
 ‘That  the  Bill  be  passed

 MR  DEPUTY-SPEAKER  Motion
 moved

 That  the  Bill  be  passed’
 ‘SHRI  CHITTA  BASU  I  have  the

 hon  Minister  on  record  to  say  that  he
 has  understood  the  rationale  of  my
 amendment  No  0  4  although  the
 President  in  his  wisdom  has  declined
 to  give  his  consent  for  moving  it

 MR  DEPUTY-SPEAKER  You
 cunnot  move  it

 SHRI  CHITTA  BASU  But  the  hon
 Minister  has  understood  the  rationale
 of  yf  May  I  have  an  as»uance
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 MR  DEPUTY-bPEAKER  When
 it  a8  not  moved,  how  can  he  under-
 stand  the  :ationale  of  it?

 SHRI  CHITTA  BASU  Ip  the
 matte:  of  division  of  resources  would
 he  bea  in  ming  the  ratwaale  which
 I  have  introdu  td  in  the  form  of  my
 amendment?

 MR  DEPUI\-SPLAKER
 no  amendment  Let  us  be  ver)  clear
 about  it  If  jou  are  plo)  sunding
 some  idea  on  which  you  want  the  rc
 action  of  the  Mister  thit  3s  qa  ciffer
 emi  malier  Bui  ii  you  ire  iaiking  vi
 a  non-existent  amendment  Lecause
 it  has  not  een  moved  there  is  no
 point  in  domg  so

 There  is

 SHRI  (HITTA  BASU  Tet  us  ior
 the  time  being  forget  that  there  was
 an  amendment  In  the  matter  of  divi-
 sion  of  resources  will  the  proportion
 of  75  per  cent  b,  the  States  and  25
 per  cont  by  the  Centre  }t  taken  into
 considerttion?  Miy  I  hive  this  6
 *urance  from  him?

 SHRI  SIKANDAR  BAKIII
 not  at  all  agree  to  such  o
 @ivision  of  resources

 MR  DFPLTS  SPFAKER  The  qe
 fon  is

 That  the  Bill  be  piss  i

 Ten
 po  itive

 The  motion  uas  adopl  d

 35  30  hrs
 ADVOCATES  (AMENDMINT)  BIII

 THE  MINISTER  OF  |AW  TUSIICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  I  beg  to  move

 That  the  Bill  further  to  amend
 the  Advocates  Act  i96]  be  t  ken
 into  consideration

 The  Bill  is  a  very  sample  one  [here
 are  three  Matters  that  the  Hill  pur
 potts  to  deal  with

 One  is  im  Tepurd  iv  ‘he  4  bintrnan
 and  Vice-Chairman  of  the  various  Bar
 Councils  cf  the  Stales  as  well  as  the

 (Amendment)  Bil  ह../... उ
 Bar  Council  of  India  Prior  to  ‘1976,
 before  the  amendment  made  in  ‘1076,  it
 was  open  to  the  members  of  each  Bar
 Council,  whether  it  was  the  Bar  Coun- ला  of  a  State  or  the  Bar  Council  of
 India  to  elect  ther  own  Chairman
 and  Vice-Chairman  It  was  only  by
 an  amendment  Act  passed  in  976  that
 thig  autonomous  character  of  the  Bar
 Councils  wag  interfereg  with  and  their
 light  to  elect  their  own  Chairman  and
 Vice  Chairman  was  taken  away  On
 the  othe:  hand  this  was  substituted
 by  an  ex  Officio  Chairman  ung  in  ex-
 oficio  §=Vict-Charman  One  of  the
 Provisions  in  this  Bill  is  that  the  old
 Position  namely  that  of  a  elected
 Chairman  ind  an  elected  Vice-Chair
 man  should  be  restored  so  that  the
 autonomy  and  the  independence  of  the
 Bor  may  be  iestored  Ag  the  House
 knows  the  Bar  Countul  has  a  ver;
 important  role  to  play  in  a  demoviacy
 It  hw  been  playing  an  important  iole
 in  our  democracy  It  had  ilways  been
 eperted  and  in  fact  it  was  one  of
 the  objects  of  the  Advocites  Act  to
 tie  autonomy  to  the  Bar  in  its  own
 junctioning  Therefore  it  wag  consi-
 dered  that  the  Bar  wag  १  ver,  res-
 ponsible  body  should  control  its  own
 affurs  The  Choirmin  ind  the  Vice
 (hurman  have  a  crucial  role  to  pli

 n  the  affurg  of  the  Bar  Council  ard
 therefme  it  should  be  for  the  Bars
 threugh  their  elected  sepres+  ntatives
 who  yre  the  members  of  the  Bi
 Council  to  clect  hen  own  Chairman
 ind  Vice  Chairman  to  discharge  their
 funtion  That  in  the  rationale  be-
 hind  these  provisions  of  this  Bill

 rhe  other  important  matie,  which
 ६  १  subject  mitter  of  the  Bill  is  the
 term  of  the  Bar  Council  Earher  the
 term  of  the  Bar  Counei]  was  four
 years  The  Constitution  has  provided
 that  the  term  of  the  Legislitive  As-
 semblies  and  the  Lok  Sabha  would  be
 five  years  So  it  is  proposed  by  this
 Baill  to  merease  the  term  of  the  Bar
 Couneil  also  from  four  to  five  years
 The  reason  would  be  that  because
 elections  are  an  expensive  proces  and
 ही  oe  -vume  dime  they  vane  te  take
 place  periodically,  the  same  patter®
 of  five  years  as  laid  down  for  the  Lok
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 Sabha  ang  the  Assemblies  may  algo
 apply  to  these  elected  Bar  Councils
 Therefore,  by  this  Bilj  it  ig  sought  to
 be  provided  that  the  term  of  an  elec-
 ted  Bar  Council  shall  also  be  five  years
 instead  of  four  years

 The  third  important  matter  that  thi»
 Bill  deals  with  is  the  problem  of  at-
 torneys  in  the  Calcutta  High  Court
 A  single  category  of  advocites  wat
 sought  to  be  provided  for  ly  the  Ad-
 vocates  Act  but  before  the  amend-
 ment  of  976  there  was  &  svecial  pro-
 vision  for  these  attorneys  who  had
 no,  obtained  a  degree  of  Bachelor  of
 Laws  They  had  to  pass  the  preli-
 minarv  intermediate  and  final  cxami
 nations  which  were  conducted  by  the
 High  Counts  yng  after  that  they  were
 enrolled  3५  attorneys  By  the  976
 4mendment  Act  this  special  category

 of  attorneys  was  sought  to  be  done
 iway  with  These  attormevs  existed
 n  the  Bombay  and  Caleutta  High

 Courts  So  far  as  the  Bombay  High
 Court  Way  concerned  they  did  not
 vresent  any  problem  because  before  a
 xerson  could  be  admutled  to  icke  the

 examination  of  attorneyship  he  had
 to  he  a  liw  graduate  ind  therefcre
 {hey  were  entitled  to  enrol  themselves

 s  advocates  and  they  got  themselves
 enrolled  There  was  no  problem

 So  tar  as  the  Calcutta  High  Court
 44s  corcerned  the  postion  wis  dif-

 ferent  A  pirscry  could  be  aiticled
 fo.  attoineyship  withou,  being  4  law
 graduaie  and  many  persong  had  got
 themselves  enlisted  for  this  course  of
 itorneyship  and  many  of  them  had
 already  passed  80Mme  cxaminutions
 though  not  the  final  cxamination
 The  effect  of  this  amendment  of  976
 wat—it  is  quite  possible  that  this  was
 a  totally  unintended  effect  this  as-
 pect  might  have  been  lost  sight  of—
 that  even  those  who  had  spent  consi-
 derable  time  in  learning  all  this  about
 the  law  and  so  on  and  who  had  even
 passed  the  preliminary  or  the  inter-
 ™ediate  examination  but  had  not
 vassed  the  final  examination  before
 3ist  December  976  bec  the  vic-
 firms  of  verhans  an  uninfended  hard-
 ship  nawely  that  they  were  not  enti-
 tled  to  pass  the  final  examination
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 The  option  left  to  tham  was  to  join  a
 law  course  in  a  university  and  spend
 three  years  learning  the  same  thing
 and  then  become  an  advocate  It  was
 ielt  by  the  Government  that  this  was
 an  undue  hardship  and,  therefore,  it
 is  sought  to  be  provided  by  this  Bull
 that  the  Calcutta  High  Cowit  may  be
 authonsed  to  hold  these  examinations
 till  3lst  December  1980,  so  that  all
 those  who  had  already  passed  at  leas!
 the  first  examination  might  Le  given
 dn  apportinity  lo;  iss  the  fin!  exa-
 mination  before  3ist  December  986
 So  far  as  they  afte  concerned  indefi-
 nitely  that  institution  cannot  be  car-
 ned  Therefore  a  view  has  Loen  taken
 that  for  those  who  were  serious  and
 those  who  hag  at  jeast  passed  the  first
 examination,  this  authorization  to  the
 Caleutta  High  Court,  namels  to  conti-
 nue  to  hold  examinations  ior  three
 more  years  upto  १80  December,  980
 he  made  so  that  there  i¢  no  hardship
 to  them  ‘Lhey  may  continue  to  have
 that  course  they  may  pais  the  inter
 mediate  examination  as  well  as  the
 final  examination  and  thereafter  jhere
 may  be  the  provision  for  their  e  rol
 ment  as  Advocates

 I  do  hope  that  so  far  as  ill  these
 proviions  which  are  sougut  to  be
 introduced  by  the  Bull  are  concerned
 these  would  be  unanimously  acceptable
 to  the  whole  House  because  the  ob-
 ject  of  the  Bull  ag  the  House  would
 appreciate  is  something  which  is
 Inudabie  §=It  woulg  be  the  function
 in  9  democracy  to  restore  full  auto-
 nomy  to  this  important  .nstitulion  of
 the  Bar  and  secondly  to  have  a  uni-
 form  five-year  period  which  has  been
 the  usual  term  of  the  elected  bodies
 and  in  order  to  save  a  little  expense
 to  apply  the  principle  of  five-year
 term  to  the  electeq  Bar  Councils  also
 and  to  obvious  the  hardship  in  the
 case  of  Attorneys  in  the  Calcutta
 High  Court  so  that  those  who  had
 taken  the  course  already  before  the
 change  was  made,  those  who  had  pas-
 sed  at  least  one  examination  out  of
 three  examinations  may  be  permitted
 to  pass  the  other  two  examinations
 also  Of  course,  if  they  do  not  work
 and  if  they  go  not  pacs  the  final  exa-
 myiation  by  the  due  date,  namely  3ist
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 (Shri  Shanti  Bhushan)
 December,  1980,  then  they  will  not  be
 entitled  to  thig  concession.  If  they
 work  harg  and  pass  the  examination,
 there  is  no  reasc')  why  they  should  be
 subjecteg  to  the  hardship.

 With  these  words,  J  commend  this
 Bill  for  the  consideration  of  the  House,

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Advocates  Act,  96l,  be  taken
 into  consideration.”
 DR,  V.  A,  SEYID  MUHAMMAD

 (Calicut):  Mr.  Deputy-Speaker,  Sir,
 this  Bill  purports  to  replace  the  Ordi-
 nance  which  was  promulgated  on  the
 3lst  October,  1977.  That  means,  the
 Ordinance  was  promulgated  4  days
 before  the  Parliament  was  to  meet.

 As  all  of  us  are  awaré,  under  article
 123,  the  President  has  to  be  satisfied
 that  a  situation  exists  that  justifies
 immediate  promulgation  of  ay  Ordi-
 nance.  Here,  even  the  Statement  of
 Objects  and  Reasons  and  a  paper  cir-
 culated,  namely,  the  statement  ex-
 plaining  the  circumstance  which
 necessitateq  immediate  legislation  by
 the  Ordinance  show  that  the  only
 reason  for  promulgating  this  Ordi-
 nance  was  that  the  examination  to  be
 conducted  by  the  Bar  or  the  High
 Court,  whatever  jt  is,  used  to  be
 conducted  in  January  and,  therefore,
 if  it  was  not  done  by  an  Ordinance
 immediately  there  might  be  some
 delay.  As  to  which  is  the  date  in
 January,  whether  it  is  the  begining
 og  January  or  middle  of  January  or

 _end  of  January,  we  are  not  given  any
 information,  Is  it  such  an  important
 matter  that  the  examination  instead  of
 being  conducted  in  the  first  week  of
 January,  if  it  is  cyducted  after  i4
 jays,  the  heavens  will  fall  and  that
 he  President  should  exercise  the
 xtra  ordinary  power  of  promulgating
 n  Ordinance?

 I  recall,  when  we  were  in  the  Gov-
 rnment,  in  respect  of  every  Ordi-
 ance,  whether  it  was  l4  days  or  two
 yonths  or  three  months  before  the
 arliament  was  to  meet,  there  was  8
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 genera]  attack  against  the  Government
 for  resorting  to  promulgation  of
 Ordinances,  In  a  small  matter  like
 this  which  is  not  of  such  dimension,
 the  heavens  will  not  fall  if,  instead  of
 in  the  first  week  of  January,  the
 examination  is  held  at  the  end  of
 January.  The  Law  Minister  could
 have  brought  this  Bill  on  the  first  day

 or  the  second  day  of  this  session
 One  points  accusing  fingers  at  otheis
 that  the  Congress  Government  was
 anxioug  all  the  time  to  rule  by  Ordi-
 nances.  Take  any  Ordinance  that  we
 had  passed.  Was  there  any  Ordinance,
 which  we  had  passed,  just  for  the  sake
 of  holding  an  examination  al  an  early
 date?  And  the  President  is  supposed
 to  have  been  satisfieg  that  such  condi-
 tions  existed  that  unless  he  promul-
 gated  the  Ordinance,  the  Heaven:
 would  fall  down.  So,  let  us  not  have
 this  sort  of  double  talk.  That  is  what
 I  ohiect  to.  If  ther:  was  sufficient
 reason,  I  would  certain'y  have  sup-
 ported  it.  Just  14  days  before  Parlra-
 ment  was  to  sit—without  any  dis-
 respect  to  this  Bill  and  to  the  matter
 involved,  I  say  this;  I  may  be  forgiven
 fo  use  this  expres-ien--for  this
 absolutely  insignificant  matter  ip  the
 whole  scheme  of  the  Constitution  and
 the  legislations  in  the  country,  you
 came  with  this  Ordinance,  You  could
 have  waited  for  44  days  and  brought
 this  Bill  on  the  first  or  second  day
 and  got  the  sanction  of  the  House.
 So,  do  not  talk  about  high  principles
 of  democracy  and  attack  us  saying
 that  we  resorted  to  issuing  Ordinances,
 You  should  not  talk  with  the  tongue
 in  the  cheek.  That  is  what  I  object
 to.

 Coming  to  the  merits  of  this  Bill,  I
 had  the  privilege  of  piloting  the  Ad-
 vocates  Amendment  Bill,  1976,  At
 that  time  when  I]  moved  the  Bill  con-
 cerning  the  change  from  elected
 Chairmen  of  Bar  Councils  of  States
 and  elected  Chairman  of  the  Bar
 Council  of  India  to  the  statutory
 methog  of  appointing  the  Attorney-
 Genera]  for  the  Bar  Council  of  India
 and  the  respective  Advocate-Genera]
 for  the  State,  I  gave  the  reasons  ela-
 borately  why  this  charce  hod  to  be
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 made  The  reason  given  was  this  In
 396]  when  the  otiginal  Act  was  pass-
 ed  the  piovision  was  that  the  Attor-
 ney-General  would  be  the  Chairman
 of  the  Bar  Council  of  India  and  the
 te  pective  Advocate-General  would
 be  the  Chairman  of  the  respective
 Staic  Ba:  Council  It  was  thought
 subsequently  as  the  Law  Minister  has
 said  now  on  democratic  principles  and
 for  the  autonomy  of  the  Bar  Councils
 iw  was  necessary  ot  advisable  to  have
 ected  Chinman  mstead  ot  the
 statutory  appointment  of  Attorney-
 General  0  the  Advocate-General,  as
 the  case  may  be  That  worked  fez
 a  (citain  number  of  years  Now  the
 hon  Law  Munuste:  has  saig  that  re-
 presentations  have  been  received
 from  the  public  and  the  various  Bai
 Associations  criticising  the  clange-
 over  ot  going  back  to  the  96l  pro-
 ६  sion  namely  appomting  under  the
 tutule  the  Attoiney-General/Advo-

 tale-General  to  the  Bar  Councus  I
 nay  tell  him  that  representations
 qelorec—iepresentations  galore—were
 recerved  at  that  time  fiom  the  Bai
 Associations  throughout  the  country
 that  this  system  of  election  had  prac-
 teally  destioyed  the  efficient  and

 acc  sful  working  of  the  Bar  Asso
 crations  when  elections  were  held
 the  Bar  was  divided  money  was  spent
 ang  many  of  the  pructices  which  may
 correspond  to,  or  be  analogous  to  the
 coriupt  practices  in  the  other  elec-
 tions  b  a  per  t  feature  of
 the  clections  ‘fo.  the  Bai  Councils  As
 I  said  tepresentations  galore  were
 iccerved  Consequently  we  thought
 that  it  was  necessary  to  revert  back
 io  the  96l  postion  namely  the
 appointment  of  the  Attorney-General
 at  the  Centre  and  the  Advocates-
 General  in  the  States  When  we
 mtioduced  this  provision  I  distinctly
 recollect’  I  said  Certain  unfortunate
 faclors  have  developed  and  it  is  in
 wiew  of  those  factors  that  we  are
 making  this  change  If  after  some
 tame  it  is  found  that  thing,  have
 altereq  and  rt  becomes  necessary  and
 advisable  to  revert  back  to  the  pos.-
 tion  namely  elected  Chairmen  we  will
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 certainly  do  »o  J  recollect,  I  made
 that  statement  almost  an  assurance
 I  can  understand  the  present  provi-
 sion  if  the  Law  Minister  du  ing  the
 course  of  the  last  eght  months  and
 after  the  provisions  of  that  Bull  came
 into  force  has  found  that  the  Attor-
 nmy-Geneial  being  the  Chaiuman  of
 the  Indian  Bar  Council  and  the
 Advocates-General  being  the  Chauir-
 men  of  the  State  Bar  Council  is
 detrimental  to  the  interests  of  the
 Bar  Councils  and  the  efficient  and
 successful  working  of  the  Councils
 and  it  was  because  of  thet  that  they
 were  proposing  ihe  change  I  say
 there  is  nothing  of  the  sort  nothing
 dbout  the  efficient  working  nothin.
 ‘bout  whether  the  situation  has  im-
 proved  or  deteriorated,  except  a  bald
 statement  that  there  hag  been  ecriti-
 cism  about  this  not  stating  which  Bar
 Assoc  ations  which  State  Bar  Asso-
 ciitions  or  which  membeis  of  the
 public  have  voiced  the  =  criticism
 The  question  is  within  these  eight
 months  ha  there  been  such  a  univer-
 sal  condemnation  of  the  earlier  pro-
 vision’?  If  so  IT  have  no  objection  in
 your  coming  forward  with  the  pro-
 postd  change  But  which  are  those
 organizations  what  was  the  extent  of
 the  cnticsm  what  was  the  volume  of
 one  of  that  criticism?  Nothing  has
 been  said  about  that  There  will  be
 some  criticism  always  and  there  was
 criticism  and  I  distinctly  remember
 when  the  Bill  was  mooted  by  me
 I  had  the  occasion  to  travel  through-
 out  the  country  and  going  to  a  number
 of  Bar  Associations  I  found  that  a
 latge  number  of  the  Bar  Associations
 were  equally  divided  on  the  issue
 in  support  of  the  change  and  against
 the  change  I  found  that  a  najority
 of  the  Baer  Associations  were  im
 favour  of  the  change  which  we
 brought  about  by  the  976  amend-
 ment  After  considerable  thought
 and  weighing  the  sttuation  at  that
 tume  we  came  to  certain  conclusions
 and  changed  the  relevant  provision
 ing  leverted  back  to  96]  position

 Ts  at  the  case  of  the  Government  that
 within  these  eight  months  things



 283  Advocates

 {Dr  V  A  Seyiq  Muhammad)
 have  changed  so  much,  and  the
 chatige-over  which  we  brought  about
 has  been  found  to  be  absolutely  un-
 necessary  and  harmful  to  the  best
 interests  of  the  Bar  Association?  Has
 the  Government  received  sufficient
 iepresentations  in  such  a  volume,
 such  a  magnitude  that  you  want  to
 bring  about  a  change?  I  cannot  quite
 understand  that  I  there  are  suffi-
 cient  grounds  and  if  the  government
 3७  convinced,  as  I  was  while  piloting
 the  Bill  at  that  time  that  it  is  neces-
 sary  and  8  in  the  best  interests  of  the
 Bar  that  a  change  should  be  brought
 about,  certainly  you  go  ahead  But  my
 complaint  ts  that  on  facts  revealed,  the
 change  is  justified  It  ७  all  right  to
 invoke  words  lke  ‘democracy  and
 say,  We  are  doing  everything  in  the
 name  of  democracy  Well  and  good
 Now  personally  I  haw  no  objection  to
 5  years  or  6  years  or  7  years  ‘You
 sav  that  the  elected  bodies  are  always
 for  5  years  I  do  not  know  whete-
 fiom  the  Ministei  pets  that  oncept
 Fo.  Legislative  Ass  mblies  and  for
 Parhament  yes  it  7१  all  uight,  but  for
 all  elected  bodie  under  the  statute
 I  do  net  thnk  so  I  remember  one
 jawyer  fiiext  who  is  no  more  and
 wlo  memory  Is  ६477  de  r  to  tiany
 of  the  membcis  of  the  Bar  was  re-
 qu  ted  by  .  ce:tam  American  Bar
 Association  spending  some  moncy  and
 taking  some  trouble  to  formulate
 certain  general  principles  of  law  in
 India  ang  I  way  absolutely  takin  bick
 when  I  found  that  one  of  the  general
 principles  formulated  was  that  in  the
 absence  of  the  President,  the  Vice-
 Piesident  shall  preside  That  8  sup-
 posed  to  be  a  general  principle

 The  Law  Mmuster  says  that  the
 elected  bodies  are  elected  for  five
 years  Ido  not  know  where  he  got  :t
 fiom  Parlrament—yes  Legislative
 Assemblhes—ye,  But  for  other  statu-
 tory  bodies  this  5  year  principle  is  just
 hke  that  general  principle  which  the
 lawyer  friend  formulated  But  this
 sort  of  argument  that  elected  bodies
 are  generally  for  5  years  and,  there-
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 fore,  it  should  be  5  years,  this  aort  of
 reasomng  I  am  not  prepared  to
 accept

 With  this  observation,  if  the  gov-
 einment  is  convinced,  apart  from
 mvoking  the  word  ‘democracy’  and
 resorting  to  this  populist  slogan-
 mongermg,  that  in  the  best  interests
 of  the  Bar  there  must  be  a  change-
 over  fiom  the  Altor  ey-Gewial  and
 the  Advocate-General  being  the
 Chan  men  of  the  respective  Bar  Coun-
 cals  I  certainly  support,  but  if  it  is
 only  thet  just  because  it  was  done  by
 the  previous  government  and  so  you
 are  bound  to  change  it,  whether  st  be
 good,  bad  ol  indifferent,  if  it  ३६  in
 that  spirit  I  certainly  cannot  suppuit
 it

 शो  गगा  सिह  (सड़ी)  9  उपाध्यक्ष
 महोदय,  मैं  एडवोकेटस  (एम्ेडमेट)  बिल  977
 का  सा  गत  और  समर्थन  करता  हु।  झान
 पात-स्थिति  रे  दौराव  कई  काले  कानून  बनाये
 गये  थे  |  1976  में  एडवाउ  दूस  एक्ट  में  जा
 लायड  की  गई  थी  वर  भी  रुक  काना  बनया
 है  |  में  मे  तनीथ  दोस्त  ने  का  हे  कि  इस
 हो  Frrgiaq  क्या  काया  गया।  मै  ता
 सपना।  ४  Pp  वह  वाल  doar  ए्नारी  सरयार
 को  यवागाप्र  खम  काजा  चाज़िए  था  ।
 मरे  req  wr  भो  चहते  ढ  कि  आयात-स्थिति
 के  दौरान  हास  किय  सब  ऐसे  काले  कानून,  जौ
 कि  डेमाजैती  के  खित।फ  ये  और  ुछ  समय
 के  लिए  चनते  रहे।

 उन्होने  कहा  है  कि  जिस  समय  उन्होंने  यह
 कोनते  बताथा  था,  उस  समय  बहुत  सी  रि्रेज़न्टे-
 शब्  भ्राई  थी।  मैं  कहना  चाहता  हु  कि  उन्होंने
 जब  झ्रापात-स्थिति  की  घोषणा  की  थी,  तो  उस
 को  समर्थन  करने  के  लिए  दिल्‍ली  में  लोगो  को
 झकट॒ठा  किया  गया,  और  झखवारों  मे  कहा  गया
 कि  सादा  हिन्दुस्तान  इमजेन्सी  का  समर्थन
 करता  है  शोर  उप  के  लिए  हर  जगह  प्रदर्शन
 किये  गये  हुँ  7  i976  में  एक  कानून  में  जो
 एम्ेडमेंट  की  गई  उस  का  समर्थन  भी  इसी
 प्रकार  का  था  |
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 मेरे  दोस्त  कहते  हूँ  कि  श्स  कानून  का

 क्रिटिसिज्म  नहीं  हुआ  है  और  इसे  बदलने  के

 लिए  कोई  पब्लिक  रिप्रेजन्टुशन  नहीं  झ्राई  है  1

 उस  के  जवाव  में  मेरा  कहना  है  कि  पिछली

 सरकार  ने  डिक्टेटरशिप  का  जो  कोई  भी  काम

 किया  है,  इस  सरकार  का  कर्तव्य  है  कि  वह  उसे

 समाप्त  करे  ।  जनता  ने  ऐसा  करने  के  लिए
 जनता  पार्टी  को  चुनाव  में  मैंडेट  दिया  है  ।

 जिस  प्रकार  एक  ग्राह  पानी  म॑  प्रवेश  करते  ही
 अपने  तन्तु  पाशों  को  सारे  तालाव  म॑  फैला  देता

 है  और  तालाव  के  अंदर  जो  जीव  जन्तु  स्वच्छ-

 न्दता  से  चलते  फिरते  हैं  उन  सब  को  ग्रस

 लेता  है,  उसी  प्रकर  से  श्रीमती  इंदिरा  गांधी

 और  कांग्रेस  ने  अपनी  तानाशाही  द्वारा  भारत

 की  हर  प्रकार  की  स्वतंत्रता  को  ग्रस  लिया  |

 उन  तानाशाही  कदमों  को  समाप्त  करने  के

 लिए  यह  एमेंडमेंट  बिल  लाया  गया  हैं  उस  का

 उन  पक्ष  को  भी  स्वागत  करना  चाहिए  था  ।

 वह  जो  तानाशाही  की  जकड़  श्रीमती  इंदिरा

 गांधी  और  कांग्रेस  की  थी  वह  सिर्फ  गवर्नमेंट  के

 इदारों  तक  ढी  नहीं  थी,  अखबारों  की  ग्राजादी

 तक  ही  वह  नहीं  थी,  उस  ने  जृडिशियरी  की

 आजादी  को  ही  समाप्त  नहीं  किया  बल्कि  ऐसे
 स्वतंत्र  व्यसाय  जैसे  ऐडवोरेटस  का  व्यवसाय

 हैं  उस  के  अंदर  भी  उन्होंने  अपनी  तानशाही
 को  लाग  किया  ।  यह  कौन  सी  तक  और  तर्क

 की  वात  है  कि  वार  कौंसिल  के  मेम्बर  तो

 एलेक्ट  हो  कर  आएं  और  उन  एलेक्टेड  मेग्बस

 के  ऊपर  उन  का  चेयरमन  गवनमेंट  की  तरफ

 से  ही,  गवर्नमेंट  का  आदमी  हो  ?  यही  बात

 बार  कौंसिल  आफ  इंडिया  में  की गई  और  यही

 चीज  स्टेट  बार  कौंसिल  के  लिए  की  गई  ।  दिल्‍ली

 की  वार  कौंसिल  के  लिए  तो  यह  प्रावधान  था

 उस  का  चेयरमैन  गवरनमेंट  नामिनेट  करेगी  ।  तो

 इस  चीजों  को  खत्म  करने  वेः  लिए  सरकार  ने  जो

 यह  कदम  उठाया  है  वह  प्रशंसनीय  है  और  उस

 का  सब  तरह  से  समर्थन  होना  चाहिए  ।

 एक  बात  मैं  मंत्री  जी  से  कहना  चाहता  हूं
 कि  स्टेटस  को  मेन्टेन  होना  चाहिए  लेकिन  अब

 जो  चेयरमैन  बनेंगे  वह  वही  चेयरनैन  नहीं
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 बनेंगे  जो  कि  पहले  थे  i976  में  जब  यह

 ए  मेंडमेंट  लाया  गया  तो  उस  समय  एलेक्टेड
 चेयरमैन  बार  कौंसिल  आफ  इंडिया  के  थे

 और  स्टेट  कौंसिल्स  के  चेयरमैन  भी  एलेक्टेड
 थे  लेकिन  ज्यों  ही  976  का  अमेंडमेंट  आया

 एटार्नी  जनरल  तो  बार  कौंसिल  आफ  इंडिया

 के  चेयरमैन  ह:  गए  और  ऐंडवोबेट  जनरल

 स्टेट  बार  कौंसिल  के  चेय  रमन  बन  गए  ।  तो  मैं

 चाहूंगा  कि  जब  यह  बिल  ऐक्ट  की  सूरत  में

 आए  तो  जो  चेयरमैंन  उस  समय  एलेक्ट्रेड  थे

 वही  चेयरमंन  फिर  से  बनाए  जाशे।

 इन्हीं  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन

 करता  हू

 SHRI  SASANKASEKEAR  SANYAL
 (Jangipur):  My  hon.  friend  the  Law
 Minister  has  put  me  in  a  critical  pre-
 dicament.  I  was  born  into  che  Bar
 in  the  year  926  and  before  that  8
 was  born  into  politics  in  the  year
 92l.  All  along  i  have  betn  opposing
 the  Government  of  the  day.  But,  to-
 day,  against  myself,  against  the  tradi-
 tions  of  my  past,  I  have  to  whole-
 heartedly  support  the  Bill  which  has
 been  introduced.

 So  far  as  tho  question  of  ex-officie
 or  elected  Chairmanship  is  concerned,
 my  hon.  friend  from  the  congress  bea-
 ches  was  very  eloquent  and  he  talked
 in  cultivated  confidence  when  be  said
 that  no  complaint  was  ever  made  by
 anybody  against  the  ex-officio  Chair-
 man,

 DR.  V.  A.  SEYID  MUHAMMAD:  I

 did  not  say  that.  I  must  correct  that,
 I  saiq  that  in  respect  of  the  large
 number  of  Bar  Associations,  the  opi-
 nion  was  equally  divided.

 SHRI  SASANKASEKHAR-  SAN-

 YAL:  I  think  I  have  also  understeed

 correctly  what  you  have  said.
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 (Shri  Sasamkasekhar  Sanyal)
 35.59  brs,

 ‘Dk.  Susittha  Nayan  in  the  Chair]
 Madam,  I  have  travelled  far  and

 Wide  as  a  lawyer  and  a_  2olitician
 from  district  to  district  ana
 from  State  to  State.  I  have  had  the
 epportunity  of  being  a  member  of  the
 Select  Committee  on  the  Advocaies
 Bul  when  Mr.  Hathi  was  the  Chair-
 rian.  On  the  face  of  it,  in  the  demo-
 eratic  traditions,  putting  the  Atiorn-
 ¢y-General  or  the  Advocate-General
 en  the  top  as  a  Government  nominee
 je  an  odious  thing  in  itself  and  should
 be  removed.

 And  there  had  been  complaints  that
 they  are  very  busy  lawyers  and  they
 are  foistes  wpon  the  Bar  Council;  they
 heve  no  time  to  look  after  their  af-

 and  therefore  that  proposal  of
 the  Bar  Council  of  Indian  had  to  be
 regatived  by  various  means.

 76  hrs.
 Tn  West  Berigal,  to-day  the  UDF  is  in

 pewer  and  the  C.P.M.  is  a  major  party
 there.  The  Advocate  General!  is  Shri
 Sxehansuciarya  who  belongs  to  CPM
 and  even  the  CPM  for  the  sake  of
 Gemocracy  generally  try  to  take  gd-
 vantage  of  the  present  jaw.  They
 welcome  the  Bill  that  has  been  intro-
 Guced  by  the  Law  Minister  to-day.
 We  all  applaud  and  weleome  that  part
 of  the  Bill.

 But,  so  far  as  the  term  is  concerned,
 ihe  term  five  year  may  be  all  right.
 But.  what  really  troubles  us  is  this.
 T  would  expect  the  hon,  Miaister  to
 consider  whether  or  not  this  is  rea-
 sonable  or  possible  to  see  that  nobody
 gets  the  monopely  of  this  term.  There
 is  a  competition  even  amongst  the  law-
 vers  because  the  Members  of  the  Bar
 Council  are  going  to  be  the  Executive
 and  all  that.  Therefore,  the  lawyers
 who  have  enjoyed  once  shou'd  not  be
 rermitted  to  run  for  this  contest  for
 the  next  term.  In  this  way  the
 wheel  of  democracy  can  go  on.

 '  So  far  as  the  problem  is  concerned.
 epportunity  is  being  given  mainly  to
 persons  who  have  been  in  the  line  all
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 along.  They  have  now  to  pass  an  ex-
 amination.  Suppose  somebody  whe
 has  been  in  this  profession  for  thirty
 years  as  an  effective  lawyer  with  all
 the  confidence,  by  some  accident,  fails
 —after  all  the  examination  is  an  arti-
 ficial  thing  and  if  I  am  asked  _  tc
 sit  for  the  examination  of  three  hours’
 duration  and  if  I  am  asked  to  answer
 six  questions,  I  may  fail—what  will
 happen  to  him.

 This  aspect  of  the  thing  has  to  be
 considered  by  my  hon.  friena,  the
 Minister.  My  hon.  friend  has  referred
 to  his  profession  as  a  noble  one  and
 a  democratic  one.  We  are  all  noble
 in  the  democratic  society—ther=  is  no
 doubt  about  it.  We  have  to  see  one
 thing  that  this  class  when  they  enter
 into  the  profession,  enter  without  any
 security  and,  whenever  they  fail  in
 their  examination,  they  have  ne  secu-
 ritv.  Suppose  you  enter  into  a  court.
 You  will  find  there  a  sitting  judge  es
 a  stipendiary  and  potential  pensioner
 and  he  is  looked  after  well,  But,  we
 the  lawyers  who  have  spent  their  lives
 ai  the  alter  of  jusiice  or  at  least  many
 of  us  are  stranded  and  they  all  die
 unsung  and  unwepl.  After  all  it  is  a
 socialistic  approach  in  the  sccialistic
 society.  In  this  democracy  we  sll  talk
 of  law  and  order.  The  wheel  of  the
 law  is  greased  by  the  lawyers.  Shri
 Shanti  Bhushan,  the  Minister  and  my-
 self  as  a  lawyer  have  to  oil  the  ma-
 chine.  Though  we  are  humble  law-
 yers  we  are  very  strong  potentially
 and  we  have  succeeded  by  luck  and
 pluck.  Shri  Shanti  Bhushan  is  a  fit
 person  and  he  seems  to  2९४  !ucky.
 There  are  lawyers  who  have  failed
 and  who  are  neither  lucky  nor  plucky.
 By  and  large,  there  are  othe-s  a  ma-
 jority  of  whom  are  plucky  but  not
 lucky.

 Therefore  I  request  the  hon.  Minis-
 ter  a  lawyer,  having  done  some  good
 for  the  cause  of  the  brother  lawvers.
 has  to  find  out  wavs  and  means  by
 which  they  are  looked  after  well  by
 the  States.

 Every  lawyer  talks  things  politics
 but  not  a  large  section  of  them  were
 activists  in  politics.  They  are  the
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 brain  trust  of  society.  What  about
 those  persong  whom  the  government
 have  not  looked  after  at  all?  Make
 some  provisions  for  their  permanent
 benefits,  for  their  contigency  benefits,
 for  their  old  age  benefits,  make  some
 provision  for  their  death  benefits  Be-
 cause  after  all  the  stiength  of  the
 chain  ३38  the  strength  of  the  weakest
 link  and  the  brain  trust  of  the  society
 28  the  weakest  link  Unless  the  law-
 yers  are  given  a  life  of  security  and
 serenity,  brains  will  not  develop  and
 we  shall  not  be  able  to  race  agamst
 ant;  socialism  towards  socialism  and
 liberation

 et  gat  we  (कागड़ा)  सभापति
 महोदय  एडवोकेट  प्रमेडमेट  विल  जो  हाऊस
 में  पेश  किया  गया  है  उसकी  जितनी  सराहना
 की  जाए  उतनी  कम  है  ।  जहा  तक  इस  देश
 में  बार  काउसिलो  का  सम्बन्ध  है,  मैं  समझता
 हू  कि  शुर  मे  भ्राज़्ादी की शमा  जलाने  वाले  लोग
 थे  वे  इसी  वार  प्रोफेसन  से  निकले  थे  ।  चाहे
 थे  महात्मा  गाधी  हां,  चाहे  पडित  मोतीलाल
 नेहरू  हो  चाहे  पडित  जवाहर  लाल  नेहरु  हो,
 डा०  प्रम्वेदकर  हो,  भूलाभाई  देसाई  हो,
 सत्यमूर्ति  हो  ये सभी  लोग  इसी  प्रोफेसन  से  प्राये
 थे।  इन्हाने  ग्राजादी  के  दिनो  मे जो  काम  किया
 यह  भारत  के  इॉंतहास  मे  सुनहरी  प्रक्षरों  मे
 लिखा  जाने  वाला  है  यह  प्रोफेसन  इतना
 सेक्रेड  था  कि  इससे  ्ाये  लागो  ने  जम्हरियत
 की  शमा  को  जलाने  क  लिए  भी  सबसे  भागे
 बदम  उठाये  t

 96  में  एक  कानून  बना  था  कि  देश
 मे  जितनी  भी  बार  काउसिल्स  हैं,  चाहे  वे

 स्टेट  लेवल  की  हो,  डिस्ट्रिक्ट  लेवल  की  हो,
 नेशनल  लेवल  की  हो,  उनकी  बार  काउसिल्स
 बनायी  जाए  शौर  वे  बार  काउसिल्स  इलेक्टिड
 हो  1  उनके  प्राफिस  होल्डसे भी  इलेक्टिड  हो  ।
 मैं  समझता  ह  कि  थार  के  लोगो  को  इस  कानून
 पर  ध्रभिमान था  लेकिन  एमर्जेंसी  के  दिनों
 में  जिस  तरह  से  भौर  लिकर्टीज को  खत्म  कर
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 विधा  या  उसी  तरह  से  हमारे  इस
 कानून  को  भी  खत्म  कर  दिया  गया।
 हमारे  मोतरिम  डा०  सैययद  महमूद  साहब
 ते  एमर्जेसी  कानून  को  जिफेंड  किया  ।  में
 समझता  ह्  कि  एक  भच्छा  एडवोकेट  हर  चीज

 को  डिफेंड कर  सकता  है,  यहां  तक  कि  ऐसी
 चीज़  को  भी  जो  कि  प्रनडिफेडिबल  हो  ।
 976  में  जहा  हमारी  दूसरी  लिबर्टीज  को  खत्म
 किया  गया  वहा  हमारे  एडवोकेट एक्ट  मे  भी
 अ्मेडमेट  कर  दिया  गया  i  जिसके  द्वारा
 सरकार  ने  लोगो  पर  हर  जगह  तानाशाही  लादन
 की  कोशिश  की  ।  वही  चीज़  बार  काउसिल्स
 पर  भी  लादी  गयी  ।  काग्रेंस  के  लोगो  भौर
 काग्रेस  के  भाइयों  की  तरफ  से  इस  प्रमेडमेट
 बिल  का  जो  क्रिटिसिज्म  किया  जा  रहा  है,
 मैं  नही  समझता कि  वे  किस  बात  का  क्रिटिसिज्म
 कर  रहे  है  |  उनको  करना  नहीं
 चाहिये.  था।  उन्होने  एक  बात
 कही  है  कि  आडिनेन्स  जारी  नहीं  करना
 चाहिये  था  शौर  चौदह  दिन  के  बाद
 लोक  सभा  बैठने  वाली  थी  हमारे  पास  दरख्यास्ते
 श्राई  थी  हमते  एमेड  किया।  मैं  पूछता
 चाहता  हू  कि  प्रापकी  सरकार  के  पास  कौन
 सी  दर्ख्वास्ते  भाई  थी  कि  भापन  एमेड  किया
 जां  इलेक्शन  मे  हमे  मैडेट  मिला  है  उसको  हम
 पूरा कर  रहे  हैं।  हम  इस  बात  को  ले  कर  चले
 थे  कि  एमरजेंसी मे  जो  गलत  काम  हुए  है  उनको
 यह  सरकार  खत्म  कर  देगी  ।  फिर  चाहे  बहू
 प्राडितेस के  जरिये  खत्म  हो  या  लोक  सभा  मे
 उस  चीज़  को  लाकर  खत्म  करवाया  जाए,
 उस  मे  कोई  ऐसी  बात  नहीं  है।  जो  गलत  बात
 है  जो  गन्दी  बात  है  उसको  जल्दी  खत्म
 किया  जाए  तो  उसका  स्वागत  ही  किया  जाना
 चाहिये।  आप  भ्रपने  को  जम्हूरियत का  पासवा
 समझते  है।  भ्रापको  तो  इस  चीज़  का  समर्थन

 करना  चाहिये  था  |  लेकिन  ापने  इस  चीज

 को  उलटी  शक्ल  दे  कर  यहा  पर  पेश  करने  की
 कोशिश की  है  id  इस  तरह  से  जनता  को  आप
 गुमराह  नही  कर  सकते  हैं  7  माननीय  सदस्य

 भ्रच्छी  तरह  से  भ्रवगत  हे  इन  बातों  से  भौर
 अच्छी  तरह  से  जानते  हैं  कि  एमरजेसी  के
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 fat  दुर्गा  ्न्द]
 बिलो  मे  हमारे  देश  के  साथ  कितवा  जफहास
 किया  बया,  बातेंत्र  &  ere  कितना  मज़ाक
 किया  बया  |

 ला  मिनिस्टर  ने  इस  बिल  में  जो  फ्लत
 बातें  थी  उनको  खत्म  कर  दिया  है  भौर  ऐसा
 करके  उन्होने  भ्रच्छा  किया  है।  बार  एसोसिए-
 शज  से  हमारी  कुछ  ट्रेडौशज़  जुडी  हुई  हैं  ।
 वहा  से  पोलिटिकल  लीडज़  निकलते  झाश  है,
 बड़े-बड  जज  निकलते  झाए  हैं,  बडें-बड़े  सियासत-
 दान  तथा  दूसरे  प्रोफैशनल्ज़  निकलते  झाए
 है  भौर  उन्होंने  देश  का  नाम  रोशन  किया  है  I

 ऐसी  हस्तिया  बहा  से  फिर  निकल  सकें,  यह
 माहौल  झगर  हम  इन  वार  एसोसिएशज्ञ  को
 कायम  करेंगे  तो  श्च्छा  होगा  1  कोई  कब्जे
 इस  पर  नहीं  लगनी  चाहिये  ।  ऐसा  हमने
 फिया  तो  योग्य  पुरुष  वहा  से  निकलंगे  और
 हमारा  प्रजातत  और  संविधान  हमेशा  के

 लिए  षबॉव  रहेगा  1

 एक  पौर  चीज  देखने को  मिली  है।  एमर-
 जेसी  के  बिनो  मे  कुछ  ककीलो  को  परचेज़
 किया  क्‍या,  कुछ  झ्रादध्षियो  को  ध्पने  समर्थन  मे

 काया  गया  झौर  तरह  तरह  के  हथ  त्  इस्तेमाल
 किए  गए  सचिधान को  किसटार्ट  करने  के  लिए  I
 ऐल ऐसी ऐसी  हस्तिया  जोकि  हमारे  देश  को  मिली
 हैं,  'कास्टीट्यूशन  की  वबदोलत  भिली  हे  श्लौर
 झचर  ये  हस्तिया  खत्म  हो  मई  तो  न  लोक  सभा
 रहेगी  धौर  ्र  एसोसिएशम  |  (भाज  प्रहां
 वर  हमे  बोलते  चिल्कने  की  झाज़ादी  है,
 सत  या  सही  हल  कह  फकते  है,  जो  हमारी
 समझ  मे  प्राता  है  बह  सबत  मे  रख  सकते  है,
 और  हमे  श्ोशिक्ष  करनी  ऋाहिसे  कि  जो  बोलने
 की  प्राजादी  हमे  मिली  है  बह  वहास  रहे  ।

 ह  जाजावी  भी  दो  साल  तक  ाप  ते  छीन

 ली  भी  1  ब्रो  साश  तक  बहा  बैठे  8  प्राप  क्या
 करते  रहे  हैं  ।  जो  वरसरेह्कतवार  सोत  हैं
 को  नके  ह  में धात  |  करते  के  शौर  पाप
 | -  बने  केक  रहे,  धाफके  1. ह  गे  Tate  तक  यही

 थी  जोर  चाप  कोई  बात  नही  कर  सकते  थे  ।
 उस  वक्‍त  काचून  शौर  सॉविधात  को  डिसटरर्ट
 करके  देश  के  धविष्य  के  श्राथ  खिलवाड़  होती
 रही  और  याप  चुपचाप  देखते  रहे  .  यह  ठीक
 नहीं  था  t

 मैं  मत्ती  महोदय  को  इस  बिल  को  लाते
 के  लिए  मुवारिकबाद  देता  हू  |  यह  बहुत
 झच्छा  कानून  है  भौर  मे  छाहता  हू  कि  इसको
 एक  मत  से  पास  कर  दिया  जाए  |

 "SHRI  A  MURUGESAN  (Chidam-
 baram)  Madam  Chairrran,  en  behalf
 of  my  party,  the  All  India  Anna  Dra-
 vida  Munnetra  Kazhagam,  I  rise  to
 gay  a  few  words  on  The  Advocates
 Amendment  Bull

 Madam,  this  Bill  seeks  to  undo  the
 classic  Emergency  Excess  perpetiated
 on  the  people  of  India  by  the  former
 Congress  Government  at  the  Centre
 The  autonomy  of  the  State  Bar  Coun
 eis  was  appropriated  by  the  then  auto-
 eratic  Central  Government  durin,  the
 period  of  Emergency  It  was  an  irony
 that  this  was  initiated  at  the  instance
 ef  a  former  Chie¢  Justice  of  a  High
 Court  who  happeneg  to  be  the  Law
 Minister  Though  there  was  opposi-
 tion  all  over  the  country  for  ithe
 amendment  of  the  Advocates  Act
 96]  in  976  the  voice  of  dissent  was
 stifled  by  tne  ‘ear  of  consequence  of
 auch  an  opposition  during  Emergency

 Durmg  the  General  Elections  the
 Janata  Party  assured  the  peopie  that
 if  the  people  voted  the  Janata  to
 power  the  pre-emergeney  pomtion  of
 the  Advocates  Act  would  be  restored
 and  the  amendment  passeg  during  the
 Bmergency  would  be  repealed  I  am
 glad  that  the  Premdent  jssuei  =  the
 Ordinance  for  this  purpose  ang  this
 Bill  ig  veplacing  that  Ordnance.

 I  am
 epee

 to  the  Central  Gov-
 emment  having  restored  the  auto-
 nemy  of  the  State  Bey  Councils  and

 "SThe  Original  “pee speech  was ch  was  deliveredin  Tamil, in  Tamil,



 Before  I  conclude,  I  would  request
 the  hon  Law  Minister  that  he  should
 bring  farth  a  legislative  measure
 which  would  permanently  prevent
 any  Government  in  future  to  make
 such  amendrrents  to  the  laws  of  the
 land

 With  these  words  I  conclude  775
 speech

 Sto  शामजों  सिंह  (भागलपुर)  सभा-
 पत्ति  महोंदय,  मैं  तो  इस  विधेयक  के  लिये  अपने
 कानून  मली  श्री  शान्ति  भूषण  को  क्राति  भूषण
 कहना  चाहता  था  और  उन  के  झभितन्दन
 के  लिये  ही  उपस्थित  हमआा  था  कि  उन्होंने
 तानाशाही  के  काले  धब्बे  को  मिटाने  के  लिए
 एक  बहुत  ही  सराहनीय  कदम  है।
 लेकिन  जब  दूसरे  पक्ष  के  बड़े  भ्रनुभवी  मित्र
 की  टिप्पणी  सुनी  तो  मैं  अवाक  रह  गया  कि
 झाज  भी  जब  सचमृच  में  परतत्नता  की  बेडी
 खत्म  हो  गई  है.  फिर  भी  प्राज  ऐसे  कानूनो
 के  समर्थन  के  लिये  लोग.  बड़े  हो  जाते  है
 जो  हमारे  श्र  आप  के  दोनों  के  माथे  पर
 कलक  है  ।  प्रभी  माननीय  सदस्य  से
 बताया  कि  ससद  शुरू  होने  के  बदिन  पहले
 यह  भाडिनेस  जारी  किया  गया  था  झौर  यह
 उन  को  बड़ा  अकान्ति  कारी  काम  लगा
 पजनतात्रिक  काम  लगा  ।  लेकिन  सच-
 मुच  में स्वतब्रता  प्रगर  14 दिन  पहले
 ही  भा  जाती  हैंतो  बह  कितनी  कच्छी
 बात  होती  है  ।  प्रगर  भारत  i5  भझगस्त
 के  बदले  lo  झगस्त  को  धाजाद  हो  जाता  तो
 मानतीय  सदस्य  को  कितनी  खुशी  होती  ।
 इस  लिये  बार  काउन्सिल  पर  जो  परतन्वता
 का  धव्बा  लगा  हुभा  था  प्लगर  हमारे
 कानून  सती  जो  उसको  4  दिन  पुहले
 अध्यादेश  जारी  कर  के  समाप्त  कर  देतें  तो
 उन  को  खुशी  जाहिर  काछ़ी  चाहिगे  ।  उनको
 इस  का  विरोध  बाकि  इन्होने  सबोनया  की
 हता  ज्नाप  कह  के  जडदाॉलिक  परम्पदा
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 शुरूकी  t  हमारे  माननीय  सदस्य  को  मासूम
 होता  चाहिये  कि  जनता  सरकार  के  समय  मे
 शनतंत्र  का  समय  है  शौर  द... क  तानाशाही
 खत्म  होगई  है  t  जनतत्न  के  किसी  भी
 सिद्धान्त  मे  ममोनयन  का  सिद्धान्त  नही  wert
 इसलिये  मुझे  ताज्जुब  हुआ  कि  हमारे
 माननीय  विधि  केसा  सदस्य  होकर  भी
 जनतात़िव  प्रणाली  पर  इतनी  चोट  क्यों  करते
 हैं  ।  माननीय  जाजें  फरनेंन्डीज़  बंठे  हुए  हैं
 उन्होंने  दो  दिन  पहले  बयान  दिया  कि  इस  देश
 थे भभी  भी  ऐसे  लोग  मौजूद  है  जो  तानाशाही
 बा  समथक  करते  हैं।  मुझे  दुख  है  फि
 हमारी  ससद  में  भीएेसे  लोग  है  जो  तानाश।ही
 के  कदमों  का  समर्थन  करते  है  7  उनका
 कहता  हैकि  उन  के  चुनाव  से  बार  काउ-
 न्सिल  डिवाइडेड  हो  जायेगी  उन  से
 झगड़ा  हो  जायेगा  ।  तो  क्यो  नहीं  सार
 चुनाव  को  ही  समाप्त  कर  दे  ।  कोई
 झगड़ा  नहों  होगा  ।  कोई  बिरोधी
 दल  नहीं  होगा  ।  जनतत्न  न  भ्रगर  सतत  की
 भिन्नता  से  भी होता  है  तो  किसी  ताना-
 शाही  देश  में  सरक्षण  लेता  चाहिये  ।  जेत्-
 तातन्निक  देश  में  हमे  रहने  का  कोई  झधिक्रार
 नही  है  ।

 एक  ग्रालांचना  हमारे  सामने  यह  आई  कि
 लाजे  तम्बर  भ्ाफ  वार  ऐसोसिएशन्स  ते
 इसका  समर्थन  किया  था।  कब  किया
 था  a  जब  हमारी  और  प्रापकी  जबान
 बन्द  थी  ।  जिस  समय  प्रखबारों  पर  इस
 शत्ताब्दी  की  सब  से  खौफनाक  पाबन्‍्दी  लगी
 हुई  थी  जिस  समय  श्राप  प्रशस्ति गान  करते
 थे  ।  उसी  समय  ही  प्लालोचना  भ्ौर  प्रत्या-
 लांचना  समाप्त  हो  गई  जब  झाप  के  दल
 के  भीतर  दुर्गा  शक्ति  का  प्रादुर्भाव  हुभा ।
 झाज  उस  दुर्गा  शक्ति  का  प्रनावरण  हो  रहा
 है  ।  माननीय  सदस्य  ने  जो  यह  बात  कहो
 कि  उसका  समर्थन  हुआ  था  वह  बिल्कुल
 गलत  बात  है  1

 एक  कात  भौर  माननीय  सदस्य  ने

 इस  विल्लेम्क  ,के  ब्विरोध  में  कही  कि
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 [att  रामजी  सिह]
 जब  हम  नौमिनेट  कर  देगे  तो  बडी  भप्रच्छी
 तरह  से  काम  चलेगा  लेकिन  शझच्छा
 जबाब  दिया  हमारे  एक  मानतीय  सदस्य  ने
 कि  जो  सरकारी  वकील  रहते  है,  प्राप
 लोग  जानते  है  ,  उन्हे  समय  कम  रहता  है  t
 सचमच  मे  जब  उन्होंने  यह  भालोचना  की  तो
 मुझे  ज्यादा  ध्ाश्चयं  नहीं  लगता  क्योंकि
 वह  तो  न्यायपालिका  की  प्रतिबद्धता
 को  मानते  थे।  वह  तो  शिक्षा  की  प्रति-
 बद्धता  के  सिद्धान्त  को  मातते  है,  कमिटेड
 जुडिशियरी  ,  कमिटड  एजूकेशन  भौर  कमिटेड
 डेमोफ्रेसी,  इस  सिद्धान्त  को  मानने  वाले  थे,
 इस  से  विपरीत  शौर  कोई  सशोधन
 झौर  सुझाव  की  हम  प्राशा  नही  करते  है  ।

 इसलियं हम  उन  के  तकों का  क्या  जबाब
 दे  ?  हम  अपने  शान्ति  भूषण  जी के  नहीं
 क्रान्ति  भूषण  जी  के  इस  विधेयक  का  समर्थन
 करते  है  1

 चोघरी  बलबीर  सिंह  (  होशियारपुर)
 सभापति  महांदय,  भ्रमेरिका  में  जब  गुलामो

 को  झाजाद  कया  गया  तो  वह  बेचारे  बड़े
 हैरान  हुए कि  ब  हम  क्‍या  करेंगे।  ये
 बेचारे  गुलामी  से  आज़ाद  हो  गये  है  भौर
 कहत  है  कि  हमे  यह  गाजादी  रास  नही  ब्राए-
 गी।  एक  पुरानी  बात  मैं  कहता  हू  |  एक  कुम्हार
 इपने  गधे  को  घान  परले  जाताथा  प्रोर
 उस  की  दा टागे  पकड़  बर  उठा  देता  था।

 वह  गधा  समझता  था  कि  उसे  र्सस्से  मे  बाघ
 दिया  भौर  वह  सारी  रात  बघा  रहता
 था।  इसी  तरह  यह  रस्सा  ब  इन  का  खोल
 दिया  गया  लेकिन  यह  समझते  है  कि  हमे
 ्स्स्से  से  बाधा  हुभा  है  शौर  कोई  बात
 नहीं  है  1

 भाप  बताइग्रे  कि जिस  रा-य  में  बोलने
 की  इजाजत  नहीं  थी,  वकील  प्रदालत  भे
 पेश  नहीं  हो  सकते  थे,  मैं भाज  श्री  विद्या
 व्रण  शुक्ल  को  बधाई  देता  हू  कि  उन्होंने
 शाह  कमीशन  के  सामने  साफ  कहा  कि  मैं
 जिम्मेदार  हू,  मैंनेहुक्म  दिया  था।
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 प्राप  बाकियों  के  क्यास,  जो  उन्होने  शाह
 कमीशत  के सामने दिये हैं, दिये  हैं,  पढ़  लें,  हरेक
 ते  यही  कहा  है  कि  हमारी  जबात  बन्द
 थी,  वह  सला  इल्बिरा  जी  ते  किया  था।
 ये  प्रपती  जमीर  फरोशी इस  समय  भी
 कर  रहे  हैं  भौर  उस  समय  भी  इन्होने  किया

 erie  पार्टी  ने  जिस  ढग  से  दो  साल
 चलाये,  उस  मे  एक  यह  था  कि  झगर  एड़वो-
 केट्स  को  काउसिन  बैठतों  है  तो  उनका
 चुना  हुआ  नुमाहत्दया  उसका  प्रैज्ञीडैट,
 बाइस  चेयरमैत  नहीं  बन  सकता  भौर
 एडवोकेट  जनरल  ,  प्रटार्नी  जनरल  चेयरमैन
 शर  वाइस  चेयरमैत  उसी  am  से  बनाये
 गय  |

 दलोल  यह  देते  है  कि  झगर  इलैक्शन
 हुमा  तो  पैसा  बडा  खर्च  होता  है  ।
 स्ोक-सभा  का  इलैक्शन  हुभा  तो  प्रापने
 श्रवों  रुपया  खर्च  किया  लेकिन  फिर  भो
 झापकों  बाहर  फेक  दिया  गया  ।  जनता
 पार्टी  जेल  से  बाहर  निकलो  जेल  में  उसके
 पास  कोईपैसा  नहीं  था।  हमारे  जल
 से  बाहर  निकलने  पर  उस  वक्‍त  हमें  कोई
 नमस्ते  भो  तहीं  करता  था,  लेकिन  उन
 लोगो  ने  सारी  दुनिया  का  बता  दिया  कि

 हिन्दुस्तान  मे  इतनी  बड़ी  जम्हूरियत  टै  कि

 इतनी  बड़ी  तानाशाही  के  बाद  जब लोगों  को
 मौका  मिला  ता  उन्हाते  भ्रपनी  बात  कही  ।
 बगैर  किसी  लालच  के  ,  पैसे के,  हमारे  पास
 साथन  नहीं  थे,  लेकिन  इस  के  बावजूद
 भी  पजाब  ,  हरियाणा,  हिमाचल,  Jo
 पी०  ,  राजस्थात,  मध्य  प्रदेश,  जो
 काग्रेस  के  गढ़  थे,  उन  मे  इनको हार  हुई

 सभापति  महोदय  प्राप  बिल  पर
 बोले  |

 चौधरी  बलबोर  विह  सभापति  महो-
 दया,  मैं  बिलपर  हो  बोल  रहा हू  |  मैं

 यह  कहना  चाहता  हूँ  कि  इन्होंन ेजो  वलोल
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 वी  है,  जिन  साइलों  की  वकालत  ये
 करते  रहे  हैं,  उनका  क्या  हास  हुभा
 होगा  ?  उन्होंने  दलील  दी  हैकि  इलै-
 शन  पर  बहुत  चो  होगा  भौर  वहा
 प्र  करप्शन  है,  वगैरह  वगैरह  |  यह
 बहुत  घटिया  दलील  है,  जो  किसी
 सानाशाही  मुल्क  मेवी  जाये,  तो  ठीक  है।

 मैंने  इलेक्शन  का  जिक्र  इसलिए  किया  है
 कि  काग्रेस  पार्टी  ने  पैसे  प्लौर  सरकारी
 ताकत  का  पूरा  इस्तेमाल  किया,  लेकिन
 हिन्दुस्तान  के  लोगो  ने ध्रपनी  जम्हूरिप्त्न-
 पसन्दी  का  प्रदर्शन  किया  प्रौर  उसे  बुरी
 तरह  से  शिकस्त  दी,  जिस  से  सारी  दुनिया
 में  हिन्दुस्तान  कोइज्ज़त  बढ  गई  है  |
 मेरे  दोस्त  चाहते  है  कि  जम्हूरियत  का  चक्‍वर
 उल्टा  चलना  शुरू  हो  जाये  1

 हिन्दुस्तान  के  एडथोकेट्स  ने  देश  की
 भ्ाज़ादी  के  लडाई  मे  बहुत  झगुभना  रोल  झदा
 किया  था।  सो०  झार०  दास,  मुहम्मद
 प्रली  जिन्ना  भौर  मोतीलाल  नेहरू  के  नाम
 को  किसने  नहीं  सुना  हैं  ?  श्री  सी०
 श्ार०  दास  जब  एक  बार  किसी  कोर्ट  में
 पेश  हुए,  जो  जज  ने मज़ाक  मे  कहा  ि
 बहू  इतनी  ज्यादा  किताबे  किस  लिए  लाए  है  1
 श्री  सी०  झार०  दास  ने  जबाब  दिया  कि  झाप
 को  कानून  सिखाने  क ेलिए।  इस  पर  जज
 बहुत  नाराज़  हमा  शौर  उसने  कहा  कि
 क्या  'झाप  को  पता  हैं  कि  प्राप  कहा
 ऐसी  बात  कह  रा  हैं।  श्री  सी०  प्रार०
 दास  ने  कहा  कि  मुझे  पता  हैंकि
 मैं  हाई कोर्ट  के  जज  के  सामने  बाल
 रहा  हू,  भौर  उस  कूर्सी के  सामते  बोल  रहा
 हैं,  जोमुझे  कई  बारभाफर  को  गई  है
 है  प्रौरजिसे  मैं  नेदुकराविया  है  1

 इस  देश  में  इस  किस्म  के  एडवोकेट्स
 केदा  हुए,  जिन्होंने  दुनियां  में  हिन्दुस्तान  का
 नाम  ऊंचा  किया  ।झौर  पिछली  सर-

 कार  नें  उन्हीं  एडबोकेट्स  पर  भी  घकश
 लगा  दिया  ।  उस  का  यह  भी  कहना
 था  ॥: उ  झापोडीशन  कमिटिड  होनी  चाहिए  1
 झाज  अपोज़ीशन  के  रिवर्स  होने  पर  भेरे
 वोस्त  जोक॒छ  कहत ेहै,  उस  से  शायर
 का  यह  शेर  याद  धाता  है  “नज़र
 उन  की,  जब  उतकी,  किसे  मैं  मोतबिर
 समझ्‌  ?  ore  उन  की  नजर  कुछ  धौर  कहती  है
 और  जबान  कुछ  और  कहती  है  1

 बह  बिल  ला  कर  श्री  शान्ति  भूषण  ने
 (एक  ठीक  कदम  उठाया  है  ।  लेकित
 मैं  डा०  सैयद  मोहम्मद  की  हस  बात  का
 समर्थन  करता  ह  कि  प्रगर  पालियामेट
 का  इजलास  बहुत  जल्द  होने  वाला  हो,  लॉ
 सरकार  को  कोई  प्राडिनेन्स  नहीं  जारी
 करना  चाहिए.  ।  एक  तरह  से  यह  लोक
 सभा  की  तौहीन  है  |  झगर  काग्रेस
 पार्टी  प्राड़िनिस  जारी  कर के  गलती  करती
 रही,  तो  हमे  उस  की  झाड  लेकर  झाडिनेसन्स
 जारी  नही  करने  चाहिए  ।  यह  काम  करने  के
 लिए  पहले  काफो  मौका  था,  या  बह
 पड़ह  दिन  बाद  पालियामेट  के  मिलने
 पर  कया  जा  सकता  था।  हमारे
 देश  में  झाडिनेन्स  राज  नहीं  होना  चाहिए-
 झच्छी  से  अच्छी  ब्वात  भी  प्राडिनेन्स  के
 ज़रिये  नहीं  होनी  चाहिये,  बल्कि  बह
 लोक  सभा  के  ज़र्यि  की  जानो  चाहिए  |

 मैं  इस  बिल  का  इसलिए  समर्थन  करता
 है  कि  उसने  एक  ग्रे  युग  को  एक  रोणनी
 की  किरण  में  बदला  है  i  मैं  उम्मीद
 करता  ड्  कि  हिन्दुस्तान  की  बार
 कौसिल,  श्री  शात्ति  भूषण  जिस  के  मेश्बर
 रटे हैं  फिरपश्पने  उरूज  पर  पहुचेगी  पौर
 बहुन  चमकेगी  ।

 बार  मेजो  रूराबिया  हैं  उन  के  बारे
 में  एक  कमेटी  मकरंर  करती  चाहिए।  एस
 किस्म  के  केसिज्  है  कि  गरीब  झादमी से से
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 [चौधरी  बलबीर  सिह
 हैसा  लेकर  वकीर्स  पेश  नहीं  होते  है।  काई
 दूसरी  करप्ट॑  अक्टिलसिथ  भी  चलती  है।
 ऐसी  ध्यवर्शा  करती  चाहिए  कि  इ-साफ़
 दिखाने  वाले  एड़बोकेट  उसे  इतना  महंगा  ने
 बना  <  कि  ग़रोबो  को  उस  इन्साफ से कोई से  कोई
 फायदा  न  हो  t

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  Madam  Chairman,  I  rise  not  to
 oppose  the  Bil]  because  om  party  for
 the  last  eight  months  has  consistently
 taken  the  position  that  on  munor
 grounds  we  shall  not  oppose  the  Gov-
 ernment  and  that  we  shall  not  oppose
 the  Government  for  opposition’s  sake
 So,  I  have  nothing  to  say  against  the
 Bill  though  I  will  come  to  my  points  of
 criticism  and  the  reasons  why  the
 Advocates  Act  was  amcaded  ja:er

 I  want  to  addres  one  question  to  the
 Treasury  Benches  over  there  that  ans
 capital  whjch  we  accumulate  is  bound
 to  wither  away  sometime  If  yuu  do

 not  do  anything  about  it  how  Jong  wi!)
 the  ruling  party  Benches  go  on  horp-
 ing  on  the  excesses  of  Emergency?  I
 need  not  remind  you  that  you  won  the
 elections  on  the  plea  of  Ercrgeny  I
 have  been  hearing  the  same  tune,  the
 same  slogan,  the  same  type  of  spee-
 ches  for  the  last  eight  months  while
 the  prices  go  on  rising,  there  are  rail-
 way  accidents  every  day,  there  is  the
 breakdown  of  law  and  order  and  all
 that  You  talk  of  democracy  so  much
 these  days  But  in  Madhya  Pradesn,
 you  have  brought  in  mini-MISA_  In
 Jammu  and  Kashmir,  the  MIS4  39
 again  there  (Interruptions)

 चोधरीं  बलवीर  सिह  रूजय  गण्धी  की
 जा  जडली  क"कक्‍स  है  वही  वह  रब  ताड
 छोड़  कर  रही  है  t

 ft  dire राय  संजय  गाघधी  को  गोली
 मारिए।  उसे  को  लेकर  बलबीर  सिह  जी
 ज्यादा  दिन  तक  काम  नहीं  चलेगा
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 is  agit  उस  को  ले  कर  बहुत  भाषण  दे
 चुके  हैं।  eee  (व्ययधात  )  .

 सभापति  महोदय  देखिए ,  प्रा  बीच
 में  प्रापस  में  बात न  कॉरिए ।  भापकों शू कुछ
 कहना  है  हो  मुझ  से  बात  कहिए,  मुझ से
 इजाजत  लेकर  कहिए।  उन  को  अपनी
 स्पीच  बम  करने  दीजिए।  (व्यवधान)  .

 मेरा  श्राप  से  नमत्र  तिवदत  है  कि
 झाप  ने  झपनी  बात  कही,  किसी  ने  भाप  को
 इटरप्ट  नहीं  किया  '  कृपा  कर  के
 इतन।  ध्यान  रखिए,  ar  श्रजातत्र  की
 बात  कर  रहे  है  तो  9जातत़्  में  सब  का
 श्रपनी  बात  कहने  का हक  है  ।  आप  ने
 पनी  पूरो बात  कही,  किसी  ने  झाप  को
 टटरप्ट  =  नहीं  किया  झप  उन  को
 इटरन्‍्ट  मत  कोजिए  |

 SHRI  SAUGATA  ROY  What  I
 was  saying  is  that  the  ruling  party Benches  are  using  up  their  capital  too
 son  by  harping  on  the  excesses  of
 Emergency  day  in  and  day  out  This
 capital  cannot  last  longer  nor  the  Gov-
 ernment  can  satisfy  the  people  of  this
 country  who  are  fed  with  with  the
 rising  prices,  indiscipline  break-down
 in  law  and  order,  atrocities  on  Hari-
 Jans,  railway  accidents  and  what  not

 Speaking  on  the  Advocates  Bill,  I
 want  to  tell  you  one  gimall  story  This
 is  about  one  Barrister  who  became
 the  Chief  Mmuister  of  a  State  What
 was  the  first  act  that  the  Barrister  did
 on  becoming  the  Chief  Minister  of
 a  State?  He  ordered  the  PWD  to  air-
 condition  all  the  rooms  in  the  High
 Court  Sore  people  wen:  to  him  and

 asked  “why  are  you  doing  this?  Do
 vou  think  it  as  of  a  high  priority”?
 He  replied,  “There  ७  where  I  have
 to  go  back  I  am  keeping  my  position
 comfortable  When  I  go  back  to  the
 High  Court,  I  will  have  the  same  air-
 conditioning  ag  I  have  i  the  Chief
 Minister’s  room”.  So,  the  hon,  Mins-
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 thitking  of  golhg  beck  vo  Uhe  Bar.  Se,
 he  has  to  keep  ep  Kin  populartty  there
 Otherwise,  I  @o  not  wnderstand  what
 was  the  necessity  of  promulgating  ah
 Ordinance  oniy  24  days  before  the
 Parliament  was  to  feet

 The  reason,  the  excuse  ,f  I  may  say
 so  given  for  this  :s  that  the  Articie-
 ship  examinatrons  were  to  be  held  in
 January  ‘The  examinations  could  as
 well  hawe  been  hel?  in  February  The
 people  who  have  been  coming  elo-
 quent  about  the  Ordinance-ra7  will
 agree  tha;  they  are  resorting  t»  the
 same  method  This  is  just  a  rzmind-
 er,  hke  having  a  timi-MISA  So  they
 are  also  going  back  to  the  old  days
 and  they  are  using  up  their  own  capi-
 tal  too  soon  As  I  said  before,  we  do
 not  oppose  the  Bill  which  Mr  Shanti
 Bhushan  has  brought  forward  But  I
 want  to  point  out  as  to  why  the  ques-
 tion  of  amending  the  Advocates  Act
 aroce  The  Bar  Council  as  the  highest
 bodv  to  decide  on  the  proceedings  of
 advocates  and  other  legal  luminaries
 Because  of  electioneering  the  Bar
 Council  was  sharply  divided  into  gro-
 ups  Everybodv  had  to  seek  votes
 and  everydoby  had  to  create  groups
 So  the  Bar  Council!  was  divided  in
 groups

 So,  on  any  question  decisrin  could
 not  be  taken  on  logical  or  rational

 grounds  it  had  always  gone  according
 to  groups

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur)  Only  for  one  person,  to
 make  him  Chairman  of  the  Delhi  Ber
 Counril  the  Jaw  was  passed!

 SHRI  SAUGATA  ROY  It  was  for
 the  whole  country—not  only  for  one
 person  in  respect  of  the  Delhi  Bar
 Counc!  Ag  I  said,  the  Bar  Councils
 were  divided  sharply  into  warring
 groups  which  ‘had  fought  with  one
 another  Quring  elections  Such  a  Bar
 Courier]  could  not  properly  give  jus-
 tice  could  not  teke  gisciplinary  action
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 against  erring  peaple,  could  ast  duci-
 pline  the  legal  profeamon  ‘Therefore,
 thes  wag  necedsitated.  There  were  a
 large  number  of  people  Who  had  ap-
 pled,  who  had  presented  petitions,
 saying  that  the  Bar  Councils  were  not
 running  properly  As  a  result  of  that,
 this  was  amended.  If  Mr  Shanti
 Bhushan  be  it  fer  genume  democratic
 reasoné  or  for  keepmg  hi:  popularity
 in  the  Bar,  seeks  to  amend  the  Ad-
 vocates  Act,  we  will  not  oppose,  but  I
 only  want  to  point  out  that,  when  we
 say  the  same  thing  ever  an]  aver  ag-
 ain,  in  the  English  language  it  is  call-
 ed  cliche  This  ialk  9  democracy  by
 the  Janata  Party  people  mw  becoming
 a  chehe  When  it  is  repeated  ad
 nauseam  it  becomes  a  bit  irritating,
 repetitive  and  bormg  That  is  what
 is  happening  now

 About  three  or  four  years  ago,  8
 hue  and  cry  was  raised  by  the  people
 belonging  to  Mr  Shanti  Bnushan's
 Party  about  supersession  of  judges  If
 I  may  remind  him—the  question  came
 up  before  Parhament  alsy—there  was
 supersession  of  over  69  judge:  in
 elevating  Mr  Justice  Desa;  to  the
 Supreme  Court  It  is  sand—i  do  net
 want  to  mention  the  name  —that  that
 justice  was  related  to  a  certain  high
 dignitary  in  the  Government.  I  have
 not  verified  the  truth  of  it  but  it  is
 said  that,  to  satisfy  one  person,  for
 elevating  him  to  the  Supieme  Court,
 this  supersession  wag  done  All  I
 want  ‘o  say  is  this  [ts  all  mghr  your
 commg  forward  with  these  amend-
 ments  We  are  not  gomp  to  oppose
 Bui  do  not  go  on  harping  ad  nauseam
 on  what  happened  during  Emergency
 You  have  your  things  to  do,  you  have
 your  responsibilities  to  perform  ‘If
 you  perform  them  well,  we  will  not
 oppose  just  for  the  sake  of  opposition

 श्री  क्ंबर  लाल  गुप्त  (  दिल्ली  सदर  )
 भ्रध्यक्ष  महोदय  मैं  ष्स  बिल  का  समथ्त -
 करते  ge  दो  एक  ज्वाल  मत्री  डी  से  जानना

 व्बाहता  हु  |  मैं  चाहता  मवी  जी
 जिन  का  जबाब  देगे  |  एक  बात  तो  यह
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 [st  ere  लाल  धुप्ता]

 है  कि  यहएक  रेट्रोग्रेड  स्टेप  था  प्रापने
 प्रोग्रेसिव डेप  लिया  यह  झच्छा  हा  लेकिन
 इस  के  साथ  साथ  आर  कौसिल्स  शौर
 बार  एयोसिएश्स  दिल्‍ली  में  भशौर  दूसरी
 जगहों  पर  हैं  और  भाप  तो  कोर्स  मे  भी
 जाते  रहते  हैं  बहा  पर  एसा  लगता  है  कि
 जैसे  मेला  लगा  ह्भा  है  पकीजोंके
 बैठने  के  लिए  कोई  नचैग्वसं  नही  हैं  +र
 कोट स  में  भी  बैठन ेकी  जगह  नहीं  होती  )
 नणी  दिल्‍ली  बींकोट्स  तो  एगी  है  जैसे

 कबूतरक्ञाने  |

 The  lawyers  have  been  agitating  for
 the  last  seven  or  eight  months  I
 know,  at  does  not  come  under  you  But
 at  least  you  can  use  your  good  offices
 to  provide  a  better  bwilding  for  the
 lawyers  working  in  the  New  Delhi
 area—to  provide  chambers  to  all  the
 lawyers  whose  chambers  were  demo-
 lished  during  the  Emergency  ‘You
 should  do  it  at  the  earlest  I  hope,
 the  hon  Minister  wll  use  his  good
 offices  for  this

 भो  मनोहर  लाल  (कानपुर  )  सभापति
 महोदय  इस  बिल  का  समथन  करते
 हुए  मैं  एक  बात  का  स्पप्टीकरर  चाहता  |
 जा  ला  प्रोफसरए  एडवाकेट्स  हैं  जो  कक  ला
 ग्रेजएटस  वो  पढ़ाने  के  लिए  जाते  है  उन  के
 लिए.  बत  लगा  दिया  गय'  न््है  किक
 पदाले  क ेलिए  नी  ज'  सकते  जिस  से  एक
 बरी  ाब्लिम  चिएट  हॉगई  है  |  मैं
 चाटूगा  कि  हंसब॑न  oy  ger  दिया  जाये।

 SHRI  JAGANNATH  RAO  (Berham-
 pur)  Madam  Chairman,  I  would
 like  to  know  from  the  hon  Minis-
 ter  whether  the  Advocates-General
 of  States  cannot  stand  for  election
 for  chairmanship  of  the  respective
 State  Bar  Counci]  and  whether  the
 Attorney-General  cannot  stand  for

 ag  Chairman  of  the  Bar
 Council  of  India
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 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN)  Madam  Chair-
 man,  I  was  apprehending  when  I  start-
 ed  to  move  for  the  conmderation  of
 this  Bul]  that  perhaps  it  would  be  a
 dull  debate,  and  that  was  on  account
 of  the  fact  that  it  appeared  to  me  with
 the  very  Timited  wisdom  that  I  have
 that  it  was  a  very  non-rontroversial
 Bill  But  I  am  very  happy  that  the  first
 speech  of  my  hon  fnend  Dr  Seyid
 Muhammad  has  made  it  a  very  live-
 ly  debate

 Now,  first  of  all  I  would  lke  to
 say  in  regard  to  this  Bul]  that  this
 Ball  also  indicates  the  ushering  3m  of
 a  revolutionary  era  from  one  point  of
 view  So  far  during  the  yeaTs  which
 have  gone  by,  we  had  become  usrd  to
 the  Government  always  bringing  mea-
 sures  which  will  have  the  effect  of
 increasing  its  powers  and  concentrat-
 img  more  and  more  powers  with  the
 Government  It  was  unthinkable  that
 the  Government  would  bring  forward
 8  measure  by  which  it  would  shed  off
 its  privileged  powition  but  for  the
 first  time  after  the  last  elections  we
 find  a  new  spectacle  that  the  Govern-
 ment  comes  forward  with  measures
 which  are  calculated  to  decrease  the
 powers  of  the  Government,  to  de-
 crease  the  privileged  position  of  the
 Government  and  not  to  mecréase  or
 enhance  the  powers  of  the  Govern-
 ment!  I  should  think  that  the  whole
 country  and  all  the  Members  of  this
 House  on  both  sides  should  welcome
 this  change  which  has  come  about  in
 the  whole  country

 Let  us  consider,  how  do  the  Advo-
 cates-General  m  the  States  and  the
 Attorney-General  m  India  come  into
 office  They  are  appointed  by  the  Go-
 vernment,  the  Attorney-General  35
 appointed  by  the  Government  of  India
 and  the  Advocates-General  are  ap-
 pointed  by  the  States  Governments
 Today  the  position,  fs,  whether  my
 hon  friends  on  the  other  side  like
 tt  or  not,  that  vt  is  the  Janate  Party
 which  constitutes  the  Government
 here  for  the  whole  country  and  the
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 Janata  Party  ३8  also  running  the  ०-.
 vernmentg  an  a  large  number  of
 States.  Therefore,  it  is  ¢he  Attorney-
 General  appointed  by  the  Government
 of  India  and  the  Advocates-General
 appointed  by  so  many  Janata  Govern-
 ments  who  were  in  position  es  ex-
 officio  Chairman  of  59  many  Stale  Bar
 Councils  and  the  All-India  Bar  Coun-
 cil,  but  stil]  this  Government  has
 brought  this  Bill  This  is  because

 this  Government  believes  that  it  45
 not  conducive  to  the  interest  of  the
 whole  country  The  interest  of  the
 Government  or  the  interest  of  the
 individuals  is  not  important,  what  is
 important  is  the  interest  of  the  whole
 country  And  therefore  for  demo-
 cracy  it  is  necessary  that  there  should
 be  no  effort  by  the  Government  to
 concentrate  all  kinds  of  power  in  its
 own  hands  and  that  is  the  reason
 why  this  Bill  was  brought  forward

 I  am  happy  that  this  heat  and  live-
 liness  haz  been  introduced  im  the  de-
 batc  First  I  would  like  to  deal  with
 the  most  important  question  which
 has  been  raised  by  Dr  Seyid  Muham-
 mad  and  also  by  one  or  two  other
 hon  Members  particularly  Shn
 Balbir  Singh  Perhaps,  it  ig  quite
 pocsible  that  all  the  relevant  facts
 have  not  been  taken  into  considera-
 tion  by  them  I  welcome  the  spirit
 ‘behind  their  criticism  namely  that  the
 exercise  of  Ordinance-making  power
 78  something  which  hag  to  be  avortled
 it  should  be  resorted  to  when  it  is
 very  necessary  So  far  as  the  spirit
 of  this  criticism  ig  concerned  I  whole-
 heartedly  welcome  it  Now  I  would
 like  to  place  before  the  House  as  to
 why  it  became  necessary  to  bring  an
 Ordinance  on  the  subject  even  though
 it  was  only  about  two  weeks  or  80
 before  the  commencement  of  the
 session  In  fact  some  erticism  was
 made  that  this  measure  should  have
 been  brought  forward  much  earlier
 I  wish  I  could  have  brought  jt  earlier
 nd  at  least  before  June  If  it  could
 have  been  enacted  before  June,  be-
 vause  as  Shri  Seyid  Muhammad  him-
 self  has  said,  normally  these  exami-
 mations  conducted  by  the  Calcutta

 High  Court  used  to  be  conducted  m
 January  and  June,  perhaps  in  June
 the  examination  could  have  been
 held  While  for  various  reasons,
 particularly,  on  account  of  the  fact
 that  these  provisions  m  the  Bill  which
 deal  with  empowering  the  Calcutta
 High  Court  again  to  hold  this  exami-
 nation  evoked  a  lot  of  controversy
 whether  that  should  be  done,  for  how
 much  period  it  should  be  done  and
 whether  this  facility  should  be  ex-
 tended  even  to  those  who  had  only
 passed  a  single  examunation,  etc,
 etc  and  consideration  of  all  these
 aspects  took  a  little  tame  and  there-
 fore  it  wag  not  possible  to  bring  this
 Bill  in  the  last  session,  now  that  all
 these  controversies  had  been  thoro-
 ughly  studied  and  a  pelicy  made,
 there  were  two  option  open  as  sug-
 gested  by  the  hon  Member  opposite
 One  was  that  we  could  have  weited
 for  the  Parhament  to  meet  and  then
 brought  forward  a  Bull  rather  than
 issuing  an  ordinance  and  the  other
 Wag  to  issue  straightway  the  or-
 dinance  and  then  bring  a  Bull  replac-
 ing  it  when  Parlmament  met  Now,
 the  position  would  have  been  that
 since  all  the  earlier  rules  which  had
 been  framed  by  the  Calcutta  High
 Court  for  regulating  the  examination
 had  already  been  deleted,  it  was  by
 this  Bill  that  the  power  was  again
 conferred  on  the  Calcutta  High  Court
 to  frame  appropriate  rules  for  the
 holding  of  these  examunations  It  us
 only  after  this  Bill  would  have  been
 enacted  by  the  Parliament—not  only
 Passed  by  this  House,  then  it  would
 have  gone  to  the  other  House  and  dis-
 cussed  there  and  passed  and  then
 assented  to  by  the  President—and  be-
 came  law,  it  78  only  after  all  these
 steps  had  been  taken  and  the  law  had
 come  mtp  force  that  the  Calcutta
 High  Court  could  would  have  got  the
 power  to  frame  the  rules  After
 these  rules  are  framed,  they  wil]  have
 to  be  notified  and  then  only  people
 will  come  to  know  of  it  So,  xf  you
 are  going  to  arrange  for  an  exami-
 nation,  naturally  some  adequate  notice
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 it  would  mot  have  been  possible  for
 tee  High  Court  to  hold  the  examina-
 tien  in  Jamwery  and  these  poor  can-
 didates;  would  have  had  to  wmt  for

 to  sit  in  that

 SHRI  SOMNATH  CHATTERJEE:  i
 on  behalf  of  these  poor  candidates,
 with  to  convey  their  sincere  thank:
 to  the  hon  Law  Minister  for  passing
 an  ordinance.  This  is  one  of  the  rire
 octasions  when  the  power  of  making
 an  ordinance  was  properly  used

 SHRI  SHANTI  BHUSHAN:  I  an
 very  grateful  to  Shri  Chatterjee  that
 he  has  appreciated  the  issue  of  or-
 dinance  because  I  was  going  to  suv
 this,  It  is  a  matter  of  opinion  It  5
 More  a  matter  of  approach  and  the
 question  that  arises  is  that  while  there
 are  people  for  whom  the  fact  that  in
 the  case  of  some  persons  SIX  months  of
 tier  lives  would  be  just  wiped  off  at
 a  period  of  absolute  non-utility  i,  not
 a  matter  of  urgency,  other  matters
 namely,  a  measure  like  the  Const.t-
 tional  Amendment  viz.  the  38th  amend-
 ment  in  order  to  validate  an  electicn,
 ete.  were  treated  as  80  essential  and
 so  urgent  that  within  a  matter  of  3-4
 days  it  gets  through  both  the  Houses
 ahd  gets  ratified  by  the  States.  “t  i3
 a  question  of  approach.  What  is  the
 matter  which  requires  urgency?  So  iar
 &s  the  Janata  Party  Government  is
 concerned,  I  would  like  to  say  that  it
 attaches  a  great  urgency  to  the  ques-
 tion  that  if  7  could  possibly  save  six
 months  of  utility  of  these  poor  people,
 then  certainly  it  regards  it  as  a  mat
 ter  of  urgency.  That  i¢  why  this
 ordinance  was  issued.  I  am  sorry  fo
 say  and  I  would  hike  to  plead  gu'liz
 that  I  could  not  issue  the  ordiriance
 earlier.  If  I  had  been  able  to  issue
 the  ordinance  earlier,  I  would  are
 been  quite  happy.  Our  intention  «as

 tAmendnit)  WAN  acs

 that  at  Yeavt  Yer  whdull  nndt  be  de.
 prived  ot  the  oppottunity  of  having
 the  examination  in  Jume....  Unterp-
 tions)

 है: 0: ८ ह  SOMNATH  CHATTERJEE:
 H2  brought  forward  a  Bil  without
 understanding  the  real  implications.
 He  brought  it  forward  because  he  was
 asked  to  do  so.

 SHRI  C  M.  STEPHEN  (Idukki)  We
 understand  your  present  role  of  being
 a  Standing  Council  We  are  not  in-
 terested  in  the  fee  arrangement

 MR  CHAIRMAN:  May  I  request
 you  to  kindly  allow  him  to  finish

 ad

 SHRI  SHANTI  BHUSHAN:  I  am
 very  happy  that  all  the  provisions  of
 this  Pall  have  received  the  whole-
 hearted  welcome  and  support  from  oll
 sections  of  the  House  I  am  vely
 happy  and  I  am  very  grateful  to  mv
 {mend  on  the  other  side  for  =  giving
 their  support  for  the  provisions  of  this
 Bill.  I  would  however  hke  to  say
 that  Dr.  Seyid  Muhammad
 कही

 SHRI  C  M.  STEPHEN:  You  don't
 understand  the  meaning  of  revolution

 SHRI  SHANTI  BHUSHAN:  That
 again  is  a  matter  of  opinion.  Even
 a  trend  towerds  an  important  signifi-
 cant  Chahge,  to  take  the  country
 away  from  authoritarianism  and  con-
 centration  of  power,  to  put  a  sudden
 brake,  is  a  revolution  according  to
 me.  Instead  of  something  beme
 done  in  the  direction  of  self-interest
 and  so  on,  they  put  a  brake  for  things
 to  start  moving  ‘in  the  other  direction
 and  I  personally  consider  that  to  be
 a  revolution.  Dr,  Seyid  Muhammad
 said  that  at  that  time  he  had  said  thot

 seit
 we  might  review  the  whole

 lure  regarding  ex-0fficio  Chair-
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 Thah  and  revert  back  te  the  elettei
 Chairtian  3am  very  beppy  he  sand
 that  He  might  have  envidaged  that
 some  day  the  emergency  would  be
 over,  arid  therefore,  he  would  heve
 liked  to  revert  back  to  the  elective
 system  The  reasbn  that  he  gave
 to  have  the  ex-officio  Chairman  was
 that  the  Bar  used  to  be  divided,  elec-
 tion  of  the  Chairmun  of  the  Bar
 Council  was  dividing  the  Bar,  people
 Were  quarrelling  these  were  warring
 factions  and  so  on  It  became  a  matter

 of  emergency  bécatoe  there  were  wars
 among  sections  of  the  Bir  and  that
 is  why  as  a  measure  of  emeregncy
 this  procedure  had  to  be  adopted!
 Now,  I  would  like  to  refer  to  my
 humble  experience  in  the  matter  I
 was  fortunate  to  have  been  elected  as
 Chairman  of  the  UP  State  Bar  Coun-
 cil  I  happened  to  be  Advocate
 General  I  am  happy  to  say  that
 there  were  no  warring  factions  at  all
 I  was  elected  unanimously  by  all  the
 members  of  the  Bar  Council  That
 is  my  personal  experience  You  can-
 not  say  that  there  should  be  no  dif-
 ference  of  opinion  m  the  Bar  Council
 In  a  democracy  we  want  honest  aif
 ference  ot  opimion  on  various  matters,
 different  opmmons  are  thrashed  out
 and  a  cOnsensus  emerges  and  the
 country  has  to  be  governed  on  the
 basis  of  such  consensus  Therefore,  if
 there  is  different  of  opinion  you  can-
 not  say  this  is  bad  and  it  must  be
 substituted  by  the  nominee  of  the
 Government  and  so  on  ‘

 But  then  if  that  was  so,  why  wa»  it
 that  only  for  the  election  of  the  Chair-
 man  and  Vicé-Chairman  this  opportu-
 nity  was  taken?  Elections  of  Mem-
 bers  of  the  Bar  Council  take  place
 th  ds  and  th  ds  of  members
 of  the  Bar  in  each  State  are  involved
 There  has  been  no  trouble  there  You
 cannot  say  that  only  when  they  wt
 together  to  elect  »  Chairman,  that
 would  be  a  matter  for  serious  appre-
 hénsion  ‘This  is  something  which  I
 have  not  been  uble  to  understand

 In  any  case  it  oceurs  to  me
 that  these  dre  the  arguments  Hus-
 tory  tells  us  that  sometimes  some

 dictators  have  advanced,  they  have
 said  that  whenever  there  are  elections
 people  turn  into  warrihg  factions  atti
 there  is  strife  and  there  is  difference
 and  people  get  divided,  théréfore  to
 keep  the  country  united  dictatorship
 fg  essential  That  8  8  theoty  about
 which  many  books  might  be  written
 But  I  am  happy  fo  say  that  so  far  as
 the  people  of  India  are  concerned,
 they  have  rejected  this  theory  lock,
 stock  and  barrel  and  democracy  has
 been  restored  in  this  country  If  I  may
 be  permutted  to  say  so,  miany  count-
 ries  people  used  to  say  that  démocra-
 cy  cannot  succeed  in  8  developing
 country  because  people  are  poor  and
 they  are  more  concerned  with  bread
 and  so  on,  and  that  when  democracy
 comes  to  an  end  in  a  country  १६  can
 never  come  back,  that  used  to  be  the
 theory  We  found  that  in  many  deve-
 loping  countries  it  wags  coming  to  an
 end  When  democracy  was  reinstead
 in  the  last  March  elections  manv
 people  of  many  countries  which  L
 had  the  occasion  to  visit  said  that  they
 reached  the  conclusion  that  tne.e
 must  be  something  in  the  old  culture
 of  India  which  must  be  responsible
 for  this  deep  commitment
 to  democratic  values  that  even  when
 people  are  deprived  of  all  they  need
 when  they  are  poor,  they  are  still
 committed  to  democracy  and  cherish
 individua]  freedom  and  the  right  to
 eallectivelvy  discuss  their  fate

 SHRI  SAUGATA  ROY  Is  it  thet
 idea  of  having  democracy  in  the  ber
 council]  and  replacing  the  Attorney
 Gencral  by  an  elected  person  came
 to  the  government's  mind  after  B
 months  only  because  you  found  that
 the  Attorney-General  did  not  toe  the
 government's  Tine  and  boycotted  the
 swearing-in  ceremony  of  Justice  De-
 sal?

 SHRI  SHANTI  BHUSHAN  §  ‘ue
 hon  Member  ts  totally  wrong  and  I
 am  happy  that  he  has  give  me  an
 opportunity  to  clear  that  and  I  shail
 clear  that  I  plead  guilty  to  the

 charge  that  this  has  got  delayed  ve-
 cause  go  far  as  ‘he  amendment  of  the
 Advocates  Ac  as  concerned,  it  drd
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 not  remaim  a  srnall  matter  of  restor-
 ing  the  elected  Chairman,  if  that  was
 the  only  thing  it  would  have  been
 done  long  ago  Because  the  Calcutta
 matter  also  came  up  I  had  to  say  that
 the  amendment  should  be  done  «at
 one  time  The  Calcutta  question  was
 controversial  and  we  had  to  study
 which  via  media  had  to  be  followed
 ‘There  was  the  extreme  view  all
 right,  permit  it  for  all  times  in  the
 future,  there  Was  another  view  now
 that  it  has  been  done  away  with  do
 not  restore  it,  there  was  a  third  view
 take  a  via  media  namely  those  who
 have  not  pacsed  any  examinations
 and  those  who  have  got  enrolled  per-
 mit  them  there  wag  a  fourth  view
 those  who  have  passed  some  exami-
 nations  they  alone  are  entitled  to
 this  This  had  to  be  considered  in
 depth  and  people  had  to  be  consult-
 शत  and  a  view  had  to  be  taken’  that
 ig  why  this  delay  took  place,  for
 no  other  reason

 So  far  as  the  Attorney-General  5
 concerned  hon  Member  Saugata  Roy
 has  a  very  sahrp  mind  which  I  have
 been  witnessing  al]  this  while,  some-
 tyme,  he  deliberately  does  not  try
 to  appreciate  things  in  their  correct
 perspective  A  reference  to  the  ap-
 pointment  of  Justice  Desal  was  made
 and  I  think  I  have  had  occasion  to
 make  the  position  clear  So  far  as
 these  solemn  things  are  concerned,
 like  the  appointment  of  judges  to  the
 Supreme  Court  politics  should  not
 be  and  would  not  be  introduced  This
 question  of  supersession  has  nothing
 at  all  to  do  with  the  appointment  of
 judges  to  the  Supreme  Court  Th
 question  of  supersession  is  relevant
 so  far  as  the  appointment  of  Chief
 Justice  either  in  the  Supreme  Court
 or  the  High  Court  is  concerned  So
 far  as  appointments  to  the  Supreme
 Court  are  concerned  everyone  has
 always  said  that  the  appointment
 should  be  made  strictly  on  the  basis

 rof  merit,  suitability,  etc
 Therefore,  it  is  a  question  of  selectin
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 If  it  is  a  question  of  selection,  the
 hon  member  would  agree  that  it
 would  not  be  right  for  me  to  substi-
 tute  my  own  assessment  for  the  asse-
 ssment  of  the  judiciary  That  would
 be  the  easiest  way  of  destroying  th.
 independence  of  the  juidiciary  That
 ए  why  the  government  left  it  to  the
 Chief  Justice  and  the  senior  judges
 of  the  Supreme  Court  to  deteimine
 who  in  their  opinion  was  the  moot
 appropriate  person  to  be  appointed
 It  was  on  the  basis  of  their  apprais-
 al  of  the  outstanding  abzility,  out-
 standing  fitness  and  outstanding  in-
 dependence  of  the  two  persons  con-
 cerned  that  they  were  appointed  ju-
 dges  of  the  Supreme  Court

 77  hrs

 SHRI  CM  STEPHEN  If  the  bar
 of  the  High  Courts  and  Supreme  Co-
 urt  were  not  politically  motivated
 there  must  be  some  explanation  why
 they  came  out  with  a  unanimous  pro-
 test  against  it

 SHRI  SHANTI  BHUSHAN  The
 appointment  to  the  Supreme  Court
 is  not  a  matter  of  concern  for  onc
 High  Court  alone  Obviously  for  ap
 Poimntmentgs  to  the  Supreme  Court  all
 the  High  Courts  are  under  consider-
 ation  There  afte  senior  judges  in
 various  High  Courts  but  it  is  sagm-
 ficant  that  the  protest  came  from  the
 bar  association  of  one  State  only  I
 do  not  want  to  discuss  this  at  length
 I  leave  it  to  Shri  Stephen  to  draw
 his  own  conclusion  as  to  what  are  the
 various  possibilities  If  he  sits  down
 and  studies  the  facts  he  himself  will
 come  to  some  conclusion  as  to  why
 it  happened  Obviously,  when  these
 protest  come  somebody  has  to  org-
 anise  it  I  appeal  to  his  long  exp-
 erjience  to  consider  as  to  whether  or
 not  some  protest  can  be  organised  if
 somebody  is  interested  in  orgamsing
 a  protest  If  you  get  hold  of  one  or
 two  convenient  facts  and  uf  you  want
 to  organise  a  protest,  it  can  be
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 AN  HON  MEMBER  What  about
 Mr  Chagla’s  statement?

 SHRI  SHANTI  BHUSHAN  If  the
 fact,  are  fully  known  to  a  person,  he
 may  make  a  comment  at  a  particular
 time  Hon  members  must  have
 noticed  that  after  a  clarification  was
 issued  Shri  Chagla  did  not  issue  any
 statement  thereafte:  So,  at  appears
 he  did  not  have  the  full  facts  Possi-
 bly  somebody  might  have  misled  him
 and  he  might  have  made  that  state-
 ment  In  fact,  many  press  editorials
 called  at  a  hasty  judgment,  etc

 So  far  as  the  Supreme  Court  bar
 association  ig  concerned,  hon  mem-
 bers  know  that  the  Supreme  Court
 starts  work  at  030  So,  members  of
 the  bai  come  to  the  court  between
 05  and  1030  Those  who  do  not
 have  their  cases  in  the  beginning
 may  come  a  little  later  Normally
 very  few  $members  turn  up  before
 705  Curiously  on  that  particular
 mornine  Without  any  prior  notice
 some  nutice  "a5  pasted  =  th
 the  notice  board  of  the  Supreme
 Coult  bar  association  building  be-
 tore  76  o'clock  At  0  o’clock  a  few
 memb-rs  met  together  They  had
 been  informed  on  telephone  because
 there  Way  no  other  way  of  giving
 Plior  notice  At  70  o'clock  they  met
 and  adopted  a  resolution  When  other
 members  started  coming,  they  were
 presented  with  a  copy  of  that  resolu-
 tion  Subsequently  there  was  a  re-
 quisition  hy  a  larger  number  of  per-
 sons  to  revoke  this  resolution  A
 meeting  took  place  thereafter  but
 it  did  not  conclude  Tt  got  adjourned
 without  any  decision  having  been
 taken  As  I  explamed  people  did
 not  know  of  that  earlier  meeting  No
 indication  १  given  earlier  that  a  meet-
 ing  would  be  held  Before  70  o'clock
 you  paste  a  notice  on  the  notice
 board  of  the  Supreme  Court  bar  as-
 sociation  At  10  o'clock  you  hold  a
 meeting  If  they  pass  a  resolution
 by  calling  a  few  people  who  were  in-
 formed  on  telephone,  what  78  the  :m-
 portance  to  be  attached  to  such  a  re-
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 solution?  That  is  a  matter  for  the
 conaideration  of  the  hon  Members  of
 the  House  Apart  from  that,  80  far  as
 the  law  officers  are  conceined,  they
 are  put  in  a  very  difficult  situation  If
 they  come  round  about  030  and  are
 handed  over  a  resolution  and  told.
 ‘herc  is  g  resolution  signed  by  the

 secretary  of  the  association  and  pas-
 ed  and  so  on”—if  they  happen  to  be
 members  of  the  Supreme  Court  Bar
 Association  and  if  they  take  the
 view  that  howsoever  unfortunately  a
 resolution  might  have  been  adopted—
 and  in  whatever  manner—they  had
 no  means  at  that  time—hecause  at
 030  that  ceremony  was  going  to  take
 place  and  they  were  told  that  as
 merrbers  they  had  to  respect  the  re-
 soluticn  which  had  been  passed—,and
 tha  in  those  circumstances  they
 thougnt  that  it  was  the  proper  thing
 to  do  well  the  hon  Members  ‘nay
 draw  their  own  conclusions  But  I
 can  assure  the  hon  Members  that  it
 was  not  the  personal  view  of  the  law
 officers—of  the  Attorney  General  the
 Solicitor  General  and  the  Additional
 Sohcitcr  General—  as  if  they  felt  that
 something  wrong  had  been  done  and
 as  if  they  had  any  intention  of  pro-
 testin  against  the  appointments  to
 the  Supreme  Court

 Then  there  is  thig  increase  of  the
 term  from  4  to  5  years  The  only
 ert  cism  levelled  against  it  is  that
 ther,  १६  no  umformity  [  did  not  mean
 to  sug,est  In  mV  opening  speech  as
 if  it  was  a  universal  thing,  ६९  ,  to  have

 5  years  and  nothing  more  nothing
 less  The  idea  was  that  here  was
 an  element  of  economy  If  you  have
 elections  after  -very  4  vears  chivious
 ly  there  would  be  a  little  more  ev-
 pense  I  wanted  to  say  that  5  years
 ha,  been  a  more  acceptable  term  for
 these  elected  bodies  There  was  no
 harm  and  it  was  considered  that  5
 years  should  be  applied  and  5  years
 should  be  appropmate  4  years  was
 considered  too  short  That  15  why  it
 was  changed  to  5  years

 Ancther  Member,  Mr  Ganga  Singh
 made  a  suggestion  that  this  Bill,
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 while  restoring  the  elective  office  of
 Chairman  and  Vice-Chairman  should
 have  also  provided  for  something
 more  What  has  been  provided  m

 “the  bill  38  that  the  old  elected  chair-
 man  does  not  come  back  automatical-
 ly  In  fact,  so  long  85  the  election
 35  not  held,  the  ex-officio  chairman
 will  continue  to  discharge  the  duties
 etc  They  will  ceass  to  be  ex-officio
 chairman  and  vice  chairman,  but  they
 will  continue  to  perform  those  func-
 tions  till  the  elections  take  viace  it
 hae  ‘een  suggested  that  the  old  chair-
 man  et.  should  have  been  restored
 but  I  fee!  that  when  once  those  elec-
 ted  chairman  and  vice-chairman  have
 ceased  to  be  such,  and  when  the  sys-
 tem  uf  election  38  being  restored  the
 proper  thing  would  be  to  give  the
 right  to  the  present  members  to-day
 to  elect  their  own  chairman  and  vice-
 chanmarn  And,  therefore,  I  commend
 this  clause  of  the  bill  also  for  accep-
 tance  by  the  House

 I  am  grateful  to  Shri  Sasankasek-
 har  Sanyal  for  all  the  kind  words
 that  be  has  sad  I  may  say  that
 when  he  was  being  born  in  the  baer
 as  he  chose  to  describe  it  almost  near-
 ly  sbout  the  same  time  I  was  being
 born  in  this  world  He  has  so  much
 more  experience  of  the  bar  and  of
 everything  else—public  affairs  ete
 than  me  I  therefore  specially  value
 the  powerful  support  that  he  has  lent
 to  this  bill  I  am  very  happy  that  it
 is  this  bill—it  fs  another  reason  why
 it  makes  this  bill  a  revolutionary  one—
 which  ha:  made  such  an  hon  Member
 as  Mr  Sanyal  break  his  life-long  tre-
 dition  and  life-long  practice  of  always
 opposing  the  Government  He  has
 declared  that  it  fs  for  the  first  tyme
 that  hes  supporting  a  measure  of  the
 Government  Therefore,  for  that  rea-
 son  alone  it  becomes  a  revolutionary
 tall  He  has  also  said  that  there
 was  a  jot  of  oppomtion  to  this  amend
 ment  which  bas  been  made  during
 the  period  of  Emergency  In  fact,  I
 would  gigo  like  to  say  that  the  Bar
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 Various  other  Bar  Councils  of  different
 States  namely,  Andhra  Pradesh  Delhi,
 Gujarat,  Kerala,  Maharashtra,  Orissa,
 Punjab,  Haryana,  Tamil  Nadu  and
 West  Bengal  have  all  condemned  the
 system  of  having  a  nominated  Chair-
 man

 DR  V  A  SEYID  MUHAMMAD
 (Calicut)  Where  38  nominated?  It  is
 Statutory  Chairman

 SHRI  SHANTI  BHUSAN  ‘The  Advo-
 cate-General  and  the  Attorney-General
 are  appointed  So  they  are  nominat-
 ed  Of  course  if  there  is  a  subtle
 difference  between  nonination  anc  p-
 pointment  in  that  sense  I  am  wrong
 If  they  are  peonie  apointd  bv  the
 Government  m  that  case  thes  would
 really  be  nominees  of  the  Governm  nt

 SHRI  NANASAHIB  BONDE  (Am-
 ravati)  When  you  were  electei  Chair-
 man  of  the  Bar  Council!  you  we  e
 also  the  Advocate-General  Were  you
 under  the  influence  of  the  Government
 at  that  time?

 SHRI  SHANTI  BHUSHAN  The
 whole  question  is  this  We  are  consi-
 dering  the  principle  of  the  autonomy
 of  the  bar  The  bar  35  9  very  res-
 ponsible  body  and  eloquent  tributes
 were  paid  to  the  bar  for  is  role  in  the
 freedom  movement  for  its  ३0०७6  in
 various  kinds  of  crisis  I  would  suy
 even  for  the  role  that  it  slaved  during
 the  period  of  emergency  in  order  to
 restore  democracy  in  this  country  So
 that  if  the  bar  has  such  an  important
 role  to  play  in  a  democratic  countrv
 then  the  pmnciple  has  to  be  accepted
 that  the  autonomy  of  the  bar  is  the
 only  propér  thing,  and  the  bar  as  a  res-
 ponsible  body  should  properly  arrange
 its  own  affairs  In  that  case  there
 was  no  reason  why  there  should  hove
 been  an  imposition  of  a  person  ar
 Chairman  It  is  another  matter  that
 they  wilkngly  and  voluntarily  elect
 him  After  all  the  Attornay-General
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 come  ipgompetent  to  hold  the  post  of
 Chairman,  they  can  also  be  elected
 But  it  would  add  their  chgnaty,

 account  of  the  free  and  willing  eonsent of  the  par  of  the  State  But  if  they have  the  feeling  “we  are  here  on  ac- count  of  the  meroy  of  the  Government, which  has  appointed  us  as  Advocate- General  not  on  account  of  the  willing consent  of  the  members  of  the  bar” then  that  would  detract  from  ther
 authority  as  Chairman  For  that  reg-
 son,  it  is  important  that  the  Chairman must  have  the  mora]  authority  to  feel that  his  advice  would  be  respacte4  and
 accepted  by  the  members  of  the  bar, because  they  have  willingly  by  their free  will  electeq  him  to  the  high  rffice of  the  Chairman  of  the  Bar  Council

 It  was  further  suggested  by  Shn
 Sunyal  that  the  lawyers  should  be elected  really  only  for  one  term  to  the Bar  Council  Well,  7  am  happy  that  he has  given  this  suggestion  It  i3  for the  members  of  the  bar  to  take  this Suggestion  If  they  willingly  and
 voluntarily  apply  this  concept,  well  ang good  After  all  they  are  holding  these
 offices  88  public  service  It  is  not  that
 anybody  ig  supposed  to  get  something out  of  these  offices  This  is  only  a Mode  of  service  to  the  people  serving the  bar  Well  in  8  sense,  of  course
 one  should  be  willing  to  serve  for  as
 long  as  possible  But  if  there  are others  who  are  willing  to  serve  a  per. son  should  not  be  very  keen  to  stick  to his  office  or  aspire  for  this  high  office It  should  be  for  others  to  «Mptess  upon him,  compel  him  force  him  to  accept thig  office  In  fact,  the  tradition  ih

 Many  of  the  Bar  Associationg  is  that
 people  are  not  willing  to  take  up  these vosts  They  donot  want  to  become Secretaries  of  these  bodies  ‘They have  to  be  persuaded  by  their  friends
 ang  colleagues  “you  must  take  up  thig job”  tr  hone  and  prav  that  this  atmos.
 Phere  will  pervade  the  bar  80  that

 People
 pinot  é

 ave  to  be  nersuaded  to
 beeome  g  of  the  Bar  Council not  that  they  will  run  after  becoming Tmembers  of  the  Bar  Council  I  hepe

 the  members  of  the  bar  would  general-
 ly  welcome  the  suggestion  which  has been  made  by  the  hon  Member

 Shri  Sanyal  made  a  passionate  appeal
 for  these  who  might  not  happen  to  do
 very  well  at  a  particular  examination.
 Of  course,  we  have  got  ample  exeri-
 ence  that  a  person  who  fails  in  a  parti- cular  examination,  later  on,  turns  out to  be  a  brilliant  scholar  We  .re  not
 completely  oblivious  to  thus  also  But
 this  Bill  makes  provision  only  for  those
 who  have  already  passed  the  first  pre-
 liminary  examination  before  3ist  De-
 cember  976  Only  two  more  examina-
 tions  have  to  be  passed  by  them  in
 order  to  become  an  attorney  and  to
 qualify  for  enrolment  as  advocate  In
 one  year  there  are  two  cx  iminatuns, in  January  and  June,  with  the  result
 that  during  the  next  three  years  there
 woulg  be  six  examinations  Two  exa-
 minations  have  to  be  passed  and  there
 are  six  opportunities  I  submt  that
 there  is  ample  scope  for  exercising
 one’s  prerogative  or  privilege  of  failing,
 but  one  should  not  exercise  this  perro-
 gative  too  often

 He  has  also  given  the  valuable  «ug-
 gestion  that  some  provision  should  he
 made  for  the  security  of  the  members
 of  the  Bar  and  so  on  He  hag  ‘rawn
 the  attention  of  the  membens  of  the
 Bar  and  the  Bar  Councils  and  I  hope
 they  will  take  measures  In  many
 States  members  of  the  Bar  Council
 have  brought  out  schemes  for  collec-
 tive  insurance  of  the  members  of  the
 bar  for  Rs  5000  or  Rs  0000  so  that
 if  any  member  happens  io  die  at  any
 time  from  the  collective  insurance  his
 family  gets  thaf  amount  believe  thig will  be  taken  up  by  all  the  Bor  Coun-
 cilg  because  the  premfum  is  compara-
 tively  much  lower  for  an  msurance  of
 this  kind,  because  the  family  of  a  per-
 son  gets  this  amount  only  in  the  event
 af  his  death  §o  I  am  sure  this  will
 also  be  consjdered  by  the  Bar  Councils
 of  this  country

 About  struggling  juniors  cf  course,
 One  of  the  reasons  why  many  very
 brilliant  people  hesitate  to  join  the  bar
 fs  that  they  drag  in  the  initial  years
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 in  the  Bar  In  fact,  somebody  has
 gaid  that  the  handicap  im  the  legal
 profession  ots  that  you  do  not  get
 money  when  you  can  enjoy  xt  and
 you  get  too  much  money  when  you  ate
 not  in  a  position  to  enjoy  it  There
 might  be  some  exceptions  Some  peo-
 ple  aie  born  lucky  or  luch  is  bestowed
 on  them  but  that  ig  a  different  matter

 I  thank  Shri  Durga  Chand  for  giving
 powerful  support  as  also  Shri  Muru-
 gesan

 Dr  Ramji  Wan  ed  to  a  re-chris-
 ten  me  as  Krant:  Bhushan  ¢o  not
 know  why  he  desires  it  put  m  fact  my
 Party  and  aly  of  us  belieye  in  both  in
 fact  we  belive  in  shant,  poorna
 kran:  So  of  he  vantg  ic  re-christen
 me  as  shant:  poorna  krant:  Bhi  shan,
 I  shall  accept  it

 I  have  already  dealt  with  Shn
 Balbir  Singh.  He  paid  very  glowing
 complimentg  to  all  of  us  and  I  am
 also  grateful  to  him  on  behalf  of  the
 entire  House  for  all  the  stories  that  he
 tolq  us  He  was  also  conscious  of  the
 faci  that  there  are  defects  in  the  bar
 Nobody  can  say  that  any  system  is
 Perfect  that  there  is  no  scope  for  im-
 provement  in  it  He  further  mention
 €d  that  justice  should  be  Made  cheap
 and  speedy  All  these  matters  are  en-
 gaging  the  consideration  of  every  one
 and  all  anxious  thought  is  being  given
 in  all  quarters  I  am  very  happy  to  say
 that  the  Bar  Council  of  India  also  re-
 cently  passed  a  resolution  welcoming
 he  suggestion  .e  wee  I  happened  to

 say  at  some  place  that  after  ell  under
 the  rule  of  law  it  is  not  only  necessary
 that  a  person  should  have  the  legal
 right  to  approach  the  courts  but  also
 have  his  legal  mghts  enforce]  he
 should  also  be  ensured  that  if  will  be
 enforced  within  a  reasonable  time  7
 hag  said  that  ways  and  means  should
 be  found  so  that  within  one  year  he
 can  yet  final  justice  No  drastic  change
 is  necessary  in  our  system  for  that  I
 believe  that  the  system  can  be  mate
 to  work  and  all  these  results  can  be
 ensured  by  making  some  chinges  I  am
 glad  to  say  that  the  Bar  Council  of

 NOVEMBER  23,  677  (Amendment)  ill  ga

 India  only  recently  passed  a  resolution.
 welcoming  this  idea  ‘They  anpoinied  a
 sub-committee  which.  is  going  into  this
 Question  They  are  studying  the  pro-
 blem  The  Bar  Councils  are  also  orga-
 nising  seminars  on  this  important  ques
 tion  at  various  places.  I  hope  that  the
 attention  of  the  Bar  Councils  of  this
 country  will  also  be  attracted  to  this
 problem  so  that  we  would  have  the
 whole  problem  studied  in  all  its  depth
 tn  all  its  facets,  to  ensure  justice  io  the
 common  man  within  a  reasonable  time
 and  expense

 Ags  regards  Mr  Kanwar  Lal  Guptas
 pomt  about  the  abolition  of  chambers,
 I  beheve  it  is  my  understanding  of
 the  situation  that  steps  are  being  taken
 to  see  that  they  work  efficienlly  Natu-
 rally  there  should  be  proper  condition,
 in  which  lawyers  can  work  in  an  hono-
 urable  way  and  in  an  efficient  way  I
 am  sure  the  anxiety  of  Mr  Kanwar
 Lal  Gupta  would  be  allayed  as  soon
 a5  possible  ang  that  3६  would  be  pos-
 sible  to  comply  with  lis  wish

 The  hon  Member  Shri  Manohar
 Lal  raised  a  question  of  law  professors
 that  they  cannot  practice  now  that  ei-
 ther  they  can  teach  law  n  the  educa-
 tional  institutions  or  they  can  practice,
 i  would  lke  to  say  that  this  is  because
 the  Bar  Council  of  India  took  a  deci-
 gion  I  am  told  by  g  majority  on  the
 basis  of  which  this  situation  ha.  come
 about  Now  that  raises  a  question  Of
 course  there  was  a  difference  of  opin-
 ion  in  the  Bar  Council]  of  India  itself
 There  can  be  two  views  on  this  ques-
 tion  namely  one  that  it  would  be
 better  that  those  who  have  to  teach
 law  should  exclusively  devote  them-
 selves  to  teaching  of  law  and  those  who
 have  to  practice  law  should  devote
 toemselves  to  practising  law  or  that
 the  two  should  be  carrieq  on  i-gether
 because  the  experience  which  is  gained
 by  practising  in  the  courts  is  also  use-
 ful  In  order  to  impart  the  training  te
 students  and  soon  Evidently  this  is
 a  controversial  tonic  on  which  the  Bar
 Council  of  India  iteelf  ig  divided.  I  do
 not  gee  anything  unhealthy  in  the  divi-
 sion  This  is  a  question  on  which  two
 views  are  possible  In  the  Bar  Counci?
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 of  India,  thére  were  some  thembers
 who  subscribed  to  one  view  and  there
 were  others  who  subscribed  to  the  other
 view.  The  majority  of  the  members  of
 the  Bar  Council  have  taken  a  view
 that  those  who  want  to  teach  must  not
 practise  and  those  who  want  to  prac-
 tise  must  fot  teach,

 Various  representations  have  been
 made  on  behalf  of  the  teachers  to  the
 Government.  The  Government,  in  due
 course,  would  apply  its  mind  to  this
 question  and  see  as  to  whether  the
 Government  hag  any  role  to  play  in
 this  matter  or  not.  I  am  not  in  a  posi-
 tion  to  say  at  the  moment  wheber  he
 Government  will  have  any  role  to  play
 in  this  matter  at  all

 As  regards  the  query  raised  by  Mr.
 Jagannath  Rao  88  to  whether  the  Ad-
 vousies  deneral  and  the  Attorney  Gene-
 raj  can  stand  for  election,  there  can-
 not  be  any  controversy  on  that,  If  they
 are  ihe  metibers  of  the  Her  Council,
 they  can  certainly  be  elected.  I  am  here
 an  axample  of  that.  When  I  was  the
 Advocate  General,  I  was  elected  as  the
 Chairman  twice.

 With  these  words,  ]  commend  the
 Bill  for  the  consideration  of  the  House.

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Advocates  Act,  ‘1961,  be  taken
 into  consideration.”

 The  motion  was  adopted,
 MR.  CHAIRMAN:  As  ‘here  are  no

 amendments,  with  fhe  permission  of
 the  House,  I  shall  put  Clauses  2  to  8
 te  the  vote  of  the  House.  The  question
 is:

 “That  Clauses  2  fo  8  giand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clouses  2  to  8  were  added  fo  the  Bill.
 ‘Claude  ,  the  Bnacting  Pormula  and  the
 Title  were  added  to  the  Bill.
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 (Acquisition  and  Transfer  of  Shares)
 SHRI  SHANTI  BHUSHAN:  I  beg  to

 move:

 “That  the  Bill  be  passed.”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed,’
 The  motion  was  adopted,

 M25  bre

 SMITH,  STANISTREET  AND  (COM>
 PANY  LIMITED  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAK-

 INGS)  BILL

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FYRTILI-
 ZERS  (SHRI  H.  N.  BAHUGUNA):  Mr.
 Chairman,  I  beg  to  move.*

 “That  the  Bill  to  provide  for,  itt
 the  public  interest,  the  acquisition
 and  transfer  of  the  right,  title  and  in-
 terest  of  the  undertakings  of  Mesars
 Smith,  Stanistreet  and  Campany
 Limited,  Calcutta,  and  for  matters
 connected  therewith  or  incidental
 thereto,  be  taken  into  consideration.”

 I  have  to  say  nothing  more  than  this
 that  here  wag  a  sick  unit  taken  over  by
 the  Government  way  back  in  I#72.  It
 was  time  for  us  to  decide  whether  to
 take  {t  cover,  or  carry  on  the  business
 or  leave  it  to  those  hands  who  had  mis-
 mafiaged  it  and  brought  it  to  elmost
 the  verge  of  ruin.  In  wiew  of  the  fact
 that,  in  the  eastern  sector,  and  parti-
 cularly  in  West  Bengal,  wa  do  not  have
 any  pharmaceutical  complex  worth  the
 name,  Government  decided  to  take  over
 this  particular  concern  in  public  in-
 terest,  nationalise  it  and  manage  to  see
 that,  with  a  small  investment  of  about
 Rs,  l  crore,  we  raise  the  production
 from  a  few  crores  to  a  large  amount,

 ‘*Moevel  with  the  recommendation  of  the  President.
 2028  LS—li
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 Le,  about  Rs  i3  to  i4  crore  worth  of
 production  More  employment  will  also
 follow  in  the  wake  of  that  particular
 effort  Government  had  no  option  in
 this  particular  case  because,  ag  I  said
 earlier,  2  had  been  established  that
 the  company  was  mismanaged  and  los-

 praise  of  the  officers  who  had  lookei
 after  the  company  well  that  they  had
 progressively  reduced  the
 though  the  wages  had  gone  up  during
 the  last  six  years  by  Rs  i4  lakhs.  The
 interest  had  also  mounted  up  But
 now  the  company  78  poised  for  not
 only  breaking  even  but  for  making
 profits  by  diversification,  by  8078
 investment  modernisation  and  so  on
 Therefore,  ]  hope  that  this  Bill,  which
 ig  an  effort  not  only  to  avoid  aickness
 but  to  give  health  to  the  drug  indus-
 try  mn  West  Bengal  as  a  whole,  will
 be  accepted

 There  is  only  one  more  point  which
 I  would  like  to  add,  and  that  is,  the
 Government  of  West  Bengal  the  trarie
 unions  and  the  managerial  cadre  of
 this  company  were  all  m  favour  of
 Government  taking  it  over  The  ques
 tion  of  take  over  was  also  considered
 by  the  Hath:  Committee  and  the  “ath:
 Committee  also  recommended  thal,  in
 public  interest,  this  undertaking  should
 be  nationalised  I  have  therefore
 come  forward  with  this  inmocuous  Bill
 which,  I  hope  the  House  will  accept

 With  these  words  I  move
 MR  CHAIRMAN  Motion  moved

 “That  the  Bill  to  provide  for,  i%
 the  public  mterest,  the  acquisition
 and  transfer  of  the  nght,  title  and
 interest  of  the  undertakings  of
 Mesars  Smuath,  Stanistrees  and  Com-
 pany  Limited,  Calcutta,  and  for
 matters  connected  therewith  or  nw
 dential  thereto,  be  taken  into  cor
 sideration  "

 SHRI  SAUGATA  ROY  I  rise  to
 support  the  Bill  and  congratulate  the

 NOVEMBER  38,  077
 (Acquintion  and  Transfer  of  Shares)

 and  Co,  Ltd,

 sers,  Shri  Hemavati  Nandan
 for  bringing  forward  this  Bill  As
 the  Munisler  has  already  said,  this
 was  a  sick  company  which  was  tempo.
 rarily  taken  over  by  the  Government
 in  1672  At  that  time  the  Indian  Drugs
 and  Pharmaceuticals  were  appointed
 as  the  authorised  controller  of  we
 company  Now  the  Government  has
 decided  to  make  permanent  what  tad
 already  been  done  before,  that  is,  tak-
 ing  over  this  company  permanently,
 for  which  Government  deserve  to  be
 congratulated  by  all  and  sundry

 In  this  regard  I  want  to  mention  one
 or  two  points  for  the  attention  of  Shu
 Bahuguna  These  relate  to  the  phar
 maceutical  industry  in  eastern  India
 and  particularly  in  West  Bengal  Why
 is  it  that  the  drug  companies  in  eas.
 tern  India  become  sick,  become  ailing,
 become  weak  and  become  closed

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil)  Even  after  charging  hgh  prices

 SHRI  SAUGAA  ROY  even  after
 charging  high  prices  as  Mr  Ravi  ७89०७

 in  western
 India  are  doimg  very  much  better’
 This  is  a  matter  which  needs  looking
 into  As  the  Minister  has  also  stated
 the  Hathi  Committee  did  go  into  this
 question  of  pharmaceutical  industry  in
 eastern  India,  and  it  did  come  forward
 with  certain  suggestions  as  to  how  lo
 create  a  stable  basis  for  the  pharma
 ceutical  industry  in  eastern  India
 I  would  request  the  hon  Munuster  for
 Petroleum  and  Chemicals  and  Ferti-
 lisers  to  look  into  this  aspect  of  the
 matter,  because,  if  I  may  remind  him,
 pharmaceuticals  are  one  business  in
 which  the  profits  are  very  large  com-
 pared  to  the  investment  provided  you
 do  not  invest  in  research  In  these
 days  the  know-hows  are  developed  by
 certain  big  companies  abroad  In
 view  of  that,  I  will  request  the  Minis-
 ter  to  particularly  look  into  this  as-
 pect  of  the  situation

 I  would  also  like  to  refer  to  another
 Company  in  West  Bengal  and  which
 has  been  declared  gick  and  it  is,
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 Bengal  Chemucals  and  Pharmaceuticals
 Works  which  was  established  by
 Acharya  Profulla  Chander  Ray  I  am
 also  connected  with  thus  Company  as
 the  President  of  the  Union  there
 Though  the  Government  has  announced
 its  decision  to  take  over  this  compan;
 somehow  or  other  the  decimon  bes
 mot  percolated  down  and  the  official
 gazette  has  not  been  issued  As  a
 result,  the  employees  this  month  have
 been  served  with  a  notice  that  they
 would  not  be  paid  their  wages  I
 would  therefore  request  the  hon
 Minister  to  see  that  the  delay  im  the
 take  over  of  this  company  is  8५9
 elmuinated

 AN  HON  MEMBER  As  you  are  the
 President  of  the  Workers'  Union  of
 this  Company,  you  are  also  responsible
 for  the  deterioration  in  the  working
 of  the  Company

 SHRI  SAUGATA  ROY  A  company
 Never  becomes  sick  because  of  the
 workers,  it  become,  sick  due  to  mis-
 Management  and  be  they  run  it
 wrongly  It  is  never  because  of
 worker,  that  a  unit  becomes  sick

 As  I  sad  I  am  trying  to  make  the
 Ministers  already  strong  hands  stro.
 ger  in  this  regard  I  would  only  like
 to  bring  one  or  two  problems  to  his
 notice  in  regard  to  this  matter

 The  hon  Minister  has  done  wel)  fo
 take  over  this  company  directly  as  a
 Central  Government  company  instead
 of  allowing  the  IDPL  to  art  ag  its  con-
 troller  I  beheve  the  Company  will
 have  its  own  management  and  |e
 Board  of  Directors  In  the  case  of
 Bengal  Chemicals  and  Pharmaceutics
 Company  there  5  a  fear  among  the
 local  employees  that  if  it  is  managed
 by  the  IDPL  probably  its  interests
 will  not  be  looked  after  and  other
 units  of  the  IDPL  will  be  benefited
 at  the  cost  of  this  umt  This  is  a
 point  to  which  I  want  to  draw  the  at-
 tention  of  the  hon  Minister

 Though  this  is  not  the  occamon  I
 would  like  to  take  thus  opportumty  fo

 make  one  more  point  I  remember,
 while  presenting  the  budget  for  the
 Ministry  of  Petroleum  and  Chemiciis
 in  the  budget  session  the  Mon  Minis-
 ter  had  given  some  concrete  promises
 with  regard  to  the  drug  prices  I  am
 sure  of  the  Minister's  good  intentions
 and  I  am  sure,  he  does  not  support
 the  policy  of  hugh  prices  of  the  multi
 national  drug  companies  for  ordinary
 life  saving  drugs  but  in  spite  of  the
 Ministers  promises  and  good  inten
 tions  and  his  dynamism,  the  drug
 prices  have  not  come  down  for  the  last
 six  months  They  are  taking  over  ‘be
 company,  it  is  a  commendable  step,

 but  I  would  also  lke  to  know,  if  he
 is  going  to  take  immediate  steps  i
 this  regard  that  is,  regarding  ‘irug
 prices

 With  these  words  I  whole  heartedly
 support  thus  Bull  and  congratulate  the
 hon  Minister  for  taking  over  this  sick
 umt  in  a  very  sick  State  of  India,
 namely  West  Bengal

 DR  SARADISH  ROY  (Bolpur)
 Madam  Chairman  I  welcome  this
 Bill  but  the  way  it  has  been  introduced
 is  very  much  objectionable  It  has
 come  through  an  Ordinance  We  used
 to  criticise  the  previous  Governnent
 that  they  were  ruling  the  country  ty
 Ordinances  this  could  have  been  *voi
 ded

 The  employees  of  this  company  bb
 West  Bengal  have  been  presmng  for
 nationahzation  for  a  long  tume  "ven
 dunng  the  first  session  of  the  present
 Lok  Sabha  im  March-April  this  sear
 they  had  approached  the  Central  M'n's-
 try  to  take  over  the  management  of
 this  company  But  as  in  the  old  way
 there  was  80  much  delay  and  there  was
 no  other  alternative  but  to  promulgate
 an  ordinance  to  take  over  the  manage-
 ment  as  the  conditions  have  worseicd
 This  way  the  government  is  moving
 in  the  same  way  as  the  previous  fov
 ernment  was  moving  So  I  want  to
 draw  the  attention  of  the  government
 that  if  actions  and  steps  were  taken



 3०  Smelth,  Stqnistreet  NOVEMBER  26,  2077  and  Co  Ltd,  ye
 (Acquisition  and  Transfer  of  Shares)  Bill

 [Dr.  Saradish  Roy)
 in  proper  time,  without  an  ordinance
 but  by  a  proper  Bill,  this  undertaking
 could  have  been  taken  over

 This  undertaking  is  under  goven
 ment  management  for  the  last  five
 years,  since  may  972  and  during  this
 period  there  was  a  tremendous  in
 provement  regarding  production  wh'ch
 rose  to  Rs  45  lakhs  from  Rs  6  lakhs
 per  month  but  the  employees  got  no
 benefit

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  af  it
 is  closed  down,  will  you  get  benefit?

 DR  SARADISH  ROY  In  the  last
 five  years  the  production  has  gone  up
 but  the  employees  did  mot  get  any
 benefit  compared  to  the  empolyees  of
 the  IDPL  and  other  government  un-
 dertakings  and  gimilar  ndustries
 Their  pay  scale  is  lower  That  is
 my  point  So  this  undertaking  was
 sick  and  the  government  has  taken
 over  and  the  employees  are  contri-
 buting  ther  mite  so  that  this  drug
 undertalang  may  flourish

 The  Hath:  Committee  has  not  ow
 mentioned  about  the  taking  over  of
 drug  industry  but  also  mentioned  about
 its  development,  that  their  machinery
 should  be  modernised,  etc

 Then,  with  regard  to  Bengal  Chemi-
 cal  and  pharmaceutical  works  I  want
 to  say  the  eastern  part  of  the  country
 {es  the  pioneer  in  the  production  of
 drugs  and  pharmaceuticals  The  first
 pharmaceutical  industry  in  the  country
 Was  set  up  in  Bengal  in  90l  ‘That  is
 Bengal  Chemica]  and  Pharmaceutical
 Works,  Lid  They  are  the  pioneers
 that  is  the  eastern  India  and  the  frat
 one  to  be  established  in  the  country
 is  the  Bengal  Chemicals  by  Dr  P  C
 Roy  and  not  only  that  they  used  to
 export  drugs  even  during  the  British
 period,  but  the  sad  part  of  it  is  that
 the  drug  and  pharmaceuticals“  industry
 today  Sourishes  in  the  western  part

 of  the  country  and  not  in  the  eastern

 part,  the  place  of  its  birth  The  Cen-
 tral  Government  should  take  some

 steps  to  find  out  as  to  what  ere  the
 reasons  for  this  set-back

 Now,  the  Bengal  Chemicals  is  being
 managed  by  the  Centre  But  the
 deplorable  thing  is  that  though  the
 Company  has  now  come  under  IRCT
 some  of  the  Directors  have  left  and
 no  work  is  done  and  the  workerg  are
 not  getting  thelr  pay  Bengal  Chem-
 cals  ig  being  managed  just  like  smith
 Stanistreet  whose  production  has  gore
 up  This  poimt  I  want  to  stress  The
 Minster  will  take  early  action  so  that
 like  Smith,  Stanistreet  the  Bengal
 Chemicals  is  also  taken  over  vom
 pletely  at  an  early  date

 With  these  words,  I  support  the  Bill
 SHRI  A  MURUGESAN  (Chridem

 ram)  Madam  Chairman,  on  behalf  of
 my  party  the  All  India  Anna  Dravida
 Munnetra  Kazhagam  I  rise  to  say  a
 few  words  on  the  Smith  Stanustreet  ang
 Co  Ltd  Acquisition  and  Transfer  of
 Undertaking  Bull

 Madam  this  undertaking  engaged
 in  the  manufacture  of  drugs  aad
 pharmaceuticals  was  making  loss  frem
 i970  and  in  May  972  the  Central  Gov.
 ernment  took  over  the  management  of
 this  undertaking  The  Indian  Drugs
 and  Pharmaceuticals  Co  Ltd,  a  Gov-
 erament  of  India  undertaking  hag  seen
 managing  this  unit  for  the  past  five
 yeara  Now  this  Bil  seeks  to  nationa-
 lise  this  Unit

 I  have  to  regretfully  point  out  that
 @  provision  of  Rs  3  crores  and  74
 thousands  has  been  made  for  payment
 as  compensation  to  the  erstwhile
 management  I  feel  that  this  action
 of  the  Janata  party  Government  5
 similar  to  the  actions  of  the  former
 Congress  Government  in  the  matter
 of  making  huge  amounts  as  compensa
 tion  at  the  tume  of  acquiring  under
 taking  These  Industnalst  bad  fatten-

 ed  themselves  at  the  cost  of  workers
 =  —_—

 "The  original  Speech  was  delivered  in  Tamil
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 With  these  words  I  conclude

 THE*  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  AND  FERTI-
 LISERS  (SHRI  H  N  BAHUGUNA)  ‘7

 that  was  shown  was  about  the  rtate
 of  the  pharmaceutical  industry  in  the
 east  I  think  the  people  of  the  ewt
 must  also  search  their  hearts  is  tu
 why  thia  has  happened  I  would  “ot
 say  more  than  thia.  The  Janata  Gov
 erpment,  has  taken  due  notiee  of  it
 Though  some  mey  chacacterue  it  as  a
 delay,  I  would  say,  w=  have  done  it
 as  quickly  as  possible.  Due  process  7
 law  does  require  examination,  looking

 and  taking  decision  does  take
 time  We  came  in  the  month  of  May
 and  an  September  we  decided  on  doing
 sorathing  upon  which  the  previous

 trom  972  to  i977,  for  five  years  We
 took  only  five  monthe  For  that  we
 should  have  been  congratulated

 The  question  of  Bengal  Chemiculs
 was  raised,  although  this  was  not
 directly  connected  I  would  state  ihat

 and  Transfer  of  Shares’)  Bill
 Bengel  Chemicals  net  merely  as  a8
 phurftaceutical  unit  but  as  a  memorial
 to  the  memory  of  one  of  the  tallest
 men  of  India,  Acharya  Profulla  Ray.
 We  will  not  let  it  die,  for,  that  is  the
 real  forerunner  of  the  entire  chemical
 industry  and  the  drug  industry  in  the

 One  strange  comment  has  been
 ™made  by  the  hon  member  of  the  Anna
 DMK  I  would  have  been  happier  if  he
 had  not  sad  that  while  speaking  on
 behalf  of  the  Anna  DMK  because  I
 am  more  than  sure  that  Anma  DME
 has  not  considered  this  question  His
 party  has  not  considered  this  ques-
 tion  Perhaps  he  has  been  musled  by
 the  feeling  that  we  are  paying  money

 It  is  for  the  first  time
 that  I  am  here  with  &  Bill

 hands  which  ruin  the  industry  In
 fact,  money  is  not  gong  to  those
 hands  Money  is  provided  to  pay  the
 debts  of  bankg  and  financial  institu
 tions  We  have  determined  the
 amount  to  be  paid,  not  as  compen-
 sation  We  are  not  paying  the  market
 value,  there  78  nothing  like  that  In
 such  a  case,  I  feel  the  policy  is  very
 simple  We  pay  exactly  what  we
 shoulg  pay  Whatever  we  have  paid
 is  to  cover  the  part  of  their  debts
 There  is  2  clause  regarding  this  in  the
 Bull  This  is  not  going  to  the  com-
 pany  but  this  is  going  to  the  Commu-
 sioner  of  payments  to  be  appointed  by
 the  Government  who  will  pay  it  to
 different  people  Who  are  they—ths
 75  also  indicated  in  the  Schedule  A
 attached  to  the  Bul]

 I  wish  the  hon  Mernrber—though  I
 appreciate  his  anxiety,  he  just  brings
 in  DMK  by  hook  or  crook  into  every-
 thing—a  youngman  hke  him  should
 rather  go  more  into  details  about  the
 whole  propostrmon  thet  he  wants  to
 build  up  Ht  is  absolutely  incorrect  ta
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 say  that  this  is  squandering  away  of
 the  public  funds  This  is  the  unkind-
 hest  cut  This  Government  has  got
 all  the  power  to  see  to  it  that  not  a
 penny  more  than  necessary—even  the
 interest—is  given  to  it  Whatever
 Toney  is  provided  for  us  just  to  pay
 back  ther  debts  Who  are  they?
 That  is  indicated  in  the  Schedule
 attached  to  the  Bill  They  are  not
 gomg  to  the  company,  the  money  1
 gong  to  the  Commussioner  of  pay-
 ments  to  be  appointed  by  the  Gov-
 ernment  This  has  never  happened
 before  This  is  for  the  first  time  that
 such  a  thing  78  happening  Instead
 of  taking  note  of  this  he  78  telling  that
 the  Government  are  squandering
 way  the  companys  fund  Iam  sorry
 that  the  hon  Member  has  got  a  muis-
 conception  in  his  mind  I  cannot
 Temove  his  misconception  I  can  only
 argue

 It  was  said  that  Hath:  Commuttee
 talked  about  the  gevelopment  At  the
 outset  Madam  you  might  recall  we
 had  invested  about  a  crore  of  rupecs
 In  the  feasibility  report  you  will  find
 that  a  crore  of  rupees  has  been  pro-
 vided  for  diversification  If  this  sw
 done  the  production  will  go  up  %v
 moie  than  Ry  38  crores  per  annum

 It  was  said  by  one  hon  Member
 from  Bengal  that  the  workers  had  not
 got  anything  during  the  last  five  years
 This  is  far  from  truth  This  is  far
 from  the  correct  statement  I  do  not
 want  to  discuss  that  part  for  good
 reasons  (Interruptions)  Comparisions
 are  very  difficult  and  sometime  they
 are  not  correct  But  I  must  say  here
 that  mn  97l  for  the  same  number  of
 workers  the  total  wage  bill  was
 Rs  499i  lakhs  For  the  same  get  of
 workers  the  wage  bill  in  (1976-77  was
 Rs  60  lakhs  which  means  it  has  gone
 up  from  Rs  49  Jakhs  to  60  lakhs
 during  the  period  of  these  six  years
 (Interruptions)  I  can  assure  you  that

 the  old  management  was  thrown  aside
 The  IDPL  became  the  management  of
 that  company  In  the  management  of
 that  compiny  one  man  was  intro-
 duced  A  fw  mort  people  were  also
 L  ought  या  ony  with  him  Jf  you
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 take  this  additional  wage  of  Re  5
 lakhs,  the  additional  wage  that  the
 workers  get  on  an  average  comes  to

 Rs  2000  per  annum.  This  is  more
 than  what  they  were  getting  in  1p71

 In  fact  I  am  worred  about  this
 huge  expenditure  on  account  of  the
 costs  But,  I  must  say  that  this  will

 be  a  subject  matter  of  discussion  I
 am  not  willing  to  enter  into  any  dis
 cussion  on  this  I  told  the  Chief
 Mimster  of  West  Bengal  Government
 this  afternoon  that  I  am  willing  to  go
 into  the  whole  question  along  with
 him  I  am  sure  that  the  West  Bengal
 Government,  in  their  wisdom,  will
 Tetlise  that  they  will  have  to  take
 action  which  will  ultimately  benefit
 the  purpose  for  which  this  Bull  8

 meant  West  Bengal  Government
 wants  more  and  more  of  ph®rmaceuti-
 ‘cal  industries  to  come  up  I  am  gure
 that  West  Bengal  Government  ३5  very
 helpful  in  this  matter  and  they  try  to
 understand  this  Even  the  workers
 understang  the  position  Ag  regards
 Bengal  Chemicals  it  is  true  that  the
 people  want  us  to  go  in  for  it  That
 does  pot  mean  that  we  follow  ther
 dictates  In  fact  it  is  we  who  took
 the  decision  on  our  own  and  we  shall
 perhaps  come  before  the  House  very
 soon  in  regard  to  that  matter

 I  would  hke  to  say  that  in  thie
 particular  case  there  2s  no  injustice
 that  i5  being  done  or  any  incorrect
 thing  i5  being  done  Tne  correct  thing
 has  been  done  in  this  particular  case
 Nationalisation  through  this  Bill  328
 the  most  correct  thing  that  has  been
 done

 With  these  words  I  commend  this
 Bill  for  the  conmderation  of  this
 House

 MR  CHAIRMAN  The  question  (५

 That  the  Bill  to  provide  for  in
 the  public  interest,  the  acquisstion
 and  transfer  of  the  mght,  title  and
 interest  of  the  undertakings  of
 Messrs  Smith  Stanstreet  and
 Company  Limited,  Calcutta  gnd  for
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 matters  connected  therewith  or  inci.
 dental  thereto,  be  taken  into  consi-
 deration,”

 The  motwn  was  adopted,
 MR,  CHAIRMAN:  Now,  we  take

 up  clauses  2  to  6,  There  are  no
 amendments  to  Clauses  2  to  6.  I  shall
 put  them  all  to  the  vote  of  the  House

 MR,  CHAIRMAN;  The  question  is.
 “That  Clauses  2  to  6  stand  part  of

 the  Bull.”
 The  motion  was  adopted,

 Clauses  2  to  6  were  added  to  the  Bull.
 MR.  CHAIRMAN:  We  come  to

 clause  7,  There  i8  an  amendment
 DR  RAMJI  SINGH;  After  the  speech

 of  the  hon  Minister  I  am  convinced,
 I  do  not  want  to  move  my  amend-
 ment,

 MR.  CHAIRMAN.  The  question  5°
 “That  Clauses  7,  8  and  9  stand

 part  of  the  Bill”
 The  motion  was  adopted,

 Clauses  7,8  and  9  were  added  to  the
 Bull.

 MR  CHAIRMAN.  There  is  &n
 amendment  to  insert  new  clause  9A.

 DR,  RAMJI  SINGH:  In  the  same
 sprit,  after  the  hon,  Minister's  ex-
 Planation  I  am  not  moving  this  amend_
 ment  and  also  my  amendment  to
 clause  “a

 MR  CHAIRMAN:  The  question  is:
 “That  clauses  0  to  84,  the  Sche-

 dule,  Clause  l,  the  Enacting  For-
 mula,  the  Preamble  and  the  Title
 stand  part  of  the  Bull.”

 The  motion  was  adopted,
 Clauses  0  to  34,  the  Schedule,  Clause
 i,  the  Snacting  Formula,  the  Preamble
 and  the  Title  were  added  to  the  Bull.

 GHRI  H.  N.  BAHUGUNA:  I  beg to  move:

 Co,  (Acquisition  of  Shares)  Amat.  Bill.

 “That  the  Bill  be  passed”,
 I  want  to  adg  one  sentence.  A  refe-
 rence  Was  made  to  IDPL,  its  perfor-
 mance,  When  IDPL  took  over  thir
 management,  production  in  this  com-
 pany  was  Rs,  54  lakhs;  jn  1976-77  it
 has  been  Rs.  388.75  lakhs,  with  the
 same  set  of  workers  ang  the  same  eet
 of  equipment,  I  must  put  on  record
 my  appreciation  of  what  has  been
 done  by  them,  With  these  words,  I
 commend  that  the  Bul}  be  passed.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 Ww  54  brs,
 INDIAN  IRON  AND  STEEL  COM- PANY  (ACQUISITION  OF  SHARES)

 AMENDMENT  BILL
 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  It ig  a  similar  case  of  a  sick  mill  in  West
 Bengal  (Interruptions).—It  is  not
 part  of  the  general  sickness  of  West Bengal.  I  beg  to  move:

 “That  the  Bill  to  amend  the  Indian
 Iron  and  Steel  Company  (Acquin- tion  of  Shares)  Act,  1978,  be  taken into  consideration."

 Except  the  arguments  already  pre- ferred  by  my  colleague  in  the  case  of another  company,  all  I  have  to  say  48 that  this  company  hag  been  taken over  by  the  Government  of  India, funds  have  been  given  to  the  Com- mussroner  for  disbursement  to  the
 shareholders.  There  are  some  diffi- culties  about  the  nomenclature  of  the
 shareholders  because  s0Me  share-
 holders  have  gone  to  the  Stock  Ex- change  and  unt]  and  unless  the
 Government  truly  acquires  the  shares and  have  them  transferred  in  their
 name,  we  cannot  make  it  a  subsidiary of  the  Steel  Authority  of  India Limited.  This  ig  a  very  small  minor
 modification,  a  technica]  Bull,  There are  two  or  three  amendments,



 SHRI  VA¥YALAR  RAVI  ¢Chirayin-
 kil):  If  they  want  to  pass  the  Bill
 teday,  I  am  prepared  to  give  up  my
 right  to  speak  on  it. os

 ‘MR.  CHAIRMAN:  The  question  is:
 “hat  the  Bill  to  amend  the  Indian

 Iron  and  Stee]  Company  (Acquisi-
 tion  of  Shares)  Act,  1976,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 MR.  CHAIRMAN:  We  will  take
 up  the  clauses,
 Clause  .  -(Amendment  of  section  2)

 MR,  CHAIRMAN:  Is  Shri  Chatur-
 vedj  moving  his  amendment  No.  7

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra):  ¥es,

 SHRI  BIJ0  PATNAIK:
 aovepting  it.
 Amendment  made:

 Page  2,—
 (i)  lines  3  and  4—

 omit  “which  was  executed
 before  the  appointed  day”

 (li)  line  4—
 after  “instrument”  insert—
 “,  duly  executed,”  ay

 (Shri  Shambhu  Nath  ०...)
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted,
 Clause  2  as  amended,  was  added  to

 the  Bill.

 I  am

 Clause  3—  (Amendment  of  Section  7)

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  I  beg  to  move:

 Page  2,  line  0—
 for  “30th  day  of  November”

 substitute—
 “Slst  day  of  December”  (2)

 of  the  House  to  withdraw  his  amend-
 ment  No,  2?

 HON.  MEMBERS:  Yes.

 Amendment  No.  2  was,  by  leave,
 withdrew,  .

 MR,  CHAIRMAN:  The  question  is:

 “That  clause  3  stand  part  of  the

 The  motion  was  adopted,

 Clause  3  was  added  to  the  Bill.

 Clauses  4  and  5  were  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  L  Enacting  Formula
 and  the  Title  stand  part  of  the  Bill."

 The  motion  was  adopted,

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill,

 SHRi  BIJU'PATNAIK:
 move:

 I  beg  to

 “That  the  Bill,  se  amended,  be
 passed,”
 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill,  as  amended,  be
 paseed.”

 The  motion  was  adapted,
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 is  hes.  हु

 MR  CHAIRMAN:  Now,  Mr.  George
 Fernandes

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  Let
 this  Bill  also  be  passed

 MR  CHAIRMAN  It  now  8
 e'clock  Does  the  House  wish  to  ex-
 tend  its  sitting  or  adjourn?  Let  me
 know  the  opmion  of  the  House,  not  of
 the  Government

 €MGJPND—L-  2  28  |  Sus)

 AGRAHAYANA  7,  609  (SAKA)
 CAequintion

 and  Steel  Co,  ti
 of  Shares)  Amd,  pil?

 SHRI  VAYALAR  RAVI:  (Chiray
 inkil):  We  will  take  it  up  tomorrow

 MR,  CHAIRMAN:  The  House  nov
 stands  adjourned  till  l  AM.  to
 morrow
 386  oe  brs

 The  Lok  Sabha  then  adjourned  Wi
 Eleven  of  the  Clock  on  Twtsday
 November  29,  977/Agrahayana  है

 898  (Saka).


